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LOK SABHA

m Novemder 25, 1974] Agrahoyans
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mmsmamammo;mcm
[MR. SPEARER in ths Chair)

OBITUARY REFERENCE

MR. SPEAKER: Hcncurzble mem-
bess, 1 have to inform the House of the
gad demise of Shri Ram Sewak Yadav
who passed away at New Delhi on the 220d
Movember 1974 8t the young age of 48
oter a bricl illness.

" Shri Ram Scwak Yadav was 3 Member
of the Secord, Third and Fourth Lok
Sabhas durirg the yeirs 1957-70 represen-

ing Bara Banki constituency of Uttar Pradesh.

durirg all the threc terms. He was
dected to Utter Pradesh Vidban Sabha
during the last Assembly elections and was
Députy Leader of the Opposiuon there.
Shri Yadav tock active pert in student
movements during his college days and
Wis nssociated with the Studerts' Con-
grss during the years 1946-s1. A noted
social worker and a luwyer, he worked
smerg  beckwerd erd Scheculed Caste
people for the removzl of sccial disperities
wd uplift of the down-trodden and ren-
dered free Jegal advice to the poor. He
was also keenly interested in the welfare
# farmers. As @ parlismentaricn he was
very active in championing the caues
for which he bad cevoted his life. As
@an, he believed in simple living and he
Practised that throughout his life.

. We deeply mourn the loss of this
Distinguished friond and I em sure the

%47 LS.—1

Pty

2
House will join me in conveying our
condolences to the bercaved family,

We may now stand in silence for @
short while as a merk of respect to the
memory of the deceased,

The members then stood in silevice for a
short while.

WELCOME TO NEW ZEALAND
PARLIAMENTARY DELEGATION

MR. SPEAKER : Hcn Mombers, 1
heve to msoke an anrourcemurt.

On my own behalf and or, behalf of
the hon. Mcmbers of House, [ have great
pleasure in welcomirg His Excellency
Mr S. A. Whitchead, M. P., Speaker of
the House of Representatives of New
Zealand, and the hor, Members of the
New Zealand Parliamentery  Delegation
who are on a visit to Inila as our horoured
gussts. The other members of the celega-
tion are:

1. Mr. B. P. MacDorell, M.P.

2. Mrs. E. E. McMillen, M.P.

3. Dr. G. A Wall, M.P.

4. Mr. L. F. Sloane, M.P.

s. Mr. K R. Allen, M. P

6. Mr. J. B. Bolger, M. P

7. Mr. R. M. McKay, Secretary to the
Delegation.

His Excellency, Mr Whitchead, is persch-
ally known to me for quite soms time,
The New Zealend Group of the Intes-
Parliamentary Union was the first among
the several Groups of the Inter-Parlia-
mentary Union 10 propose my cancidature
for tho Pregiceniskip «f the Inter-Yarliz-
mentary Council last year.



3 Oral Answers

The delegates arrived on the 23rd
November a.d will be in India tili the
20th November. The delegates are now
seated in the Specizl Box. We wish them
2 happy and fruitful stay inour country.
Through them we convey our greetinge
and best wishes to the Parliament, Govern-
me t and the people of New Zealand.

Meeting of Internatiomsl Agri-
cultura} Machinery Developmein
Ciinle

*g2. SHRI D. K. PANDA: Wil
the Minister of AGRICULTURE AND
IRRIGATICN Llc pleated to stite

(a) wither @ mecting of the Inter-
patione) A rricalture]l Machinery Develop-
ment Clitic was hell in New Deihi
recently; and

(b) if so, th= facts thereof and the re-
commerccticrs ¢f the meetng ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-

SAHEB P. SHINDK)

{‘) Yes, sirl
(b) A statement is lail on the Table of
the Sabha.

STATEMENT

Government of India, in the Ministry
of Agriculturs, hostel the International
Agricultural  Machinery Manufacturing
Develcpment Cliric sponsored by United
Natiors Industrial Development Orga-
nisation in Vigyan Bhavan, New Delhi
from 218t tn  30th October 1974
The Clinic was attended by delegites
from 19 under-developed and developing
courtrizs, representatives of International
Orginisation, Govt of India and State
Govts. officials, Central Organisations,
Institutiors and Marufacturers of Agri-
cultural Implemerts in  India. The
prog anvme inzlo’ed technicgl sessions in
Vigyan Bhavan, exhidition and demonstry-
tion sescion at I.A.R.L, technical visit
seasion in aad ar0.und Delhi end business
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session in  Vigyan Bhavan. The main
objectives of the Clinic were :

(a) Familinrisation of the growth
progress of the Indian equipment il'u!u.af.l.;‘l.d

(b) To establish interaction lisisom
with the industry. on and

(i) Promotion of techrological col-
laboration and cooperation through trans-
fer excharge of te chnology,

(i) to identify and promote cooperative
programmes of training, development
research, market development ana related
programmes, .
(iii) to develop strategics ond pre-
grammes for continued cooperation,

(iv) promotion of bilaters! trade m

agricultural equipment.

The important recommendations of
the Clinic are ;—

I. Giving due considcrations to the
non-cxistance of facilities or inadequacy
of the same, in Cifferent countries for
a sound integrated programme on farm
implements and maechinery, itis recom-
mended that the infra-structure and other
fcilities for:—

(i) Design,
(i) Repair, maintenance and srvicing,
(i) Local Manufacture.

(iv) Demonstration and Extension and
{¥) Training,

development and testirg,’

be established or strengthened os por
the list of specific ccuntrywise projects
finalised, and alequate furds be allccated
in the National Plans of the respective
countrizs. The UNIDO, UNDP assis
tance and cooperation of Govt.cf Incia for
effective realization of such projects, wa
was emphasised. In consultatior with the
Resident represontatives of UNDP located
in different countries and UNIDO technics)
cxperts, the projects may be finalised cx
peditiovaly snd included in the countl .
programmes for 1977—81.
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2. In order to mobilice available
modest financial resources, it is recom-
mended for considerations of UNDI/
UNIDO/Govt. of India for iritiatirg
eo-operative  activities, joirt vcntures,
eommercial collaborations ard bi-lateral
aids, etc. to such developirg countries
to make available, experienced personnel
Enstrumentation systems,  production
machinery, prototypes implements, technical
Feeratures, design drawirgs, jigs and fixtures,
standards, specifications and tect codes.

.+ 3. Different categories of training
programmes, in well established agri-
eunitural engineering colleges, testirg in-
'stitutions, manufacturing firms, etc., on
farm  machinery procucticn technelogy,
testing and extension methods be orga-
nised.

‘4. UNIDO, may,at the specific request
of Governments cencerned give a priority
%o the possibility of initiating projects under
UNIDO voluntary contribution finances
for establishment of Central Workshops
and mobile units for repair ard mainte-
nance of agricultural machirery. Expert
assistance may also be prcvided on pricrity
basis under UNDP-UNIDO  special
industrial services finances to orgarise ficld
evaluation of prototypes which mey beccme
gv:ilablein diffzrent countries. In makirg
such selections of experts a thorough know-
ledge of local problems and agricultural prac-
tices of the developing countries should be
kept in mind.

s. In India a number of Agro Indus-
tries Corporations and Agro Service Cesntres
Bavz been established, to make available
to farmers inputs, credits ard other con-
tractuzl services. India’s experience and
expertise  in this endevour mgy be made
available to the needy countries, which may
be followed up by trairir.g prcgremmes in
India for perscnnel of other countries.

6. India produces several basic machine
tools required for manufacture of agricul-
tural tools and implements, sand testirg
{nstruments. There is need for dissemi-

naticn of knowledge and irformaticn among
developirg countries. Capabilities of
different countries, in this respect should be
assessed and make available tc other needy
countries.

7. Thereis an urgent need to establish,
an  International Technology Transfer
Centre in agricultural machinery, with a
view to prepare and provide drawings . and
designs, specification prototypes, pro-
duction ergineerirg services and urgent
steps may be taken by UNTDO in this
direction.

8. Close associaticn may be established
between the N.R.D.C.s Research Insti-
tutions and professional agricultuial en-
gineering societies of different courtries ard
India may give a lead in th.s regard.

9. In order to evaluate, adapt and
introduce ' the implements ard machires,
identified at the exhibition held at L.A.R.L.
Delhi and others in India and elesewhere in
different participatirg covrtrice, expedi-
tiously supply of prototype samples
(upte 10 in case of implcments ard 3-§ in
case of machinery), with ISI Starcards
and othertechrical litcratvres is ccre’cered
very necessary. Thke cliric request‘u
the Govt. of India to exemire the fcaci-
bility for providirg such assistarce in view
of. its urgency ard importence. These
samples may be selected by a Govt. of
India panel.

UNIDO is requested to previde expert
assistance of atout 6 man-menths peg
country for the above programme and also
promate visits of manufacturers of the
respective countries.  Trainirg cf 4—6
months may also be arranged by Govt. of
India for technicians from developing
countries in Indian factoies.

10. As a programme for ‘In-plant
Training’ of personnel of developing
countries isnow under final consideration
of UNIDO Gov of India may favourably
consicer providirg of such training facilities
in the last quarter of 197s.



15. In viewof the importanceof bio-gs
plants in dewclopirg conntrics, UNIDO-
UNDP may sssist in the preperation of
comprehertive technical paper, showing,
the work done, present studies, future
plans, technical specifications and  techno-
economic erpects.

The above study may be folowed vp
with a detsiled project for establishirg
different sixed plants. Trainir g may alse be
provided om the above, for representatives
from other developir g countries.

18. Recogniting the valusble eontri-
bution of this manufacturing clinic, i is
sipcy gly recen ger dad 1hat LNIDO-URDP
organise similar clinics in French speakii g
African couatries ot an appropriate time.

SHRI D, K. PANDA : It is & very
detailed and long statement.  From
the stetemenr, I find that mennon
hes been mace sbout techrical develcpments
snd other techrical thir gs ard necercarily
about agricultural mechinery. T would
like to krcw from the hon. Mirister whether,
to benefit the small ard marginal farmers,
especially those lardlets piriers who by
occupyirg the larnd have got their patta and
are in occvpaticn of the land up tc tw
to three acres, ard who are the
backbone of sgricultural developmert and
to provide them with the simple ard ordi-
nary tools which can be:t be utilited by
them, any corcrete mearures are goirg tc
be taken or whether there is ary plan for
ghem.

SHRI ANIWASAHEB P. SHINDE :
Of courre, I will reply, bwt 1
wovld msk  for your protecticn,
becase this is an  international
¢einic or conference stterded by 19 coun-
tries and we scted s the host, Of course,
one of the points that was dis-
cussed was, how the effective implements for
the small farmers can be popularised in
this part of the world. That was one of
the points which was discussed.

SHRI D.K. PANDA : We have dis~
cissed so many problems, I need notgo
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into them, and I need net claborate ol
those thirgs. I want to &now what has been
decided in thar partioular loternstional
meeting, ecwpecially w help the agri-
oWturists in cur developing countries
inducirg Indis, and what type of expertise
and help from other developed countries
you are @irg to get for our country ia
addition to whetewer is already in existenos.
1 want alo te fnow whether they wme:
going to help the smrll and marginel far-
mers and in that direction, what action oz
what steps are going to be tshen. My
question is very clear.

SHRI ANNASAHEBY. SHINDE: The'
hon. Member perhaps has not gone through
the material earlier, This conferer.ce was
convered by us and there are mar y ce.untries
as compared to us, which have not developed
up to our level, Therefore, our effort
was, by converirg this confeieree, to see
how to help those countries which ape
less developed than us, ‘This was the main
thrust at the conference.

SHRID. K. PANDA: He is reported to
have male a statemert, in the Ecoromic
Times, that India was followirg a policy
of talanced and selcctive mechar issticn of
agricultural implements ard s on because
of the rise in the cest of fuel, to design
and manufacture simple implcments and
tools which would be within the reach of
small and margiral farmers. He made this
statement in his cor cludir g s peech in that
conference. My puint is thit; we arc rot
goirg o develop machires orly wn ar or
on paper ; there must be aspegific direction.
Are we havir g ary plans o umpart trawing
to the small and marginal farmens? U
there are no mcasures now, he can say that
this would be done afterwards.

SHRI ANNASAHEB P. SHINDE:
We have plans, it is a very ambitious pro-
gramme.

SHRI D, K. PANDA: Tais confercndt

was held from 215t to 3oth and 3oth ue
n fact the concludirg day. There is8
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sepurt in the Beonomic Times which says
shat tractors have gone cut of the farmens
geach, The price of indigenous tractor’
bave almost deubled during the last af
years and the recent decontrol of tractor
prices had come as a blessing in disguise
to indigenous menufecturers. There are
five major tractor manufacturers and there
were three price hikes during the recent
months, What measures a ¢ going to be
talten to prevent the price rise and brirg
down the price so that the small and me-
dium fermer can get tractors ?

SHRI ANNASAHEB P. SHINDE:
The price control order is administered
by the Minstry of Industry and Civil
Supplies (Deptt. of Heavy Industry) and
1 would request the hon, Member to put
tke question to that Ministry.

SHRI P. GANGADEB® What is the
functipn and objective of this international
sgricultural machinely development clmic
snd bow for has it affected the developing
countries, with what results ?

SHRI ANNASAHEB P. SHINDR:
Fnepite of some our weaknesses we have
succeeded in devclopirg a very large
number of simple instruments and machy-
nery which could be wed in relatvely
less developed countries, We wanted our
experience to be umparted to them so that
there may be technology transfer. Western
countries have 8 very much advanced
technology. So this technolcgy 1s useful
to under-developed countnes We can give
them something snd many countrier re-
presented in this conference found it useful

Wt twiw g # ar wd
0 X sy g @ P v oo e
W 5% ¥ I TN T N R
A ¥ g w s fedt ?

SHRI ANNASAHEBR P SHINDE
I should repeat sgain thet the prices of
tractors are admunistered by the Mimistry
of Industry and Civil Supplies (Deptt of
Heavy Industry).

waeila W w1 AR

183. W WiFw wwawr :
st ¥ qIWTE

w1 gie siix faeak 7t a3 Ty
& g 730 f5

(%) w7 77 =X wfAt ¥ Tl
W W IR WH wmEEAa g
A & f qafer qr, Wi

(=) afz ar, @t 37 wafy ey
waeafa 91 #7393 f6a1 70 0

THE MINISTER OF STATE IN THB
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): () and (b) No, Sir. The produe-
tion was 78,000 tonnes as sgairst the coti-
mated requrement of 1 65 lakh tonres.

) g™ W - wew W,
w1 gl wERw wd fe @ gmi
W F el gl W Ty ¥ Freany
& 37 T 57 owr fead § o ot
& avefs @ @ ot i @ ok @
TR O Q3 ST o,
T AAE T g I R oqd
t A T WA wEEw ew 97 fawvr we
@ § 5 st At & afs o
TOART W famr @ T Wy
@ & I A w2 F X 1 ey
Ty & fa wmdw fr o wfe
ﬁtﬂm&ﬂ#wwﬁu"rﬁﬂ
g farad?

ot sgAeTY Wt g dw i o
it AreaTE AR § Az 17 14 Ava
W g W W e f3fS §, @
SR AT qE 2, ST I HafeA
12359@ AR ageaR s
W T To seww § ag s
WA Aagawa g Ao
w7 W ¢ 5 G
oI Rt Abw T o xw
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fewed €1 ot dw oY AwS § ag aga
wy wf § o o Amw fomy A et
t o® ¥ sEm 9 B faw A oar
foret st Wi § wefeg @ g W
TR TE FW®@ |

ot shyow wyamw : ga v ag
R v« fewi @ ag v wer w @
¢ fe aawla o & W€ <o fiyemar ond
g 49 a9l ¥ ag o 9 oW @
L« wmr o fer ¥ Wi &
o€ gar o farw W@ fwar o @
waegfs o7 & fawmar o % fw &
o fraguw A @ v 7 wafe gw
A gt smfa A § o fel & o Qa
1 g gt adt o @ ?

ot ey wt © Af, et aw
Txide w1 w0k QoW g ¢
Sqfa ¥ A o fawmr g
ug g0 aw § fe aawfy arefa &
W ¥ oW Eas § s .
g g Iw A ag a@ ¥
e for s § 1 qwer W A
wwE fear st ¥, 7 WEA
e fen o § Wi feA W
¥ weT W  \ W WS ;T
YT %1 de fyarar smar § o g7ty
SN WaE TGP XA |

SHRI S. M. BANERJEE: On the 25th
March 1574 there was 8 diteustien «n the
flocr of this Houte abour the thorisge of
Dalda and particularly the orcuctof
Hindustan Lower, who are the biggest
manufscturer of vara patr. Thcn hon.
Migister Shri F. A. Ahmed, wio is the
President now, asured the Houte that
sppropriate action would be taken against
the Compary and they would be persuaded
to step up the production of vana:pati.
At present their capacity is 260 tonnes pex
week while they are manufacturir g hardly
o0 tonnes a week. They have diverted the
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entire production to margarine, which
gives a higher profit, Regently, the UP
Government seized 23,000 tins of Daldp
manufactured by the same company from
their Meerut depot. I would like to know
whether a~y acticn has b2en taken sgainst
them for flouting the Gevernment’s deci-
sion or orders tr manufacture more yarat~
pati instead of ghee and, if so, what ia the
sction ? Is it not a fact that a stage has
come for the take-over of the Company
in the larger interests of the country
and the consumer ?

Wt wpnw wt ;. dofs 8
wi fer  fod fggemT fac @
7, afw frger® we § foadlt Y
aeafe ot & deefor s gg g, . ..
(vrmmma)........... LIEE C i
wr gv wifm, 9w f e W
17 @19 27 @ §9 AT § W7 Sewm
ot fegeamT ¥ sqAW I I FTM A )
20~25 93 & $309 frgeam & e
w1 9% awA gfeaw gy
W1 Fwa feer &Y o § 9 Ao &
I #1 a7 7§y faer amar wiT agg &1l
drfar ag oY 81 3T X A 3w
WER LR IR R A L
AT frw & qfa & @ B
Wz WX T qT, AF WHEE A
¥ ¥ O oY W7 0 T A SR
g fr wg wor g R o Em
s wHaas ¥ W ow el
gr A g o Rsema Wt
o R OE ... .

SHRI 5. M. BANERJEE: May ! heve
your guidance, Sir ? I referred to the
sssura,ce giver: by Shri Fskhruadin Abmed
when he was the Food Minister, ...

SHRI SHAHNAWAZ KHAN: I am
on my legy. T am still speakir g. Why ﬂﬂ'f
the hon, Member have a little patience

It is true that the Hindustsn peve
e not producing snywhere nesr (e
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installed capacity and that they are going
out of the vana: pati business. If and when
they do that and their conduct deserves
taking over, we will not hecitate tc do so.

SHRI S. M. BANERJER: My question
has not been answered.

What I said was that they are divesting
s major portion of their production to
Margarine which gives thcm a higher
profit. In India, the people do not use
Margarine, They use dalda. Whetheritis a
fact that they have diverted their production
to Margarine instead of Dalda and, if so,
what action has been taken.

The second part of my question was,
whether it is a fact that 23,cco tins of
dulda was seized at Mecrut ard, if so,
what action has been taken against them.

SHRI SHAHNAWAZ KHAN: That
case is, probably, sub judice. Sometime ago,
it was sub judice and, I belicve, it is till

SHRI S. M. BANZR]EE: Tacy have
paid Rs. 25 lakhs to C rgress. We will
see that the workers take over within six
months.

! grer I ;. e @
FAEHT 91 & HiAT T T4 qF WIOHTTAC
A IR ? AT TR Ay W
¥ g8 Af ERYT g7 Iwa, wfE
fafray drrr Nom 7 9 & Iowew
A0 qZT W&l &7

Wt g wt 8% o fear §
fE g wim gemew ey aga
sTier § 1 3w % fevgae 6 W
TT WY &Y A Y W g 9EFw qQ
& W § waiE gard Teeree & il
17FeR g1 e Sarm
WG, ITRNWITE A
St ¥ wgr —wwy fowwd Az @
& s fowmx ¥ W oA
P < 8, v %1 SeRw W & A
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e o Sfow wT -H 4 g
Argiee FWAEH 17 719 =1 Wi
Nfedt 12 w1 =7 g7 F AR W
& T 7@ famy T 2

DR. H. P. SHARMA: Ore of the
important sources fi r wekn g 1p the s horte
age of raw oil for the manufacture of
vana<pati js throvgh the import of paim
oil. A news-item appeared a couple of days
ago that a substanual amount of imported
palm oil was lying at the port end that
it was lying there for months. How does
the Government cxplamn that, on the one
hand, the imported palm o1l 1s lying at the
port and, on the other hand, for want of
clearance, the vanaspat: industry is sufferirg ?

SHRT SHAHNAWAZ KHAN: It is
correct that about 3000 tonnes of palm
oil is lying at the port There was tome
dificulty about importjexcise duty, That
is beirg sorted out, It has been lyu g there
for a few months.

SHRI JYOTIRMOY BOSU: Wil the
hon. Minister kindly 11l ue, apart from
their most adamant ard unfar attitude
to the workers, is 1L ur 1s 1t Lot a fact that
Margarine contairs more moi ture and
whether there is wmry price ccrtrcl on
Margarine ?

SHRI SHAHNAWAZ KIIAN- Tiere
is no price contrcl on the price of Mar-
garine. Margarine contains meatture and
50 does buttes

SHRI JYOTIRMOY BOSU* What has
butter to do with that ? I have a‘ked,
as broween dalda and Masgarire, wacther
Margarire cortaus more watcr or more
moisture and wwether there is a price
contrel on Magarnine,

MR. SPEAKER: Shri Kachwa.

St gEN G wEIW : AT
Wi Y ¥ g7 @ F @ f g e
PRIPARE A F wwg &
s FHY R 1 & SemT wear §
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frady ael ¥ Ot T FarA A §,
ford wre & way @ g v aga
£ i o fray ad 6 57 20 8% s
fes T o1, T3 €97 13 ¥ 40 X
foey faw <ar ——%7 T ¥ agk W
LGASCR R S 2 R PR R
§ s &t o far 33 Ty E W
& g3 ol 3 f—sr g7 AeT A
forerad wry &) faeir § 7 war A
@ T R wraY 3 fw & faniare A

TreET F1 S X F AAT AT &

A &, afc ag af & @ W X
NIardqwasgy i’

Aot : faA D agh &

36 & fa% qF woga 2 A Id & dg
arg widr g+ aveafy ¥ s whmwa
weez AT w1 AT B, 37 FAr v A
MEamr Rt shartf
averfa & g G oAqAN  @Row
a7 go0E 37 ¥ 37 wfgdr 1t fagr w73
¥ T1ff FIng Ax 79 94 1 #AFF7 wa
YA Ny agw A 2 W E, k9 Ak
Wy w9 3 frrraf—woy wedt fradt
& 5 ar3-ferireqma 8, Afpa 22 mrd-
Tz 39 ¥ faqre vriondy &Y §

ot gt ww wew AT fral
R T A I & I W { AGER
W § AT AIEM

oft s et ;g v Y A3A
wreaq forgo ¥

oft way fag 5 : wrexr Ay #
g1 ¥ 7 & s B AT A7 (der
Aa) o sERarer A Fom w7

ol agmare wt Ay - W
9 B ey AT A

SR ot ST
*184; Wty T : o e,
wvver e offe weglie 4 2y TR
W par w0 fis :

(%) 2w & duv{fa & SR &
fad weere g s srdardy &
i

() ®3v g7 AT F KLHTLF A9
gET W@ T WS 44y ; WY

() afg ad, 3 &a A ¥ aIFT
w1 frre it Frdn@r wA AT ?

forwn, wwWTH wwOw SAem WY
weyfa fawmr % awsill (ot wefa
Faw)

(%) & (). on fereor-ga AWy
¥ qEE o7 AT AETE N

feqoe

Rearyfa w1 O & fag qor wd
argA ferm s wefear # wifs om
za7 wfafrmn, 1956 & fo¥ 30 faa-
mx, 1956 %1 wfgfrafar fear mn
a1 1 ¥7 wiafqas ¥ Frafafar w
ToeATy AT FT ATUFT /Y 7 I@T AT
fwrafa & Ow F fAq 3104 fra
Lt e

(1) Fsqverr AT e Fdl WA

®TAMAE & §TH IO
Far ,

(2) Feavafer 61 wars @ AT

(3) Tsmafr & watws & 0
fg =8t ar AEF B A
a0, ¥ 1 grama A,

(4) frdy B% a7 & feft SR T
ATET ®r X AT AT
oqrzfy AVt A
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(5) avdxfn A ¥ oeEr
¥ Ay degfe
TTAT FEAT, AT

(6) dmagfa & warwar ¥ fag
WA ZAT |

wq wfafqas ¥ 3w wa? ¥ qff feagd
T asfwgy & T979 aqr frasr Ig
fear war § 99% gt 33 VA @
W gare arqial ¥ eqear ¥ fog off
9ag fHar 7a1 & 1 AT F1 AgEAW
w1 7R & 33w A wfafaw ¥ dc
arrrd) aereFT Afafwar a1 = vy
¥ fora ot sygeqr Ay of 2, 1 & qafaw
TR ¥ g7 AATT AT FrdEAl
18 I o ATETQ 717 34 wfafaw &
wdlT qyrar § arq faged & foo
frger fre oo fade o sfeef
& /977 3 )

2 Frmafa & avmfos qerd &
qeae $73 ¥ fAg s mmdd
gae A A R AN g WA A
ararfaa wreey geadt nqfaoem f
famat %1 g3 meag # faares ot qaaiar
FABAl AE WR-ATH A, IIX AR
aq; fsdlt &1 gF of@T owa amm@
# Tqrrar & fog e 1 3 AR
=q ) ifas fe gargmr H arf &

3 ga¥ afafeer wir oy fofas
feadt ®Y azraar X 797 77 w9F 9
T @E P AE AT ¥ Y FE
TATH HEATV ATE FATHET qISAT & Fh
wa% ararfss-urfas qrsarar 8 waf-
Far v g 2 1 ¥ 37 g Fzfem
% Fryafew & orgasdt 1 sy 577
U AT FATAE) AAST R MZ0TA X0
¥ foy fadra #fswsomr & srw
HTAT AGTT BT T 7T F )

4 TUIT EH THICH §927T H 949
¥ 3w O win? gwfar s shew
¢ @ ot fywrm e o @ waemg
ag w1 framml qar dfes Wit
qrnfos gerat & fedt ¥ wifos
W wqr i @ X wed o @y

Tt & weg oft & wwen 8 fratw
faear @ w v § 0

5 ferft o sfe & oifis
e FEA wiafraw, 1956 ® Ay
£ ¥ afs T Ffsardar & 7 s
a4 gFam WY -y ¥ETHT B
dR 7317 7774 ¥ o g3 wiafaw
¥ IqaeaT A /AT FI9 & 997 97 fafw
wTaTT 3T FEE fa=re A srwr

b. AT THEIT gYaAT A waiw &
e s, fred vk af game 4,
g feant #f @y wgy # gfifam
fadts 57 & 757 & feat & g fafew
artfasafar sTawat w1 fawme
fear sram | ot ¥ grnfas wWiv
s T FrASH § AT FA FT A
faare & 1w § fr 3@ frafr Y v
qETT A0

ot qW W I WETW AERY
I I AN AT E A W R
% fr faavor war a2 g7 v fear §

ot o AT anfe e X
v &Y g7 e w7 G 2

o §w wR T . WA A,
ey wra A7 ar fF ardwles o ¥
drgraf T 1 A1 v { v
# s 91 sgie angrov dorIfa gy
WM aTAamas R E?
w ¥ P v A oeiwm oA X
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QYA wTR IR W A KW €, 1971
# ot qeirigy wAE X w9, —

“The Committee would urge upon the
Ghrvernment to finalise the declsions on
the recommerdatiors by the Suppres-
sion of Immoral Treffic Act Amendment
Crmmittee to make the existirg Act
more cffective in curbirg this evil
practice and to brirg forth an amerdirg

Bill before Parliament at an early date.” |

1971 ¥ CRAAZE SHE W ¢ WS-
AT # W X W Y A A&
=T wIge 39 faw ®) wiveiz & fad
w7 & a4l A !

it efuy @ og 19 & §
fe @i ww g 3w qw ¥
agr & it § foad Gt T
goeTd WX w geal ¥ ot 2w
fearar &1 fafe s & qm v w6
qg wra Avsan fraradE §

&t gwwx Ion ;T feradE
8 %1 i1 7.fge T s ET AT y?
w17 Wiy ® AR § 5 owowwm AN
AT MG I 376F QI A T
£ 9a ¥ AYT ara & T ¥ W9 § weId
¥ areard g & frar g Ak Ao &
qrmw ot firar §-x7 ¥ @9 a@r W
wit pogeh-wg ¥ R 9w #-

Woman should be
g @& xEr W aries
O 2 -3¢ F9]|] @ T

a8 witness

) woman citizen is rquired to be an evi-
dence at the time of raidir g the brothal, . ”

TEA T8 WY I &
“It s mnot possible,...”

a4 ) VIe T & o F e ?

et amer Il oy Wt § fis o g
wriwesf 1, & & W & §i-39 ¥ wAe

XY §9g wifeqAly THo qWo wYo IAT FR-

TR w1 iga

#g1 & fir Y figie 7o ), 59 & oA

A AT T T W/ E Ao R

R aEFi A s argr H e ¥

g ¥ ferwrad #Y -7 = feawai )

R & & fod aoerec & 89 & wew

W E?

@t wdfew dmw oo oY
A m A dFre e i aq
T @ arfaar § o wadle wee @
fo gt w7 fow fear 8, 1968 ¥
X W FADY gETEe € ), g W
Tl & g ar oY ) dar 8
qg %378, T THG TF AT ATHAT &5-
ety & fagrodl= &

SHRIMATI ROZA DESHPANDE: As
s quite understood, women have to tread
on this path because of poor economic
cordition ard it is due to Jot of untmploy-
ment ard starvation in this section alro
Sir, the world over this year 1575 is beirg
cclcberated ac women's year,  Does the
Gowverrment thir k that <pecial pre grammes
and stepr should be taken to give cmpley-
ment to women as citizens of this country
and help also to solve this problim?

SHRI ARVIND NETAM : Sugg:stion
for action.

SHRI BHAGWAT JHA AZAD: My
quettion is supplumentary actually to the
previous question. I would hike to know
wiat is the experience of the Government
in the implementation of the Act. Des the
Govarrment feel that Ly ensctiig ths
they will bz able to solve this social evil
or do they feel that the preconditions arc
the economic rchabilitating of  thest
morally-fallen, rather than the Act of
Parhament? How do the Governmen!
propose to deal with this problem i8
future ?
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st weferr A : wenw wgeg,
&1 & ogy §f wg qw1 § wHa T
% wifwat § wx Jumgfa g arnfes
Uk § T7 & Fq GO T w9
B F147 ¥ frdiay ar g7 /@ gy s
WFI | T O ¥ 77 TF qH AT
awfert &1 sy B o ow 9%
T AL T A Y wFAT | X7 graw
# W T TN 8, 9| w3
& W a8 d d@d § 9T w1 wfwaw
¥ afes gy drcd T F o
sl T M T A g
®ET AET E o
SHRI BHAGWAT JHA AZAD: What

sbout the e¢conomic rehabilitation ? That
whas my question.

ot et ¥m ¢ oA QAT 7
WY q3T ¥ ¥I7 IBW § WV 1974 T®
1442 s S E R o oA &
34 AT@ 4 gwiT wigETR A T
fFar T AT 25 gER Afmm A @
oy ® qu fear d 1 ey Qe 7
%3 gfe Wk a3 w1 faa 0 W
0@ & ST F T R i eEw
€ 97 % 32 1 Qe oy i g #
WY QT W, X9 W gF WA ge &
QIR & arq @19 syraefas ey
&1 W arfram &1

st awht sy W g
T & gfar ww § gfr & W
W A fEg R s g e ¥
v T & oy dmafa frarg aafe
& w7 S 8, gafed dwri &
oY w9 ¥ 8 qor g Tifgy Wk
forry Avavadt §, w1k & wOETE wie-
T g av qried & &, 37 A oA &R
¥ w9 warr farerdy wifgd, 97 w1 forwrwr
T A1 ey wrg | R T BT
# wod grat i Y 0k wror AT 4 B
o ot Xt

a2

st wifex dam : areiw @eew
&1 gaTe fa=moia

SARDAR SWARAN SINGH SOKHI:
Sir, I want to know from the hon. Minister
whether 1t is a fact that there exist red-
light arcas in places like Bombay, Allaha-
bad, Culcutta, Gaya, Lucknow and other
places ?

SHRIARVIND NETAM: Sir, I could
not follow the question,

oft gER WY CYAW : FAT GG
T ST T W § fF Ay ay sl
# oY w13 e R § 2 I ol F w=-
T 1 § /X 3T qET F et AT
¥t gl R, gfore ¥ wfremfig 9 wem
g 31 A Wy 9 & faars 9 e

gy W &7 =T mg @ 7 Wy
¥ 71 ¢ fr @ Y g oxfam v &

wfeE & 1 sq mo aEd ¥ wiwd
ofaT w3 g% § @Y ag wine owfaa
satwmrfearad? swasgrdfe
st gegray F meww ¥ ofewdq
a7 fraT w3 @ €, @) wfead e
Al W7 T e AW Y !

sit qefiey dmw @ AT WS
¥ v & f gfew & dem ¥ ag w1
£ & ug T T § | W W
# 53 v o fer o § ofew B
TFeT & )

Wt gEN W AW : o A

way s & B el B g W
wfrmsram g ?

MR. SPEAKER: Mr Parashar,. T am

sorry Mr. Kachwai, I have already called
Prof. Parashar.
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Flasncial Assistance to Veluniary
Amodations fev Duvelepmest of
Languages

»185. PROF. NARAIN CHAND
PARASHAR: Wil he Minister of
BDUCATION, SOCIAL WELFARE
AND CULTURE bc peased to [refer
10 the replies given to Unsparred
Quesgion Mo. 2079 on the 6th August,
1973 and Sarred Quespion No. 4 on the
2and July, 1974 cegarding  sssisiance
for promotiou of Indian langusges and
atate ;

(a) the nsmss of the voluniary asso-
ciagions worlung in the field of the deve-
lopn:t of regional languagss and modern
Indian Languages (recognised gy well as
=n -recognised) ; sod

(b) the amount ot financwl assls-
ance given to each of hese Jassociagions
during the finaacial year 1974-7% ?

The Deputy Minister in the Mmistry

of Bducition snd Social Welfare
and jn the Department of Culture (Shri
D.P. Yadav) : (i) and (b). Governmen; are
implemsnting two schemes of assispance  for
voluntary ussociapons working for the
promotion of Hindi and for the promo-
tie1 of orther Mydem Indian Langusges.
The  volunjary  sssociagions/institutions
which hav: so far received financial sssis-
tance under these schemes during the
current  fimancial year Imve been listed
in the statement laid on the Table of
the House and som: other applications
are under consideration. [Placed in Ui~
beary, Se: No. LT-8560 /74). Govern-
ment do not, however, have full informa-
ton aboit those voluntary sssocistions
which have not sought financial assis-
twance froin them.

dlo ATCITY W QUOTAT : &7
% o w5 Pey sy v
s o A @ 9 g7 B gy
wmrg?

NOVEMDER 3 076 [« ~ W "] vy

@t Mo e quw: wTw TP,
Jedtfirar wrere § W% gt davem ¥
# sx oy e § O o faoldew
gffg Gz sT w0

ot ATCAN W QTTNT . Wt
o 2@x § wrgw Yar ¢ fr fel W
AEFT I A wrdR W & fed
agam f of § W@ = B & ook
|EEAT ¥ qgaAHw ) A Wy g ¥ fadr
fafea ga7tfe & forr ¥ ¥ agraan
& st &, o oAy wwr & Srgar-
9 " § 37 qa #Y & AT 3, a7 el
fafrar o o7 qréArga gy & fodr
qaTaTCaey # fagaw for omyt § 7

st Wto qYo W, wegq &), W
¥ ug W 7 5 ¥ PF s ATl et
¥ for g e @ & & wem
wrEe § i sl vy o g e
# foprrgoe & 99 & fawrw & fld
AT ¥ oF, oF FOE v
fawrr & ford faor mar ar 1 gz &
wd ¥ Aoy ¢ ST et
¥ faxra & fao w1d weh § W
¥ A 1 g g7 whww ofa A o
2 1 urz v 1w & 50 gy vl deft

sft wAvae frm - #B wEET A
warar § e wredrg srara A G
& fog g3 dar faay 70 & wee F A
97 | 7 faare for wr @ fs i &
vy &% frdr ot felt W B
& | Afeer sar a3 of 1 wvew e
el e T A el §
o ot sarer wait § 7w of wrvdtw
wraTHl &1 war fedt fadelt W &
array & frar ff & | v, GRfd,
s sfy & wq gragr Ry W
* X & 1 war sy W Y
¥ foq v Tad Y g Y ot @ F
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% forg e % v #v§ doran farrre-
Lol S

Wt Be fe e . i wr X
qeT Y TR ENE |

ot whewr fiw - wreft W
fawrd afr & fs w2 7w dm
st f6t 1 & wod wd o mw a @
tiigmrag N o @t &
g W S IR R e @ o
o A wvare 0

ot Mo o graw: ¥ AAY TEe
® wrEw & g § 6 G
arar &1 favra §F & w9 ¥ fro0
gt w3 faar saar o S o Ay
aerrdt ar @< g £, & gt o
argAt A g7 TqrEveT IAE W wA
o fifow £37

SHRI VIRBHADRA SINGH: T want
to know whether any of the mydern Indian
langiag=s wich do not find place in the
Bthschzdule have: also b=rn given a sistance
bythe Givernmsant? Ifso, which ofsuch
lang ug s have bsen giver wssistance by
the Gavernment so far?

SHRI D. P. YADAV :The modem In-
diap lar greges which dorctfind place in the
8th schedule ke Maithals, Erglich, Rajas-
thani, Dogri and Maripuri have been
Fiven assistance. Whether  applications
have been received from the woluntary or-
Bnusations have been given assistance.

ot vwe o fay ST
Wt & @rg @t W oo e
T & 1 Tt ey wrr 2 s s
WG &7 v @i § ) faedr ¥ Ay
Wq X WUA ST W 3957 gw Far
wifgd 1 ¥3% fag woere aas v
ﬂtaw}q}taﬁmwit‘t

far ad oy deqit w1 FEEC A
frgd fadt sz fewr § B Iow
wgyam fear & gevaw fr ¥ 2
w7 e wiw Wt g X w7 8
ofz g1 At fo¥ @i ast ¥ fex fer
deqmEl ¥ w9 TR W gewaw fear
b oz few fa seamdlt & wqem A
a fear mar 2 7

ft Mo Yo gy R Aoy Y
B9 q7 X E @Y JEET w7 aw wEw
FEiz g wifer AR @ s &
g9 IAH U W @ A W g
€ g At A FT oF gw
W T gAT § AT AW F T Ao} &
M A T A e & o oww
TR E sl

it fiex wmfag o7 gl
1wy w1 fan € war aft & ey
wTy fgmra 2 feg § a1 33 34 memd
ot § fagnd fgma ady fer & 7 =%
FW T3 A9 & fov ot oo wa
wrm far d ?

st WMo de wrw . F xoE o9
W@ AT

S} AT XA TR T4 FioAr
¥ fadoil wiwr o3 fraar w7 wq fagr
Ty @ g fatey wremT §oqdsd &
waTar Wt &1 wrar @ 7 2y o Fraay
o< fgr oy & 7

&Y Flo Noaraa . faet wrarl ¥y
THAT g OTH AT §, o owdchny
usd! Wi ¥ T faww ¥ fag
fevafeamar t v T Y R €0

st wTT weve avey - &Y qor
et & Fr fodel wram) & s Y
drr ¥ ferd O @ d frg e § R
& ¢ femar femr mn g ?
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ot fto fto araw: g aF fai
w7 & 1 Sawr Dfew wifgy

f peR  wR wHAW : NIl
¥ fawrg w7 am &, & o war §,
et & ar fadelt wrar

AW WA TTF A7 ¥ g
Ry EArAfag T ?

o gEv W wg@ ;A IaT
iy ey g Az dw

asaw WERY . G IqN Fe T
UK e (-

o BT WA $3UT ;07 AT
7 feqr 73 frxly 39 472 & w107 d0
C{l

SHRI BISWANARAYAN SHASTRI :
8ince all the regional la~guag:s <h-ull be
developad along with Flindi which is our
nat>nal langnag:, may I know fromthe
hon, Minister in th: Fifth Plais acartain
smount would be ca mark:d frr the de-
vebpnint of the regional laagaag:s ?

SHRUI D. P. YADAV: It is a suggtion.
Grzzamnt will br hippy to keep this in
mind in th: Fifth Plan also.

SHRI KRISHNA CYANDRA HAL-
D3R: Waat steps are Govaramat going
to wak: for the promyior of Oriya and
Nzpali languag:s in the Fifth Plan ?

SHRI D. P. YADAV: Do this arise ?

S8HRI KRISHNA CHANDRA HAL-
DBER. It is writtea in bracksts in part ()
‘redziszd as well as uaresagaised’. Tnere-
fore, it is relevant.

Shri D. P. YADAV: Oriya is one of the
languag=s recogiised in th: Eighth Sche-
dule. Whaatever assistance has been given
to othzr laaguagss for developmant in the
PFoarth Plan, it therc is som: remiining
portioa, we shall try to h:lp in the PRifth
 Plen also. As regirds Nepali, I could not

NOVEMEER 28, 1974
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say just now, but so far as I remember,
it is ualyr cousideration by the Sahitya
Akal:mi. Tais is not & body which catt’
direct the Government to do everything
for those lingiigss. We are concerned
miinly with la1z1132 listed in the Bighth
Schedule,

ot mu&m:atmmrfm’ti
AN B ST FFAT QA rAr § A7 A
3IF WA AT AT AT B0 GO WY
w2 s @ oo @ frivy w0
oY 2713 T ST § Ar w7

ot o qto urew : ¥ FE AwAw
R o as . wfndg
T A A A 1 9% e § )
qdt st w7 € THER IIAT A

o fdw fag : & 3z ST TN
§ v #ar qady & Searw & fag @
3 frmr w1 @ 3

oW wERE ) gro g qeAT)

ot fedrer Ferg < s wdvea, sy -
magzTar A far 1 s ¥ wq ag
qIF PBAP W 1agrwd
U EI G ?

! o GYo graw : wadl N fFD
& a3

st fanfag: a o Fak ¥
war waT w o) sAerd § fr e
R wadY 35 §Y 2, oY A7 3g8) qafr
gt ?

Smuygling of Foodgrains from
Meghalsya to Assam and Bangladesh

*186, SHRI M.S. PURTY: Will the
Minister of AGRICULTURE .AND
IRRIGATION be piemsed to state:

(s) whether Centrul Government
have received information to the effect
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that truckloads of foolgrains are being
smuggled from the Khasi hills district
of M:ghalaya into scarcity hit areas
Awam and other  neighbouring areas
snd Bangladesh ; and

(b) if so, what steps
have taken in this regard ?

Government

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNASA-
HEB P. SHINDE) (a) According to
the informution received from
the Governmsant of Meghalaya, it
B n)t correat to say that truckloads
of lurdzrans are being smuggled from
Khwi  Hills. Dustrict authornities  are
vigilant and have check gat suitable
placts to prevent any such smuggling.

(b) Does not arise.

Iacentives for sugar mills to take
up Processing of sugarbeet

-

#187. SHRIC K. JAFFER SHARIEF;
SHRI D.B. CHANDRA GOWDA:

Will th: Minister of AGRICULTURE
AND IRRIGATION be pleased to
state

(3) warir Government have framed
sny schem: of incentives for suger mills
which my take up processing of sug.:-
best in addition to sugarcane ; and

(b) if so, the gist thereof ?

THE MINISTER OF STATE IN THB
MINISTRY OF AGR'C ILTURE AND
IRRIGATION (SHRI SHAH NAWAZ
KHAN) (a) and (b) No, Sir. The Govern-
m:1t have, however, set up & committes,
inter alia, to examine the need for grant
of inczatives to the industry for manufac-
turing sugar from beet.

SHRI C K. JAFFER SHARIEF ;
I would like to know from the hon. Minister
whether such a Committee has met

far, and If 90, what ifs recommendations
ere.

SHRI SHAHNAWAZ KHAN : The
Commirttee has met omy once and it hus
not yet submitted its report.

SHRI C.K. JAFFER SHARIEF : How
long will it take ¢

SHRI SHAHNAWAZ KHAN : It is
difficult to say how long it will tgke, but
1t has held only one meeting.

qwd ®; aymEA w /A
189. st WAR wigeaT ¢
of Mo TA0 P :

777 gfw Wit faard ot a7 71
# 97 F49 fF

(F) = A7 TEE 7 FAF T
¥ frdr mrgTrw # wiw A § T R
ary fery wforr o @€ ]
e

(@) w0 qaTE FTA & 1 T
g?

THE MINISTER OF STATE INTHE
MINISTRY OF AGRICULTURE & IRRI .
GATION (SHRI ANNASAHEB P.SHINDE
(@)and (). A starem:nt is laid onthe
Table of the Sabha.

Sratement

(@) and (b) + Allotments of foodgrains
are made to the States from the Central
Pool every month after taking into Rccount
the overall availability in the Central
Pool, relative needs of the States, local
market availability, price position, past level
of consumption and other relevant factors.

A statement showing the demands re-
ceived from State Government and the
extent to which the demands were met
during the last 3 months is artached.
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Statement

DEMAND AND ALLOTMENT OF FOODGRAINS FROM CENTRAL POOQL
TO STATE GOVERNMENTS DURING AUGUST TO OCTOBER, 1974.

. No. States Demafid  Allotment Allotment
forAu- forAu- ams 9% of

st to t to  Demand
ber, S:'..to&r

1974. 1974.
1 3 3 4 5
(In ‘000 tonmes)
1 Andhra Pradesh ) ‘ P 3 . 48:0 19'§ 406
8 Assam . " X d . . . 950 451 475
3 Bihar . . : . . . . 2650 165-0 62'3
4 Gujarat . ; ; 4 . g P : 5250 186-0 354
5 Haryana . . A 3 4 g i ; 60.0 40.0 666
6 Himpchal Pradesh . . . ‘ . : 18-0 180 100°0
7 Jammu & Kashmir . ¢ . ; . 62:0 57'0 91 9
8 Karnataka P . i % . . 75'0 55'0 733
9 Kerala . . i ; ; ? : 186:2 2680 699
10 Madhya Pradesh . ; . ; s " 41-0 30'0 733
1t Maharashtra . 490°0 371°6 758
312 Manipur . . . . : . 90 g5 944
v 13 Meghalaya . ‘ : . . i . 180 180 100'0
i+ 34 Nagaland R S . ) . g5 69 81-3
15 Orissa . . ¢ . . : . 955 47'3 49°%
16 Punjab . . . . . . a : 70-0 65-0 929
17 Rsjasthan P e B E R mEos 98-0 633 646
" 18 Tamiloedu . . . . ‘ i 250 240 960
. 19 Tripura . i . . . . . . 12'0 90 750
* 20 Uttar Pradesh . . . . . . : 187:0 112°0 59'9
‘a1 WestBengal . . . . . . . sw0 3;o 704
22 Andamansand NicoberIsland . . . . 41 3.5 854

83 Amnschal Pradesh . . . . . . 475 42 884
24 Chandigssh ., . . . . . . 10'8 18 3



33  Oral Answers AGRAHAYANA 4, 1896 (SAKA) Oral Answers 34

25 Dadar & Nagar Haveli
26 Dethi . _
27 Gos, Daman & Diu
28 Mizoram

20 Pondicherry

ToTAL :

3 4 s
15 12 Bo'o
117:0 117°0 1000
. 20°1 14°3 711
10°6 66 62'3
1-64 1'64 100'0
3290°39  2132°I4 64°8

N.B: Specific demands were not received from some of the State Governments during

this period.

st aqew mfgeare S faE
FWT-SE QT TE@T WY, 99 W «anr
mar § fr fafaw 20 Twal A WA
arTa B e aor #y o § A
37 %1 fray mma far @ 0 ¥ @g
sraT wrgat g w o we W oew
aw &1 0 sy o § e R
vvoa § e sifu T TET & ) "
1 QETEHe £ ¥ 1L # A weefn
W E?

SHRI ANNASAHEB P. SHINDE:
The production prospect and drought
situation is one of the relevant factors
taken into consideration while making allot-
ment of foodgrains to the State Govern-
aents.

W e wfgaTe <
i mm ® wfes gar 20§ A ST
mﬂfﬁﬁ?wmmm&
Frarer 7 g &1 3 0 wedy 3F 39 W6
frrar mpaw e Bran mar g, g
T TE A AT 2, 7 fae 39 %1
w7 s faor orr Atk of, @A
ar?iwqws.rrmm%!w

TrErT I §1 ST iU FEET I3 AT
7

SHRI ANNASAHEBP. SHINDE: That
h:s' been pentioned in the statement,
2647 LS—2,

The demands of the State Governments
including the demand of the Madhya

Pradesh Government have been mentioned
there.

sft Fefey aveww ot - A4 wgET
¥wer R amm e e fe
fafvs 2z 71 SadT = & yarfew
QrRIT F7 Fave faar sy o ¥ g s
w1gaT § f& i § weene & fag
g § sy fegm  fafrm fear
¥ W omTael 1 gETERT ®ew
# Yo § mrary 97 fear mar

g, ot g Ty § w1 oo fagm
o g ?

SHRI ANNASAHEB P. SHINDE
While making the allotment, the first
point we take into considerstion is the
availability and the level of the central
stocks, Then we also take into consideration
the production prospects in the respective
States, whether the State is deficit or
surplus and what has been the pattemn of
normal distribution. The impression that
these things are done arbitrarily is not
correct.

SHRI 8. M. BANERJEE :Is it a fact
that the Government of U.P. have asked
for some additional quota for mecting the
of fi conditions in
some of the Eastern districts, in Bundel-

1ents

req
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khand of What was the demand of the
U.P. Government and how rmuch had
been allotted ?

SHRI ANNASAHEB P. SHINDE: I
am sorry the hon. Member has not read
the statement. I have said that during the
last three months the U.P. Government
had asked for 1,87,000 tonnes and 59 per
cent of the demand had been met.

SHRI S. M. BANERJEE : I have read
that.

SHRY ANNASAHEB P. SHINDE; We
have not given according to the demand.
The total demand of the State Governments
is much in excess. So we arrive at some
judgment and we make allotments on the
basis of our own judgment ....(Inzer-
ruptions)

STt ATt W ¢ F I SAAT J0g9v
g fF ST wsar & A #r 3, S
wH1a @7 feafy &1 edta T @T §Q
&g g ufgfer aram aa@ig ar =70
Fr g1 qg 1 FrAar =qrzar g 5
TAFEATT AT 7 FaFy @rarg a9
J JIT AT AR FIT GEHIT T I
9T famT FT F 99 Fr e@ryfa T A
T A1 AT F4T, A ITFT 5T 4T3 g

SHRI ANNASAHEB P. SHINDE : The
Rajasthan Government asked for 98,000
tonnes and we allotted 64,000 tonnes.

=t s o aeETd miEet
F A o7 g3 fAfgare &1 § A
fregsra w31 @1 @Far g 5 2w H
are " ga ¥ fagre & qqifaF afy
gE 2 | TH 1T AT £ATT H T@T 2T FT
#F A wdar g qar fagie awa
& GraFg FT AT Ay g F A qEEI
F &5 faRg Fg9 zma1 8 7

SHRI ANNASAHEB P. SHINDE: In
normal yssrs we have never been willing
to give snch large quantities but this
year we are giving monthly 70,000 tonnes
of foodgrains to Bihar.

2 TWEKAT . AREATT AFHX A
92 ZWIT A TRIT &I FE & 41
T 3T F 64 gWIT 7 grara fear
ST IHT S 1 AT AIUF AT A & aTAAR
fFaraT & AFT Fga F1 TS AT | T3 FI0T
TS 1 atgx we fear s@r g AR
AT AT AAS AZT AST AT R
o &1 AT F @ & F faaga gaw
#F fAq aw@ wE ) ST A TR g
AT AGT & | A F AAY AgleT § FOAAT
arget § BF a1 s & T8 A
forwrae g & FF il § o917 orR o
FEAT § FaTs &1 faawer 4@ &
TR 8 AR T=o-us5 Wgal § W I3
g1 8, @& ol FATS WY AT FHloAR
A’

SHRI ANNASAHEB P. SHINDE ; In
Western Rajasthan there was a failure of
rain and consequent loss to Kkhariff crop.
The rest of Rajasthan received very good
rainfall dquring September-October period
and so the rabi prospects are very good.
So, it will go a long way in ameliorating
the condition.

SHRI KRISHNA CHANDRA HAL-
DER: I want to draw the attention of the
Minister to a statement issued by the West
Bengal Congress President, Shri Mitra,
that in one district alone 1,000 pecple
have died of starvation and the faming
conditions are still prevailing in the dis-
tricts of Midnapore, Bankura and Purulea
and the northern district of Jalpaiguri.
What steps will the Government take tc
meet the deficit of West Bengal, as me
tioned by the West Bengal Governméht-

SHRI ANNASAHEB P. SHINRE;
We are aware of the difficult situation of
West Bengal. But the crop prospects there
are fairly good. We are giving them 1,45,000
tonnes per month. The statement attribu-
ted to the State Congress President, Shri
Mitra, is not corroborated by him. He
has sent me a telegram that the statement
attributed to him is not correct.
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"WRITTEN ANSWERS TO QUESTIONS
Fall in Recovery of Sugar

*188. SHRI M.R. LAKSHMINA-
RAYANAN : Will the Minister of AGRI-
‘CULTURE AND IRRIGATION be
pleasej to state :

(a) whether the average recovery of
'sugar has come down in the past decade
since the price of sugarcane was linked
ito recovery ;

(b) if sg, the reasons therefor: and

(c) what actipn the Government pro-
‘pose to check this ?

THE MINISTER OF STATE IN THE
.MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN ) : (a) to (c) Since 1962-63 when
‘the sugarcane price was linked to recovery,
‘the annual all-India weighted average
‘figures of recovery have fluctuated from
year to year within limits, depending upon
various factors, such as climatic conditions,
incidence of: pests and diseases, duration
of the season, varieties of cane grown by
the growers, etc. No pattern of steady
fall in recovery is discernible which can be
:attributed to the decision to link sugarcane
prices to recovery.

Control over Price of Refined oil and
Vegetable Butter

*191. SHRI VEKARIA : Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state;
(a) whether in view of the fact that
‘Government  have control  over the
price of Vanaspati, Government propose
to control the price of refined oil and
-vegetable butter also : and

(b) if so, when ?

THE MINISTER OF STATE IN
“THE MINISTRY OF AGRICULTURE
(SHRI SHAH NAWAZ KHAN):
@ :nd (b). No such proposal is pre-
sently under  Government’s considera-
ttion.
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Resignations of Vice-Chancellors of
Universities

*192. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state :

(a) how many Vice-Chancellors of the
Central Universities have resigned during
1973 and 1974 ; and

(b) if so, the reasons therefor ?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND
CULTURE (PROF. S. NURUL HASAN);
(a) and (b). No Vice-Chancellor of a
Central University resigned during
1973. The Vice-Chancellors of Aligarh
Muslim University and Delhi University
resigned during 1974, the former for
taking up another post and the latter
for returning to full time teaching:

Losses due to floods in States

#*193 SHRI MADHAVRAO SCINDIA :
SHRI ISHWAR CHAUDHRY :

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state -

(a) the State-wise losses suffered this
year due to floods ;

(b) the schemes implemented for
controlling floods and the expenditure

incurred thereon ; and

(c) the areas for which the Central
Government have provided assistance for
immediate relief work and the amount
of assistance provided in each case ?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI JAGJIVAN
RAM): (aVto (c). A statement is laid on the
Table of the House. [Placed in library.
See No. LT-8561/174. ]
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Malnutrition among Pre-school

Children
“194. SHRIR.S. PANDEY : -
SHRI M. RAM GOPAL REDDY:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state :

(a) whether Government’s attention
has been drawn to the news item pub-
lished in a local daily dated the 1st No-
vember, 1974 under the caption ‘Mal-
nutrition among pre-school children 1n
India ; nnd

(b) if so, the reaction of the Govern-
ment thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI ARVIND NETAM); (a) Yes, Sir.

(b) A statement is laid on the table
of the Lok Sabha. [Placed in Lbrary.
See No. LT-8562174)

Project Report on Bansagar Dam

*195. SHRI RANABAHADUR SINGH ;
Will the Munister of AGRICULTURE
AND IRRIGATION be pleased to state ;

(a) whether direction has been issued
by the Centre to the Madhya Pradesh
Government to go slow in subnutting
the revised project repott to the Central
Government on Bansagar Dam ; and

) il not, the prioed by wluch the
project repory is likely to be ready 3

The Deputy  Minister in the
Ministry of Agriculture and Irrigation
(SHRI KEDAR NATH SINGIT
(a) and h)\. Wo, Sir. The revised
projecy repory for Bansagar Dam  was
received from 1he Government of Madhya
Pradesh in Seprember, 1974 and is at
present under technical cxaminatgion.

Setting Up of A University at Rohtak

¥196. SHRI PRABODH CHANDRA:
Will the Minister of EDUCATION,
SOCIAL 'ARE AND CULTURRB
be pleased to swate:

(a) whether U.G.C. has decided to set
up a University at Rohtak, Haryana; and

(b) if so, the reasons for revising the
carlier decision to set up no more Univer-
sities in the country ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN) (a)
and (b) Universities in India are
established under an Act of a State Legis-
lature or that of the Parliament, and not by
the University Grants Commission, How-
ever, a8 proposal of the Government of
Haryana to establish a University at Rohtak
was considered by the Commission in
its meeting held on August 12, 1974.
The Cumnussion was not in favour of the
State having a University at Rohtak, The
State Guvernment lus requested the Com-
misson to re-consider pr

Procurement Target of Wheat and Rice
For 1974-75

*197. SHRI ISHAQUE SAMBHALI:
Will the Ministet of AGRICULTUKRL
AND  IRRIGATION be plessed to
state;

(a) the target of [vod procurement for
both wheat aud nce for 1974-75,

(b) the results of the procurement: und

(c) the steps raken to make procwe-
ment cffective ?

THE MINISTER OF STATE IN TI1II
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAIEB P.
SIHINDE): (s) No target has been fixed for
the procurcment of wheat during Rabi 1974-
75. As regards rice, the Kharit Marketing



41 Written Answers AGRAHAYANA 4, 1806 (SAKA) Written Answets 42

€15 on 1974-75, has just started, and the
targets of procurement in different States
arz bring worked out in consultation with
the State Governments.

(b) The procurement of wheat during
the Rabi Marketing Season 1974-75 has
so far b::n 18.62 lakh tonnes, The pro-
curement of rice during the current kharif
marksting season is 4.25 lakh tonnes as
per informition available upto 23-11-74.

(c) The steps tak.n for intensifying
procurement include price incentive to
farmors, direct pitchusss from caltivators,
linking of procurement with distribution
of fertilisers and other essential commodi-
ties, levy on producers’millers, imposition
of strcking limits on producers/traders
ete.

India’s Participation in World Food
Conference

v198. KUMARI KAMLA KUMARI:
Will rwe Minister of AGRICULTURE
AND IRRIGATION be pleased to state :
(2) whether the Government will parti-
cipate in the coming World Food Confe-
Tence being arranged by F.A.O., and

(b) if so, the special features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL.
TURE AND IRRIGATION (SHRI
ANNASAHEB P. SHINDE). (a)
and (b). The Union Minister for
Warld Food Conference convened by the
United Nations and held at Rome from
sth to 16th November, 1974. The Minister
attended the sessions upto the rzth No-
vember, 1974.

Th: agsnda for the World Food Confe-
relc: discussed thraigh three committees
included the following items:

First Committes:
(1) Measures for increasing food pro-

duction in developing countries within
the wider framework of development.

(2) Measures for increasing food pro-
duction in developed countries.

(3) Policies and programmes for imp-
roving consumption patterns in all countries,
tries, and aiming at ensuring adequate
availability of food in developing countries,
particularly to vulnerable groups.

Second Committee:

{4) Strengthening of world food security
through measures including #nmter-alia a
better early warning and f;od information
svstem, more effective natinal and inter-
nati;,nal stock-holding policies and improved
arrangements for emergen-y relief and
fOUd aid.

(s) Arrangements for follow-up action,
including appropriate operational
machinery on recommendations or resolu-
tions of the Conference.

Tlird Comumattee:

(6) Specific objectives and measures in
the area of international trade and gdjust-
ment which are relevant to the food prob-
lem, including measures toward stabilisa-
tion, and expansion of markets for exports
from developing countries.

Arising from the work of the First Com-
mittee, 14 resolutions were adopted cover-
ing a wide range of problems in agricultu-
ral and rural development. One of the
resolutions introduced by India related to
scientific water mansgement, irrigation,
drainage and flood control. An important
outcome of the deliberations on  agricul-
tural development was the decision to
request the Secretary General of the United
Nations to convene urgently a meeting of
all interested countries to work out the
demails of an Internationsl Fund for Agri-
cultural Development, which would help
to generate additional resources for pro-
jects primarily intended for increasing
food production in the developing countries.
Three resolutions were adopted based on
the work of the Second Committee and
these dealt with the esmblishment of a
global information and early wuming
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system of food and agriculture, an inter-
national undertaking on world food security
and an improved policy for food aid. The
resolution arising from the work of the
Third Commistee ci early established the
inter-relationship between the World
Food problem and international trade and
called upon the governments of all count-
ries and international organisations to give
the highest possible priority and the most
favourable terms of trade torthe least
developed as well as developing countries
most seriously affected by economic crisis.

In order to ensure a prompt follow-up
of the recommendations of the Conference
and to generate continuous attention to
world food problems at the highest politi-
cal level, the Conference recommended the
establishment of a World Food Council
under the United Nations. In addition, a
Committee on World Food Security will
be established as a Standing Committee
of the F.A.O. Council. The inter-govern-
mental committee of the World Food
Programme will be reconstituted so as to
help, evolve and coordinate short term
and long term food aid policies recommen-
ded by the Conference. Finally, the Confe-
rence adopted a declaration on the eradica-
tion of hunger and set a time target of ten
years for eradicating hunger and malnut-
rition in the world.

Several of the proposals finally adopted
by the Conference such as the creation of
a high-level political body under the United
Nations General Assembly (now named
World Faod Council), immediate atten-
tipn to World Food Security thrgugh the
creati \n of adequate nati nal reserves, steps
towards ensuring food aid »f at least 10
million tonnes per year beginning from
1975, g2neration of substantial additional
resources for stepping up agricultural pro-
duction in developing countries through
an expansion of the area under irrigation
are all of considerable incerest of India.
The Indian delegation played an impor-
tant role in the formulation and adoption
of the resolutions relating to the World
Food Council, International Fund for
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Agricultural Development and generating.
additional resources for irrigation. If -all
the Conference proposals are implemented.
speedily, arrangements for timely food
supply in case of emergencies and provision

of substantially increased assistance for

agricultural development are likely t, be"
forthcoming.

Cashew Cultivation Scheme in Ratna-~-
giri, Maharashtra

*199. PROF. MADHU DANDAVATE:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to-
state :

(a) whether the Cashew  Plantation
Scheme of the Maharashtra Govern--
ment undertaken with Central assistance
in Ratnagiri district of Maharashtra has.
generally failed, if so, reasons thereof;

(b) whether the peasants whose lands-
are under the cashew cultivation scheme
are threatened with confiscation of their-
property for their failure to pay the arrears
even when the cashew cultivation has failed 3,
and

(c) ifso, whether the Union Government-
propose to advise the Maharashtra Govern--
ment not to resort to such unjust and rep--
ressive measures ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. "SHINDE) : (a) No
cashew plantaticn scheme with
Central assistanceis in operation in Maha-
rashtra. The State Governmentr has re-
ported that there has been no failure of the
cashew plantation scheme undertaken by
it as State Sector Scheme.

(b) and (c). Do not arise.

Affidavits Filed by the Members of
Delhi School Teachers Cooperative
House Building Society

*200. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the total number of affidavits filed
by the Members of the Delhi Schooli:
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Teachers GCooperative House Building
Society till date in response to Delhi Ad-
ministration (Coop. Department) Notice
No. F. 954(H)/42, dated the 2nd March,
1974; and

(b) whether it is a fact that only some
selected members were called by the Assis-
tant Registrar (Audit) Co-operative So-
cieties for verification and if so, the total
number of such persons and the reasons
for not calling the remaining ones ?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
(a) 1,482 affidavits have been received
upto 18th November, 1974.

(b) Only such, persons, numbering
569, were called for verification who had
not furnished complete particulars in
their affidavits or, had given details which,
did not tally with the Audit Report re-
ceived on 27th August, 1967.

Pronouncement by Prime. Minister
on Self-Sufficiency in Foodgrains

#201. SHRI MADHU LIMAYE:
Will the Minister of AGRICULTURE
AND ITRRIGATION be pleased to state:

(a) whether during the 1972 election
campaign the Prime Minister declared in
several public meetings that India had
finally become self-sufficient in the matter
of foodgrains ;

(b) whether in these election rallies
she also said that for the first time after a
gap of nearly 70 years Indiais in a position
to become a net exporter of foodgrains;

(c) what was the basis for these optimis-
tic pronouncements by the Prime Minister ;
and

(d) whether these pronouncements are
likely to be turned into hard facts in the
next two years ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI
ANNASAHEB P. SHINDE):
(a) to (d). In view of the facts (i) that
a very substantial increase in the out-
put of foodgrains had been achieved from
a peak level of 89.4 million tonnes in 1964~
65, i.e. the best year before the adoption
of the New Agricultural Strategy, to
108.4 million tonnes in 1970-71 and (ii)
that millions of refugees from the erst-
while East Pakistan, now Bangla Desh,
were supplied food rations largely from the
resources built up in the country, the
Prime Minister had, high lighted the
country’s success in achieving self-reliance.
At that time certain quantities were also
exported to Bangla Desh to meet their
urgent requirements. Had weather been
normal and requisite quantities of inputs,
like fertilisers, power, etc.,. been available,
production during subsequent years would
have been even higher. The extent to
which production would increase in the
comingtwo years would depend on weather
and availability of critical inputs,

Central Assistance for Flood Pro-
tection Work in North Bengal

1801. SHRI LUTFAL HAQUE: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether West  Bengal Govern-
ment sought ahout Rs. 1.5 crores from the
C:ntre for flood protection work in North
Bengal;

(b) ifso, the main fcature of the proposal
of the State Government for the purpose;
and

(c) action taken by the Centre regarding
this proposal ?

THE DEPUTY MINISTER IN THE
MININISTRY OF AGRICULTURE
AND IRRIGATION (SHRI KEDAR
NATH SINGH): (@) The
State Government of West
Bengal had sought financial assistance of
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Rs. 277 lakhs outside the Plan for 1974-
75 for the implementation of flood pro-
tection measures in the districts of Jalpai-
guri, Cooch Behar and Darjecling of North
Bengal.
(b) The total requirement of the flood
protection measures bad been estimated
by the State Government as Rs. 246 lakhs
on 48 continuing schemes and Rs. 49 lakhs
on 4 new schemes totalling to Rs. 205 lakhs.
Of this, Rs. 18 lakhs had been provided in
the State Plan.

(¢) The State Governmentwas Informed
that due to extreme financial constraint at
the Centre,it would not be possible to
consider the propsal of assistance to the
State  CGovernment outside the Plan for
the fiyod controlschemes in North Bengal.

Alleged waste in the funds spent on
Flood protection work in West Bengal

1802, SHRI S. N. SINGH DEO: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

{a) whether mopey allocated by th,
Ministry for flood protection work in the
district Malda of West Bengal had been
wasted as stated in @ news-item appearirg
in & Calcutta English Daily dated 14t
April, 1974 under the caption “Admipis-
tration and Corruption”;

(b) if so, the amount sanctioned to West
Bengal Government for flood relief work
with particular reference to District Malda
during the last three years year-wise and
amount spent so far Juring the period;
and

(¢) if not, the action taken by the State
and Centrsl Government against the
erring officials ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (s) to (c) Financisl assistance
outside the plan was provided to the State
Government of West Bengal in the last
two years of the Fourth Plan fi r accelerat-
ing the work on certain priority food
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control schemes in the State, including
the Mabanands Embankment Scheme in
Malda district, The amount released for
all the priority schemes during 1972-73
was Rs. 3 crores and during 1973-74 it was
Rs. 8 crores, No specific earmarked assis-
tance was provided for the Mahansnda
Embankment Scheme in Melca Mistrict.
The amounts f+ the priority works were
given in the shape of loans, which were
released on the basis of the expenditure
figures reported by the State Government.
No such assistance has been proposed
during the current year.

Floed Control being a State subject, the
State Government is responsible for the
implementation of the works, As such,
investigation of allegations of malpractices
and corruption etc. in the implementation
of the schemes come within the purview
and competence of the State Government.
The report of alleged malpractices and
corruption in the implementation of the
flood control works in Malda district has
been referred to the State Government.

Meeting of Indo-Bangiadesh joint
Rivers Commission in New Delhi

1803. SHRI SUKHDEO PRASAD
VERMA:
DR. SARADISH ROY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the Indo-Bangladesh joint
Rivers Commission met recently in New
Delbi to study canal linking plan of Brah-
maputra with the Ganga river; and

(b) if so, the salient features of the deci-
sions taken at that meeting ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): () and (b). One of the proposal
for sugmenting the fair weather flows ¢!
the Gangs considered at the Hleverth
meeting of the Indo-Bangladesh Juirt
Rivers Commission held in New Dl
from 2sth Seprember to 4th OctodeD
1974 and in Daccs from 16th Novembes
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to 20th November, 1974, was the Brahma-
putra-Ganga link canal. The discussions
wre continuing.

Central Aid to Goa for agricultural
schemes

1804. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Central Government had
given any financial aid to Goa for agn-
cultural schemes during 1972-73 and
1973-74; and

(b) if so, facts thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). The requisite in-
formation is being collected and will be
{aid on the Table of the Sabha, as soon as
it is received.

Central aid to Rajasthan for sgricul-
taral schemes

1805. SHRI SHRIKISHAN MODI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleascd to state:

(a) whether Central Government had
given any financial aid to the Rajasthan
State for agricultural schemes during
1972-73 and 1973-74; ond

(b) if so, facts thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Yes.

(b) The requisite information is being
collected and will be laid on the Table of
the Rabha, as soon as it is received.

Central aid to Orissa for agricultursl
schemes

1806. SHRI ANADI CHARAN DAS:
SHRI P. GANGADEB:

Will the Minister of AGRICULTURE
AND IRRIGATTION be pleascd to state:

&) whether Central Government hsd
given any financial aid to the Orissa State
for Agricultural Schemes during 1972-73
and 1973-74; and

(b) i1f w0, facts thereof ?

THE DEPUTY MINISTER IN THRE
MIN'STRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL)" (a) Yes.

(b) The requnite information 1s being
collected and wall he laid un the 1able of
the Sabha, as soon a 1t 1s received,

Fruit and Vegetable Development
Corporation

1807. SHRT DHAMANKAR:
SHRI G. Y. KRISHNAN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether & Frut and Vegetable

Development Corporation is proposed to
be set up;

(b) if so, when and at which place;

(c) the objectives and scope of the Cor-
poration ; and

(d) the present tunnage of export of
fruits and vegetables and how far the
proposed Corporativn 15 expected to boost
it and earn more foreign exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) to (c). A propuosal to set up
a Frut and Vegetable Developmept Cor-
poration 1s under consuderation of Govern-
ment. Details are still being worked out.

(d) 79,074 tonnes of fresh fruits snd
vegetables and 10,334 tonnes of Fruit and
Vegertable products were exported during
the year 1973-74. The proposed Corpora-
ton will endeavour Lo increase exports.
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Premium paysble by aliottess of plots
in Shantinfketen in Vasant Vihar
Colony

1809 SHRI SURENDRA MOHAN-
TY: Will the Muuster of WORKS AND
HOUSING be pleased to state

(#) whether the allottees of plots 1n the
Shantintketan Chlory of the Government
Employees’ Cooperative House Bulding
Society Limited, Vasant Vihar, New Delhy
had to pay premium,

(b) if so, th: number of times and the
rate at whuch such premua has been charged
from them,

(c) what are the special amenitics pro-
vided 1n this Cloony in consideration of
which premis has been and 1s being charged
frequently, when a part of the cost of land
has bzen refused to the allottees 1n th ¢
Vasant Vihar Colony: and

(d) the number and rate of eny further

calls of premia expected to be made from
the Shantiniketan allottees ?

THE MINISTER OFSTATE IN THE
MINISTRY OF WORKS AND HOUS-
IN G (S HRI MOHAN DHARIA): (a) and
(b). Premium 1s payable by all allottees of
plots of land based on the cost of the land
as per orders of Government Imtslly,
in August, 7966 the allottees of plots in
Shantimike=tan colony were requred to
pay premium for the land@ Rs 10 723
peraq yd Subiequently, they were asked
to pay an additional amount of Rs 6 6o
per sq yd in asuordance with the terms
of the lease dzed, vn account of enhance-
ments of the compensati n awarded by the
Land Acquution Gollector

() The question cf providing any special
am:nities does not artse, as the amount of
premuum 15 related to the cost of land and
15 payahle by the Saciety/member allottees,
in terms of the agreement executed between
ths Society and the Lt. Governor, Delhi.
The DDA has not refunded any part of
thg cost of land to the allottees 1n Vasant

Vihaer.
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(d) The sllotress, who bave not yet paid
the emount due, have been finally seked
by the Society to pay the outstanding
amount in 3 instalments on the 1sth
September, 15th Detember, 1974 wnd
15th March, 1975.

30/80 BwEuc yir wiw e wfie

1811. oft wrerelt vk : v gy
e feerd adt o Avg g€ of
w-afw, Ararei-afy wiv wow qfe
¥ ORT-ET ¥ ATt ¥ 12 wE, 1974

1812. SHRI N.
NAIR . Willthe Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state

(a) whether the revised estumate on the
Salt Water Barrier at Thanneermukkom 15
still pending sainction with the Govern-
ment of India , and

(b) 1f so, the reasons for the delav?

THE NEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH) : (a) Yes, Sir.

(b) the scheme report in the proper pre~
forma was received from the State Gowrn-
ment 1n May, 1974. Certan clanfid
tions and data regarding the project have
been calléd by the Central Water Com-
musion. Replies from the State (0%
emment are swated.
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Mittivter's Statemsent on sclutlont of
food difficaities of West Bengal
1813. SHRI BISHWANATH JHUN-

JHUNWALA : will the Minister of AGRI-

CULTURE AND IRRIGATION be

pleased 1o state :

(a) whether he has stated during his
visit to calcutta recently that with the Co-
operation of the West Bengal Government
the present food difficulties of the State of
West Bengal can be solved by the next
season ; and

(b) whether as a result of his appeal
there has been any improvement in the
situation ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE) : (s) end (b)
Minister of Agrioultrue and Errie
gfion indicated that the auerent
food shortage in country could be tackied to
a large extent if the state Governments ex-
tended full cooperation in de-hording foed-
grains from the big farmems and traderw,
as also by implementing the food prodwetion
programmes and procuring the required
quantuties of foudgeains. He did not make
ary partizuler reference to West Bengal.
Between the period end October to 16th
Novernber, 1974, rice prices have declined
arthe diffsrent reporting centres of West
Brngal,

Eviction of Occupants of the property

of Dr. Bhagwan g”m?“m"" Trust,
e

1412, SHRI AMBESH : Will the
Minister of WORKS AND HOUSING be
pleased to refer to the reply  given to unst-
rred Question No, 2111 on 26th November,
1973 and state :

{a) whether Government have started
Ghes 1o evict the uccupants of the property
o[ Dr, Bhagwan Das Memorial Trust,
Delhi ; and

(b) if 50, the grounds of their eviction ?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRT MOHAN DHARIA) :
@Wend (5), The lend in question was
Originalty lensed dutte Al Tndis Blind Relief

Society for an Eye Hospital. The land has
not yet been transferred in the name of
Dr. Bhagwan Das Memorial Trust. Eviction
proceedings «gainst the unauthorised
occupants of the property are in progress.

Withdrawal of F.P. O. to products
covered by P.F.A. Act

1815. SHRI NAWAL KISHORE SINHA\
SHRI SHASHI BHUSHAN :

Will the Minister of AGRICUL-
TURE AND IRRIGATION be
pleased to refer to the reply
given to Unstarred Question No. 3533 on
26th August, 1974 regarding extension of
Fruit Products Order tosoftdrink industry
and state :

(a) Whether Government aré sware of the
hardships being camsed to the mamufecturers
duete the application of both the Act as well
a8 the Fruit Product Order ; end

(b) whether Government propose to w ith-
drew the sppiicarion of Pruit Product Order
to the products which are covered under
the Prevemtion of Food Adulterstion Act,
if 50, the particulars thereof and if'not, the
regsons ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTYURE
AND IRRIGATION (SHRI ANNASA-
HEB P. SHINDE): (a) Fruit Pro-
ducts Order licensces are exempted
from taking out licenses under
the Prevention of Food Adulteration Rules.
‘The Provisions of both the Actand the Order
are supplementary and cumulative in their
operation. There should therefore normally
be no hardship to the manufacturers,

(b) There is no such proposal. However,
the question of exempting products not
contaning fruits or vegetables from the
purvicw of the Food Products Order is under
consideration.

Eligibility of Primsry School Teackers
for Selection Grade

1816. SHRI NAREDRA SINGH :
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTUR
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be pleased to refer to the replies given to
Unstarred Question Nos. 1607 and 3559 on
the 4th March and 26th August, 1974
resp:ctively regarding reviewing of lists of
primary Schuol Teachers eligible for
Sclection Grade and state ¢

(a) whether the required information has
since bzen col lected ; if so, what are those;
and

(b) if not, by which time the i nformation
is likely to be collected ?

THE DEPUTY MINISTER IN THE

MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV) : (a) Yes,
Sir. According to the information fur-
nished by the Municipal Corporation of
Delhi, the lists of Primary School Teachers
for grant of Selection grade upto 4-11-73in
respect of male teachers and upto 4-1-73 in
respect of female Teachers have since been
released, According to these lists 131 male
teachers and 107 female teachers have got
the benefit of the Selection Grade.

(b) The question does not arise.

Permission to Punjab for State Tra-
ding in wheat of Rabi Crop

1817. SHRI DEVINDER SINGH
GARCHA : Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state :

(#) whether the Punjab Government has
sought the permission of the Centre to allow
it to stick to State Trading to wheat in the
rabi season also ; and

(b) if so, the reaction of the Centre to
this propossi ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE) : (a) No, Sir.

(b) Doss not arise.

Projects far the Drinkisg water supply
in Rural avess of Gujsrat
1818. SHRI D. D. DESAT : Wil the
Minister of WORKS AND HOUSING
be pleased to state :

(a) whether Cantral Government have
sanctioned any projetts for the drinking
water supply in the rural sreas of Gujarat 3
and

(b) if so, the facts thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
1a) Yes, Sir.

(b) In the IV Five Year plan, a Central
Accelerated programme of Rural Water

Supply for 1972—74 with 100%
central  assistance  was launched.
Under this programme in Gujarat

piped water supply (for 162 villeges) and
tube wells with hand pumps (for 730
villages) were approved for Bo2 villages at a
total estimated cost of Rs. 366. 83 lakhs.
The total expenditure during 1972—74 has
been reported as Rs. 291 lakhs. 436 tube
wells with hand pumps were successful and
73 piped water supply (pump and tanks)
were completed. One regional water supply
Scheme for 77 villeges is in progress.

Committee on Coordination and deter-
mination of Standard in Education

1819. SHRI SHASHI BHUSHAN :
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state ;

(a) whether Government™have appointed
a Committee to go into the guestion of
coordination and determination ofstandard:
in ed ucation : and

(b) if 0, What are its terms of referenc!
speciallyin respectof (i) Degree from sbros
snd (1i) courses of studies leading to Degrees
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by varlous Ingisns Universities

PHF MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(Prof. S. NTRUL HASSAN) (s) and (b)
No. 8ir, The Government of India
have howevere apponted a Committ
tee to review the funvotioning of the
University Grants Commission, with par-
cular reference to coordination and
determindtion of standards of higher
educstion and make recommendations as to
measures conducive to more effective
discharge of its responsibilities. It will be
open to the Committee to examine any
matter which has a bering on the workingof
the University Grants Commission.

Project for Drinking Water Supply
in Rural Areas of Orissa

1830, SHRI P. GANGADEB : Wil
the Minister of WORKS AND HOU-
SING be pleased to state :

(a) whether Central Government have
sanctioned any project for the drinking
water supply in the rural area of Orissa ;
and

(b) If s0, the facts thereof ?

THE MINSITER OF STATE IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAN DHARIA) j(a) Yes,

Sir.(b) . The Accelerated Rural Water Sup-
ply Programme was started by Central
Guvernment with 100%, central assistance
dunng 1972-74. An amount of Rs.
173.30 lakhs was given to the Govern-
ment of Orissa. 437 d.dled tube wells (4°x2
and 988 tube wells (2* diameter) have been
sunk. 7 pipe water supply schemes are in
progress.

In the sth Five Yer Plan rural water
supply has been included in the Min mum
Needs Programme which is in States Sec-
tor and as such the spillover of the schemes
‘being executed under this pro ; umme have
‘been transferred to States Sector.

Effsct of Recommendations of Third
Psy Commision on Employess Enti-
tied to type IV Accommodation
1821, DR. H.P. SHARMA ;: Will the
Minister of WORKS AND HOUSING
be pleased to state :

(a) whether there is & proposal to disen~
title certain categories of Government em-
ployees of Type IV accommodstion after

pre-Third Pay Commission scales ang
if 80, the facts in this regard and the num-~
ber of employees likely to be affected
under the proposal ;and

(b) from what stage of pay the employees
become entitled for such accommodation
and what is the corresponding paystage
under the Third Pay Commission’s scale ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS & HOUSING
(SHRI MOHAN DHARIA): (s) and
(). No, Swr. At present, em-
ployees drawing emoluments between Ra.
500/- and Rs. 799/- {P.M. inclusive of
Dearness pay, are entitled to type IV
accommodation.  Officers drawing bet-
ween Rs. 800/- and Rs. 1299/- are glso
entitled to type IV as the next below type.
The revised entitiement for this typeis
between Rs. 700/- and Rs. 999/-. In
arriving at the revised entitlements, care
has been taken to see that different groups
of officials, as far as possible, continue
to remain enritled to the same type of
accommodation even after the revision of
entitlements on the basiy f pay scales
revised according to the recommendations
of the Third Pay C,mmission,

Decision of Punjab Government Regar-

ding opening Fair Price Shops for
Factory Workers.

1822, SHRI VARKEY  GEORGE:
Will the Mumster f AGRICULTURE
AND IRRIGATIUN be plensed t, state ;

(a) whether Puniab will soon issue an
Ordmance to make all factories empi .ying
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102 o more Wirmers open 4 pr.ce shaps
f3r workers on & nig-profit bass ;|  ahd

(b) if s, whether the Cantral Govern-
ment intend t persuade the other States
to follow swit ?

THE MINISTER OF STATE IN THE
MINISTERY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE) (a) and (b). Distrstution of food-
gramns through tmr pnce shops within a
State 1s the responsibility of thelState
Government [he information has been
asked fo. from the Government of Punjab
and will be placed on the Table of the
Sabha

Central Relief for Floods to Orissa

1823 SHRI SHYAM SUNDER

MOHAPATRA- Wil the Mimster of
AGRICULIURE AND IRRIGATION

be pleased to state

(a) the central reliet given to Orissa tor
floods since 1970 tjil this year and the
amount spent 1n Balawore and Mayurbhan
dustricts ,

(b) whether these amounts have been
spent in permanent types of work or on
test rehief ; and

() if so, what permanent tvpe of work
has been done so far ?

THE DEPUTY MINISTER IN THE

MINISTRY OF AGRICULTURE AND

IRRIGATION (SHRI PRABHUDAS

PATEL): (a)to (¢) The intormauon has been
called for from the State Government and 1t
will be laid on the Table ot the Sabha as

soon as If 15 received

weg st & areif o faregat & fawrs
¥ fad fow ¥ ¥ wgmwm
1824 oY M woyy ¥ v
g o fowrf #eft ag oo &
wtit fis ;
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Resale of Tractor om Premium to
Punjab Farmers

1825 SHRI HARI KISHORE SINGH
Will the Minntr of AGRICULTURF
AND IRRIGATION be plcased to stat

(2) whether a number of tractors <old
by Bihar State Agro-Industries Corpir.
ration have been rerold to farmers fr m
Punjab at a premium ,

(b) whether some « flicials of the Gir-
poration are alsoimvolved in thiy , ard

(c) 1f sc, whether inqury has been made
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL) * (a) to (c). The requred 1t
formation is being collected and would be
laid on the Table of the Sabha, as soon 8%

it is recerved,
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. Productions of Oil from Wells in
Galeki and Tripura
2029. SHRI P. GANGADEB:

SHRI RAGHUNANDAN LAL
BHATIA:

SHRI D, D. DESAI:

Will the Minister of PETROLEUM
.AND CHEMICALS he pleased to state:

(a) whether oil has been struck in
.a well at Galeki in Assam recently;

(b) if B0, how much o0il it can
‘produce a day against the current

production of 20 tonneg a day in
other wells in the country;

(c) whether prospects of oil pro-
duction from wells drilled in Tripura
are good; and

(d) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI):
(a) Yes, Sir.

(b) The Galeki well can produce at
an average rate of 40 tonnes of oil a
day as against the ONGC’'s overall
average of 35 tonnes of oil per day
per well.

(c) and (d). It is too early to say
anything in this matter. So far there
have been indications of presence of
gas in the first well drilled in Tripura.

Association of @ & NGC with Foreign
Firms for Drilling in Bombay High

2030. SHRI MOHINDER SINGH
GIIL: Will the 'Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether 5 decision has been
taken to allow O & NGC to associate
some foreign firms for drilling for ail
on the Bombay High basin; and

(b) if so, whether negotiations with
certain firms have been started for
the same; and if so, on what terms?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). To expedite the explora-
tion and development of the Bombay
High area, ONGC will engage on con-
tract basis from time to fime such ser-
vices as may be necessary. The terms
and conditions would depend ugpon the
king of services hired.
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CASA have informed the Gowt. that théy
have undertsken the following work
in different effected aress :

(i) Feeding of 12,000 children as & tem-
porary messure and distributicn of 14,000
pieces of children’s clothing and 6,000
pieces of adult clothing in West Dinijpur
and Jalpaiguri districts of West Bengal,

(ii) Feeding of 4,500 children 1n drought
affected areas of Bankura and Purulia dis-
tricts of West Bengal.

(iii) Food for work projects in the
drought affected sreas of Raipur district
in Madhya Pradesh through the Raipur
Churches’ Drought Relief Committee
(The proposed budget for these projects
is about Rs. 1.80 lakhs),

(iv) About 40 feeding programmes (focd
for work projects and nutrition develop-
ment) in the drought affected dumtricts of
Maharashtra, food and medical assistance
to about 2,000 mugrants to Bombay from
drought stricken sreas, and several deve-
lopment projects mmed at fiod produc-
tion snd ocated in drought afiected dis-
tricts.

(v) Supply of sssistance in the form of
Personnel, clothing, soap, money (Rs.
25,000), rise and vegetables to Bood affec-
ted people in Karnaraka.

(w1) Donation of 180,000 pounds ¢
wheat in the flood affected districts of Kerala,

(vii) They are also surveying the affec.
ted areas andfor preparing focd for work
projects in Mudnapur district of West
Bengal, coastal and central Orissa, south
Bihar, Panch Mahals and RBaroda districts
of Gujarat, Ajmer dwstricts of Raigsthan,
the floc d affccted disnizts of Kerala, Rayala-
seera arcas of AndmaPradesh and Cachar
and Gualpara disrncts of Assam.

The World Food Prigramme has uffered
an a*sistance of €.ooc MT wheat so0 MT
of DSM and soo MT buiter oil The
propoosal has yet to take & final shape.

Riss in Preioes is Hessantiol Counune-
Glzhon

1828, SHRI SAMAR GUHA ;
SHRI JAGANNATHRAO
JOSHI, :

SHRI RV.BADE ;.
SHRI ATAL BIHARI VAJ-
PAYEE :

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state :

(=) the facts sbout the rise of prices of
food articles and other essentisl commo.
ties after the previous session of Lok Sabha ;

(b) comparative figures of such prices
with the prices of above materials and
commodities during the same period in
the years 1972 and 1973 ; and

(c) the steps taken and proposed to be
taken by Governmenat to bring down
Tprices of food articles and essential com_
modities ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNASA-
HEB P. SHINDE) (a).to (c). A state-
ment is laid on the Table of the House,
[Placed in library Ses No. LT $63/74).
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Lifting of ban on entry of private
sector into sugar industry in Orissa

1831. SHRI Y. ESWARA REDDY:
Will th= Minister of AGRICULTURB
AND IRRIGATION b: pleased to state:

(a) waether the Orissa State Government
have urg:d ths C:ntre to lift the ban on
the entry of private sector into the sugar
fndwvstry; and

(b) if so, the reasons given therefort and
the reaction of C:ntral Government in
regard thereto ? :

THE MINISTER OF STATE IN THE
. MINISTRY OF AGRICULTURE AND
TIRRIGATION (SHRI SHAH NAWAZ
KHAN): (a) N». Sir.
(b) Does not arise.
Sharing of river waters between Pun-
jab and Haryana

1832. SHRI BHOLA MANJHI ; Will
the Minister of AGRICULTURE AND
TRRIGATION be pleased to state g

(a) whether the Central Government hag

taken a decision on the dispute between

Punjab and Haryana over the sharing of
giver waters ; and

() if so, the facts thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND}
IRRIGATION (SHRI KEDAR NATH
SINGH) : () No et, Sir.

(b) Does not arise.

Sharing of Cauvery Waters among
the States

1833. SHRIMATI PARVATHI KRISH-
NAN ;
SHRI G.Y. KRISHNAN :
Will the Minister of AGRICULTURE AND
IRRIGATION be pleased to state :

(a) whether a final decision has been
taken regarding the sharing of Cauvery
waters among the three States. and

(b) if not, the reasons for delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH) : (a) and (b). Sharing of Cauvery
waters among the States of Karnataka,
Kerala and Tamil Nadu has to be viewed
from the point of possible economies in the
existing and proposed use of Cauvery
waters.

Following the inter-State meeting imv
1n2, 1)7{ a: Madras, these possibjlities
have been discussed with the technical
officers of the States in July, 1974 ; and the
relevant issues are now proposed to be
discussed with the Chief Ministers of the
three States on the 28th and 29th Novem-
ber, 1974 at Delhi..

Birth Centenary of Sardar Vallabh.
bhai patel

1834. SHRI P. G. MAVALANKAR :
Will the Minister of EDUCATION, SO.
CIAL WELFARE AND CULTURE be
pleased to state :

(a) whether a National Commlttee un-
der Prime Minister’s Presndentshlp for the
purpose of chalking out nation wide cele
brations of the Birth Centenary oY Sardar
Vallabhbhai Patel has been duly constitos
ted ;



\

69 Written Answers AGRAHAYANA 4, 1896 (SAKA) Writtgn Answers 70 -

(b) if so, the name and designation of
the said Committee;

(c) the number of sittings of the Com-
mittee held so far and the decisions taken;

{d) the total amount of money allocated
for the several projects, and broad details
of the estimated expenditure therefor;)
and

(e) whether the various celebrations will
be spread over the whole centenary year
and if so, the particulars thereof,

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPA-
RTMENT OF CULTURE (SHRI D. P.

YADAYV) : (a) and (b), Yes; Sir, the Natio-
nal Committee for Sardar Vallabhbhai
Patel Birth Centenary has been set up un-
der the Chairmanship of the Prime Minis-
ter.

{c) The National Committee has met
once.
ap by the Committee to finalise details of
programmes to be taken up for celebra-
tions. has already met thrice. The attached
statement gives a brief account of the pro-
grammes recommended for the celebra-
tions.

(d) The details of the estimates of expen-
diture are being worked out by 'the res-
pective Government  Departments to
whom each programme has been allocated
and it is expzcted that such expenditure
will be met by those Departments from
their own budgetary allocations.

(e) Yes, Sir; the particulars of the pro-
grammes of celebrations have been out-
lined in the attached statement.

Statement

1. Agricultural projects for improve-
ment of sugarcane production and dry-
farming, be=ing formulated by the Union
Ministry of Agriculture, to be named after
Sardar Vallabhbhai Patel. :

2. Establishment of a'memorial at Bardoli.

However, the Working Group set |

3. Bstablishment of a museum at Ahmed-
abad and preservation of Sardar Vall:bh~
bhai Patel’s house as a memorial.

4. Publication of a historical work on the
struggle of the States’ p-ople culminating
in the establishment of popular Govern-
ments in the former princely States and
their ultimate merger with the Indien
Union.

5. Publication of a biography for children
in Hindi and English and translations in
regional languages.

6.. Organisation of Sarcar Patel Memorial
lectures. '

7.. Commemorative volumes on Sardar
Patel brought out by Sardar  Smar:k
Bhawan, Ahmedabad to be distributed
to public libraries, etc.

8. Organisation of a public meetinrg at
Delhi on 31-10-1974.

9. Publication of Sadar Patel’s biography
in the “Builcers of Modern India™ series.

10. Organisation of Seminars and com-
petitions among school children on the
theme of national integiation. The
organisation of lectures and seminars on
the theme of Sardar Patel as an architect
of national unity and integration by the
National Integration Samities a!téady set
up in the universities and colleges.

11. Organisation of an exhibition in
Delhi depicting Sardar Patel’s contribution
to national unity and integration of States.

12., Commemorative activities: in Radio,
T.V. and Postal services:

(a) Documentary on the life)c')f"Sardar
Eatel by the Films Division, Go
vernment of India;

(b) Radio and television programmes
relating to the life and times of
Sardar Patel; and

(c). Release of Commemorative stamps
and First day covers by the Post
and Telegraph Department.



7L Written Answers

_ 3. Naming of the- National Police
Azalamy ar Mouat Ara after Sardar Patel.

14, Chr:stitution of State-level’ Cormmit-
ttes for the centenary celebrations.

Curtai'ment of Dalda Production
by Hindustan Lever Limited to
create scope for Cooking Margarine -

1835. SHRI S. M. BANER]EE Wlll
th> Minister of AGRICULTURE AND
IRRIGATION te plcased to state:

(a) waether th: Poima Minivstei'vv has
receivad a representation regardidg the
control of vanzspati being reduced to a
mock:ry;

() wasther  her attentnon has been
drayityth: fastt at th so- called Cnnkmg
Ma:giine maufactured by the forelgn
su>:ilia'y Hindustan L2ver Limited is
nothiag bat vazaspsti containing 20 per
cent mbisture;

(c) woeth:r the stoppige/curtailment of
the p-oduction of Dalla brand vanaspati
was done with a view to create scope for hnd
s'ell the C)okirg Marga-inein abig way; and

(d) whether the nanufacture of such.a.
margiiae fatches a3 much as 50, per,¢ent
more prrfits a3 compared to Dalda to .its.
makers and ifso, whatsteps have been taken.

by the Government to rectify the situatips

‘THE MINISTER OF STATE IN
THE MINISTRY OF AGR ICULTURE
AND IRRIGATION (SHRI SHAH
NAWAZ KHAN): (a) and (Ib). Représen-
tations against the production of marga--
rine containing 177% of moisture by sore
maaufacturers of vanaspati, mcludmg
Hindustan Lever Ltd., were received by the
Prime Minister-in Szptembear, 1974. -

(c) Hindustan Lever Ltd. has been
engiz:l iataz poolicion of margarme
for over thirty years. The fall in the ‘pro-
duction of vanaspati during the past six
months, arising from the non—availébllity of
£aw oils at economic prices, was a comumon
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feature in the industry as a whole and not
confined to this firm alone.

" (d) There is no contrcl on the pricei of
margarine and hence it is not possible'to
compare profits earned by any producer
through sale of margarine with those ob=
tained through that of vanaspati.
Acute shortage of drinking water in,
Gujarat District y

1836. SHRI ARVIND M. PATEL;
o SHRI iy P JADEIA_

Wlll l'h.c Minister of- WORKS ' AND
HOUSING be pleased to state::

(a) whether Ra)kot ]amnagar and othqr
I)1stmcts in, Guj.rat State are facing acute
shortage of drinking, water due to drougllt
in these areas; and

(by if iso, what steps Government are
taking to provide drinking water in those

areas ? 1

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a) and

‘(b)s  The infcrmation is being collectéd
and will te laid on the Table of the Sabha

eI
Causes in Rise in Sugar
Prices

1837. SHRI JHARKHANDE RAFT:
Will the Minister. of AGRICULTURE
AN;,DVIRRIGATION be pleased to stateg,

(a) whether ‘Government are aware of
the fact that forward trading and panté
buying are largely responsible for thé
unprecsdented rise in sugar prices in opeii
market; d

(b) if so, whether there has besen any
collusion between officials and unscru-
pulous traders in regard thereto; and

(c) what action Government have taken
in tte matter?

THE MINISTER OF STATE IN THB
MINISTRY OF AGRICULTURE AND.
IRRIGATION (SHRI SHAHNAWAZ.

KHAN): (a) Sugar prices in the open
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market this year were fairly stable till
about June, 1974. The rise in prices,
which . occurred thereafter, is attribu-
table. mainly to the following noticeable
reasons :— ‘

(i) Actual sugar production in 1973-74
season being less than what was
initially estimated

(i) Cut in sugar quota released for '

internal consumption since June,
involving corresponding reduction
in the quantum of levy sugar avail-
able for distribution through fair
price shops and the consequent
building up of pressure on free sale
sugar;

(iii) Increase in the rate of excise
diaty on frze sale sugar from 30%
to 37% ad waiorem from 1sth
Deacember, 1973 and the upward
revision in tariff value of free-
sale sugar from June, 1974.

(iv) Export of sugar during 1974 being
much higher than that in 1973.

(v) G:neral inflationary trend in the
economy;

(vi) Higher demand due to festivals in
Octobzr and November, 1974.

(b) No evidance of such collusion has
come to notice

(c) Does not arise.

Committee on Working of Asiatic
Society, Calcutta

1838. SHRI JYOTIRMOY BOSU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

‘(a) whether the Committee appointed
under the Chairmanship of Dr. Satish
Chandra of Jawaharlal Nehru University,
New Delhi, to review the working of
“Asiatic Society”, Calcutta, has submitted
its report and recommendations to the
Government;

74

(k) if so, what are the findi-gs and re-
commendations of the Committee; and

(c) what steps, if any, have been taken
to implement the recommendcatiors ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THB
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes, Sir.

(t) The recommendations made by the
Committee are as fcllows:—

(i) The tctal annuzl recurring grant to
the Society for its maintenance, by
the Government of India and the

. Government of West Bergal, put
together, may not exceed Rs. 2.20
lakbs.

(ii) The Society may b= assisted to ths
extent of Rs. 32,000/- through a ron-
recurring grant payable by the two ..
Goverrments put together for air-
conditionirg a ¢mall portion of ac- .
commndation, to house rare and old

: manuscripts.

(iii) 'The accumulated deficit of the

* .Socicty may b= wiped off gra'ually
by the Society from its own re-
sources.

(iv) The practice followed by the Societ
of takirg ad-koc am~unt to certain
funds like bock purchase fund,
gratuity fond, tax reserve fund etc.
should be discontinued. The relevant
funds should be closed and ary credit
balar.ce should be taken as receipt
which may be utilised by the Society
in wiping off the accumulated de-
ficit.

(v) No clement of expenditure cn staff
pay, allowances and contingencies
which appropriately relates to the
publication activities should be met
from the general maintenance side.
‘The Society may maintain a separate
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publicaticn fund so as to meet all
expznditure on  publication from
the publication acccunt.

(vi) The Comptroller and Auditor
General of India may be consulted
as tc the forms in which the Society
should maintain its accounts and the
Government may direct the Society
in the light of his advice.-

(c) The Government of India have
accepted the recommendaticns cf the
Committee and the grants are being released
accordingly.

Estimated Kharif Harvest and
Procurement Prospects

1839. SHRI S.R. DAMANI: Wil
‘the Minister of AGRICULTURE AND
TRRIGATION be pleased to state:

(a) The estimated fall in Kharif harvest,
‘item-wise and State-wise, keeping in view
the failure of monsoon and the floods in
some States; and

(b) the prospects of procurement by
8tate -agencies ?

THE DEPUTY MINISTER IN
THE MINISTRY OF AGRI-
CULTURE AND IRRIGATION
(SHRI PRABHU DAS PATEL):
(a) Firm estimates of area and produc-
tion of Kharif crops for 1974-75 would
become available after the close of the
current agricultural year sometime in
July-August 1975. However, according
to present indicaticns, total producticn
of Kharif cereals in the country may be
lower than last year.

(b) The kharif marketing season 1974-75
has just started. It is tco early 10 indicate
at this stage the prospzcts of procuremicnt
in diff:rent States. Thae targets of procure-
ment are, howzver, being worked out
separately in consultation with the State
Governments.

Potato Production to Reduce De-'
pendence on Cereals
1841. SHRI V. MAYAVAN:
SHRI RAJDEO SINGH:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased w0
state:

(a) whether Union Ministry are ccnsi-
dering tc increase the potato productiom
in the country to make it alternative te
food and reduce over dependence on the
cereal grains;

(b) if so, whether the State Govera-
ments have been consvlted in this regard;

(c) steps being taken to bring mo:e land
under potato cultivation; and

(d) the main features of the scheme 2

THE DEPUTY MINISTER IN THR
MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI PRABHU-
DAS PATEL): (a) and (b). Yes, Sir.

(c) The State Governments have beem
assisted in arrangements for supply of seed
as well as dormancy-breaking cltemical
with hill seeds, allocation of required
-quantities of fertilisers for the additional
areaand credit.

(d) For expansion of area under potatees
during the coming years, training of ex-
tension staff has been organised in colla-
boration with the Central Potato Research,
Institute in the States of Punjab, Haryana,
Uttar Pradesh, Bihar and West Bengal %o
assist potato farmers in raising their owm
seed potato to keep down the cost of pro-
duction and inerease yields. The Coop-
federations are teing advised to organise
commercial purchase operaticns in major
potato-producir g areas especially in Uttar
Pradesh to ensure a reasonable price te
the growers. For speedy movement ¢f
potatoes from the main producing areas
to the consuming centres, a close watch
will be kept n the allocation of railway

wagons in adequate numbers. The pro-
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gramme for multiplicarion of certified seeds

of improved varicties especially those resis-

tant to “late blight” such as kufri Jyoti is
-also being further strengthend and stream-
1lned.

Agricnlél;ral Research for New Areas
for Food Cultivation

1842. SHRI H. M. PATEL : Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether in view of the continued
@ood and drought conditions in various
parts of the country Government propose
#o intensify the agricultural research prog-
ramme so as to find new areas of cultiva-
tion and testing of soil in order to create
more food potentialities; and

¢(b) if so, fasts thereof and the steps
taken by the Governmentin this regard ?

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
AND IRRIGATION: (SHRI SHAH-
NAWAZ KHAN): () and (b). About
half of the total area in the country
is already under cultivation. There
3 thus very little scope for
expansion of physical land area under
cultivation. An increase in crop produc-
gion has, therefore, to be brought about
mainly by expanding (i) gross cropped area
by multiple cropping; (ii) area under irri-
gation; (iii) maximising productivity in
irrigated areas; (iv) aloption of scientific
s0il and water management and improved
technology in rainfed areas (v) develop-
ment of alternative cropping strategies to

. suit diff-rent weather conditions in drought
prone and flood-prone areas and (vi)
reclamation and improvement of pro-
ductivity of saline, alkali and acid soils.

For realising the goals of this strategy,
multi-disciplinary and multi-location agri-
cultural research has bzen intensified by
the Indian Council of Agricultural Re-
search at the national level and by the
Agricultural Universities at the State level.

t L R

The Indian Council of Agricultural Re-

- ‘aearch has intensified basic and applied

research in different fields of crop im-
provement, protection and. production
thrcugh its 35 Research Institutes and sx
All India Crordinated research projects

- with numerous field staticns located all

over the country. Besides, 30 Agricultural
Universities, located one or more in diffe-
rent States similarly carry out agricultural
research under diffzrent agro-climatic ard
socio-economic  conditions.

Operational l, pilot research projects co~-
vering entire villagss are also being imple-
mented with a view to hasten the tra-sfer
of improved technology in crop production
anl to ilenify the institutiomal base

_ necessary for rapid agricultural aivance.

Por testing and traasferring the new
technology in drylaad farming, 24 pilot
projects have been implemsnted, Deve-
lopment projects in 3 districts each of
Punjay, Haryana and Uttar Pralesh are
to be takan up'for reclamation of saline-
alkali soils, using soil amendments lilwe
gypsum, during the current plan psriod.

" Policy Re.. Supply of Rice to Defieit

States

1843. SHRI S. A. MURUGANAN-
THAM: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) which are the States producing riee
in surplus and what is the presens
precurement policy of these States;

{b) whether Union Government have a
national policy to collect the rice from
surplus states and to distribute it to the
deficit States

(c) if so, to what extent this policy has
been operating successfully; and

(d) if not, what is the present policy
of the Union Government to ensure the
supply of sufficient quantity of rice to the
deficit States?
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THE MINISTER OF S TATE '
THE MINISTRY OF AGRICULTURE
AND IRRIGATION ' (SHRI ANNA-
SAHEB P. SHINDE): (a) to (d).
Aadhra Pralesh, Haryana, Maihya
Praiesh, Orissa, Punjah, Temil
Nalu aad Uttar Pralesh are the States
wilichh are normally producing rice in
surplus. ‘The targ:ts for procurement and
contribution of rice to the C:zntral Pool
for the current Kharif Marcketing Season
1974-75 are being worked out in consulta-
tion with the State Governments. The
surplus  States have been requested to
intensify procurement and to contribute
maxin'in qaititizs of rice to the C:ntral
Pool as they have bzen doing during the
previous years. In accordance with the
existing policy of th2 G)vernment, the
quaatities of rice offered to the Central
Pool by surplias States, after mzeting
their internal public distribution require-
ments, will be allotted to the deficit States
after taking into account the relative needs
of each State, local market availability,
price position and other relevant factors.
The scheme has been successful in meeting
the reasonable demands of the public distri-
bution of rice in the country.

Modest Houses for Ministers in Delhi

1845. SHRI B. V. NAIK : Will the
Mirister of WORKS AND HOUSING
be pleased to state :

(a) whether the Ministers are likely to be
e )
moved out of present bunglows to mcdest

houses ;

(b) which Ministers are staying in stan-
dard M. P. flats and which are staying in
bigg:r bunga ows ; and

(c) the attempts made in the past three
Veals towards austerity in housing of
Ministers ?

THE MINISTER OF STATE IN
THE MINISTRY OF WCRKS AND
HOUSING (SHRI MOHAN DHARIA) :

€a) 'Thereisnosuch proposal at present; ;
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(b) A list of Ministers occupying
burgalows and those occupyir.g.stardand
M. P. flats is laid on the Table of the House
[Placed in Library See. No. LT 8564/74)

(c) No new houses have been built in
the recent past for Ministers.

Unloading of wheat wagons stranded
at Madras :

1846. SHRI SARJOO PANDEY : Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state :

(a) whether Government is aware of the
fact that in September last week about 6c
wagons laden with wheat were stranded st
Madras due to non-clcarance of the grains
by the Food Corporaticn of India ;

(b) if so, the reasons thereof ; and

(c) whbat action Government has taken
againtst those who delayed it?

THE MINISTER OF STATE IN
THE MINISTRY (F AGRICJLTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE) : (a) No food grains
wagons were strardec. at Madras due to
nor-clearance by the Food Corporation
of India.

(b)and (c) Do Not arise.

Improved Technique in Fish
Farming ©

1847. SHRT RAJDEO SINGH _: Will
the Ministerof AGRICULTULRE AND
IRRIGATION be plecased to state :

(a) whether the Inlard Fitheries
Rescarch station, Cuttack in Orista has
achieved abreak throughin pis ciculture by
developirg an improved tcchrique ip fich
farmin g which has modernised the tcchrique
and has also simplified it fo as to make
it intelligiblc to the unsophiticated villagers
interested in fish farmir g on a ccmmercisd

scale 3
(b) if so, whether the technique makes it

possible to procduce fith seeds’in zrrested
water sources thereby making it possible
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fcr laige scale breeding and hyoridisation
particularly in rural India where such water
sources arestill to be commercially exploited
and ;

(c) whether through this techinque it will
be prssible now to grow greater quantity of
quality fish in confined or arrested water ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICJLTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN) : (a) Yes Sir.

The Central Inland Fisheries Substation,
Cuttack, has achieved significant progressin
pisciculture by evolving ‘asystem in which
different types of fish having different
feading habits are growa togzther so as to
make full use of all the available fish food
in the ponds. This technique has greatly
helpadin substantially augmentingthe fish
production per unit area. These mathods
have been demonstrated on various
occasions to the fish farmers to enable them
to aiopt these in their farms.

(b) Side Ly side with the improvements
in fish culture, techniques in the artificial
production of fish seed in confined waters
through the alministration of pituitary
hormone ir’e:ctions, have alto bezn deve-
lop:d. The technique ofinduced breeding
by hypophysation has bezen considerably
simplified in order that the villagersinterested
in fish farmir g could adopt this method for
farge scale breedirg of fich. However tech-
niques on hybridi: ation are still orly in
an experimental stage.

(c) Tarougntheaioptionofthetechnique
of intensive fith culture developed by the
C:ntral Ialaad Fisheries Research
Institute it would bic poscible to obtain
greater quantiry of quality fish in confined
waters.

Crash Scheme for Rural Development
in Meghalaya

1848. SHRI B. K. DASCHOWDHURY:
SHRI BIREN ENGTI I

Will the Minister of AGRICULTURB

# AND IRRIGATION be pleased to state :

(a) quantum of money made availahl= 10
the Government of Meghalsya under the
the crash scheme for rural development in
the years 1971-72 and 1972-73 ;

(b) whether the Government of
Meghalaya had reported tc his Ministry
the Kilometerage of road it had comp-
leted under this shcheme ;

(c) whether the Comptroller and Auditor
General of India had reported that on .cheo-
king, it was discovered that only 25 Km.
of road were really constructed as against
267 Kims. reported by the State Government:
of Meghalaya ; and

(d) whether he has taken up the matter-
with the Government of Meghalaya?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICJLTURE AND
IRRIGAT!ON (SHRI SHAHNAWAZ
KHAN) : (a) During 1971-72, the Govern-
ment of Meghalaya has released Rs.
z2.50lakhs and during 1972-73, Rs. 43.98
lakhs for implementation of Crash Scheme
for Rural Employment.

(b) Yes, Sir.

(c) Yes, Sir, the information in question
rclates to only rwo districts viz Khashi Hills-
and Jaintia Hills.

(d) This matter was taken up with the
Government of Mcghalaya who have
clarified that information with regard to
kilometerage under Roads constructed
as furnishked by them related to praticular
activity of work tsken up under Roads
construction. For example durirg 1977-72
about 23 numbers of roads with total
length of 98 Kms. were taken up by them
for earth formation only and 6 numbers
with a lergth of 20 Kms. for soiling and
metalling only while Comptroller and
Auditor General has taken into account those
roads which were completedin all respects

iz earth formation, soiling and gravelling etc.



Exploratory Tube Wells In U.P.

1849. SHRI B.R. SHUKLA : Will the
Minister of AGRLCJLTURE AND

IRRIGATION be pleased to state :

(@) thenumberoftube wells,exploratory
or otherwise waich have been constructed
in U.P. with the deep boringrigs provided by
the :ntral Government wuptil now;
and

(b) bow many deep boring rigs of the

-Central Government are available in U.Pe
md how are they being utilized ?

THE MINISTER OF STATE IN
THE MINISRTY OF AGRICULTURE
AND IRRIGATION (SHRI SHAHNA-
‘WAZ KHAN) : (a) 14s bore holes (1ox
exploratory, 35 observatory and 9 slim
holes) and 385 production wells have
+been constructed by C:nwral Gﬁ:ound
“Water Board in U.P. since 1954,

/(b) Seven deep boring rigs of C:ntra
‘Ground Water Board are available in U.P.
at present, and they are being utilized
for exploratory drilling and construction
of production wells on deposit basis

Number of Houses Built by D.D.A.

in Delhi
1850. SHRI JAGANNATH RAO JOSHIt
SHRI R.V. BADE :

SHRI ATAL BIHART VAJPAYER :

Will the Minister of WORKS AND
HOUSING be pleased to state the annual
requirement of houses in Delhi and the
number of houses constructed by Delhi
Development Authority in Delhi during
the Last three years ?

THE MINISTER OF STATE IN
THEMINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA) :

No precise survey has been carried ous
to assess the annual requirement of houses
in D:lhi. Hywzver, on the basis of th e
provisional data obtained from the Regis-
rar General of India, the housing shortage
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in Delhi is estimated at about 88,620
assuming & puccaor a semi-pucea accoms=
modation as a useable housing unit. The
number of houses constructed by the DDA
in Delhi during the last three years is as
given below ;—

1971-73 8732
1972-73 3568
1973-74 6467

(upto December, 1973).

Iacrease in Price of Vanaspati
and its Content

1851. SHRI VIKRAM MAHAJAN :

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased
state ¢

(a) the number of times the price of
vanaspati in D:zlhi was raised during the
last three years ending 31st October,1974
and the extent of rise in price each time ;

(b) whether one of the main reasons
to make a rise in price was the increase
in price of groundnut oil ;

(c) whether the vanspati manufacturess
are not using any groundnut oil in manu-
facturing vanaspati ghee and it is being
prepared from vegetadle oils only : and

(d) in view of the fact that no.groundnuat
oil is being used in the manufacture of
vanaspati ghee whether it is proposed to ;
reduce the price of vanaspati ghee for the
consurmers ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) The prices were raised ten
times but also reduced five times. The
extent of increase/reduction allowed is
shown below:—

Paise Per Kg.

Increase Reduction
I, 23-11-197I  a= 0.10
0.90

2. 23-2-1972 -—
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Paise Per Kg-
Tncréese  Reduction
R e
3. 8§51 - 0.70
4 2361972 030
S. B892 2.0
4. 8-9-197% o120

7. $-10-1972 o020
8. 9I11-1972 o0

Ilg‘ililiill

9 11973 o040
0. 1-6-1973 075
. 16-7-1973 o7
3. m-ll"lm —
3. 1-13-1973 —
4. 1-3-1974 o885
15. 15-6-1974 1.8%

() Tae increase/reductions were nece-
wuitated by the upward/downward fluctu-
athons in the prices of raw ails, including
fmrer-alia groundnwe oil,used in its mano-

(c) Groundnu oil is being wsed in the
manufacture of vanaspati, adong with
sther vagetsbe ojls,

(d) Does not arise,

Flsh Farmers Development Agencies
1852, SHRI G. Y. KRISHNAN :

SHRI C. K. JAFFER SHARIEF :

Will the Munisterof AGRICULTURE
AND IRRIGATION be plemsed to state

() whether there is any proposal under
the consideration of Government to set
up 'Fish Farmers' Development Agencies
in the country for the development of
pisciculiure during the Fifth Five Year
Plan ; and

() if 50, the facts thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL) : (x) Yes, Sir.

{b) Itis proposed to set up Fish Farmers
Development Agencies in 20 States in

Selected districts = per the partiowiers
furnished below : —,

Mame of the State bl‘;&f.
sctup

1. Andhea Praiesh . . L]
a MadhyaPradesh -+ - :
3. Karnatska . . . 2
4 Ocisa + + o+ 2
s Msbwrwhrs - - o 2
6. Tomil Nedn 3
7. West Beegal * 2+ ¢ ¢ 3
S.Awemj - - - ¢ *
o.Bhe - - - o 2
10. Urter Pradesh - - - 2
i1, Gujarat  + ' '
13. Harysna *+ +© °  ° '
Is. Kersls *+  + + o+ 1
14. Meghaleyw} - -+ '
1s. Manipur ° . «
16. Nagalend =+ - - «
17. Pl-lllilb . . . . I
18, Rajasthan *  + -+ - H
19 Tripum + + -+ * T
. Aronachal Pradesh - !

Tow -

————

in factors that sre impeding the
sprens of tatenatve fish culture are :

(i) Generallack of trained fish farmers,

(i2) General lack of integration of the
component pirts of fish culture
and coordination of the roles of the
concerned lkndﬂ- md

iii) inadequacy e‘md extention

w,m. The Fish Famen
Development  Agencies e
simed at providing the necessary
Coordination and integration.
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The scheme & a otmually sponserid
ene. Tas agoncies will asist the fish
farm:s_ in obtaining losns for pond
mmimmdmuion etc., fmn

banks. The C:ntre provides
subsidies towards ponds construction/
reclamation & towards inputs, The admin-
istrative expenditure of the agencies is
also met by the Centre by providirg 1c0%
subsidy. The State Governments ‘provide
Fish Seed Farms and also the seryices of

technical and other personnel to the agencies.

Four Agencies in the States of West
Bengal (Burdwan District), Madhya Pradesh
(Raipur), Bihar (Champaran Distriet)
and Karnatska (Mysore District) hsve been
set up so far.

The total outlay for setting up of the
Agencies in Fifth Five Year Plan is Rs.9
Crores. An Additional annual procuction of
37,500 tonnes of fish is gexpected by the
end of the Fifth plan as a result of the
implementation of the schems.

T W W

1853 W wgrQtaw fag v : war
gfu wit fawrd 41 a8 <ok & w01
st fF ¢

(%) %7 ag @ § i ooy 2§ &
FAAIRF FTgTAP MY ; Wik

(w) afe gr, @ 7% *11 w1
& o s Fravdl ®) ararst ¥ weat
& w T ¥ ThT FoATE HIA B FER
& 9§ A § Wk afe A, A g
= s § 7
e ol ferad s # et
(&t wpm @) : (%) gfan,
Weaa wifae i Wi
P wEE ¥ 11wy

1973 & wfagfen frg aq aifdfas
W ¥ wfier ¥ ofies qro goi @

»

QT 1 9, 1974 X T R ww ©
g0 whrwa, 77 wfmwe Wi 58 !ﬂh{

wag §

(w)wdeei & wpat & wfy PR
& wrow ¥ § fr wfy sdei @Y
ey ag 7 o § W oA e g
& srmw o w7 of § ) vofr oWt
* gt & wur § framit & sdost
& garg v g ffer Qo
af &, warfy arani w7 ageh g
feffod s mm kM S Y |
Tl WX FETeT ATR 9C 9w A
@ s Ay qgeet o o wmr ¥
QT WTT § )

Food crisis in Meghsalays

1854. SHRIMATI ROZA DESH-
PANDE : Will the Mirister of AG-
RICULTURE AND IRRIGATION
be pleased to state :

(a) whether Meghalaya is in the grip
of acute food crisis ;

(b) if so, the reasons thereof ; and

(c) whether Cuntral Government have
given any assistance to that State for
the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE: : (s) to (c). On sccount of dec-
line in the productior, of rice in the State
of Meghalaya in 1973-74 some difficulty
was bang experiencei by the State in
meeling t e requirements cf rice. With
the commencement of arrivals of 1974-75
Ahu padly and with the allocations of
foodgrains from the Central Pool the posi-
tion has now eased consizerably.

Target of Suger Prodection

1836, SHRI RAMKANWAR
Will the Minister of AGRICULTURE
AND IRRIGATION be plossed to state ¢

(2) whether the suger Indwery have
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w L
mnt of dnir:d targsis of sugar production
~ffasing the comirg sdasonfshd )
{0Y i 39, t9s £219518  therefor and" the
stop) take by thr Government to achueve
the Incrassed production of sugar ?

- 4448 MINISTER OF STATE INFTHE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN) . (2)and (b) While wncregsed pro-
duction continues to be the objective  of
e Govenment, no definite target  of
prodecuon hat been fixed for this season.
Tt is also too early 1n the scason to say

definitely about what the pro-

Aduction will ultimately be; however,
ation received from the factories

gives roasons to believe that it may not be

'Joss than last year's Upto 1sth No-
wenivir ths seaton, the production 1s about
95,092 tonnes more than what 1t was on the
@orrasponting  date last year. The Go-
vacrmit's desision to continue the policy
of partial decontrol on sugar to enable sugac
factocies to purchase sugacane at incen-
tive pric3 an| also ths grant of rebates in
exuse dity for ex:ms production should
help to mointgin this trend

Exoansion of Sugar Industry

18s8. SHRI P. M. MEHTA:

SHRI RAM SHEKHAR
SAD SINGH:

Will the Manister of AGRICULTURB
AND IRRIGATION be plessed to state :

(8) whathsr expamsion of the suger in-
dustry is in doldrums because of the failure
on th: part of th: co-opirative sector to
et up new factories for which licences were
§n ted o it; and

{b) if so, whether the Munistry of Ag-
ricaltute, Plaoning  Commission and
Industry Minidtey are considesing soéné

PRA-

| ai*Migres to impeate s catiditions of G

Sigw In tagtey and 1€ 80, the salient Festires
thereof 2

doults sbout the achsetes

-

" 'THH MINISTER OF STATR v iR

MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN):()and(b) Estsblishment of newly

sugar factones, which are mosily
in the cooperative sector, 1s generally froiig
dafficulties on accoung of increased cost of
the plmundmld‘wq,nmll as ercction
and wnstallation  thereof Goverrmert set
up & Committee to study this problem
and to suggest wvarious incentives and
other measures for makirg the new
sugar factories econemically wvisble unifs
The report of this Committee is prescutiy
wader consideration  of the Government.

Reorganisation of ICAR

1859. SHRI ARJUN SETHT wm
the Minister 6f AGRICULTURE AND
IRRIGATION be plessed to state -

(a) whether Government have takem
deaision to reorgsmise ICAR set up on the
fines of the Council of Scxentiic and Tndsp.
trial Research and mn the light of the Gp-
pendr gajkar  Commuttee’s  reccmmends-
tions; and

() if 30, the progress of implemen.
tation so far?

"

THE MINTSTER OF STATE IN THE
MINISTRY OF AGRIC_ LT RE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN) : (2) Yes Sir, 1t bus been el
ded that the Indisn Couneil of Agricaitute!
Research muay be restnicted on the liney of
the changss made by the Government
the Council of Scentific &
Research 1n the hght of the Serksr Comi~
myittee’s recommendanons, with such modi-
fications from the CSIR pattern a3 niay bb
deemed heesssary  to serve the speelfis!
mquirements of agnculture. :
(®) Ad a fint step towdrds reotganise
tion, the Secretariat of the Indian Councll,
ofmlllkuefuch Iccated ot Hea
quarters, which was sb long an i
Offiat unler the Departrient of Mgricoilne
censed $0 hewe such status with eficot frem
1-4-1974 and pow the ICAR Socinty
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bas its own Secretariat wholly financed
and maintained by the Society. Further,
the broad pattern for the changes to be
mads in the str.cture and functioning of the
ICAR Society has since been worked out
and will be implemented expeditiously in
the manner prescribed under the Rules of

the Society.
Stagoation in Milk output

1860. SHRI INDRAJIT GUPTA :

wWill the Minister of AGRICULTURE

AND IRRIGATION be pleased to state :

(a) whsther the §vtag‘nation in milk out-
put in the country is cominuing’despite the
World FPRood Programme’s free supplies

of skimmed milk powder and butter oil ;

(b) rzasoas for the continuing neglect
of animal husbaniry development 1n
favoyar of milk distribuation schemss where

there is no milk to distribute ; ar?d

1c) whether the Indian Dairy Cor-
poration has bzen p:rmitted to set up new

mother  dairies’ in Delhi, Bombay,

Calcutta and Madras  without ensuring

minimum supplies of milk ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS

PATEL): (a) No Sir. .

‘Die to seasonal flictustion in milk
production the output of some of
th;. dairy plantsis affected. To meet the
seasonl  shortfalls s.m.p. and butter oil
are usel as extenders to increase the volume
of available milk for larger coverage. The
World Food Programme supplies are,
however, limitel to the four metropo-
titan dairies of Dzlhi, Madras, Calcutta and

Bombay only

(b) There is no neglect of animal
53s, - a @ Flxisp £

busbandry  develcpment prégremme  in

=
fovour of milk Cistribution sctemes.

Establishment of dairies as marketin;‘
structures are necessary pre requisites to
stimulate milk precucticn to brirg in an
organised develcpment of cairy industry
and to establish a linkage between curalty
produced milk and urban consgg;xptim

S

(c) Mother dairies in Delhi, Bombay,
Calcutta and Madras are beirg established
by the Indian Dairy - Corporation along
with feeder balancing dairies located in the
milk shed areas as adjunct for collection of -
rural milk to feed these dairies on a phased
programme. Simultaneous action is also
being taken to give necessary inputs to
encourage and ensure milk production im
these milk shed areas also.

Supply of Foodgrains to Kerala

1861. SHRIVAYALAR RAVI:
SHRI RAMACHANDRAN .
KADANNAPPALLI :

SHRI C. K. CHANDRAPPAN :
SHRI C. JANARDHANAN:

Will the Minister of AGRIC ULTURE
AND IRRIGATION be pleased to state
the total quantity of food materials sup-
plied to the State of Kerala during the ast |,
three months from the Central pool item.

wise and month-wise.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE) :  The month-wise
qQuantities rice, wheat, coarse graing
and sugar supplied/allotted to thqz.State of

Kerala during the last three menths wis.
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September and October, 1974 are indicated below :

August,
(Quentities in thcusznc terres)
entities supplied Quar.tities
A CE o allotted
Rice Wheat C.grains  Levy
sugar
Axguost® 74 A . n . & 863 8 x 10 6:759
September® 74 . 5 . . 44'9 35'9 ~ 6°759
October 74 . 5 . 3 . 34°6%F . 42-1¥ . ~ 6-80g
TOTAL 1658 86-1 10 20327

¥Provisional subject to revision.

Central grants for housing in
Maharashtra State

1862. SHRI SHANKER RAO SA-
VYANT: Will the Minister of WORKS
AND HOUSING be pleased to state:

{a) the amount of grants given to the
State of Maharashtra for housing during
1972-73 and 1973-74;

() the project-wise demand of that
State in 1974-75; and

(c) the grants proposed to be given in
1974-75 to the various projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
The following amounts were givér to the
Government of Maharashtra as outright
grant under the Central sector scheme for

- Provision of House-sites to Landless Work«
ers in Rutal Areas:—

1972-73 . . Rs. 41-14 lakhs
1973-74 . ; Nil

All other social housing schemes are in
the State ‘sector and Central financial
sssistance for all State sector programmes

including™ ‘Housing’ is given to the State
Governments in the shape of block loans
and block grants. The State Governments
are themselves free to earmark funds for
various State sector programmes according :
to the requirements and priorities to be
determined by them.

2. The scheme for Provision of House-
gites to I.andless Workers in Rural Areas
has also been transferred from the Central
sector to the State Sector with effect from-

‘18t April, 1974.

(b) and (c). The State Governments
are themselves competent to sanction the -
projects under the various social housing
schemes and the question of sénding any
demand to the Central Government for
these schemes in 1974-75 does not arise.

Irrigation projects for small agri-
culturists in Punjab .

1863. SHRI RAGHUNANDAN LAL.
BHATIA: Will the Minister of AGRI-~
CULTURE AND IRRIGATION be
pleased to state: '

(a) whether any provision has been
made for Irrigation Projects in the Punjab-
State to help small agriculturists ang far--
mers in the Fifth Plan;
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(b) if so, the nature of thé provisions
made; and

(c) which of the towns and districts in
Punjeb State sre likely to be benefitteq
from these provisions.

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) to (c). Minor Irrigation Pro-
grammes undertaken for small farmers

e (1) Sind¥ Forméts Divelopmint Agugy
(S8FDA) and (ii) Marginal Farmers and
Agricultural Labour Agemey (MFAL).
Allocation of funds unier Minor Lvigstion
Schemes for S.F.D.A. and MFA.L.
Projects is made on yearly basis.

For the year 1974-7% ths amounts pre-
viled under these schemss in different
distnicts of Pumjab are as undee:

Phstrict Amount
(Rs. 1n lakhs)
1. Amritsar-Ferozepur . . : . . SFDA 16 25
2. Sangrur-Patasla . F ? i . SFDA 24 .40
. Hoshnar . MFAL  Proposals under com-
" o sideration.
4. Jullundur N N P

. MFAL  Proposals under con-
sideration

Brsiles the sbove, thy normal pro-
gramm> of mijor, melium and minos
ferigation works will alio banefit small
farmers.

émmnutlu of multl purpase project

1864, SHRI BHOGENDRA JHA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased state:

_(a) whether any member of Lok SibRi’
ha} written to the Prime Ministet to
ensure the construction of Mult-purpose
(Ietiguion~cam-flood  control-cum-power
goneration) on river Kosi mear Kathler
on river Kamala nesr Sisspani and on
dvers Baghmitl, Ghaghws and Bramhb-
gitta nesr the foothills and the Prines
Afistar hed sssured him tarough s lester

U‘Illllﬂlthepmpﬂnl:

£ It 50, the action to exaiine
tg, proposaly snd thereybout]
&

(c) 1f not, the reasons therefor ?

THR DEPUTY MINISTER IN THB
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (s) Yes, Sir.

(b) aod (c). Proposals for s dam on the
Kosi river near Kothar in the Nepalese
tetritory are under examination by the
QGovernment of Bihar. The Government of
Bihar had also draws up preliminary pro-
posals for storag: damm on the Keml aad
Begmatl rlvees in the Nepalese territory.
Dittuiled investigations have yet to be carried

a’dam and the Goverament of India have
already agreed to buy power from this
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Fire-fighting in high-rise bulldings

1865, SHRI K. MALLANNA: Will the
Minister of WORKS AND HOUSING
be ploased to state:

() whether Government's attention has
been drawn to a news item appearing in
an English daily dated z0th October, 1974
in which the Delhi Fire Service Officer
is said to have stated that Fire-Fighting
beyond the sth floor in multi-storey build-
ings impossible; and

(b) if so, the reaction of the Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
Yes, Sir. It is learnt that no such categorical
statement was made by the Chief Fire
Officer. In a technical discussion, he was
only explaining the various difficulties
which hinder the effective fire fighting
operation in multi-storeyed buildings,

b) Steps bave already been initiated to
formulste a code on minimum require-
ments for fire-fighting provision 1n multi-
storeyed buildings for being ncorporated
n the building bye-laws of the local
bodies.

Joint Session of All India Mayors’
Council and Central Council of
Local Self-Government

1866, SHRI SAMAR MUKHERJEE:
SHRI M. K. KRISHNAN:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether during the joint session of
All India Mayors’ Council and Central
Council of Local Self-Government, the
Chairman of the session told that the
State Governments are “misusing” their
powers in superseding number of Muni-
Cipalities and Corporgtions; and

(b) if 30, the reaction of the Government
therean,

2647 LS4

THE MINTSTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (o
In the 4th Joint Meeting of the Central
Council of local self-government and exe-
cutive committee of All India Council of
Mayors, held at Chandigarh on September,
22, 1974, the subject regarding supersession
of the Municipal Corporations, being one
of the Agenda Items, was discussed. The
consensus was that, while a State Govern-
ment is the best judge in the matter in
dealing with any specific case of supersess-
ion, the power to supersede elected local
bodies should be exercised with care and
it should be ensured that the local body
concerned is given full prior opportunity
to explain its view point as provided in
the relevant Municipal Act.

At no stage of the deliberations of the
Council, was it stated by the Chairman
that the State Governments were ‘misusing”
their powers in this regard.

(b) Does not anse.
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(w) uft gt o g o ¥ woerc
o war sfafwmr & 7

frafor wite wmever Horew W ova
:lh(wh'rmm&m):(r)arrm

(w) feelt fawre wrfewro =
frmtor 7t efie & setier & sreor v
qr T § )

(7) et fawrr swifigseor  #
#he ¥ o ferey & At qT T
aqr Ty (q@ré Aw) FT9Gw w6
warae femr qar & 1 aqreewy wfafe
d¥z are =93 & o yam Ay W
®E

Irrigation schemes in Uttar Pradesh

1860 SHRIMATI SAVITRI SHYAM
Wil the Munster of AGRICULTURL
AND IRRIGATION be pleased to state

(a) the small and medum sized irmigy-
tion schemes postponed n the State of
Uttar Pradesh for want of fund,

(b) when the funds will be made aval-
able and the tume by which these scheme
would be taken up, and

(c) the funds which were allocated for
the purpose and the funds made avalable
both by the State and the Central Guvern-
ment for the purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH ,
SINGH): (a) The Goveroment of [ tta
Pradesh has reported that no small of
medium irrigation scheme bas been post”
poned for want of funds.

(b) and (¢) Do not arise
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West Bengal Government's propossal
on Food Policy
1871, DR, RANEN SEN: Wil the
Minister of AGRICULTURE AND IRRI-
GATION be pleased to stat:

(a) whether Government are aware of
the West Bengal Government’s new pro-
prsal on food policy in the State; and

(b) if a0, broad owtlines of the proposal
and Central Government's reaction there-
on ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND

!03[

IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) and (b). The Government
of West Bengal have 1ecently announced
their Food Policy for the 1974-75 kharif
year. The salient features of this pchcey are
as under:

(§) Target for internal procurement hes
been fixed at § o1 lakh tonnes mn
terms of rice,

(a0) Fifty percent levy has been imposed
on rice pullers, Levy free portion will
be gllowed to be cisposed of at
prevailing market price.

(#i) A graded levy on preducers of paddy
(other than Aus & Boro) holding
more than 4 acres i mgued
arcas and more than 6 acres in non-
yrrigated arcas has been imposed.

(io) Lavy at the flat rate of 5 tonnes per
unit per annum wil! be imposed on
units engaged in custom milling.

(v) Procurement will be made direct

from producers through purchase
agents and F.C.I.

(o) Surp'ss stocks with producers and
non-producers will be requisitioned
by State Guvernment as and when
considered necessary.

(o) To fauilitate rice procurement, cer-
tain surplus Jdistricts and areas have
been cordoned off. Cordening of
statwtonily rationed areas will con-
unue.

(o} Statutory rationingin greater Calcutta
and Asansol-Durgapur industrial belt,
finage rationuig in deficit pockets
around greater Calcutta and modified
rationing in the rest of the State will

continue,

Losses due to Flood in Assam

1872. SHRI NOORUL HUDA: Will
the Minister of AGRICULTURE AND
TRRIGATION be pleased to state:

(a) the total number of persons killed
by foods in Assam this year upto 3joth
September, 1974;
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(b) total value of property lost; and

(c) remedial steps taken by Govern-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) and (b). According to the re-
ports received from the State Government
cf Assam, the loss of life and property
caused by the floods during 1974 was as
follows :

Lbss of human life - 45

Loss of crops * Rs. 4000 lakhs
Damage to houses Rs. 500 lakhs
Damag: to lic

utilities pub +  Rs. 500 lakhs

(c) The State Government have been
implementing flood protection measures
for reducing the damage caused by the
floods. The progress made since 1954
upto the end of Fourth Plan is as follows :

Length of embankment« cons-
mucted +  + + - 3378 Km.

Drainage channels constructed 770 Km.

Taw:frotection scheme comp-
iEt . . . . ‘9

These have bcen implemented with an
u:lay of Rs, §8-66 crores and have bene-
fitted about 7- 50 lakh ha. of flood prone
area.

Flood protection measures are being
continued during the Fifth Plan and &
provision of Rs. 61 crores has been tenta-
tively proposed for the purpose.

A Flood Forecasting Unit, set up by the
Centre, has been functioning at Gauhati
since 1969 for forecasting of floods on the
Brahmaputrs and Barak rivers. These
forecasts are very useful to the district
authorities to alert the people likely to be
affected by the Boods and also in arranging
resgue and relief operations.
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1873. SHRI C. K. CHANDRAPPAN:

. Will the Minister of AGRICULTURE

AND IRRIGATION be pleased to state:

(a) whether the attention of the Govern-
ment has been drawn to the reported
statement made by the General Secretary
of the All India Foodgiain Dealers Asso-
ciaticn saying that three million tonnes of
foodgrains have been hoarded; and

(b) If so, the reaction of the Govern-
ment in regard thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) such press reports have
come to the notice of the Government.

(b) The Government of India are already
seized of the problem and have been
constantly impressing upon the State
Governments to strictly enforce the va-
rious Control Orders and to invoke the
provisions of the D.LR., M.LS.A. and
the Essential Commodities Act, 1955
for taking action against persons indulging
in hoarding and blsck marketing. The
State and Central Governments have been
keeping a close watch over any possible
hoarding by the traders and other persons.
All out efforts are being made to unearth
hoarded stocks. Stringent fr.'l.ion 18 being
taken under D.LR,, M.LLS.A. and the
Essential Commodities Act, 1955 agatnst
the hoarders and the black-marketeers.

Central sssistance to K ernla for
Fishing Industry

1874. SHRI C. JANARDHANAN: Will
the Minister of AGRICULTURE AND
TRRIGATION be pleased to state the
total assistence centre have given to Kerals
State for developing the fishing industry
for the last three years year-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICGULTURR AND
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TRRIGATION (SHRY PRABHUDAS PA-
“TEL): It is proposed to construct a fish-
eries harbour at Cochin at a total cost of
Rs. 272 4 lakhs, the funds being provided
by the Centre. The sanction was issued
in June 1971. The Port Trust suthorities
are undertaking the work. The work may
be comipleted in amnother two years. So
far the amounts sanctioned to the Port
Trust for the execution of the Project
are i—

Year Name of Amount
the har- (Rs. lakhs)

tour
1971=72 * - + Cochin 25 00
1972-73 * . L 2500
973-74°+ - " 25 00
TotAL * 75 0

Under the Centrally sponsored scheme
of landing and berthing facilities at minor
ports, Central assistance of Rs. 77 45
lakhs was released during the Years 1971-72,
1972-73 and 1973-74. The break-up of
the figures is as follows:

Year Name of the Amount
harbour Rs.
1971-72 * 1. Vizhinjom 18,01,958
2. Cannanore 1,432,283

TOTAL *  19,44.24

—

1972-73 + 1. Vizhinjom 23,91,674
2. Cannanore 522,134

TotaL * 29,13,808

197374 -+ 1. Vighinjom 27,21,866
2. Cannanore 1,63,800
3. Baliappatnam 1,000

ToraL  28,86,696

Water from Ganga into Hooghly-
Bhagirath Channel

1875. SHRI SAKTI KUMAR SAR-
KAR:

SHRI N. E. HORO:

Will the Minster of AGRICULTURE
AND TRRIGATION be pleased to state:

(a) the work done up to date on the
Feeder canal to flow of 4o cusecs of water
from Ganga into Hooghly-Bhagirath chan-

(b) the latest position with regard to
construction of bridge over Farakka Bar-
rage project feeder canal at RD 28 near
Ballspur, RD 62 for the Dhulian-Pakur
inter-State Road, RD 34 near Sankarpur;
and

(c) the work done by Bihar and West
Bengalarding regland scquisitton for the
submersion in Barrage and catchment
sbove Farakka ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) Over 99%, of the earthwork
excavation in the Feeder Canal of the
Farakka Barrege project which has a de-
sign capacity of 40,000 cusecs has been done
and is expected to be completed by the
end of 1974.

(b) Invesngation and design for the
new bridge at RD 295 have been taken
up; construction work for bridge at RD &2
has been resumed and 1s in progress. No
bridge at RD 34 is proposed 10 be taken
up.

(c) 8,750 acres of land coming wader
submergence under the Farakka Barrage
Project has so far been acquired for the
Project by the Governments of West Bengal
and Bihar, The land scquisition woek for
the remaining 8755 acres 1s in progress.
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Relief ¢0 Fiood effected people in Bihar

1876. SHRI MADHURYYA HALDER:
SHRI HARI KISHORE SINGH:

Will the Minister of AGRICULTURE
ND IRRIGATION be pleased to state:

() whether the attention of the Govern-
ment has been drawn to the fact that
according to the State Government Offictal
report, some 13,18,000 people have been
badly effected by devastating floods ir
East Champaran Dygtrict in Bihar;

(b) if so, what steps the Government

have taken to help the poor and effected
people in those areas: and

(c) steps taken by Government to give
elief to those affected people ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
TRRIGATION (SHRI PRABHUDAS PA-
TEL): () to (c). The information has been
called for from the State Government.
It will be laid on ¢ Table of the Sabha
18 soon as it is received.

Bleck marksting in text pooks in °
Delht

1877. SHRI M. KATHAMUTHU: Will

1¢ Minister of EDUCATION, SOCIAL

.ELFARE AND CULTURE be pleased
o state:

(a) whether Government’s attention has
been drawn to the alleged black-marketing
im text books by the deslers in Delhi;
end

(b) if s0, the facts thereof and action
being taken on them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P./¥KDAV): () No instance of alieged

black-marketing in text books by dealers
in Delki hae come to the notice of Govern-

ment.
(b) Daes mot arise.
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Decislon at Chief Ministers conference.
oa quantum of foodgraias to be
distributed through Fair Price

Shops

1878. SHRI H. N. MUKHERJEE: Wil!
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether at the Conferenice of the
Chiet Ministers it was agreed thst the
Government commitment to fair price
shop outlets will increase to 1o million
tonnes of foodgramns this year;

(b) if so, the facts thereof; and

(¢) how far this commitment to fair
price shops is fulfilled ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (8) to (¢c), While no specific
commitment in regard to the quantum of
foodgrains to be distmbuted through fair
price shops was made at the Chuel Ministers
Conference held in September, 1974, the
Minister of Agriculture, while bnefing the
Press, indicated that issues through the
public distribution system may be of the
order of 10 million tonnes during thus
year. About 8 million tonnes of foodgrains
have already been issued through public
distributton system during January——Sep-
tember, 1974.

Soll conservation programme
1879. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of AGRICUL-
TURE AND IRRIGATION be plessed
to state:

(a) whether six lakh hectares of agri-
cultural land are being brought under the
soil conservation programme during the
current year;

(b) if so, the total amount allotted for
this;

(¢) whether Orissa bas begu coyesed
under this programme; and

(d) if o, the facts theveof 7
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): () An area of 6-38 lakh hectares
of agricultural land is being treated for
soil conservation measures during the
current year in the country under the
State Sector Programme.

(b) An emount of Rs. 3198 42 lakhs
has been allotted for this programme in
the current year.

(c) and (d), Under this programme,
target of 7,000 hectares and an outlay of
Rs. 68 50 lakhs were recommended for
Orissa for the current year by the Annuasl
Plan Working Group.

Meeting of experts on Iirrigstion
facilities

1880. SHRI N. K. SANGHI: Will the
Minister of AGRICULTURE AND IRRI-
GATION be pleased to state:

(a) whether a meeting of the experts
on irrigation facilities participated by the
Planning Commission member and Shri
Kanwar Sain, & world renowned expert on
the subject, was held in Jeipur in Novem-
ber to discuse the question of cresting
better and more imgation facilities 1n the
States and to solve the recurring famines;

(b) if so, what were the recommenda-
tions of the meeting; and

(c) whether the State Governments are
fully capable of implementing the recom-
mendations; and if not, whether any Cen-
T ssmstance has been sovghr; and af
80, the particulars thereof and the reaction
of th: Cantral Government in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) to (), Discussions were held
® Jaipur on a0th November to consider
the suggestions made by National Com-
misslon on Agriculture in s Interim
Repoet 0n Desert Development proposing
Tomsting of Rejesthen Canal Project Staget

II. It was agreed that Ryasthan Govern-
ment would constiate a study team for
undertaking technical and economuc sur-
veys of the proposals. The State Govern-
ment has the necessary man-power and
technical know-how for the purpose and
would require about a year to do so. They,
however, have asked for some financua
assistance for carrying out this work, whach
request is being considered.

{Cricket Control Board and All
India Football Federadon

1881. SHRI PRIYA RANJAN DAS
MUNSHI; ‘"Will the Minister of EDU-
CATION, SOCIAL WELFARE JAND
CULTURE be pleased to stute :

(a) whether Government are sware of th
functioning of Cricket Board and All India
Football Federaton;

(b if so, whether the Government are
directly financing any amount to C.C.B.
and A.LF.F. for the promotion of sports,
etc, ; and

(c) the mctual expenses ipcurred for Na-
tional Institute of Sports in Punjab every
year ?

THE DEPUTY MINISTER IN HE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEP-
PARTMENT OF CULTURE! (SHRI
ARVIND NETAM): (a) Yes, Sir.

(b) Government do not give financial
assistance to National Sports Federations/
Associgtions, for their working expenses,
However, financial ssustance is given for
specific purposes, for example, holding of
coaching camps, for holding of National
Championships, and for participstion in the
International sports tournaments sbroad,
etc. Regards Board of Control for Cricket
in India and the All Indig Football Fed-
eration, the former has not spplied for any
financisl assistance for the above mentioned
purposes, while in the case of the latter s~
sistance has been granted from time to time
for visits of their tegm abroad and for hold-
ing cosching camp.
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(c) The grants sanctioned to the Netaji
Subhas National Institute of Sports, Patiala,
during the last three years for its working
expenses are as under ;—

1971-72 . g . .« Rsao00
lakhs

1972-73 . M M . Rs. 3075
lakhs

1973-74 . . . . Rs.27'9
lakhs

Shortfall in Food Production

1882. SHRI R. R. SINGH DEO ; Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state :

() whether the UN Food and Agri-
culture Organisation has in a report pointed
out serious shortfall in the food production
in Asia during 1974-75 ;

(b) if so, to what extent India has regis-
tered shortfall in production of essential
items like rice, wheat, coffee, tobacco,
sugar etc. over the corresponding period in
1973-74 and whether any additional as-
sistance is likely to be given by the UN Food
and Agriculture Organisation for increasing
the production of these commodiues in
Indis ; and

(&) if s0, quantum thereof ?

THE DEPUTY 'MINISTER
IN THE MINISTRY OF AGRL
CULTURE AND IRRIGATION (SHRI
PRABHUDAS PATEL): (2) In the
Document ““Assessment of the World Food
Situation—Present and Future” prepared
by the F.A.O. in connection with the
World Food Conference (Rome 5—16
November, 1974); it has been indicated thet
in Mid-July most signs pointed to lsrger
harvests. [t has also been indicated that
there also remains the major uncertainty
of the gutcome of the June-September mon-
soon in the Far East which will determine
the harvests in the latter part of the year m
that heavily populated region. There were
heavy stormsjearly in July causing serious
floods in parts of Bangladesh and India,

(b) and (c), A comparative statement of
estimates of production of important ciops
from 1969-70 to 1973-74 ia enclosed.

It will be seen there from that in com-
pesnson to 1972-73 production of Wheat
and Coffee only registered a shortfall in
production. The Government of India have
not sought any additional assistance from the
F.AO.

Statement
Estimates of Production of Important Corps (All-India) from 1960-70 to 1973-74

(Million tonnes)
Crop 1969-70 1970-71 197172  1972-T3 m‘u
1. FOODGRAINS
Ria—:\u_mmn . : : . 17:13 19°35 19°34 15 96 18'70
Winter . . . . 2046 2021 206§ 2036 21-90
Summer . " " ; 2:84 2:67 3-08 2:92 3 o8
TOTAL . . . 4043 42°23 43'07 o34 4374
Sowar—Kharif . . . | 643 582 536 $'35 585
Rabi. x B . : 3°29 2-28 2:36 1-62 314
4
TOTAL . % v ; 9'72 810 772 697 899
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i

Crop 1969-70 197071 197172 1972-73  1973-74
(Final) ,

Bajra . ¥ ' . ¥ " 533 8-03 532 393 709
Maize $ G e % & 5:67 7°49 510 639 564
Ragi . . . . . . 2'12 218 2:21 1-92 213
Small Millets : : : 173 1°99 1-67 1'55 1-87
Wheat 5 F Z 3 i 20'09 23°83 26- 41 2474 22.07
Barley ) . ’ . . 2°72 2:78 2 58 2-38 2°33
TOTAL CEREALS . . . 87 81 96 60 94-08 87-12 93-86
Gram . . . . . 5'55 5 20 508 4'54 400
Tur . . . . . . 184 1-88 1 68 1-93 1-37
Other Puise—

Kharif 3 . 5 F i 164 2°'00 1-65 1-25 211
Rabi " . 2 66 2 74 2-68 219 2:27
TOTAL . i A F . 4 30 474 4 33 3°44 4 38
TOTAL PULSES . R . 11 69 11-82 11-09 991 975
Total Khanf = 3 . . 6235 68-92 62:99 58-64 66-72
Foodgrains

Total Rabi foodgrsins . . . 37'15 3950 42718 3839  36-89
TOTAL FOODGRAINS . . 99'50 108- 42 105° 17 97:03 10361
11 —~MAFYOR COMMERCIAL

CROPS

Sugarcane (Gur) . . . 1378 1298 11-63 1276 14'05
Groundout = . 3 : 513 611 6-18 4°09 5-80
Castorseed!. . . . . 012 0-14 016 01§ 023
Sesamum . § s 5 : 0°45 o 56 045 038 0°49
Rapeseed & Mustard . . . 1-56 1-98 1°43 181 1-69
Lingeed . . . . . 047 047 053 0'43 047
TOTAL FIVE MAJOR

OILSBBDS . % i i 773 936 875 6-86 8-68
Comont . . . . . 55§ 449 6564 5417 s5B19
Jwet . . . . . s6s5 4938 5684 4978 6176
Mestat] . . T I1-30 128§ 1150 m 14.61
Coffiee® (CB) . . . . 064 1-10 069 o ox(F) o 86(F)
“Tobscco® . . . . . 337 3'62 419 'R 441

Lakh bales of 180Kgs. each (CB) Figures supplied by Coffce Boerd. (P) Provisional
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Central Grants under Crash
Programme fog Agriculture

1885. SHRI BISHWANARAYAN SHA-
STRI ; Will the Minister of AGRIGUL-
TURE AND IRRIGATION be pleased to
state ,

(a) amount paid to the States and Union
Territories under agriculiure crash prog-
ramme State-wise ;

(b) whether he has made an sssessment
of the result achieved by implementing
these schemes ;and

(¢) if so, whether the achievements are
encouraging ; and if not, the reasons
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL) : (a) No amounts have been paid
a8 no special agricultural crash programmes
bave been formulated.

(b)and (c) Does not arise.

Report of Central Team on Damage
of Crop in Blbar

1886. SHRI SARO] MUKHERJEE :
Will the Minister of AGRICULTURE AND
IRRIGATION be pleased to state :

(a) whether any team visited Bihar for
on-the-spot study of the dsmages ceused
by nature's twin wrath of floods and drought,
and -

(b) if so, the findings of study thereof ?

THE DEPUTY MINISTER IN THEB
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL), () Yes, Sir. Central Sutndy
Team visited Bihar on 14th-15th November,
1974.

(b) The report of the tesm is swaited.
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Paucity of funds with Kalyanl
Univeraity

1887. SHRIMATT BIBHA GHOSH
GOS WAMI ;: Will the Mimster of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state :

(a) whether the attention of Government
has been drawn to the fact that the Kalyam
University is on the verge of collapse due
to the acute paucity of funds; and

(b) whether the Government are aware
of the fact that it had no funds to pay salary
to the staff 3

THE MINISTER OF
EDUCATION, SOCIAL WELFARE
AND CULTURE (PROF. S. NURUL
HASAN) : (a) and (b}, The Vice-Cha-
necellor, Kalyani University had, gide hus
letter dated November 1, 1974 informed the
Secretary to the Chancellor or the Uni-
versity, that the University was facing
a financial cnisis and that it was not ina
position to pay even salaries to its staff for
the month of November,

Plan to increase Production of
Vanaspatl and Oil Seeds

1888, SHRI P. VENKATASUBBIAH :
' Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether any comprehensive plan has
been chalked out to increase the production
of vanaspati and sell it at a veasonable price
to the consumers in the country;

(b) whether any plan has also been chalked

out to increase the production of oil seed
in the country; and

(c) if %o, the palient features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAH NAWAZ
KHAN) : (a) Experience has shown that
vansspati production incresses when raw
oils ugad in iy manufacture become available
in adequsts gueptitics at [ecomomic prices,

and Government’s efforts are directed t-
wards achieving this ss explained in re ply
to parts (b) & (c) of the question.

(b) and (c). It is proposed to raise the
production of oilseeds to 125 lakh tonnes
the end of the Fifth Planp eriod, mainly
through a Centrally Sponsored Scheme
comprising the following :—

(i) Intensive  Oilseeds Development
Programme extending the package
approach on in area basis in respect
of each important oilseed crop, in
selected States, covering a total area
of 23-56 lakh hectares by 1978-79.

(ii) Extension of oilseeds to new irrigate
ara—cw ivation of oilsoed in the
major irrigation project areas and
popularizing improved techniqu®
of cultivation.}

(ii1) Development of non-traditional
oilseeds extending the area under
sunflower to 10-60 lakh hectares
and under soysbean to 4 30 lakh
hectares by 1978-79.

Lifting Restrictions On Inter-Distyict
Movement of Food-Grains in Orissa

1889. SHRI GAJADHAR MAJHI :
Wiil the Minister of AGRICULTURE AND-
IRRIGATION be pleased to state :

(a) whether there is any proposal under
the consideration of Government to lift the
ban on the inter-district movement of
toodgrains so that the normal trade channels
might be restored keeping in view the
desperate situation in the State of Orisaa ;

(b) whether Government would also like
to take measures, including promulgation
of an ordinFnce, to unearth stocks with big
farmors, traders and millers; and

(c) if so, the particulars thereof ?

THR MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RRIGATION (SHRI ANNASAHEB P.
SHINDE) : (a) In Orisea only the intr-
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distnct movement of rice and paddy is res-
tricted. The State Government propose to
continue these restrictions in the interest of
procurement.

(b) and (c) : The State Governments have
slready got sufficient powers under the
essentisl  Foodstuffs (Prevention of
Hoarding and Requsinoning of Stocks
Order, 1974 to requsition stocks of rice and
paddy from farmers and other persons.
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Pay Scales of Teachers in Gujrat

1891. SHRI M. V. KRISHNAPPA :
Will the Minuter of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
plessed to stats.

(2) Whether Sen Committees recommens
dstions regarding pay scales of teachers in
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Guijrat has not been implemented in that
State :-

(b) if so, the resson thereof ?

(c) whether college tecahers from all over
Gujrat have protested in front of the Raj
Bhavan, Gujrat demanding the implement-
ation of the saud recommendations ; and

(d) Government of India's reaction
thereof ?

THE MINISTER OF EDUCATION,

SOCTAL WELFARE AND CULTURE
(PROF.S. NURUL HASAN) : (a) and
(b) : The Government of India have on
November 2, 1974 conveyed their sanction
to all the State Governments for imple-
mentstion of the revised scales of pay of
university and college teachers and have re-
guested them to send their proposal for
release of Central assistance. The matter 1s
being examined by the Government of
Gujrat.
(c) and id) : According to the information
received from the Government of Gujrat
here hay been no protestin front ofthe Ra)
Bhavan by teschers from all over Guyrat
But & deputsti n of teachers of Gujrat Uns-
versity Area Teacher’s Associstion called on
the Governor and presented a memorandum
listing out their demands, after taking our
a procession in Ahmedabad.

Werking of Indian Dalry Corporation
Baroda

1892. SHRI S.N. MISRA: Wilithe Mini_
ster of AGRICULTURE AND IRRIGAT-
ION be plemsed tostate :

(2) whether Government have inquired
into the working of Indian Duiry Corporstion
Berods for the [sst titroe years ;

(b) if 80, the nsture of irregularities which
have come to the notice of the Govern-
ment during the same period jand

(c) thesteps taken or proposed to be taken
to improve the working of the Bosrd ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL) (a) and (b) : The Indian Dairy
Corporaticn is a public sector under-
taking constituted under the Indian Com-
panies Act, 1956 and there has been no occa-
sion to make any special enquiry into the
working of the Corporation. No irregulsrity
has come to the notice of the Government.

(c) Does not arise,

Indianisation of text books

1893. SHRI R. K. SINHA : Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state :

(2) whether Government have prepared a
time bound programme for indianisation of
text-books in Indian Universities ; and

(h) 1f 80, the sailent features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE ( SHRI
D.P. YADAV) : (8) and (b). Government
have been implementing a centrally spon-
sored scheme of production of unwversity
level books in Hind: and the regional
languages under which emphasis is placed
on the production of oniginally written books
by Indian authors related to the requirements
of students studying inour universities.
Government are also jmplementing &
scheme for subsidising the production in
English, of universaty level books by Indian
authors.

Permanent posts of junior Engineers
and Saperintending Engineers in
CP.w.D.

1894. SHRI BHARAT SINGH CHAU-
HAN : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the sumber of permanent posts san-
ctioned for the ranks from junlor Bngineers

to Superintending Bogineers in the C.P.W.D

separately for the Civil and Electrica
sides ; and

(b) the dates from which these posts
have been senctioned.

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA) : (a)
and (b). Theinformation is givenin the stat-
ment laid on the table of the House [Placed
in library See No. LT 8665/74).
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Cantral Assistance for Ravine
Reclamation Scheme in Chambal,
M.P.

1897. DR.LAXMINARAIN PANDEY:
Will the Minicter of AGRICULTURE AND
IRRIGATION be pleased to srate :

(2} whether the Madhy: Pradesh Gov-
erment approached the Central Govern-
ment for funds to execute ravine reclamation
schemes 1n the Chambal area of Madhya
Pradesh ;

(b) 1f s0, how much money has been re-
leased by the Central Government ; and

(c) if no moncy has heen release.! the re-
asons therefor 2

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURF AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN) . (a) Yes Sir,

(b) No maoney has vet been released.

(¢) Under Central Secror of the draft
Fifth Five Year Plan, provision has been
made for Pilot projects for protecuuon of
tablelands and stabilization of ravinous areas
The scheme is still under consideration of
Government of India. Funds will be released
only after the scheme 13 finahned,

Study by Econcmic and Statlstical
Orgenisation of Punjab Government
on Functioning of Sugar Mills in
Cooperative Sector

1898. SHRI JAGANNATH MISHRA"
Will the Ministrr of AGRICULTURE
AND IRRIGATION be plessed to state :

() whether the recent study carried out
by the Bconomic and Sttistical Organi-
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tion of the Punjab Government has pointed
qut several defects in the functioning of
sugar Mills in the cooperative Sector ; and

(b) 1f so, the study carried out and the
suggestions made by the Organisation to re-
move the defects and the reaction of the Gov-
ernment in regard thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN) : (a) and (b) . The requredinfor-
mation has been called for from the Guvern-
ment of Punjab and willhe placed on the
Table of the Sabhass soon as 1t is received.

Cotton Production during Fifth Plan

1899. SHRI S. R. DAMANI : Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state :

(a) the salient features of the programmes
drawa up for development of cotton pro-
duction in the Fifth Plan

(b) the allocation made for various cotton-
growing States in the current year and the
inputs for wluch it will be used ; and

(c) the cxpectep improvements in yields
thereunder ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL) : (a) The Government of India1s
implemenurg. Czntrally spunsored Scheme
of Intensive Crtton Disrict Programme n
all the main cotton growing stales to in-
crease the production of cotton in the coun-
try. Under this scheme adequate field staff
is provided w advise the farmers inimprove
methods of cotton cultivauon  and
arcange for their input requirements.

(b) A statement mdicati’g amount san-
ctioned to differcnt States under Intensive
Cotton District Programme during 1974-75
is enclosed, Besides the staff and contin-
gencies for which 100% assistance is being
given by the Government of India, subsides
wre given for seeds, purchase of plant pro-
tection equipment demonstrations.

(c) Additional production of 3: 14 lakh
bales is expected during the 1974-75.
Statement
Stalement indicating financial adminis-
teative approval conveyed to Stafe Govern-
ment for Intensive Cotton District Prog-
ramme during 1974-75-

State Amount

(Rs. lakhs)
Andhra Pradesh  * & . 43 44
Gujarat *+  * C J 18- 50
Haryara . . . . 18-37
Kamnataka - . ® - 38 11
Madhya Prad2sh  » . . 15'72
Maharashtra - . . . 32-13
Orissa . . . . 175
Punjab - . v . . 22-62
Rsjasthan -+ * ° 23 36
Tamil Nadu - . : * 29-20
% "-tar Pradesh . . . 026
West Bergal - . . . 378

Indian Agriculture Research
Institute, Regional Centre
(Cnimbatore) . . . o 18

Caltural Agreements

1900. SHRI PRIYA RANJAN DAS

MUNS!I : Will the Minister of EDUCAT-

ION, SOCIAL WELFARE AND CUL~
TURE be pleased to state :

(a) the number of cultural agreements
signed with other countries from 1971 to 1974
(September) together with n.mes of the
countries ; and

(b) whether all those agreements have
been implemented 2

THE DEPUTY MINISTER IN THRE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DBE-
PARTMENT OF CULTURE (SHRI D.p.
YADAYV ) ; (a) Ten. Names of the countries
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8re Australia, Argetina, Bangladesh, Bel-
gium, Columbia, German Democratic Re-
public, Msuritiue, Republic of Kores, People’s
Democratic Republic of Yemen and Senegal.

(b) Cultural Agreements only lay down
the broad principles of cooperation. In
pursuance of these Agreements regular
Cultural Exchange Programmes are drawn
up laying down the details of cooperation
and exchanges to be carried out in a specific
period. Of the above ten countries such
Exchange Programmes have been concluded
with Bangladesh, Belgium and the German
Democratic  Repubjic.

However, with the remaining countries,
there have been gd-koc cultural exchanges.

Bridge at the Crossing of Brigedier
Hoshisr Singh Road

1901. SHRI BANAMALI PATNAIK :
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether any progress has been made
in regard to the proposal to construct a bri-
dge at te crossing of Brigadier Hoshiar Singh
Road with M. Avenue and Vinay Marg over
the railway line in New Delhi ;

(b) if so, the broad outlines thercof ; and

(c) the stage at which the matter stands at
present ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSI-
ING (SHRI MOHAN DHARIA); () Yes,
Sir.

(b) The proposed bridge has a right of way
of 100’ consisting of 24’ wide main carriage-
ways in cither direction divided by a2 4
central verge, with 12' wide service Roads
and B’ wide footpaths on either side.

(c) The portion of the work to be carried
out by the Railways has since been started.
Work on the approaches which is to be
carried out by New Delhi Municipal Com-
mittee could not be started because of squat-
ting cn most of the stretch of the land re-
quired for the purpose. A Gurdwara, temple
and few business establishments also fall
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in the alignments. The matter with regard
to the removal of the squatters is engaging
attention. The work will be started as soon
as the squatters are removed.

Short Term Loan to Dyought hit Gujrat

1902, SHRI P. M. MEHTA ; Will the
Minister of AGRICULTURE AND
IRRIGATION be plessed to state ;

(a) whether the Central Government
sanctioned a short term loan of Rupees §
crores to drought-hit Gujarat for purchase
and distribution of seeds and pesticides and
fertilisers for the coming rabi sowing ;

(b) if so, whether the charges of corrup-
tion and indiscriminate distribution of these
funds have been made gainst the distributors
of loans and fertilizers in the State ;

(c) it so, whether the Central Govern-
ment have asked for details of the distri-
bution and utilisation of loans from the
States ; and

(d) if so. the particulars thereof and
whether any directive has been issued to the
State Governments in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ~ PRABHUDAS
PATEL) : (a) Yes.

(b)to (d), The requisite information is
being collected and will be laid on the Table
of the Sabha as soon as it is received.

Fertlliser Scandal in Himachal
Pradesh

1903. SHRI K, LAKKAPPA;: Will the

Minister of AGRICULTURE AND
IRRIGATION be pleased to state ;

(a) whether a scandal in which fertilizers

worth rupees one lakh reportedly persished
hss come to light in himachal Pradesh re-
cently ;

(b) if so, whether the Central Government
have enquired into the matter ;

(c) whether fertilizer scandals have been
reported in seversl other States abo ; and
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(d) what steps are being taken 1o prevent
such seandals

THE DEPUTY MINISTER IN THE
MINISTRY OV AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL) : (as. and (Y, According  to the
report received from the Goovine toof
himachal Pradesh, 160 tonnes of  tertulisers
became unfit tor use over a period of 16 years
from 1957 to 1972, due to various factors,
viz. humidity in high hills and heavy rain
dunng transportation and storage, and
lack of proper storage facilities. This quant-
um works out to 0- 10, of the tntal quantity
of ferrilisers handled by the State Agncul-
ture Department during this period which is
negligible keepinz in view the operational
difficulties in the hilly terrain arca and the
need for having depors for sale of fertilisers
in the tar flung area to populanse the use of
fertilisers.

(c) No such cases have been reported by
other States in the recent past.

(3" Quastion doss not arise.

Charges Levelled Against the Go-
verning Bodv of Delhi State Coope-
rative Bank

1904. SHRI S. A. MURUGANAN-
THAM: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether serious charges have been
levelled - against the governing body of the
Tielhi State Co-operative Bank, an appex
bank of about 1500 co-operative societies
and the governing body has been super-
ceded on the 6th July, 19743

(b) if so, the facts thereof;

(c) whether the Bank has put a virtual
ban on sanctioning loans to new small ur-
ban cooperstive societies;

{d) if &, the reasons therefor; and

(¢) whether in two cases loans were
sanotioned after imposition of the ban;
and if so, the particulars thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): ¢ ) Yes, Sir.

(b) The B ard ~f Directory of the Dsthi
State Croperative Bank Ltd, bas  been
sup.reeded et alia op account of the
following ressons :—

(i) The L+t General Body Meeting
of the Bank was held on 28th
December, 1970. Thereafter the
Bank had not called ir. general
body meeting despite several
requests, Besides, ail the members
of the Brard of Directors had be-
come overdue to retire in terms
of the provisions contained in the
Delhi  Couperative Sncieties Act,
1972 and the bye-laws of the Bank.

(i) The Bank had been following de-
fective lcaning policies and had in
some  cases sanctioned lcans to
the members who were defaulters
or not eligible to boerrow, Simi-
larly, luans were granted to some
socicties even though the accounts
of these societies had not been
sudited for 2 years or more.

(iii) There was no control to ensure
that for advances which have been
pledged sgainst goods, the value
of security was sufficient to cover
the advances.

(iv) The Bank had failed to take action
for setting-of money due to it
from members in terms of its
bye-laws.

(v) Compliance of the audir report
had not been made in respect of
various branches of the Bank.

(vi) Estimated erosion in the value of
assets of the Bank as on 3oth
June, 1972 smounted to Rs. 73.8¢
lakhs. As against estimated bad
and doubtful debts of the Bank
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smounting to Rs. 67.08 lakhs, it
had bad and doubtful reserves ic
the tune of Rs. 6.95 lakhs,

(vii) The position «f overdues was
serious as the Bank had resorted
to transsctions suggestive of book
adjustment on a large scale,

(viii) There were several deficienties in
the loaning policy and in the loan-
ing procedure followed by the Bank
for example, loan applications were
not adequetely scrutinised; loans
were sanctioned by individuals;
no time-schedule for receipt of
normal credit limit statements
from the societies had been pres-
cribed: system of submission of
disbursement statements by the
societies had not been introduced;
timely receipt and scrutiry of
utilisation  certificates from th
societies was not ensured ; normal
safeguards were not observed while
sanctioning credit limits to in-
dustrial societies, consumer stores
etc; usual safcguards were not
observed in respect of long-term
loans issued by the land mortgage
banking section of the Bank;

(ix) The lead-office of the Bank Fad
very ineffective control over its
branches.

fc) There has been no ban on the sanc-
tioning of the loans to new small urban
cooperative societics.  Only the newly
organised Mohalla thrift and credit so-
cicties are not being financed by the Bank
for the present. Thirft and credit societies
which had been functioning in offices,
schools etc. as also such ~f the Mohalla
thirft and eredit societies which have
slready received finance from the Bank
and whose repsyment performance was
sactisfactory, were being financed by the
Bank,

¢d) As per the revised lomning pclicy
of the Benk newly crgasised Mohalla
thigft and credit societies are not being
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financed at preserit because such societien
have very little arrangement for the re-
covery of dues from their members.

(C) No, Sir.

Overdues of State Cooperative Banke
in States

1905. SHRI JAGANNATH MISHRA .
Will the Mimister of AGRICULTURE
AND  IRRIGATION be pleased to
state;

(a) whether overdues of State Co-ope-
rative Banks in some of the States have
increased  cunsiderably for sometime
past;

(b) if s0, the names of States where the
dues have not been cleared and the reasons
therefor; and

(¢) the steps taken by Government in
the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
SHAHNAWAZKHAN) : (a) and
(b), Overdues of Stare Coope-
ranve Banks have shown generally rising
trend since 1967-68 m some States like
Andhra Pradesh, Bihar, Himachal Pradesh,
Jammu & Kashmur, Maharashtra, Madhys
Pradesh, Orissa, Rajasthan and West
Bengal. The overdues of the State Covpe-
rative Banks are a result of overdues at
the Central Cooperative QNB and the
primary society levels and also due to poar
imermnal resoarces of the State Cobpe-
rative Banks. Some of the factors leading
to the accurmalation of overdues dre fmter.
al and the others external to the covpe-
rative credit structure. ‘The internal fac-
tors mainly relate to unsound lending

to the occurrence of netural calamities
such as droughts, floeds ctc. and the
failuze to take ndvantage of convemion
facilities in such clrsumstences.
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(©) The State Governments have been
advised to improve the climate for re-
covery, take coercive action against wilful
defaulters, streamline the loaning policies
and procedures of the banks and the so-
cieties and reorganise and revitalise the
cooperstive credit structure.

Flood Protection Work in West Bengal

1906. SHRI LUTFAL HAQUE: Will
the Minister of AGRICULTURE AND
IRRIGATION be plessed to state;

(a) the names of villages affected by
floods during August-September, 1974
in the Northern Districts of West Bengal,
district-wise;

(b) the particulars of the proposals by
the State Government for flood protec-
tion works in these districts, district-wise,
during the last three years, year-wise; and

(c) action taken by the Centre and the
State Government in these regard, district-
wise and year-wise ?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI KEDAR
NATH SINGH) : (a) According to the
reports received from the State Govern-
ment of West Bengal, areas in the Narthern
districts of the State, e« irdicared below,
were affected by the floods during August-
September, 1974

District Areas affected

Codch Behar Cooch Behar Block II, Entire
Sedar Sub-division, Entire
Tufangunge Sub-division,

Part of Dinhita Sub-divi®

sion, Part of Mathabhanga
Sub-division and Part of Me-
khligunge Sub-division.

Jelpaiguri +  Moinsguri, Dhupguri, Mal,
Mipmduu-? Kumargram,
Madarihat and Falakata Po-
Vige Station mréss.

District Arcas affected

ﬁﬂds + Ratua and Manikchak Police
Station  areas, Islampur
Anchal of Harishchandrapur
Block IT and Bhutni Diara of
Manickchak Block.

West Dinaj- Chopra, Itahsr, Gengaram-
pur pur and Tapan Police Sta-
tion areas.

-

(b) The proposals of flood protection
warks approved by the Technical Advisory
Committee of the State Flood Control
Board/Board of Consultants of the North
Bengal Flood Conatrol Commission during
197172, 1972-73 and 1973-74 for the
northern  districts of West Bengal sre
given in the Statement laid on the Table
of the House, (Placed in library. See No.
LT-8566/74).

() Implementation of flood protection
works is the responsibility of the State
Government. The Centre sccords approval
for the inclusion in the Plan of schemes
costing more than Rs. so lakhs each.
Schemss costung more than Rs. §o lakhs
included in the Annexure have been approv-
ed by the Centre as indicated therem.

The posttion of implementanon of the
schemes by the State Governmnent have
ako been indicated in the Annexure.

Nationsl Agency for Remote Seasiag

1907. SHRI G. Y. KRISHNAN : Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state :

(a) whether there is any proposal under
the consideration of Government 10 estab-
lish a nationsl agency for remote sensing

to undertake on aregnluhafinhesqu
of large tracts of land to help launch inte-
grated and comprehemsive development
programmes ; and

(b) if s0, the facts thereof?

THE MINISTER OF STATE IN -
“THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): (2) and (b). Nmional
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Remote Sensing Agency has already been
aet up as a Registered Society under the
Department of Science and Technology.
One of the objectives for which the Agency
is established will be to carry out surveys
by using remote sensing technology for
various natural resources like agiiculture,
hydrology, meteorology, fisheries, minerals,
oil, soils, environmental monitoring,
forestry, ocean resources, topography,
land resources and crop discase surveillance.

6.6 m. Construction Workers under
Threat of Lay-Off

1908. SHRI DHAMANKAR: Will t]j_e
Minister of WORKS AND HOUSING
be pleased to state:

(s) whether attention of the Govern-
ment has been drawn to the news-report
appearing in an English Daly dated the
215t September, 1974 under the caption !
“g.6 m. construction workers may be 1ad
off”;

(b) if so, the reacticn of the Givern-
ment in regard thereto; and

(e) action taken or proposed to protect
the interest of construction workers ?

THE MINISTER OF STATE [IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
(a) Yes, Sir,

(b) and (c). Government have imposed
restrictions on the usc of cement in the
construction of certain categories of buil-
dings for a period of one year. This has
been done to conserve cement and steel
for making it available for priority sector
and for meeting exports requirement and
also to contasin the general inflastionary
trend in the country. Government have
advised the use of local materials to the
extent possible so that the constraetion
ctivity and the workers do not suffer.
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Alleged corrupt practioes in Delhi
University ezaminations

1912. SHRI MOHINDER SINGH
GILL: Will the Munister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased tc state:

(a) whether his attention hss been drawn
1o 8 news item sppearing in 8 local daily
dated the Toth October, 1974 wherein it
hes been revealed that there exists the
evil of tabulation malsise in the Delhi
University examinstion results and us¢
of corrupt practices on the part of the
people who set papers and even the tale
of the question papers; and

(b) if s0, Government's reaction ©
these reporm? -
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THE MINISTER OF EDUCATION,

SCCIAL WELFARE #ND CUL
(PROF. S§. NURUL HASAN): (s) and
(b). In a press report entitled ‘“Tabulation
malaise on Campus’ appearing in the
“Times of India issue of Qctober 10, 1974,
some irregularities in the examinations of
Delhi University held in 1974 were pointed
out, The Controller of Examinations,
Dethi University contradicted the allega-
tivns in a letter which was published in
the Times of India issue of October 16,
1974.

Use of Water and Fertiliser for Pro-
duction of a Kllo of Rice

1913. SHRI PRABODH CHANDRA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleared to
s*ate:

‘a) whether in some of the Asian count-
ries especinlly in Japan one kilogram of
rice is produced with only 600 gallons of
water, while in India for producing the
same quantity 1500 gallons of water and
comparatively larger quantity of ferti-
lizers is used; and

(b) if so, the reascns therefor?

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
AND IRRIGATION: (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir.

In general. Japan produces more rice
per unit of water and fertilizer used,
as compared to India.

(b) The reasons for more efficient rice
production in Japan are:

{i) favourable growing conditions (lung
warm days and cool nights) of the warm
temperste  zone favourable for more
efficient physiological activity with low
eveporative less of water (ii) favoursble
distribution of rainfall (iii) adoption of
scientific techniques of rice culture includ-
ing proper varietal selection by owner-
<ultivators and (iv) high level of mansge-

ment which includes land levelling, puddli-
ing and compsction, controlled irriga-
tion and drainsge, prevention of seepage
and percolation losses leading to higher
cfficiency of water and fertilizer appli-
cation, intensive use of inputs like ferti-
lizers and plant protection chemicals
end effective weed control, Under these
favourable agro-climatic conditions and
high level of management, average rice
yield in Japan is more than 5000 kg. per
hectaie as compared to a much lower
average yield of rice obtained by culti-
vators under cur conditions. Such high
level of manag:m:nt and high yields are,
therefore, responsible for obtaning higher
rice production per unit of water and ferti-
lizer used in Japan.

Central Assistance for Housing Colo-
nies in ] & ¥, Himachal! Pradesh,
Punjab end Haryana

1914. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the names of the housing colonies
in the States of Jammu & Kashmir, Hima-
chal Pradesh, Punjab and Haryana for
which Central “assistance has been sanc-

tioned during the past three years; and

(b) the costof each one of these colonies
and the likely period by which they would
be constructed ?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
(a) and (b): All social heusing schemes
inplemznted by the Governments of
Jammu and Kashmir, Himachal Pradesh,
Punjab and Haryana, are in the State
Sector of the Plan and are financed by
the State Government concerned according
to their requirements and prioritics.
Central assistance is given to the State
Governments for all State Sector prog-
thmmes, incdoding Housing in the form
of “Block Loans” and “Block Grants™
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However, the Housing and Urban Deve-
lopment  Corporation  Limited have
senctioned certain housing schemes of
these States and a Statement showing
details thereof is laid on the Table of the

Howse. ([Placed in library. 8ee No.
LT-8567/74.]
C.D. Block in U.P.
1915s. PROF. NARAIN CHAND

PARASHAR: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the number of C.D, Blocks
in U.P. has increased during the past two
years;

(b) the reasons which led to the increase
in Ehﬂ'r number;

(c) whether it is proposed to increase
the number of C.D. Blocks in any other
States on demand or otherwise; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTR Y OF AGRICULTURE
AND ITRRIGATION (SHRI SHAH-
NAWAZ KHAN): (a) to (d). The infor-
mation is being collected from the State
Governments/Union Territories and will
be placed on the Tatle of the,House as
soon as available,

Unsuthorised Colonies in Delhi

1916. SHRI BANAMALI PAT-
NAIK: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the Prime Minister had
recently given the assurance to the Con=
gress led deputation that the unauthorised
¢olonies cimstructed in Delhi  before
June, 18, 1972 would be regularised by
the auﬂnmeht,

mw East Motia Bagh, Saral
Rohjlla, Delki wm copstructed before
Juae 15, 19735

(c) if so, Govemment propose to re-

Bularise this colony In terms of the Prime
Minister's assurance; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
On the basis of indication given by Prime
Minister to a rally organised by the Delhi
Pradesh Congress Committee on 27th
August, 1974, & high level committee
has been set up to make a case by case
study in respect of all unauthorised colo-
nies which have come up in Delhi from
time to time, in partictlar before 15th June,
1972, with a view that the Government
could take a decision in regard to their
future.

(b) to (d). The question of regularisa-
tion or otherwise of the East Motia Bagh,
Sarai Rohilla, would be decided sfver the
receipt of the report of the committee.

Students unrest in Gujarat

1917, SHRI P. M. MEHTA: Wilk
the Minister of EDUCATION, SOCIAL
WELFARE AND CULLURE be pleased
to state:

(a) whether students unrestin the State of
Gujarat is continuing and there is a lack
of co-ordinstion between the students
and teachers;

(b) if so, whether it is because most of
the demands of students have not been
met; and

(c) whether the Union Government are
considering to appoint a Commission
to go into the question of students unrest
in the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE RDBPART-
MENT QF CULTURE (SHRK D. P.
YADAW: (8) and (b). Afies the regpening

o et iy Gl 4
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remgined  pesceful. Barring  eertain

stray instances of indiscipline and stTike on

purely localised institutional issues, t he
educationa! institutions have been work-

ing in peaceful manner throughout the

State. [t has been reported by the State

Government that no demands from:any

student organizations have since been

received by *he S‘ate Government. The
State educational institutions and suhto-
rities are making every effort to cover the

ground of study lost by the students

during the last academic session.

(c) No. Sir.

Vamanapuram Irrigation Project

1919, SHRI VAYALAR RAVI: Willthe
Minister of AGRICULTURE AND IRRI-
GATION be pleased tc state :

(a) what is the present stage of the
Vamanapuram Irrigation Project which
has bzen under the consideration of the
Government for the last few years;

(b) whether Government are aware that
this project is very much important to
the development of this area and increasing
agricultural production; and

(c) if so, what steps Government have
taksn for the spsedy implem=ntation of
this project 2

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH) (a): The project report for the
Vamanapursm irrigation project was re-
ceived in the Central Water Commission
from the Government of Kerala in De-
cember, 1973, The comments of the
Crmmission have been seat to the State
Government, replies to which are awaited.

(b) Yes, Bir,
(<), This will depend upon the techno-

fenibilicy of the prolect and the
avail of funds for its implemantarion.

Central Assistance for Kerala In<

= dustrial Plagtation Scheme

1920. SHRI VYALAR RAVI: Will the
'YMinister of AGRICULTURE AND
IRRIGATION be pleased tostate:

.. (&) whether the Government of Kerala
i}ave submitted the Kerala Industrial
Plantation scheme for the approval and
financial assistance of the Central Govern-
ment; and

'(b) if so, the broad outlines of the
scheme and the decisions taken by the
Government thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
JRRIGATION (SHRI PRABHUDAS
PATEL) (a) Mo, Sir. Kerala Govern-
ment has submitted a scheme for Inte-
;nzed development of Teak Forests and
Wood-based Industries in Kerala for
presentation to the World Bank for finan-
cing. The World Bank team has re-
cently toured the Project areas. Its re-
port is awaited.

(b) Broad outlines of the Project are :—

(i* utilising timber from 42,000 hectares
of teak plantation,

(ii) setting up of saw-mill, plywood mill,
fibre and particle board mills, fur-
niture plant etc.

(iii) providing direct employment to
about 6500 persons;

(iv) putting to full use smsll dimen-
sicned and secondary timbers;

(v) proposing to export shout 3o percent
of wocd products to foreign coun=-
tries;

(vi) reducing the export of superior
hardwood in their unproocessed
form;

(vii) encouraging the establishvaent of
susilisry induostries ;

The outjey of the Project-has boam aati-
mated as Rs. 107 crores.
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Since the Project is under scrutiny of
the World Bank, the reaction of the World
Bank Team is yet to be known. This
project has not been submitted to
Central Government for approval and
financial assistance and as such the gques-
tion of taking decision by the Central Go-
vernment on the Project does not arise.

Food shortage due to jack of Agri-
cultural input

1921. SHRI BISWANATH JHUN-
JHUNWALA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(8) whether some agricultaral experts
of the world have viewed that food shortage
is likely to continue till 1985 mainly be-
cause of shortage of agricultural inputs
and lack ot wil] to share the surplus;

(b) whether this observation also applied
to India; and

{c) if so, the items of agricultural in-
puts where deficiencies have been noticed
and their extent and steps being taken
to remove them both on short and long
terms basis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): ‘@) In the document entjtled
“Assessment”* of the World Food Situation-
Present and Future’ prepared for the
World Food Conference, it is indicated
that recent trends in food supply and
demand extended upto 1985 on the assum-
ption of no major policy changes could
lead to a serioas imbylance in the inter-
national food situtation. The cereal
deficit in the developing market economics
would rise by 1985 to around 85 million
tonnes per year compared to 16 million
tonnes of net import in 1969/72. ‘The
document brings out that the developing
countries do have the potential to produce
much larger gquantities of food than

estimated on thé basis of past trends.

This document 48 well as another document
entitled “The World Food Problem~
Proposals for National and Internetional
Action” have highlighted some of the action
programmes needed for the realization of the
the higher potential,

(b) There are no specific references to
India as such, in this regard, in the do-
cument, but India is covered by the Far
East Region for which imbalances between
demand and production have been pro-
jected.

(c) During the year 1974-75 there is ex-
pected to be shortage of about 280 percent
in the supplies of fertilisers vis-a-vis requre-
ments. A pumber of steps have been taken
to meet the situation. These include
efforts to import maximum  possible
qaantities, improve the exasting distribution
system of fertilisers and achieve maximum
possible production from the existng
indigenous manufa-turing Units.  These
steps are likely to improve the situation
in the immediate future. From a long
range point of view additional capacity of
fertiliser industry is being set up in the
country in order to attain self-sufficiency
in this regard. In so far as pesticides
are concerned, some shortage is being
experienced. Steps are being taken to
maximuse  tndigznous  production  and
also to import technical grade pesticides,
Production capacity for new Lines are slso
under consideration.

Project for drinking water in rural
Area of Goa

1922. SHRI PURUSHOTTAM KA-
KODKAR: Wil the Mimster of WORKS
AND HOUSING be pleased to sate
whether C:ntral Government have sanc.
tioned any project for the drinking water
supply in the rural area of Goa?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): In
Goa, Daman snd Diu, during 1972-74, out
of 417 villages, 38 villsges have been
covered with piped water supply, Work
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on one moare village water supply scheme
is in progress, Total expenditure on this
work is Rs, 40'07 lakhs, In sth Five
Year Plan there is a provision of Rs. 100
lakhs for rural water supply.

Unemployed wn Gradustes

1923. SHRI PURUSHOTTAM
KAKODAR : Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state the total number of un-
employed agricultural graduates in Goa ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHU DAS
PATEL): Precise mnformation is not aval-
able, However there were no job-secking
agricultura] graduates on the live Register of
Employment Exchanges in Goa on 31-12-1973.

Complaint from Nepal Regarding
soll Eroslon work

1924. SHRI M. S. PURTY : Will the
Minister of AGRICULTURE AND IRRI-
GATION b> pleased to state :

(a) whether Nzpal has complained that
India hss not undertaken soil erosion work
though Nepal hag provided the necessary
boulders and tumber ;

(b) whether Government of India has
made its prsition clear regarding the Kosi
benefits ;and

(c) if 8o, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a)to {c), In a note dated the
8th October, 1974, Nepal has referred to the
delay in ex.cation of works for prevention of
erosion on the right bank of the Kosi river.

A comprehensive schemo for prevention
of erasivn of near Jalpapur on the right bank
of the Kosi has bsen sanctioned and is al-
ready under execution. Out of 22 spurs pro-
pased to bz constracted, 8 spurs have al-
ready bsen constructed and the progress on
the remaining spum is being expedited.

Salballas for th= construction of spurs are
to be provided by the Government of Nepal.
The pales indicated for cutting of Salballas
is about 90 miles from the work site and is
in a remote locality from where the trans-
portation is extremly difficult specially
during the rains. The Government of
Nepal is being requested to indicate a near-
by place from where Salballas could be
transported with less difficulty and at reg-
sonable cost.

The correct psition concermng the benefits
accuring to Nepal under the Kosi project
has already bzen explained to the Nepalese
authorities at a varjous levels on appro-
priate occasions.

Production of Groundnut oil seeds

1925. SHRI MADHU LIMAYE : Will
the Muister of AGRICULTURE AND
IRRIGATION be pleased to state :

(a) whether the Government have pre-
pared any long term plan for increase in
production of oil seeds, and edible and non-
edible oils ;

(b) if so, the details thereof ?

(c) whether this year’s groundnut crop
has been badly damaged ;

(d) if so, the comparative figures of ground..
nuts production on the last three years; and

(e) thelikely effect of the fallin production
on prices of groundnut o1l and dalda ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL ) : (a) Yes, Sir.

(b) It is propased ro raise the production
of oilseeds to 125 lakh tonnes by the end
of the Fifth Five year Plan irom the base
level proguction of 94 lakh tonnes, inter aljg
by the implementation of a Csntrally Spon-
sored Scheme for the Development of OQil-
seeds which jnchudes :

(i) Intensive Oilseeds Developmant Pro-
gramme, s .
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(ii) Bxtension of Ollseeds to new Irri-
gared Areas; and

(iii) Davelopment of Non-traditional
Oilseeds {Soyabean and Sunflower).

The strategy proped to be adopted
undsr the Intensive Qilseeqs Development
Programms will b2 to implement the pack-
ags approach on an area basis in respect
of each imp weant oilseed crop in the selected
States, whar2 production technology hgs
b:en well davelop:d and potentiglities for
npid growth in production are good. The
Programm:? is proposed to be implemented
over an greg of 2:356 mullion hectgres,
in g phgsed manner by the end of the Fifth
Plgn. The object of the Scheme for extension
of oilseeds to New Irriggted Arey is to
extend cyltivation of oilspeds in the major
irrigation project areas where good poten-
tiglities exist gnd to popwgrise imprved
tecniquss of caltivgtion to obigin maximum
return per bhectare. Under the scheme for
th: Davelopment of Non-traditiongl Oil-
sex 13, itis propased to extend the grea under
sunfiower to 10° 60 lakhs hectares gnd under
s0yabzen to 430 lgkh hectares by the end
of the Fifth Plen.

The other fegtures of the Centrglly Spon-
sored Schemes for Oilseeds Development in
the Fifth Plgn gre :—

1. Provision of necesssry facilities, by way
of librat fi1ancial assistance for the produc-
tion of Nucleus snd Foundation seed as
also to cover part of the expendutyre on
tratsport and handling of certified seed,
to ensure regular supply of pure seed of
mproved varieties sufficient to meet the re-
quirements of the area to be bronght under
the programme.

3. Minikit, containing seeds of new oil-
seeds crops and new vasicties of ailseeds
recommendad for the selected districts
alongwith sced drespers and literature of
package of practices, to be supplied free of cost
to the fsemers in the first year of their intro-
duction.

3. Organising mass plant psataction cam-
peigns through plant protection sgquads or o

castom sazvies ‘basis. Pravision of finansdal
assistance is proposed t© be mude for this
as also transactjonal loss on plant protection
chemicals,

4. Laying oat problems oriented demons-
trations. Assistancy is propased to be pro-
vided towards the cost of inputs for these
demonstrations.

As regards non-edible oils, certain fiscal
incentives have already been prowidel for
their lacger utilisation in the manufacture
of vanaspati as also Soap.

(c) Firm estimates of area and production
of groudmut for 1974-75 are not yot available,
Howerver, aocording to present indications
groundnug crop is reported to  have been
affzcied on account of insufficient and er-
ratic raing in the South West Monsoon
Season in some parts of major growing States
particularly Gujarat.

(d) the production estimates of groundnut
during the last three years as are follows :—

Year Productiou (0oo tonnes)
1971-72 6181
1972-73 4092
1973-74 5798

() The prices of groundnut oil are affected
by a number of factors, including the size
of the oilseeds crop in the country. Since
firm estimates of khariff oilseeds crop are
not yet available an.d it is too early to form
any idea of cabi oilseeds production, it is not
possible to anticipate the effect of produc-
tion on prices of groundnut oil. To the extent
roundnut oil forms part of the oil-mix used
in the manufactiare of vanaspati, fluctua-
tions in the price of groundnut would also
affect the price of thus commodity.

Project for drinking water

1926. SHRI SHRIKISHAN MODTI:
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Central Governmant have
saactioned any projest for the dsinking
wmey supply in the rural grea of Raiasthan
wud

@) o, ke perticulrs shereot ?
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THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAN DHARIA) : (a) : Yes,
Sir.

(b) The Accelerated Rural Water Su-
pply Programme was started by Central
Government with 1009 central assistance
during the years 1972-74. An amount of
Rs. 300 lakhs was given to the Government
of Rajasthan, 10 piped watersupplyschemes
and 1126 tube wells with hand pumps have
been completed. An expenditure
of Rs. 300 lakhs  has been
reported by the Chief Engineer, Pub-
lic Health Engineering Department of Raj-
asthan, Another Central Programme under
the control of Ministry of Agriculture and
Irrigation “Drought Pron Area Programme”
has provision for 29 piped water supply
schemes for 242 villages at an estimated cost
of Rs. 335 lakhs. About Rs. 168 lakhs has
been spent upto 318t July, 1973.

In the sth Five Year Plan rural water
supply has been included in the Minimum
Needs Programme which 1s in the States
Sector and assuch thespilloverof theschemes
being executed under these two programmes
have been transferred to  the States Sector.

Unemployed Agricultural Gradu-
ates in Rajasthan

1927. SHRI SHRIKISHAN MODI :
Will the Minister of AGRICULTURE AND
IRRIGATION be pleased to state :

(a) the total number of umemployed
sgricultural gradustes in Rajasthan ; and

(b) whether any incentives has been offi-
ered to them for self-employment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHU DAS
PATEL) : (a) Precise information is not
evallable. However, there were 457 job-
3y egricultmal gradustes, including
8 eigicering graduates and 57 post-gra-
dushly on the live register of t

“~Mages In Rejesthan on 31-13-1973.
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(b) A scheme of setting up of Agro-
nerm:e Centres has been sanctioned by
zheDepuunmtongm:u.lmntoprondenlf
employment opportunities to engineers
and agricultural graduates etc. Informstion
regarding incentives offered by State Gov-
ernment and other organisations is being
collected and will be placed on the Table
of Sabha no sooner it is received.

Constructipn of Tube Well ia Sector
‘D’ inDJ.Z. Aren, New Delhi

1928. SHRI NAWAL KISHORE :
SINHA : Will the Minister of WORKS
AND HOUSING be pleased to state :

(s) whether g tube-well has been cons-
tructed to meet the requirements cf Sector

‘)’ and other Areas in D. I. Z. Area, New
Delhi.

(b) whether the electricity connection
has been provided there ; if so, when ;

(c) whether the completion cestificate
from N.D.M.C. has been obtained ; if so,
when ;

(d) whether the tube-well has since
been commissioned if o, when; and

(¢) in case the tube-well has not so far
been commissioned the particular reasons
therefor when the residents of the area
are facing shortage of water and the persons
who is responsible for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA) : (=)
Yes, Sir.

(b) Yes, on 14th October, 1974.

(c) Yes, on 7th October, 1974.

(d) Not yet.

(¢) The Government is aware of the
shortage of water. That is why the pube-
well has been sunk. Howeyer, the tahp-yrell
water has not yet beep Pukinto g bpcase

the popmgl progedare is figak (o demplop
he Fiskd gt she 1obprell shapveh posgios
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ov:r & period of tim= and then to test the
water for its potability before commission-

. This takes some time, Water samples
have alrealy been sent to New Delhi Muni-
cipal Commitee for testing. As 800n a8 its
potability is established, water supply will
be commenced, There is no question of
delay or of fixing responsibility.

Farmers Arrested under Misa and
D.I.R. for Hoarding-Foodgrains
during October, 1974

1929. SHRI SUKIIDEQ PRASAD
VERMA : Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state the number of big farmers
arrested under MISA and DIR in“cach
of the States for hoarding foodgrains dur-
ing the month of October, 1974 ?

THE MINISTER OF STATE IN THE
MINISTY OF AGRICULTURE AND
TRRIGATION (SHRI ANNASAHESB P
SHINDE) : The information is benig col~
lected and will be laid on the Table of the
‘Sabha.

Unemployed Agricultural Graduates
in Gujarat

1930. SHRI D. D. DESAI : Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state :

(a) the total number of unemployed agri-
cultural graduates in Gujirat ;

(b) whether any incentives have been
offered to them for self~employment ; and

(c) whether fertiliser agencies have also
been given to them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHU DAS
PATEL) : (a) Precise information is not
available. However , there were 270 job
secking agricultural graduates, including 4
post gradustes, on the live register of Bm-
ployment Exchanges in Guajratoh 31-12-73.
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(b)and (c) : A scheme of setting up
Agro-gervice Centres has been sanctioned
| by the Department of Agriculture for pro-
viding self-employment opprtunities to
engineers and agricultural gradustes etc.
Information regarding incentives given by
State Government and other organisations
and the fertiliser agencies given to them is
being collected and will be placed on the
Tatle of the Sabha no sooner itis received.

Pavment of Sugarcane Price by
Co-operative Sugar Factories
in Tamil Nadu

1931. SHRI M. R. LAKSHMINARA-
YANAN : Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state :

(a) what was tne decision of the Govern~
ment of Tamil Nadu regarding payment of
price per tonne of sugarcane, including
the incentives and subsidies given by the
cooperative sugar tectories in Tmail Nadu
for 1973-74 season ;

(b) the price fixed for each factory and the
formula therefor ; and

(c) whether the cooperative factories are
implementing the decision taken in this re-
gard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN ) : (a) and (b) : The Government
of Tamil Nadu have reported on 16th
November, 1974 the following final cane-
prices as payale by Cooperative sugar
factories for 1973-74 :—

Name of Cine Price
the Factoly Per Tonne
in Rs.
I. Ambur 137.00
2. Maduranthskam 13500
3. Amravathi 118.00
4 Salem 118.00
s. Kallakurichi 113.00
6. National . 102.50
7. Dharmapuri 1 . 1p6.00
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The fermula if any, spplied for the
Sixation of these prices has not been inti-
mated By the Government of Tamul Nadu,
(c) : The final pnices which were com-
municeted by the State Government only
on the 3151 October, 1074 to the shove sugar
factories are under 1mplr mentation by the

factories.
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Reduction in the Price of Ford'

Tracters

1933. SHRIRANABAHADUR SINGH:
Will the Muister of AGRICULTURE
AND IRRIGATION be pleased to state

(a) whether the original price of Ford:
Tracters charged by the manufacturers
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reduced by Government on representation
by the farmers ; and
(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS-
PATEL) : () : No. Sir,

(b) Dues not arise,
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Slow Sugarcane Productidd dub
to Non-fization of remunerative
Price in Advance

1936. SHRI D. K. PANDA :
SHRI B. 8. BHAURA :

Will the Minister of AGRICULTURR
AND IRRIGATION be pleased to state :

(a) whether the slow development in
sugarcane production is due to not fixing s
‘remunerative price’, for cane well in ad-
vance of the season ; and

(b) 1f so, the steps being taken to solve
these problems ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL) : (2) No. Sir.

(b) Does not  arise.
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Digcusgion West Bengwl' Govers-
nmm Food sitnation

1939. SHRI M. §. PURTY :
SHRISAKTI KUMAR SARKAR :
SHRI 8. N, SINGH DEO :

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state :

(a) whether the visited recently West
Bengal and held discussion with the Chief
Minister and the State Government Cabinet
on the food situation ;

(b) the outcome of the discussion: and

(c) the action taken up to the date on the
basis of the meeting ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE) : (a) and (b). THe union Mini-
ster of Agriculture and Irrigation visited
Calcurta during the last week of October
1974 and held discussion with State Food
Minister on the food situation in the State
The food positicn in the State was discussed
generally and the Central Government
sanctioned an incremsed wheat guota for
October and Nuvember, 1974 and also
not to adjust the allotment of 10, 000 tonnes
wheat for seed purposes agmnst the State's
food quota.

Appointment of Central Board to
Control water Pollution

1940. SHRI D. B. CHANDRA GOWDA:
SHRI R. S. PANDEY :
SHRIN. E. HORO :
SHRI GAJADHAR MAJHI :

Will th Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Government have announced

sppointment of a high powered Central
Board for the Prevention and Control of
Water Pollution ; and

(b) if sv, its functions and wiren ity re-
port will be submitted ?
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THE MINISTER OF STATE IN THE
MINISTRY OF WORKS & HOUSING
(SHRI MOHAN DHARIA) : (a) Yess
Sir.

(b) The main function of the Board is to
promote clean liness of streams and wells in
different areas of the States. In addition,
it will;perform the following functions :—

(i) Advise the C>ntral Government on any
matter concerning the prevention and
control of water pollution ;

(ii) Co-ordinate the activities of the State
Boards and resolve disputes among
them ;

(iii) Provide technical assistance and gui-
dance to the State Boards, carry out
and sponsorinvestigations and research
relating to problems of water pollution
and prevention, control or abatement
of water pollution ;

(iv) Plan and organise the training of per-
sons engaged or to be engaged in pro-
grammes for the prevention, cotrol
or abatement of water pollution.

(v) Organise through mass media a com-
prehensive programme regarding the
prevention and control of water poll-
ution ;

(vi) Gollect, compile and publish techni-
cal and statistical data relating to
water pollution and the measures devi-
sed for its effective prevention and
control and prepare manuals, codes or
guides relating to treatment and dis-
posal of sewage and trade effluents and
disseminate information connected
therewith;

(vii) Lay down. modify or annual in con-
sultations with the State Govern-
ments concerned the standards for a
stream or well ;

(viii) Plan and causeto be excuted a nation-
wide programme for the preventions

control or abatement of water
pollution.

The Central Board will not submit any
special report except Annual Reports for
each financial year.

NOVEMBER 25, 1974
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Difference in price paid for Sugar-
cane py Factories in Tamil Nadu
&

1941. SHRI M. R. LAKSHMINA-
RAYAN: Will the Minister of AGRICUL-

TURE AND IRRIGATION be pleased
to state:

(a) whether there is a vast difference
of pricz paid for sugarcane per tonne
for the season 1972-73 by Co-operative
Sugar factories and private sector sugar
factories in Tamil Nadu;

(b) if so, th= reasons thersfor; and

(c) the steps Government propose to:
take to remove this difference ?

THE MINISTER OF STATE IN THE.
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAH NAWAZ
KHAN) (a). The co-opeative sugar fac-
tories have mostly paid higher cane prices
than the private sector factoreis in Tamil
Nadu.

(b) The ; co-operative factories are
generally in a position to pay compara-
tively cane prices as the cane-growers.
themselves are the shareholders.

(c) None, as such higher - payments
over and above the staturory minimum
cane price fixed by the Cnetral Government
under their responsibility, are made-
by the factories voluntarily.
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Effect of food Scarcity on Dairy
Projoecty

1933. SHRI R. V. SWAMINATHAN:
SHRI DHAMANKAR:
SHRI VASANT SATHE:

Will the Minister of AGRICULT URE
AND IRRIGATION bz pleased to state:

(a) whether universal food  scarcity
had greatly hit the dairy projects pro-
gramme of India;

(b) whathsr India had planned in 1975
to wrdsrtake a large project for the na-
tional milk supply;

(c) if 80, the main features of the pro~
gramme of milk projects; and

(d) to what extent these have been re-

ducsd dus to global food shortage, and
when the sams is likely to be undertaken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (2). No, Sir.

(&) No. Sir.
{0 and (d). Does not ariwm,
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Families living in rented Building
in Delbi/New Delhd

1945. KUMARI KAMLA KUMARI -
'Will the Minister of WORKS AND HOUS-
ING be plessed to stage:

NOVEMBER 25, 1874
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(a) the total number of families who
ste living in rented buildings in Dathi
and New Delhi; and

(b) the total number of D.D.A. flats
which are likely to be available for the
poor and miadle class people upto the
year 1977 3}

THE MINISTER OF STATE IN THE
MI NISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
According to the provisional data collected
in connection with the 1971 Population
Census, 4, 00, 494 families were living
in rented housed in the urban and rural
areas of Delhi.

(b) Due o uncertainty of supply of
cement and other building materigls,
no prices estimate is possible, However,
depending upon the resources and the
availability of building materials the
D. DA, Proposes to construct $o, 000
to 70, 000 houses during the Fifth Plan
period.

Commhuwculdmflwoim

1946. SHRT MADHU LIMAYE: wili
the Minister of EDUCATION., SOCIAL

WELFARE and CULTURE be pleased
to state:

(a) whether the Government propose
to set up 8 Committee to study the question
of children’s welfare in all its aspects;

(b) if so, the likely terms of reference
of this Committee; and

(c)ifnot.thzmml‘ornotmﬁngup
@ Committee to study the problem ?

THE DEPUTY MINISTHR IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) No, S$ir,

(b) Does not arise.

(¢} The problem bus been stadied in the
pmt, No wuch Committes is mow re-
quired. However s mentoned in pars-
#raph 3 of the Government Resolution dated
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dated 22-8-1974 on Nationsl Policy for

Children, which was laid on the Tables
of bath Hyases of Parliamant on 26-8-1974,
a National Children‘s Board wall soon be
9ct up to provide a focus and a forum
for planning, review and proper coor-
dingtion of the multiplicity of services
striving to meet the needs of children.

Indigenous and Imported milk powder
1947. SHRI MADHU LIMAYE:

Will the Miniser of AGRICULTURE
AND IRRIGATION be pleased to state:

(s) what was the import of whole and
-skimmed milk powder in the financial year
1973-74;

(b) what was the total
production ; and

{c) bas there been any substantial di-
flerence in prices of imported milk pow-
ders and indigenously produced milk
powders, both whole and skimmed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PROBHUDAS
PATEL): (a) During the year 1973-74,
a total quantity of 26,846-89 tonnes of
skimmed milk powder (includes World
Food Programme supplies,/gifts, commer-
cial imports etc.) and 2,851° 50 tonnes of
whole milk powder was imported.

indigenous

(b) The total indigenons production
of skimmed milk powder and whole milk
powder was of the order cf 10,615 tonnes
during 1973-74.

(c) Yes, Sir. The aversge CIF price
of imported skimmed milk powder ranged
between Rs. 7,000 and Rs, 8,955 per tonne.
The price of indigenous skimmed milk
powder ranged between Rs. 16,000 &
Ras. 18, 000 per tonne excluding taxes and
that of indigenous whole milk powder
Rs, 18, 600 — Rs. 21,000 per tonne ex-
-chadingtaxes, Sincenowhole milkpowder
was imported under commercial account
and the consignments received during
1978~-74 were in the form of gifts or do-
Tations, it is set possible to indicate the
price thereof.

Quantity and quality of Milk of
D. M. 8,

1948. SHRI MADHU LIMAYE: Will
the Minister of AGRICULTURE AND
JIRRIGATION be pleased to state:

(a) what is the total quantity of milk
supplied per day by the Delhi Milk Scheme;

(b) whether itis a fact that the milk sup-
plied is not really whole milk but milk
made out of skimmed milk powder cont-
taining very little fat;

(c) the actual contents of the milk and
the proportion of skimmed powder,
milk far and whole milk in the distributed
milk; and

(d) whether any chemical analysis has
been made of the milk supplied; and
the results of this chemical analysis?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) The Delhi Milk Scheme is
presently distmbuting  approximately
3,07,000 litres of milk per day.

(b) and (c). The Scheme is distributing
the following two types of milk.

1. Special tonned milk (3'5 9 fat and
8:5% SNF)

2. Double tonned milk (1 s 9 fat
9:0°% SNF)

I1 clean summer months and/or pre-
lac:stion periods when the produaction of
milk in the milk shed of the DMS is
indequate, it is not possible, despite efforts,
to procure adequate quantities of liquid
milk. However, as the commitment of
the DMS for supply of milk to its cu-
stomers remains constant, it becomes ne-
cessary to add reconstituted milk from
butter fat and s.m.p. to the fresh milk.
The extent to which s.m.p. and butter
oil is used for recombinstion of milk
depends on the availahility of  fresh milk
and varies from season to season. How-
ever, the fat and SNF coptent conforms
1o the provision of P. F. A, rules.
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(d) Bach lot of milk {s subjected to tribution, The chemicsl composition
chemical and bacteriological test before of the milk ranges as follows i—
it is certified as fit for bottling and dis-
Spl. toned milk Double toned milk
Fa ., ., . . . . . 35136% 1-55 to 1+63%
SNF , . ., . .+ . . B551087% 9'0109'2%
Acidity " ‘ . " " . O'I0t0X2% 10 to- 12%
M.B.R. N . . . . . 41to 6 hours 4 to 6 hours
Phosphate test . z . « Negative Negative

No lot of milk which does not strictly
conform to the stipulated quality standard
is released for distribution.

Lectures delivered by U.S. Aca-
demicians in educational Insti-
tution in India

19s0. SHRI JYOTIRMOY BOSU: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
fostate:

(2) names and particulars of Academi-
cians from the United States who visited
India and delivered lectures in various
educational institutions during 1973 and
1974;

(b) names of the educational institutions
visited by these United States Academi-
cians; end

(c) what were the subject matters of
lectures delivered by them ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to (c).
The required information is being col-
lected and a statement will be laid  on
the Table of the Sabha.

Seeck of Foodgrains with Governmpnt

981. SHRI S.R. DAMANI: Will the
Minister of AGRICULTURE AND IRRI-
GATION be plessed to state:

(a) the stock position of foodgrains held
by Government at the end of September
this year;

(b) how much is added since then by

internal procurement and how much is
expected in future months;

(c) whether this is going to fall much
short of the requirement of the public
distribution system; and

(d) if so, what steps are taken to augment
supplies both by intensifying internal pro-
curcment and by imports ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE) (a) to (dh The
estimated physical stock of foodgramns with
Government at the end of September,
1974 was 2.8 million tonnes. The internaf
procurement of foodgrains during October,
1974 was a Hulefover one lakh tonnes. The
Kharif procurement sesson has just conr-
menced and the tatgets for procurement
of Kharif cereals for the Kharif Markering
Sesson 1974~75 are being worked out in
consultation with the State Governments,
While it is not possible at this stage t0 make
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to the extent neosssacy. The steps taken
for iotennfying procurement include price
dncentives to farmers, direct purchsses from
&Lultivators, linking of procurement with
distribution of fertillzers and other essen-
tial commodities, levy on producers, imposi-
tion of stocking limits on producers/traders
etc. As regards imports 3.5 million tonnes
of foodgrains have already been purchesed
from abroad during the current yesr.
Further purchases are being arranged
from abroad to the extent considered neces-
sary for maintaining the public distribution.

Indo-Bangla Talks for Sharing of River
Waters

1952. SHRI S.R. DAMANI :
" DR. RANEN SEN :

Wil the Minister o° AGRICULTURE
AND IRRIGATION bz pleased to state :

(2) th: pragress mads o1 the Indo-
Bi1z'a talks fo: the shiring of river waters;

(b)Y wisther there is any likelihood of
commnissioning of the Farakka [Barrage
being postponed; and

(c) if so, whmt are the unresolved issues
ani how and when they are going to be
golved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI KEDAR
NATd SINGH): (a) aad (b). Daring the
discassionn brw:ra th: Prim» Ministers
of Inlia m1d Baagladssh held in May,
1974, the tw) sides expressed their deter-
mination that b:fore the Farakka Proiect
is comuissioned, they would arrive at a
m tually aszxyiabls allozation of the water
aviilable diting th: pariods of minimum
flow in the Gingi Further discussions
have not taken place. The work on the
‘Fesdet Canal {9 progressing sccording to
the schédule,

(6) Dous not rise.

gfr e fowrd fowdt & W oo
Wl wefiw wwr W

1953, sft wwwt fasy AYET : w7
g ot fowrf st ag aam &) war
LICR LN
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(&) afx i, @ 7 AHT A T
frda =t fsufas &7 & faq i
IR S5 § AR meAAdY s v §
L 114

(%) afx 7@, @ & o

¥ o fowrf swvea § go-waft
(st wque w@w) : (¥) & gl

(w) ser & 7Y 93y

(w) ofeer 7 awadf o
Tgdr 2 (Toagd) & wedw ‘g
o Trarf godi * faam § 1 &Y
T gevaew w1 Ay g # #
W qeare & faarod off wrar &1

Effect of North-Esst Mensoons on Crops

1954. SHRI B.V. NAIR: Will the
PMinister of AGRICULTURE AND
IRRIGATION b= plessed to state::

(a) the prospscts of rabi crops due to
favoarable north-east monsoons during
the year; and

(b) the adverse effects of these wide-
spread north-east monsoons on the khanif
crop?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS



Iy Written Answers . NOVEMBER 35, 1074

PATEL)! (8) The favourable nottheesst
monsoon during September-October has
improved the prospects of the rabi crops.
The State Governments were advised to
undertake steps to ensure sowing of gram
wheat and oilseeds over large areas during
the current rabi scason. Efforts are being
made to raise another crop in areas where
normally only kharif crops are taken. To
maximise the efficiency of fertilisers® use,
the farmers have been advised sbout the
correct doses of fertilisers and the proper
methods and the timing of their applica~
tion pot only in irrigated areas but also
small doses of fertilisers in unirrigated
arcas @8 the yield response ratio of ferti-
lisers in such aress is expected to be higher
with the availability of moisture in the soil.

(b) Most of the kharif crops during thig
transplanted paddy crop in the Nggth
Esstern States, The late rains have thus
grestly helped the late sown paddy and
adverse effects on maturing crops are in-
‘I“m‘ .

Foreign Collaboration in Fishing
Industry
1955. SHRI ARVIND M. PATEL:
SHRI D.P. JADEJA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) Whether certain foreign firms have
desired collaboration in Fishing industry
in Indis; and

(b) if so, the mames of foreign firms
and the names of the Indian firms who
have finelised the agreement;land

(c) the names of thos: firmswho are
still negotisting?

THE DEPUTY MINISTFR IN
‘THE MINISTRY[OF AGRICULTURE
AND IRRIGATION (SHRI PRABHU
PAS PATEL): (a) to (¢) The informs-
sion is being collected and will be placed
oo the table of the Sabha as soon m itis
weocived.
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Formula to Assess Food Deficie

1956. SHRI ARVIND M. PATEL:
Will the Minister of AGRICULTURR
AND  IRRIGATION be pleased to
state the formula for sssessing the food
deficit in a particular, State?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
,JURE AND IRRIGATION (SHRI
ANNASAHEB P: SHINDE): Whether
2 State is surplus, self-sufficlent or deficit
in foodgrains depends upon its produc-
tion end consumption requirements, It
is difficult to frame a precise estimates
of consumption requirements as it
influenced by & number of factors including
growth of population and incomes, shifts
in income distribution, availability of
substitutes, relative prices of foodgrains
and their substitutes, etc. For the purpose
of allotments of foodgrains from the
Central pool, the relative needs of the
States are assessed after taking into
account the following factors:—

(i) Central Government stock position.

(ii) The estimates of demand received
from the State Governments,

(iii) Seasonal conditions,
(iv) Assessment of crops.

(v) Availability of stocks in these
States and the prevailing market
conditions.

The other criteria taken into eccount
are the existing level of distribution and
the actual offtake against the allocations
made by the Centre in the past.

Alternstive Cropping Pattern

1957. SHRI RAJDEO SINGH: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(c) Whether the Government has tried
through its Research organisations to
evolve altermative cropping pattern to
match different wekther probabilities



173 Written Answers AGRAHAYANA 4, 1896 (SAKA) Written Answers 174

. the agriculture i out country very
much depend upon seasonal rains and
inclement weather; and

_(b) if wo, the facts thareof and the steps
taken to educate ani popalarise it amongs
farmers ?

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir, intensive
rescarch eas been undertaken to evolve
alternate rainfed cropping schedules
suitable for agro-climatic conditions in the
country and contin gency plans for differ-
ent weather probabilities.

(b) Through the research efforts under®

taken by the Agriculturs! Research Insti.

tutes of the Indian Counmcil of Agricultu
ral  Rmearch (ICAR), the State Agri-
cultural Universities and All-India coor-
dinatel research projects on different
crops, and on dry lend agriculture, efficien
crops, varieties and cropping patterns

suitsble for diffsraat rainfed coaditions
and sberrant weather are being identifien.
Based upon the ressarch results, a publi-
cation eatitled, “Crip production strategy
in rainfed areas under different weather
conditions during 1974-75"” was brought
out by ICAR containing suggsstions for
different regions in the couatry on (i)
steps needed to derive full bensfit from a
good/normal monsoon and (ii) steps need =
‘ed for ar abnormal sesson like (8) normal
onset of monsoon followed by long gaps
in rainfall (b) delayed onset ot monsoon
and (c) early stoppage of rains towards
and of the seasor. Recommendations have
been made on the efficient crops and
varieties as well as the cropping pattern
suitable for different uinfpll situgtions
for various regions of the country. The
recommendations for Sholapur region
(Sholapur, Osmanabad, Bhir, Ahmed-
danar, parts of Nasik, Poona, Satara and
Saggli districts) are given below as an
illustration.

(a) N;muaf uamu

Bajra followed by gram or Mung followed by Rabi when
(deep black soil—60-90 cm)  two crops are attempted.
(b) Abnormal season :
()] Narzr:i' season faﬂo:ffﬂ In case of ﬁ?raya. ratoon the crop for fodder and manage
b ratoon grain crop.
gl g Planting of sunflower immediately after restart of
monsoon.

(if) Delayed onset of mon- R,a.hnorma.l—-l—lybrid bajra, red gram, green gram
soon.

Fulure of ra:m—-Hylmd bajra, pulses,
dnut mcllunﬁmr dunng June and
July but normal

rains in August.

No rains in june—Hybnd bajra, pulses and sunflower,
and July but
rains in
August.
Failure of rains in Hybrid bajra, pulses, sunflower and ‘rabi’ cottom.
Kharif but rains in :
carly September.

Normal Rabiseason  Rabi jowar, cotton, gram and sunflower.

No rains in September Jowar, Sunflower and gram.
but good rains in mid

Qctober.
' Late sowing in No-  Sunflower and gram.
vember.
Very late sowing in Sanflower and gram.§
December

(ii5) Barly stoppage of rains Use surface mulch for jowar crop.

Thin to about phnu hectare.
Bapre o semive e i 'i:'. mized
c-opping of Jowar and Sa&'ﬂuwer wM gram.
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“The recommendations were also pub-

lished in the June, 1974 issue of “'Indian
Farming”. Some of the conmeepts like
ratooning are being demonstrated in the
pilot project areas attached to the re-
search centre of the Dry Farming Pro-
ject. Training courses bave been oroganised
for the staff of the Drought-prode area
programmes. Such slternative crepping
strategies, however, would deed the buil-
ding up of appropriate reserves of seeds
of alternative crops by the State Depert-
ments of Agriculture.

North Eastern Hills University

1958. SHRI B.K. DASCHOUDHURY:
SHRI BIREN ENGTI:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the progress made by the North-
Bastern Hills University since its incep-
tion

(b) whether the Universityis now boused
in its own campus; and

(c) the number of post-graduate De-
partments and Schools of Studies that it
has opened ?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (s) and
(¢): According to the information furnished
by the University, it has so far started
four Schools of Studies with eight post-
graduste Departments, besides a Depart-
ment of Continuing Education. The
University is conducting  examinations
for the twenty-two colleges, formerly
affilisted to Guahati Universi‘y and now
transferred to its  jurisdicticn. 'The
University has also opened an Office at
Kohima under the charge of a Deputy
Registraz.

(b) The Univemsity is functioning in
hired buildings as its own campus has yet
to be buil,
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Back Bay Reclamation project

1959. SHRI B.K. DASCHOUDHURY:
SHRI BIREN ENGTI:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the Central Govemment
have drawn the attention of the Gowvern-
ment of Maharashtra to the intolerable
strain on civic smenities that the Back
Bay Reclamation Project and sale of
“Under Sea Plots” will impose;

(b) whether the estimate to provide in-
frastructural facilities to this project in-
cluding an underground railway is around
Rs. 1,000 crores ; and

(c) whether the Manharashtra Govern-
ment has been told that it should mtt
expect any subvention from the Centre
1n this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
(a): Yes, Sir.

(b) Information is being collected.

(c) Maharashtra  Government h ave
not requested the Central Government
for any subvention” in respect of this
project.

Construction of Tube-Wells to Check
Drought in Sirsia U.P.

1960. SHRI B.R. SHUKLA: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the area of land comprised
in the Sirsia Block, District Beharaich
(U.P.) has been adversely affected by
severe drought; and

(b) whether no tube wells have been
constructed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURAE
AND TRRIGATION (SHRI PRABHU-
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DAS PATEL): (a) and (b)- The infor-
mation has been called for from the State
Government. It will be laid on the Table
of the Sabha as soon as it is received.

“fewelt % wrfegn s aay qrenfrat

1961, siaMwe TW W :
st wreo Wo W@ :
ot wrw fogrdt R ;

sy frwiw e wrame et a8 qqT
# par waa fis

(%) = 19679 1971 & ey
& gw ferd werfirpa s & qar ITH
fredt wr w Y o o feed
W o R A9 T AT A
wing wT g ; WK

(@) =TeTe R maaw adt & raw
feeelt ¥ wafays wrefrdl & Pt
T & fog wav wrdardY # § ey few
aai ¥ st 1 fofe F@ &
frg ey W € & ?

frafw Wit s swew #
qw Wt (s W wifan)
(%) wafagx werdl € T q@m,
%7 e ey frarfed € gear w5
argar A & for ®rk adau @ fear
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(w) faedt & A wafirga afat
ot §, fedew: oY 1597, 1972 %
qFT oY ¥, ST qET-uEn qeT
wok & fixg woere & ow wfafe &
frgfer # &4

Msjor and Medium Irrigation Pro-
jects in West Bengal

1962. SHRI S.N. SINGH DEO:
SHRISAKTIKUMAR SARKAR:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the total losses incurred or profits
earned by the mgjor and medium irriga-
tion projects in West Bengal and North
Eastern Region States, statewise and
projectwise during the last three years;

(b) the factors responsible for losses
incurred or profit eamed, projectwise;
and

(c) the names of the villages benefited

by these projects, project-wise in these
States, State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI KEDAR
NATH SINGH): () to (c). The loss
incurred ty Mayurakshi, Kangsabati,
Damodar Valley Corporation and Sahars-
jore irrigstion projects of West Bengal
duing the three years, 1970-71, 1971-72
and 1972-73 and the districts benefited
by these projects are given in the attached
statement. A statement showing the names
of villages /mouzas which will be bencfited
after the completion of Mayurakshi and
Kangssbati Projects in West Bengal has
slready been laid on the Table of the House
in fulfilment of an assurance given in reply
10 Unstarred Question No. 4668, dared
26-3-1974. Similar information in res-
pect of D.V.C. and Saharajore Irrigation
projects is being obtained and will be laid
on the Table of the House when received
from the State Government.

The main reasons for the losses amre
low water rates, non-recovery of better-
ment levy, longer gestation period for
completion of projects, lag in utilisation
of created irrigation potential and geneval
incresse in coat of construction.
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Statement

Loss inctrred and districts benefited by Mayurakshi
Ka::r:abau, D.V.C. and Saharajore zyﬁ’:mu mj“"{.Rl

179

in crores)
Sl Name of project Loss incurred Dastricts
No. benefited
I970-71 197172 1972-73
rakshi . . . 1-000 I 1-251 Birbhum
' M - S Murshidabad
Burdwan
2 Kangsabmi 4 & 1729 1-961 2-201 Midnapore
pe Bankura
Hooghly
D.V.C o 0110 o H.mgdy
3 075 064 v il
Bankura
Howrah
4 Saharajore " . ; 0'021 0023 0025 Purulia

2-825 3 437 3541
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Conflict between Sports Organisa-
tons

1967, SHRI NARENDRA SINGH:
Will the Mimster of EDUCATION,
SOCIAL, WELFARE AND CULTURE
be pleased to state:

(a) whether Government are aware that
conflicts bstween the difierent sports
organisations in the country have affected
our sports performance” and

(b) if s, the acion Government propose
to take agunst the orgamsation ?

THE DEPUTY MINISTER IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE AND IN
THE DEPARTMENT OF CULTURE
(SHRI ARVIND NETAM) (a) Yes, S,

(b) The Nanonal |Sports Federations/
Associations are sutonomous bodies and
Government cannot, therefore, directly
interfere in their internal working. Never-
theless, consistert with thewr own obhga-
tiops, Government has laud down for itself
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in this connection guidelines for grant of
financial and other. sssistance to the Na-
tional Sports Federations/Associations.

These guidelines, have been given in reply
to Lok Sabha Unstarred Question No.
.8620 answered on 29th April, 1974.

CPW.D. Staffon Deputation

1968. SHRI BHOLA MANJHI : Will
-the Minister of WORKS AND HOUS-
ING be plessed to state:

(a) whether g large number of C.P.W.D,
staff are on deputation with the Interna-
tional Airport Authority of India;

(b) whether such C.P.W.D. staff are
being treated as on deputation ss per
-Section 12(f) of the International Airports
Authority Act;

(c) if so, the date from which the Act
.came into force; and

(d) if the said staff is not being treated
.on deputation, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
,HOUSING (SHRI MOHAN DHARIA):
(2) Yes, Sir.

(b)—{d) The Internstional Airports
Authority Act, 1971 came into force with
effect from the 1st February, 1972. How-
.ever, under Section 12(1) of the Act, the
Central  Government has notified 1st
April, 1972 as the appointed date for the
purpose of transfer of assets and libilities,
debts and obligations, transfer of staffl on
deputation etc. The C.P.W.D. staff who
were connected with the affairs of the four
Interpational airports on 1st April, 1972
have accordingly been treated as on depu-

-istion with that Authority under Section
12(1) (f) of the Act.

Mislpractices by Super Bazar and Fair

Price Shops in Delhi t

. 1960, SHRI BHOLA  MANJHI:
- Wil ¢he Minister of AGRICULTURE
AND IRRIGATION be plessed to state! §

Written Answers NOVEMEER 25, 107¢ Whritten Answern

184

(a) whether Government are aware that
the Consumer Council of India fa its latest
reports mentioned scme alleged malprac-
tices by Super Bazars and Fair Price Shops
in Delhi; and

(b) the steps taken to curb these mal-
practices ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURR
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) sad (b): The
Report of the Consumer Council of Indis
has been seen by the Government. The
Super Bazar authorities have stated that they
exercise effective check to ensure thet there
are no malpractices in the sale of essential
consumer goods. The Dellt Administration
have al"o informed thst whenever any
complsint is received against any fair
price shop, it is checked by the enforce-

[ment stafl of their Department and suit-
able action is taken against the defaulters.

jThreat to close Vanaspatl Units in
Gujarat
1970. SHRI P.M. MEHTA : Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state :
B (a) whether Gujarat manufacturers have
stated that if Government did not decon-
{trol Vanaspati or give the manufacturers
[a full price neutralisation, the vanaspati
! units will be closed in Gujarat;
P (b)if so, the reaction of the Union
Government ; and
(c) what kind of the help will be given
{to these manufscturers ?

v THE MINISTER OF STATE IN

THE MINISTRY OF JAGRICULTURE
_jAND IRRIGATION ( SHRJ SHAH-
| (NAWAZ KHAN) :

_L E(s) No such representstion has been

recelved from the vanaspati manufecturers

amm.

(b) and (c) : Do not srise.
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Farm Education

1971. SHRI P.M. MEHTA
SHRI K. LAKKAPPA :

‘Will the Minister of EDUCATION,
S80CIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Union Government are con-
sidering to introduce a large scale farm edu-
cation in the country ; and

(b) if so, what steps are being taken by
Govemnment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D.P. YADAV):

(a) and (b) : The new pattern of educa-
ton proposed for the country m z!.::
Education Policy Resoluuon of 1968 in-
volves the introduction of 10 years of
geoeral education, 2 years higher secondary
education including vocational courses to be
followed by a 3-year degree course. The
10-year pgeneral education would include
work expertence for all students. Ths
would invelve work on  Agricultural
farm, in dairying, poultry keeping, hort:-
culture and allied occupations. The higher
secondary 2-year course would also in-
clude vocational courses in these branches.
These may be Offered eitherin the higher
sccondary schools Or in departmental
training centres of the Agriculture Depart-*
ment. The Ministry of Agriculture and
Irngstion is als® propesing to introduce
during the Fifth Five Year Plan ttaining
for farmers’ sons through Krishi Vigyan
Kendras or agriculural polytechnics.

Scheduled Castes and Scheduled Tribes
Stadents sent Abroad for Higher Stu-
dien

1972 SHRI NATHU RAM AHIR-
WAR : Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
LTURE be plessed to refer to the

reply given to Unstarred Question No. 929
on 18th November 1974 regarding Natio-
nal Scholarship for studying sbroad and
state the number of students belonging to
Scheduled Castes and Scheduled Tribes
among them and whether there is any
provision for reservation of seats for
this category and if so, the percentage
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D.P.
YADAV )t

Under the Scheme of Natoral Scholar
ships for Study Abroad, awards are made
to selected candidates on the basis of
ment-cum-meanss There is no provision'
under the scheme for reservation of scho-
larships for the candidates belonging to
the Scheduled Castes and Scheduled Tribes.
Among the scholars sent abroad so far
under the Scheme, no one appears to
belong to Scheduled Castes;Scheduled
Trbes. There 18 & sepauiate scheme, &
namely, National Overseas Scholarships for
Scheduled Castes, Scheduled Tribes,
Denotified, Nomadic, Semi-nomadic
Tribes and other economically Backward
Classes which is administered by the
Ministry of Home Affairs under which
candidates belonging to Scheduled Castes,
Scheduled Tnbes etc. are swarded
scholarships for study abroad.

Digptites between rival factions of
Indisn Hockey Federstion

1973. SHRI INDRAJIT GUPTA :
SHRI ARJUN SETHI :

Will the Minjster of EDUCATION,
SOCIAL WELFARE AND CULTUREB
be pleased to state :

(a) the progress made so far jn resolving
the dispute between two rival factions
within the Indian Hockey Federation ; and

(b) the progress made in securing scoep-
tance by the varjous sports Federatjons/
Auocistions o the  guidelines”
recommended by God emmen
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with a view to preventing cotelic
control and other undesirsble features 7,

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM) : (a) FPollowing
persistent  disputes amongst the office
beaters of the Indian Hockey Federatjon,
the Ministry of Education & Social Welfare
has been using its good offics since April,
1974 to resolve the disputes with a view
to restoring the mnormal functjoning of the
Federation and proper attentjon bejng
pajd for promotion of hockay in the coun-
try. After a series of meeting with the
nival groups, an agreement was reached
on the 12th October, 1974 to hold fresh
elections of office bearers under the super-
wison of a Chief Electoral Officer to
be nomjnated by the Government,the
decsjons of the Chjef Blectoral Officer so
nominated for the conduct of the electjons
.and the announcement of the results being
final. Government have nomgnated Dr.
P.B. Gajendragadkar  ex-Chjef Justjce
of the Supreme Court of Indja asthe
Cuef Electoral Officer for thys purpose,
Prelimparvacton for holding of the fresh
elections, 10 accordance with the agreement
reached between the partes, is being
processed and it js hoped that fresh elec-
tions would be held as soon as possible.

(b) Out of the 39 recoguizea Natjonal
gpots Pederat,ons/Associstions, 15 have since
signified their acceptance of the ‘guide-
lines’ while 2 more have indicated that
stheir acceptanceis being communicated.
+Only two Federationg/Associations have
stated thatthe ‘guidelines’ are not acoep-
stable to them, and the remaining have not
wet conveyed thejr reactions. In so far
a3 Governmentis concerned, the said
guidelines are being enforced from 15th
September, 1974, as stipulated,

Statement of Amritraj Brethers

1974.SHRI VAYALAR RAVI :
SHRI RAMACHANDRAN
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KADANNAPPALLI :
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state :

(a) whether Government have noticed
the reported  statement of the Amritraj
; brothers in Paris that they would not pliy
for India sgain asa protest against ita
} refusal to play against South Africs in the
Davis Cup final ; and

(b) if so, the reaction of the Govern-
ment in regard thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM) :

(a) and (b) : Government has seen Press
reports attributed to S'Shri Vijay and
Anand Amritraj regarding their alleged
decision notto piay for India in the Davis
Cup in future. According to subseguent
Press reports, the two tennis players have
denied having made such a statement to
the Press and have sffirmed thet they would
be prepired to play for the country if
asked to do so.

Review of Food Policy

1975. SHRI T. GANGADEB :
SHRI RAGHUNANDAN LAL
BHATIA ¢
SHRI D. D. DESAT :

Will the Minister of AGRICULTURE
AND  IRRIGATION be pleased to
State :

(a) whether Centre is considering to

revise the present food policy ;

(b) whether any final decision has hees

taken in the matter and if so, broad fea-
tures thereof, and

(c) whether Centre is going to'persugde
the States to lft all restrictions on the
movement of wheat and rice all ower the
country ?

'
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THE MINISTER OF STATE IN

THE MINISTRYy OF AGRICUL-
TURE AND IRRIGATION (SHRI
ANNASAHEB P. SHINDE) :

(2) to (¢) : Government of India have
recently announced the prica and procure-
ment policy for the Kharif season 1974-75.
Under this policy, the procurement price
of coarse variety paddy in different States
has bsen fixed at Rs. 74/- per quintal and
the prices of other varieties of paddy have
been fixed keeping in view the existing
varictal differences in their prices. The
procurement  price  of Jowar, Maize.
Bajra and Ragi has also been fixed at
Rs. 74/- per quintal. The issue prices of
nce and coarse gramns will be adjusted
keeping in view the provision in the pro-
<urement prices. The existing paddy/mse
zones will continue. The present policy
of free movement of coarse grains would
also continve and there would be levy
on producers. The prevailing procure-
ment system in each State would be
strengthened to maximum procurement of
kharif corals. The  incentive tbonus
scheme in respsct of quantities of rice
offered to the central pool will be conti-
nued.

No change in the existing policy rela-
ung to rabi foodgrains 1s contemplated at
present.

Control on Price of Sugar by Buying
Entire Production

1976. SHRI P. GANGADEB : Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state :

(2) whether free market sugar is being
sold &t Rs. 6.50 kg ; and

(b) if so, whether sharp increase in the
Price of sugar could be controlled by buying
the entire production of suger from the
factories P

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND

IRRIGATION (SHRI SHAHNAWAZ
KHAN) :

(a) No, Sir. During the week ending
21st November, 1974, the retail prices of
sugar in impoftant centres have been ran-
ging from Rs. 4.25 to Rs. 5.60 per kilo-
gram.

\b) Dces not arise. In any case these
is no proposal under consideration to in-
troduce full control.

Damage to Kbharif Crop in Maharashtra

1977. SHRI SHANKERRAO SAVANT:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state :

(a) Whether heavy rain in October this
year has caused extensive damage to Kharif
crops in the coastal region of Maharashtra;

(b) if so, the extent of the damage; and

(c) relief proposed to be given to the
sgriculturists ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL) :

(a) : The State Government have re-
ported that ran-fall in coastal area of
Mahgrashtra was more than average.
The rains have not caused extensive da=
mage to khanf crops.

(b) and (c) : Does not arise,

Production of Cotton and Cotton seceds
in Punjab

1978, SHRI RAGHUNANDAN LAL
RHATIA : Wil the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state :

(a) the total production of cotton seed
distributed to cotton growing farmers in
Punjab State ;

) the diﬁuent varieties of cotton grown
mgunnb State ; and e
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(c) the total quantity of cotton produced

in Punjab this year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL) :

(8) During 197475, 964 0o quintals of
cotton seeds were distributed to cotton
growing farmers in Pubjab State.

{b) The following varicties of cotton are
grown in Punjab :
(1) LSS (American)
(2) 320F (Amernican)

(3) J-34 (American)
(4) Bikaner: Narma (Ametican)

(8) G-27 (Desy)

(c) The production of cotton in Punjab
during 1973-74 was 9°6olakh bales.
Official estumates of cotton production
during 1974-75 have not yet become availa-
ble.

Additional Quantity or Vanaspati for
Punjab

1979. SHRI RAGHUNANDAL LAL
BHATIA : Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state @

() whether Punjab has been facing
shortage of Vanaspat: during the last quar-
ter ;

(b) ifso, whether Government propose
to allot additional quantity of Vanaspati
to Punjab to meet the demand ; and

(c) if s0, the quantity being allotted ?

THE MINISTBR OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN)

(a) : Shortage of wvanaspati was fel
all over the country in varying degrees on
sccount of reduced production and was not
confined to Punjab only,

(b) mnd (c): There is no centralised con~
trol over the distribmtion of vinaspsti.
Hence the question of sllotment to Punjsb-
doesnotarise.

Collection of seeds for ofl sxtrsction
avallable in high renges and wymad
Forests.

1980. SHRI K. MALLANNA !
SHRI M.S. PURTY :

Will the Minister of AGRICULTURRE
AND IRRIGATION be pleased to state :

() whether there could be saving of
more than Rs. 10 croresin foreign exchange
annually of ‘Mowha Seeds’ (Elippa)
rubber seeds, and ‘nangu’ seeds that were
avallable in plenty in the high ranges and
wynad forests could be collected for ol
extraction ; and

(b) if s0, whether any amount of money
has been sanctioned by the Government
for this purpose by the State Khadi and
village Industries Board in this regar¢

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS

PATEL) :

(a) and (b) : The information is being
collected and will be lud on the Table of
the Sabha in due course.

wvy WRW A AT & T q
vy

1982 ot JOW W wHww @ ¥T
pfe wite fewrk walt ag wary & g0
w37 5 :

(%) =y wex w¥w oW X HT
ot 1973-74 % Tow % qw fak @
gk Fadr 3 ey s kW & oy ot
¥ ¥ Wk wx or wfwew &
Tur o1, WX
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Misuse of Land Alloted on Lease basis
to Societies/Trusts

1984. SHRI AMBESH : Will the
Minister of WORKS AND HOUSING
be pleased to s.ate :

() whether the land allotted on lease
ha+1s to & Society or Trust can be withdrawn
and lease can be cancelled if the land aliot-
ted is not used for the purpose for which
it was allotted;

(b) whether the misuse of the allotted
land can be looked over, if the allottes is
ready to pay the damages for the msuse
of the land and the secicty/trust can be
allowed for mususing the land; and

(c) 150, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA) : (a) If
the land allotted to a Society/Trust on
lesse basis is not used for the purpose for
which it was allvtted, it can’t be withdrawn
nor the lease can be cancelled. Actiop
for re-entry and determination of the lease
under the terms of lease can however,
be taken if the land is not used for the speci-
fled purpose for which it is leased
and is used for any other purpose,
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(b) and (c) t Any breach of the terms of
lease including misuse is objectionable
and s lease is given an opportunity to re-
medy the breach. If the breach Is not
removed within the time specified in the
notice and does not amount to a nuisance,
it can be regularised for a temporary period,,
on payment of damage charges. This
permission is not given on permanent basis
if the use of land is not in accordance with
the Master/Zonal Plan.

Temporary regularisation is made in
accordance with the terms of lease and
Governments’ decisions and orders.

Central Assistance for Calcutta Deve-
lopment Projects

1985. SHRI SAMAR GUHA :
SHRI PRIYA RANJAN DAS
MUNSI :

Will the Minister of WORKS AND.
HOUSING be pleased to state :

() whether a number of Calcutta Deve-
lopment Projects undertaken by the CMDAS
have either been abandoned or suspended
due to lack of Central financial assistance
and if so, facts thereabout ;

(b) whether financial aid extended to
CMDA by the World Bank has also been
included as financial contribution to the
CMDA by the Central Government and
if s0, the reasons thereabout ;

(c) whether any assessment has been
made about the progress of the developmeng
works done by the CMDA and if so, fact
thereabout ; and

(d) the steps taken by the Governmen
to remove financial difficulties CMDA
facing in its massive tasks to develop
Calcutta ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA) : (2)
No, Sir.

(b) As per Government policy, the fi,
asncial slfotment mpde to the States under
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the Plan is inclusive of the World Bank
assistance, !

[ (c) The Central Government have been
watching reguiarly the proffress of the
dévelopment projects undertaken by the
CMDA in the Calcutta Metropofitan
District area by holding high level review
meetings periodically. The last review
meeting was held on the 3oth September,

e

(d) The Government® is already doing
its best to give to the CMDA as much
financial assistance as is possible having
regard to the total availability of funds.

Opening of Farakka Cansls

1986. SHRI SAMAR GUHA : Will the
Minster of AGRICULTURE AND IRRI-
GATION be pleased to state :

(2) whether time-schedule has been fixed
for opening of Farakka canals for supplying
Ganga-water to the river Hoogly ;

(b) the quantum of discharge of Ganga-
water fixed and the reatons for delay to
complete working systems for discharge
of Ganga waters to the river Hoogly ;

(¢) whether the Government is thinking
of constructing canal to connect the river
Hoogly with the Bay of Bengal through
Sunderban area to facilititate essy and
quick navigation of ocean going vessals,
through the Hoogly river ;

(d) whether attention of the Governmet
has been drawn to the report which appeared
in Calcutta daily dated the 18th October,
1974 to this effect ; and

(e) if so, thereaction of the Government
theresbout ?

THE DEFUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH) : () and (b) ¢ The questioo
of allocation of available fair-weather flows
of the Ganga Is under discussion between
the Government of Indiz and Bangladesh
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Thsi’eedumalofthe;l’m proper, )

when becomes operstional, would supply ' '

Ganga waters to the Hooghly. All efforts
are being made to complete the canal which
involves some difficult works, by the end
of this year, The delay in the past in
completing the works is main}y attributable
to the law and order situation in the project
areg, resistance of local people demanding
additional bridg:s across the feeder canal
and various other difficulties encountered
in the execution of the canal,

{¢) to (¢) : The Government are aware
of the report which appeared in the Calcutta
daily and other similar reports suggesting
a barrage across the Hooghly and a straight
cansl connecting he Calcutta port to the
sca through the Sunderbans. The scheme
is considered technically unsound and
infeasible. The matter therefore 18 not
being pursued.

Setting up of Krishi Vigyan Seva
Kendra

1987. SHRIMATI SAVITRISHYAM:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state :

(a) whether there is any proposal under
the consideration of the Government to
set up Krishi Vigyan Seva Kendras in the
country;

(b) if so, the facts thereof ; and

(c) whether there are any hinderances
in the way of setting up such centres
and if so, the steps being taken to over
come them for the development of irri-
gation and sgriculture products in the
country ?

THR MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN) : (a) 4Yes, Bir.

(®) A scheme for the establishment of
“mmmd&lﬂnl the Fifth
Plin dn the basis of agro-climatic, techno-
loglcal and socio-economic considerations

has been proposed by the Indisn Council
of Agricultural Research. The msin ob-
jectives will be to impart technical training
in scientific methods of farming to both
serving employees of Agricultural and allied
D:partments and farmers to increase
production and to rural youth to create
self-employment potential.

At the Central level, a small Cymmittee
will be set up in the LC.AR. to help im~
plementation of the programme, to select
the location of the Centres in consultation
with the State Governments, Agricultural
Universities and other State Institutions,

(c) No hinderances are anticipated in
setting up such centres.

Cracks in Rira Kud Dam

1988, SHRIMATI SAVITRI SHYAM
SHRI NAWAL KISHORE
SHARMA :
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state :

(a) whether some cracks have developed
in the newly constructed Hira Kud Dami
in Orissa ;

(b) if so, whether an investigation com-
mittee of experts has been set up to find
out the causes of cracks ;

(c) if 8o, the time by which the report
of the Committee is ¢xpected to be presented
to the Government ; and

(d) whether this Committee would also
examine such cracks as have developed
in other dsms in the Country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH) : (m) Yes, Sir.

(b)and (¢)- The Govemment of Orissa
had requested the Central Water Commis-
sion in October, 1974 to depute officers
1o help the State Government in investi-
gating the remsoms for crecks developed
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in HiraKud Dam and to evolve measuges
to prevent further development of cracks,

Tar ofiers of the Central Water Com-
mission hav: visited ths site a1d askad th
project officers for additional observations
necessary and supply the data to facilitate
analysis and tender suitable advice. The
required data is awaited from the State
Government.

{d) Does not arise, as no repon of such
cradks in other dams has been received.

Central Gramts to Government of Bihar
and U.P. Jhuggl and Jhonpri Schemes

1989. SHRIMATT SAVITRISHYAM:
Will the Minister of WORKS AND HOU-
SING be pleased to state :

(a) whether the U.P. and Bihar Govern-
ments have requested the Central Govern-
ment for more grants for their Jhugg
Jhonpri clearance schemes and for the
construction of houses for poor and low
income group people and if so, the facts
thereof ;

(b) the action taken in regard thereto ;
and

(c) how much smount has been paid
and sanctioned to these states during the
last six months ?

THE MINISTER OF STATE IN THE
MINISTRV OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA) : ()
N )such request has been received from the
Governments of U.P. and Bihar. Also
the Slum Clearance/Improvement Scheme
snd other Social Housing Schemes have
been tramsferred to the State Sector. Assis-
tance Is now given in the form of block
loans/grants. State Governments are free
to utilise the funds so given, sccord-
ing to their own priorities and regquire-
ments.

cb) and (c)- Do not arise,
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Instructions to States to use MISA sand
DIR against Hosrders of Foodgraine

1993. DR. H.P. SHARMA :
SHRI C. K. CHANDRAPPAN :

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state :

(a) whether Government have larely
issued instructions to all State Governments
to use the provisions of the MISA and the
DIR to check dehoarding ;

(b) if s0, the mawn points of the instruc
tions issued and the extent of dehoarded
foodgrains seized under DIR in cach State
under the recent drive ; and

{c) the number of cases in which thi
special provision had to be invoked ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE) : (a) Yes, Sir.

(b)and (c). The Government of India
have been constantly impressing upon the
State Governments to strictly enforce the
various control orders and to invoke the
provisions of the DIR, MISA and the
Basential Commodities Act, 1955 for takins
action agsinst persons indulging in hoardin
and blackmarketing.

‘The latest information with regard to
foodgrains seized under the dehoarding
campaign and the number of cases regis-
tevred under DIR is yet to be received
from the States and will be laid on the
l‘i‘.hkdthe&bha.

Espenditurs oo Demonstestion of
Improved Crop Pattera

1995. SHRI ANADI CHARAN DAS :
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(1) the state-wise expenditure on de-
monstrations of improved ctop patterns to
the agricalturists during 1973-74; snd

(b) the expenditure on this heud by the
State Governments and Central Govern-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN) : (a) ani (b). The information
is being collected and will be pleased on
the Table of the Sabha as soon as possible,

Crop Insurance Pilot Project in
Fazilka, Punjab

1996. SHRI M. KATHMATHU :
Will the Minister of AGRICULTURE
AND IRRIGATION be plessed to refer
to tho reply given to unstarred Question
No. 2586 on oth March 1974 regarding
response of State Governments on pilot
schames for crop insurance in selected areas
and state :

(=) whether the Punjab Government has »
decided to introduce a crop insurance pilot
project in Fazilks : and

(b) if so, the main features of this project.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAH NAWAZ
KHAN): (u) and (b). A pilot crop Insurance
Scheme for American cotton in g sclected
arrs in Obohar in Faxilke sub-Division 1
under considerstion of the (enezal Insurance
Corporstion. Full deatails of the scheme
would be worked out on recelpt of the data
which is being collected by the Fectilisgers
Corporation of India that would be providing
the field serivoes and the Agriculratsl Depart:
ment of the Punjab Govesnment,
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Nog-Figstion of Kbarif ;Procurement
Targets
1997. SHRI M. KATHAMUTHU :

wiil mmmomemcuurmm
IRRIGATION be pleased to state :

() whether Unlon Governmoent have not
fixed the State-wise targets for procurement
of kharif foolgrains this  semson ; and

(b) if so, the reasons therefor and how
the Government intend to collect the
foodgrains to the Central pool?

THE MINISTER OF STATE iN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (2) and (b) The Kharif Marketing
Season 1974-75 has just started. The targets
carlier suggested by the Agricultural Prices
Commission require modifications in the
light of assessment of the latest crop
prospects. The States bave been addressed
n this regard and the suitable targets will
be worked out for each of the States.

The procurement of foodgrains dunng
the current kharif marketing season, will be,
through a combination of producers’ levy
for paddy and millers/dealers levy for rice.
Similarly kharif coarse grains will be procured
through a graded levy on producers, as
well as traders, wherever considered
necessary.

Curtaliment of Vansspati Production
to press for Price Decontrol

1998, SHRI Y. ESWARA REDDY:
SHRT BISHWANATH JHUN-
JHUNWALA: !

. Will the Minister of AGRICULTURE
" AND IRRIGATION be plessed to state:

(a) whether the production of vanaspati
has reduced from 17,000 tonnes in August
to 13,500 tonnes in September against the
capacify of ane lakh ‘tonne per month ;

() i 0, whether the producers are
wmﬁgum intentionally so as
o bring mwhumt to
oo the prics of Venmpadl;and

(c) if so, what action bas been taken
against these culprits?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAH NAWAZ
KHAN):(a)There was a fall in the pro-
duction of venaspatl from 18,335 tonnes in
August to 13,740 tonnes in September, The
production however increased to 20,316
tonnes in October 1974.

(b) The fluctuations in production
during these months mainly reflects the
extent of availability of raw oils to the
industry from time to time, at economic
prices,

(¢) Does not arise.

Dharna by Delhi Secondary
School Teachers Federation

1999. SHRI Y. ESWARA REDDY'
SHRI M. M. JOSEPH :
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE be
pleased to state:

(a) whether the members of the Delhi
dary School  Teachers Federa-

tion staged a demon stration on Octo-
ber 30, 1974 at the Boat Club, New Delh;j
in support of their demands ; and

(b) if so, what are their demands and
Governments response thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): {(a) Yes, Sir.

(b) The demands made by the Federation
are ;—

(i) Removsl of the disparity between
pay scales of principgls and the
pay scales of the other categories
of teachers on the one hand and
between the University tepchers
snd the school teschers on the
other;
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(ii) Improvement in pay scales of
lowest paid categories of primary
Teachers and other  allied
categories ;

(iii) Increase in the rate of increment
and reduction in the time span
to 12 years in the pay scales of
all categories of teachers ;

(iv) Grant of Selection Grade to all
teachers on completion of six
years of service ; and

(v) Fixation of pay on peint to powt
basis, i.e., one increment for every
three years service, with a
ceiling  of three increments.

These demands have been carefully
considered by the Gowernment, but it has
not besn possible to deviate from the
recommendations of the third pay commis-
slon,

Development of Drought-Prone Areas
2000. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased to
state :
(a) whetier a large scale project for
developing drought-prone arcas :n  some

States has been drawa up.

r(I:) ifew, :1111.; main features of the pro-
gramme :

(¢) whether Orissa Stat. has been covered
under this programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAH NAWAZ

KHAN) : ¢s) Yes, Si.

(b) A statement is enclosed.
(c) Yes, Sir.
Statement
Main features of the Drotught FProme
Areas Programme

Drought Prone Arcas Programme sims
at the integrated rural development in

agriculture and altled sectors in the selectsd
drought-prone aress. The emphasis is on
securing investments which should mot
only provide u continuing development

but also gemerate future employment.
Bffort is being made to ensure that district
as & unit is conceived for the purpose of
project formulation, Various eloments
required for the development of a district
are projectel on the basis of resource
endowment to link ap in such a manoer that
every element is directly related to the others.
Tasprim: €)icar1is to €33ure 4 compara-

twe stabiity in farm incomzs through

investments at micro and Micro levels.
The Pog ymmt cons nirates onh
th: wakar sactions of raeal socisties to
maximiis thy cond  stabiity of these

sectors. The core of the programme is
towards optimal utilization of land and  water
as & rtesourcs, The programme elements

caver sac’h activities as snl anl mowture

consorvation  afforestations, development
and managamert of (Crigition  resgurces,
development of agricalture, cattle develop-

m=1t  liiked with dairy, shesp development

Lnked with pistune developmentof piggery,

poultry etc,

13' 91 hya.
QUESTION OF PRIVILEGE~Contd.
IMPor1 LicENCE CASB—contd,

SHRI JYOTIRMOY BOSU (Dis-
mond Harbour) : Sir, I have  given
notice of a privilege motion against Shr
Lalit Narayan Mishra because he has
deliberately maie s wrong statement to
mislead the House. (Interruptions), ,......

ot wy fewd (amaT) o Weid
7RYET, WO SAEAr S GAX & ) X9
gew Y wdafy 47 AN g F A A
¥ sqwedr ®f @AV IST W) .. -
(swaqr). ...

s gwx wow fag (waT)
W WE, T% W & AN WY 9T
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g ? & ey fae wew Fae vt A
qert wit w¥ gf 1 & off e § fa
wemfmagwam ey &
¥ ¥ faerrw sdw wer f 1 ¥ e
Miga E? raRwam #
@ g W qA i F 1 w0 R w7
a1% gers, fam S Naxr M AMI A
RNF 1w § oag ? wed Ik 7
g yTR 8, waAR |

ot wraw fagrdt wrwdely (vrrfia):

weuq wHRA, ¥Y A1 (@AW & ¥,
¥ o fiw @Y7 Far W oY TXoA
¥ farar R R 7

it see vamw fag : wr S B
g wur & faa § faear qr an o

oft o fored : waue wEES, WIS
7§ wgar Tee € 05 a5 vl S
qiaT ot fadt 1 ot g 7 Qo
zafag ¥ qgF w§ o7 swaear AT E
f wo AV WAL RATT AT ¢ T4
¥ arx wm & fRdat & wpar we |
gt frfadrar sves Frar s wrfge
I wrex gL g A faqAw d Sw @
vy wdqar, Ig § Iavar grafasar
ur w1 frfador W o @ wifgn

o gty mex (welige) .
qg qiew g 1

o g foord ;a1 A vE T

AGRAHAYANA 4, 1896 (SAKA)

Question of 2y0
Privilege

av fs way fvfw gwr ar zaforg & wow-
q7% a7, @ VRANAT AIIE 9T HEwT
¥ ey 8w ¥ foar var . K5
wars & fa f o f ww w33 e
' fx % Frfag Wi IFH a7 7f7 X,
THWAZ § WIT 7T QU TEAT B
Jw Y fear | 3z aw vl wré
ot |

we weaw witza, ®Y & wrf &Y
fedvz & ark & oy ot g & & winw
oy ... (wmeww) ...

SHRI VASANT SATHE (AKOLA):
It was rejected by the Deputy-Spesker.
All this is a%® “ compessionate grounds "

(Interruptions)

MR. SPEAKER : You can say, ** not
correct ., Don't use that word.

It is unparliament ary. Delete it.

oft wy fomd - wsaw AgEw, 6
Frdardy gak fag s qddt 1 (1)
o dfto wrfo M Az fid
wa foiid oie gl ot fddw xa
R S T A sE ot ¥
T QW W9AT e faoig, o ¥ W
gar & e Qud H2AW ? (2) gw fafar-
' ¥ swfew: ga Wy § wfE
fafadw 7 AT AT & fawTe T
ow oF fafrer Wit vor ¥ faas &1

gaftfe T Y wa & og¥ ¥77 wifg ) (3) % grrwr few sTar w-
AT S T WWT § A A Ay § few avar sweT <a war § IEk Ak
W ot il § e o ag g WY g4 % waw. g 1 e W wrfe
381 fir @y wY Y 9o e nar o war % fedtd & a3 ¥ wfow, fafred &
Ty o v RV R ST QI 7 Sq1A G IRE AT W G F A
't g wrdt Wl 1A & qr o wgTA Wi 73 & g gerge, fae fafider &
U ¥ g wwrk & o & waw wff vy a9 wwdy wfaw gqra g

**Expunged as ordersd by the Cheir.
247 LS8
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SHRI JYOTIRMOY  BOSU
Sir, I hse given notice of g bresch of
privilege motion. I would like to make a
ubmission on what I have already written
to you.

MR, SPEAKER. No other privilege
motion can come now when we are al-
ready having before us s privilege motion
under discussion.

" ol g T8, T SR AR 7

weit oF TaTe 9w w8 | ek "
H uw Wi #% & W 7 9 Yt Wy
wrrfaer w¢ rforg s o

ot wew fagrdt-wredelt @ ot W
Wizt ft mrf & & § 9 I & mrare
a¢ a7 fafador s a7ar & o qw
o= frog & fareme | o Aifew wmar &,
g 51y Wi w7 Aifwg |

MR. SPEAKER : They will all be
trested as one.

I ¥ w7 wwa § 1 fempw oY = @
2 3d ¥ w7 dfifaq

SHRI JYOTIRMOY BOSU : Sir,
you were kind enough in your wisdom,
if I understood aright, afier the point of
order was finished, to allow me to make a
submission under Rule 223. It is a breach
of privelege motion under appropriste
rules ageinst Shri L. N. Mishra, ...
(Interruptions)

www A e &Y 5y faar
& 5 oY a7 § ag 3@ & s A

&% wifee T@y | Aw wes d whi

W & oF aw w57 § e
oY 7 dwwdd e far g . .

st wew figr®t sedelt : ag o
8 wrdd 1 g o Frfadw w7 AT

¥ 1 Tgd vare frfadror s o & &R o
dwwditz 8 war sy

werw wew ;e agd Qe
a8, wa wrr frfadw car gt

SHRI ATAL BIHARI VAJPAVEE :

We are not pressing our adjournment
motions.

At least, I am not pressing for it.

SHRI JYOTIRMOY BOSU
I am not pressing for it today.
The facts of the case are as follows :

Shri L. N. Mishra, in his personal

explanation dated 20th August, 1974 said :

* 1 recollect having received

letter purporting 1o bear the

signatures of a number of MPs

when I was in-charge of the

former  Ministry of Foreign

Trede. As far as I remember. .
(Interruptions)

SHRI C. M. STEPHEN (MUVAT-
TUPUZHA) : I rise on a point of or-
der. For the last three days, certain
things have been pending here. They
all started with a privilege motion.
Three or four friends of the Opposition
gave notice of & motion which you, in
your discretion, could have either ad-
mitted or refused. Any way you pre-
ferred  thar they might be heard in the
open House. That privilege motion is
pending. A final ruling has not been given
on that. Rule 324 reads as follows ;—

“ The right to raite a question
of privilege shall e governed
by the following conditions, ne-
mely, '

() not more than one guestion shall
be raised st the seme sitting...”

1 would like to know whether the pri-
vilege motion, given notice of, is pending
decision or not. If it is pending decision,
then without dispoeing that of amothe:
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privilege motion cannot be raised 1n this
Houss. A new motion hes now been
raised, My submission, therefore, is that
this privilege motion which is now
given notice of cannot be taken
note of, let this alone be heard. A pri-
vilege motion is already pending, and 1t is
your responsibility, ss Speaker of the
Houte, to tell us whether you consider that
privilege motion to be in conformity with
the rules of procedure, so that we may
decide whether it should be admitted
under rule 222. To allow that to be pen-
ding and during its pendency another pri-
vilege motion coming and then a public
heering being given to that, another sub-
sidiary motion coming out of that, car-
rying on the matter unendingly like thn
will obstruct the proceedings of the entire
House,. We, the members of this
House, have got the right to request that
the business on the agenda be taken up
and disposed of. A prinilege question
has, of course, a certain priority. The mat-
ter which could be considered in the
Chamber, you preferred to hear in the
House. (Imterruptions) My point of
order 1s sumply this. When a privilege
motion is pending consideration by
you and when the House 15 scized
of that matter, no other privilege motion
should be listened to and should be taken
motice of. Therefore, the attempt of
Shrl Jyotirmoy Bosu to raise another
privilege motion is out of order. You
kindly rule that out of order and
us your ruling with respect to the
motion which has alrcady been

fg'%?g

oft wrzey fargrdt wroniedt : o @ T
o & ferw 33 T §—ag Frw o
Wy ¥ W g § e e
ffadrer gw ft v & @ g2 &,

WO RN, WY G9AT e 3
tﬂkﬂﬂhﬂ\ﬁﬁ?ﬁrmﬂ
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T ¥ & di wfrt & faers oF
@hmtmﬁimm
Tk ATt & farwre wT e e |
wToA g Swdrew wmaT W fear fw
ox ey How ff sew wr ww €
waifs wg awwy § e Y aw ow Y
fawa & weafeaa § 1 wufed sitw =T
Wt T g9y FRwerd F1 qfcaw I—
wife et fufedro oF &) fawg & o
g £. (vwEw) . . L

uge Afer 8 a ww I W@y
T, T wraw g A #) de & fdr

W W ¢ W19 FaNTE-
w1 AT GAT % |

ot wew fagr®  wreadedt : ww
HEAT Fifad |

W RERE ¢ W7 GRAT S
or s L

sft mmm:iﬁcﬂ’o
urio M W Aaiie werew ¥ wifaw
gt ¢, aft 3w & wrare o A frfeds
IR T & A W ¥ A A 7

WEW  WEWE : WTY T o @ §
fie v wwvar & 1 o og® Y oW W
7 & Wik 39 & =9 gu fa W oF
AT 2 @ & O oA @ W W
fawmr = & a0

SHRI JYOTIRMOY BOSU : You
called me, after copsidering this thing. ...
SHRI C M. STEPHEN : You should

MR. SPEAKER : You said, you
are coming to a point of order........

SHRI JYQTTIRMOY BOSU : Their
skeleton is stinking in the cupboard...,
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SHRI C.M. STEPHEN : Youare the
most stinking person in the world.

SHRI VASANT SATHE : He
wants to destroy the Indian Parliament.
Kindly regulate the proceedings of the
House according to the rules. It wil
make things easy for all of us. Are
you mow poing to listen to the point} of
order raised by  Mr. Stephen. Please
give your ruling. You have to decide.

WERE NENGN :AGT £ T Srgay
froar feedta adr gur AV gEa &%
w1 wrgm 7

ot wew fagr®t wreddt T
weT § afew Bew or & § 1 Aew
wangey & AfET AR s @

weow wgew : wra 1E @ s
QAT HWA AN VET R, IAF ATY Y
Tat wiwew ¥, & wy wetfesa &
X wgr v Wi aw adfeww d oA
TF WY AT | 99 7 A5G WA |
T4 &1 OF TAT F G IAT FT &7 41
T |G A WY SATHATH T (AL foam |
¥ 3@ arie & ¥y 57 0w wiw A
T oY & A A oF #¥ S

SHRI JYOTIRMOY BOSU : Ths
is @ separate  privilege motion on the
basis of the chargesheet that was given
on Friday evening.

MR. SPEAKER : Thisis a separate
motion. How can it come when we
have already one before it ?

SHRT VASANT SATHE : No more
submissions on that. He has given the
ruling.

SHRI SHYAMNANDAN MISHRA :
(B« guearai) : Have yourshut us outon the
subject ?

SHRI VASANT SATHI: Yes. You
cannot reopen it.

SHRI SHYAMNANDAN MISHBA :
This is an unusualstep on the part of you.
1 wantto be heprd on this.

MR. SFEAKER : Now you ome with
» privilege motion arising out of & matter
which erote on a different day. You are
prirgirg it in anew shepe. TAWT & &

aFaAE |

SHRI C. M. STEPHEN : Pleascsee
rule 376. He has no right to be heard.
This point is already over,

SHRI SHYAMNANDAN MISHRA :
He shouts ; others are not allewed to speak.

SHRI C. M. STEPHEN : We arc
watching this for the past 3 days.

ot wyfomd GTTEAT AT AT,
g % a2 wrr o1 fomg &9, a® BW
a7 B

SHRI C. M. STEPHEN : There is nv
right to be heard under the rules. I I am
rissng on s pointof order.

MR, SPEAKER :
that.

SHRI C. M. STEPHEN : He cannol
wpeak when you have given your ruling on
that. Under Rule 376 I raise this point of
order. 1 sm not gring to yicld 12 1m
body.

MR. SPEAKER : Ay alrcady wisted by
me, you have given & new motien. That
cannol come unless this first item s dis-
posed of. 'We are already dealing with the
first ite m.

ot wow @ . faw wr T AM
gt arex &7 v w376 ST
Tteays :

“Subject to conditions referred ¢ i
sub-rules (1) and (a) , 8 member may
formulste & point of oxder and
the  Speaker shsll decide

I have rcphed e
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whether the point raised is 8 point of

order and if so give his decision
thepeon ; which shall be final.”

Your ruling is final. How can you hear
them again ?

MR. SPEAKER : The point is : Is
this anew privilege motion ? Iiitis anew
privilege motion, it cannot arise when there
is @ privilege mouon already pendirg
They are on a point of order. How can 1
sy I donot allow.

st wy fem : o7 S wEr @
faelt oy w7 w1 7

SHRI VASANT SATHE : They are
holdir g the House to ransom for the last
tour days.

Unterruptions )

st vew fagrd wroddt : merw
Y, WTT 7 TR A7 T AT | 6T a7
2T 219 & w1 v E 7

SHRI SHYAMNANDAN MISHRA :
The point that we are considcrir g1s whether
any other complant—I am layng stres: on
the word ‘complaint’ 2s against question—
of breach of privil« ge could be made in the
Huuse on any day when rome other motions
of bresch of privilcge are pending

Sir.1am only looking towards the Chasr.
1 amnotdoinganything at all.

My submussion 1s that so far & comp-
laints of breach of privilege are concerned.
they have to be made immediately after
the breach had occurred. Itisnow another
question whether the question about the
breach could be taken up by the House or
not. But, this is obligatory an all of us
vree (Imserruprions).

SHRI K. LAKKAPPA (Tunkur) : Sir,
now I risr on a point of order. Now he
says thet it is @ complaint. How are you
alldwingthis *  (Intevruprions).

AGRAHAYANA 4, 1808 (SAKA)
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SHRI SHYAMMANDAN MISHRA :
In the Homse of Commons the practice
is that the notice may not cven be given to
the Speaker because it is immediarely at-
tracting the breach and therefore a Member
can come straight to the House and com-
plain about the breach that hes occurred.
(Irmterrvptions)

SHRI C. M. STEPHEN : Sir, a
point of order is that he carnot reopen this
against your ruling given already on the
point of order raised by me. My ques-
tion1s : can he raisethis

SHRI ATAL BTHARI VAJPAYEE :
Mr. Speaker, Sir, he should be called
o order since you have asked Mr. Mirhra
to speak.

MR. SPEAKER . Kindly sit down.
Let me listen to the pcint ¢f order. Mr.
Mushra has siready rased a point of order.

SHRI SHYAMNANDAN MISHRA :
So, Sir, it 15 my respectful submission that
when an offence had occurred, the First
Information Report has  to be ledged. And
itis on lndging of the F.I.R. with regard o
whicl a breach of privilege has been raised
by Shri Busu, Shri Vajpayee and Shri
Limaye. Here is an offence. Itis nota
question of charge-thect. We have rot
come to that stage. We have only come
before the House with a complaint that a
breach of privilege has occurred about the
lodging of the F.LR. Thus is a breack ot
privilege. It 1+ clear from the practice
in the House of Commons that it has
to be immadmately lodged. It is for you to
consider whether ,t should be taken on the
next day or the third day. But, the Mem-
ber would be feilingin his duty if, after
the breach of privilege hes ocoured ,—rhe
offence has been committed—he does not
come to the House immedistely about it--
(Interruptions).

MR. SPEAKER : Mr. Bosu.

SHRI JYOTIRMOY BOSU : The first
thing is this. Ihave given anotice and I
have stood up as scon as the question Hour



219 Question of Privilege NOVEMBER 23, 1074

{Shri Jycurmoy Bosu)

was over. And you were kind enough to
direct me that after Mr. Limaye’s point
of order was over. I may make my sub-
mission. Assoon as Mr. Madhu Limaye
had finished his point of order and sub-
mission thereon, I'was on my legs and I was
makirg my submissions to ycur goodself.
All that T wanted to say was to highlight
and draw the attention of the House to
your goodsell, From the charge-sheet
that has been placed on the Table of the
House on Friday, late evening and, on the
basis of the charge-sheet, Thave formula-
red a privilege motson.  1f Ihad not done
s0, would younot agree that T have failed
in my dutyas 8 Member of this House ?

Allthat Twanted to do was to rause the 1ssue
and you allowed me tw make my sub-
mission a5 brief as pcssible. In that
process, my hon. friends got egitated ard
they prevented me from speaking .

MR. SPEAKER : It is anew privilege.
Will you kandly st down ?

A A AFF aANAT | W7 WIT AAT
F1EA AT 47 Fifwn

st e fagrdt srddlt : w e
w3 & 17 ¥ gArer 1A g N, o
AT ¥T WET FIAT AT & |

WA WEIEW : 735 AT FY1 OAL AR
gy ST FF AQAT |

it wew fagrdl wanda : wemm
vy fyrmw w1 Afew fer 3
ag W dw z f& g fafadrs A
1 SETHA F w1y We arfae o af @
FAK WIHTT 97 F | |} T WAT, T 77
otz @17 # vq 17 2 | 7y e frfaes
HWA W10 AT g1 AT gMIR ATHY A
q1 | &% IR qrarT 77 FT 0vg Frfadrer
A &1 Az A & qwA ol gad
afew for g—am @ Tl

Quesrion of Privilege 220

i’

“Not more than one question shall be
raised at the same sitting .”

LR e R ROk SRR R
EE 1AW AN QF Wwa @& @
& 1wy ardey & ey o faeemd &
aa JTAeT A e | Wi § AT
A | o€ g Ay

“Not more than one question shall be
raise atthe same sitting .”

g Jow § & ogy fay
for sir 9% & 1 W T AT g A @Y
% wfgar 1 Fqdwre AT &, wTowT
GAAT FIAT # | WIS B IR II AR
@ & 1 wrE ot e g Fv Ao ar a0
T TS H ALY THAT 3 1 WG AT
FT AHA § | 57 A% 7R AaT o fuig
AEY AT 7w G 3R ) 4w G
* Afan 7 FTT R M AT R

ot wy fored : W9 Aan @z @
# frorE At Fvar TrEAT g ) @ A
71 77 & B difen o7 s T Ao
&% 71 9rfgg 1+ mw @ Sifew 0w
F7A T AW FIAL AT W9 AT 0
fafaesrs aifzfam &1 o A1 @0
fogar ? 2% =17 q1om g gy Afew 4
wfzr oF Y /v & ard & fr fafred
¥ g7 ATSAN ®TT T AEA §T AT
T T | A% AR § SHWEHT S &
faeres. wZrarenra A & fewrs, T
T * famrs, o7 o fag & faee
g 7w S & fae ) faed dvA
7 77 wora g 0 @ ) 37 97 A9 9
A% &1 fvig wfr faar « fafar dm
qfgn a3 @ 1 F Dfew w1 feey frarar
g few fear | ko ofy am g f
1 Atfew fan faw & g aveg M1
%1 wuf we g 34) w7 g wwe AP
&1 o wra gaeT 1 ™Az AT 1 F
A fraw AT | 224 WY RO T
aTat § 1--nw Y wdvee Fat A
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iy Atfen AL Ty a1y &, wzw oA ¥,
wifrda oy ofr & wrod oF ol Foary
7 | A7 e Arfem war i gw W
Wz frem e oy o @ &9
arewT foig mAR | wfaa g Ao @
fir ux ATq 79 7 HoeT g | fafeea
Y g s g @ A AT A
wat gareT w1 wear @, fov forrom
& g AOAT |

ot sier T fag w0 sgas
FIAWE |

weaw wgew  wrd faae sawt @
g 7, T o A7 W g o
RET &7 TH F A DA

digetwm g qwma 2 fy
W H 5 T e Adt ¥ ) g¥ieT av
¥ B o mmr o1 TR g AN woE
gA 1 AfFT g AT @ A A
A3 VBT QRAT & 1

wrw RPN g6 17 & Wiga?
ATH T TFTE

SHRI JYOTIRMO Y BOSU 8.1
invite your attention to rule 224, sub-rules
(1) and (m). Sub-rule (u) clestly says
that “the question shall be resincted 10 8
specific matter of recent occurrence ” Now
for argument’s sake, if I wasted for three
or four days, the purpc se would not have been
served espeanlly when sub-rule (m) say»
that “the matter requures the intervenuon
ofthe House”

So, tell me, would there be any other
matler 30 very amportant as this one which
. Iequires the intervention of the House or

. Which does not require the intervention of
the House ?

Isthereanyother matter more important
than thyy
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This 18 my submassion, and vou, Sir
as Speaker of the House, may kindly take
thes n to consideration and allow my pnvi-
lege motion.

sit wwr wam fay : faaw qen
222 & g7NTa wd & qgy 9aq w firasrer
HIW 57 AR & IBMT | 19 T7% $A7
wfas dwa g & fr 2w 39 6 =
THqa 1 TE fraw wear 222 &
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SHRI H.K. L. BHAGAT (East Deliy:
Sir, 12am ramng o pront of order, and 1 re-
quest you 10 give 3 rubing on ths, We gl
got up i ths House the other day, and
today also we are getung wp. How,
kindly see rule 376 relating to points of
order Eochonegets up m thie House
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as did Mr.! Madhu Limaye twice. Some
other friends raised points of order. We
want you to consider these points of order.
I should like to draw your attentionto sub-
rule 2 of rule 376 where it says that a point
of order can be raised in relation to the
business of the House. Either some business
is en the agenda or you have permitted it
to come up. What happened now ? Before
you had taken up the agenda item before
you had considered the matter, people
raise points of order it has become a
mantra to go against the rules. Point of
of order is being used to indulge in defama-
tioa, to create disorder in the House
It is used to make allegations it is used to
supercede the business. He tried to bring in
an interesting argument. When the question
of breach of privilege has to be considered,
it is a spscific thing; specific evidence
and specific argumesnts should be given
against the specified person. My friend,
Mishra says that it relates to the same
“matter but all the same it is a different
spacific matter. (eneral discussion is one
thing. But a privilege moticnis a specific
motion  relating to a apecific person in
regard to a' apecific point they should
adduce spzcific evidence. Therefore,
I am saying that you must first give your
ruling your considered ruling whether most
of the points raised particul-
arly by the Opposition Members, are not
misuse of the provision about puint of order
to create disorder in the IHouse. T want
your ruling on this. Unless an item is
there before the House, no point of order
can be raised.

SHRIMATI MAYA RAY (Raiganj) : In
all humility may I seek a clarification from
you? We have been sitting here for the last 45
minutes listening to various points of
order, I do not claim to have more inteili-
gence tian the other hon. members of the
House. In fact I admit my intelligence is
extremely low, but if my understanding is
correct, you have given a ruling just now in
answer to Mr. Stephen’s peint of order.

If my understanding is correct vou have said

that no new motion could be raised during the
pendency of the centinuing one. SO your

ruling stands. We are prepared

to accept vour ruling, Mr. Speaker, Sir,

whether we agree with it or not, is not any
importance. It is your ruling : and you

have given that ruling and it must stand

(Interruptions)

SHRI PII.OO MODI (Godhra): There
seems to be a great deal of confusion whether
aruling on the point of order raise by Mr.
Stewhen kss been given or not. My sub-
mission is that a ruling has not been given. ..
{interruptions). T Have never heard of ruling
in any House of parliament which ends
with a question , aimed particulary at
the Oppsition. That is how your ruling
enéed. Kindly check up the records, or
ctherwise check yourself, whatever vou like.
That is how the ruling ended asking the
opposition a gues tion. We were all in
the process of answerirg that guestion.

MR. SPEAKER ¢ That isa good way vou
have found. You did not understand it and
that is why you are answering it.

SHRI PILOO MODY: So far as the
question of understanding or the level of
understanding is concerned

SHRIMATI MAYA RAY: Sir, may I
point out....

SHRI PILOO MODY : Maya, I will give
you your turn. or, If you want now, I will
yield,

=it 5iwT I Ay ;. wewe AgRA,

gaq & Grglr ot ager &7 ¥ 9%
$HTIA WY BT A1 § | 93 g O
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g | A gEey w1 ¥4g qdwT %
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MR. SPEAKER : I would like to inform
him ..

SHRI PILOO MODI : Sir, I have
yielded only to Maya and not to you.

MR. SPEAXER : Please sit down.
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SHRI PILOO MODY: I will yield to
any lady in the House. But as far as 1
know, you arc known as “Mr Speaker " as
against “Madam Prime Minister™.

SHRIMATI MAYA RAY: 'lhereisa
little story about a Brahman and a Brahmani.
One dsy the brahmani cameand annou-
neced thet if anybody could explan the
Bhagavadgita to her, she will give um halj
her property. When she came home she
found her husband in a terrible state of
mind. He immediately asked her “‘tell me
my dear what have yon donc ? You
have offered halt our property Lo
someone who can explain the Bhagavad-
mra? Somebody mmght come and
be able to explun the Bhagavadgita; that 1
so very easily done " She replied : ““my
dear hushand, why do you worry ? They can
certainly explan to me as to  what the
Bhagvadgita is. Bul whether I understand
1t oF 0ot 15 upto me, and I shall never under-
«tand”.

SHRI PILOO MODNY . That was typr-
«al of the Congress story; ending with the
dishonesty of women. What the brahman
should have said to the brahmam was. 1 will
explain the Bhagavadgiia to you " so that
e could keep the property with we family

Now, to continue with more serious
work mstead of thesc little stories which
we all enjoy, coming back to the poing
of order . . ¢

SHRIMATI T. LAKSHMIKANT-
HAMMA (Khammam) Sir on a ponat
ot order.

MR. SPEAKER: Will you kindly lhsten
o him ? T am not so ciuvairous. Kindly sit
down, You should not exploit his generosity.
When he did it in one case, he should doit
n Your case also. Kindly do not do 1,
because he has yielded 1n one case.

SHRIMATI T. LAKSHMIKANT,_
UIAMMA : So far we were thinking that onlv
Shri Charan Singh is antagenistic to women-
Now are we to understand that Shri Piloo
Mody is also following him. ?

AGRAHAYANA ¢,
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SHRI PILOO MODY : I do not know
whether Charan Singh is against women or
her leader is against men looking to these
women she has collected around her.
Even Shri Boroosh agrees with me when he
said that the Prime Minister was the only
admi in the party.

AN HON. MEMBER. Male.

Shri Piloo Mody: I suppose adm: means a
male, a brahmin. a mard.

MR SPEAKER: I am just helpless, watch-
ingthe fight between women and Shri Piloo
Mody. Why both of you are going astray ?
Why don’t you keep to the point ?

SHRI PILOO MODY : Just as Mr.
Stephen gets excited when he sees the
Prime Minister, I get excited when I see
the hon. lady Member, Shrimati Maya
Ray. (Shrimati Sahodrabai Rai rose—). If
she also wants to say something. I am
prepared to yield to her.

MR. SPEAKER: You need not do it in
her case.

g zfag, 92 1 ogew B ¢
vq o 58 w1 1 W A oaw W@ g
3 B G& F A 1 w19 d AwR-
AT FT & GUA 1 AT ATE ATET
v e |

SHRI VASANT SATHE: He 1s0na
point of humour, not vn a point of order.

SHRIPILOO MODY: I was sayng,
when I wassa pleasantly interrupted, that
the point of order that Mr. Stephen raised
on which you said something, which ended
with a question, which the educated Mem-
bers of the Congress Benches have taken to
be a ruling 1nd which we, here, not being
educated thought was a question, cnded
without a ruling because, after that. another
point of order was allowed to be raised by
an hon, Member from there. Therefore,
1 consider, when one pont of order was
not disposed of or was left in suspended
animetion and you allowed another point
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of order, we can make submissions only
on the second point of order. We cannot
make any more submission on the first
point of order. The first point of order
died without & ruling.

Now, the second point of order that was
made was really no pointof order at all.
He kept on saying that the “point of order”
instrument is being used for various pur-
poses. I would say, all the institutions of
Government and Parliament itself, all the
institutions of democracy, are also being
used as flippantly as he may allege that
the Members of the Opposition arc using
the instrument of “point of orde1”. There-
fore, on that, I have to make a submission
that when you have done all this to the
country, merely a misuse of “point of
order” cannot be any setious crime

SOME HON. MEMBERS rose—

MR. SPEAKER : May 1 rep.at it again
that we have already one privilege motion
before us and, as I said, unless that is
disposed of, we will not take up the other
one. In the meanwhile. because Mr. Vajpayee
said, if it is not a npew one, If it 18
just & continuation of the same one, and
they all could be taken together, I put it
to ycu that they are all identical and, there-
fore, they could be taken up together in
the form of one privilege motion. Mr.
Limaye must be aware that when all of
them came, he also agreed...

SHRI MADHU LIMAYE : It wasa
different privilege motion.

MR, SPEAKER : I putitto you very
categorically and you said that they all be
amalgamsted in one and taken up.

SHRI SHYAMNANDAN MISHRA :
All offenders cannot be taken in the same
manner. The offenders are different.
Breach of privilege is committed by
different persons.

MR. SPEAKER : Now we arc already
seized of ope and I have said that, so long
as that is pending, unless we dispose that
of, we cannot take up another ore.

SHRI SHYAMNANDAN MISHRA -

Do not take it up for discussion, but take
notice of it.

MR. SPEAKER : Unless the first is
disposed of, we cannot 1ake it up. Not
now. We are already discussing one.
We shall take it up later. It will not be a
healthy practice. ..

SHRI SHYAMNANDAN MISHRA |
‘This is to be taken notice of; it may be
teken up later. (Iwrerrpticn;

SHRI S. A, SHAMIM (Srinagu, :
You have said that we are alrcady serred
of a privilege motion and that we cannot take
note of another privilege moticn.  Suppose.
when we arc discussing a privilege motion,
somebody from the Gallery throws leaf'eis.
Do we not take notice of that 2 Internip-
rions).

MR. SPEAKER : We are already seized
of one and it must be disposed of befere
we take up another.

SHRI ATAL BIHARI VAJPAYEE .
Rule 224{i) says i ‘Not more than onc
question shall be rawsed at the same sitting’

MR. SPEAKER : How can 1 put anothe
when we are already seized of onc ?

SHRI ATAL BIHARI VAJPAYEE
You can allow us to ramse it.

MR. SPEAKER : That will be pending.

st wew fagr@t arodeit @ o
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We are already seized of this. How
can I put another one ?

SHRI SHYAMNANDAN MISHRA :
By the same token—since it is a matter
of procedure—if any contempt is committed
in the House, shall we not take up that
issue ?

MR. SPEAKER : We are already seized
of one. We are already discussing one.
How can we wtroduce another one ? It
will not come unless the first one is dis-
pysed of. Later on, we shall see. Let
the first one be disposed of,

The Law Minister.

st wew fagt sl igH A
nza f& g fafe wdt €1 4% & fan
TY, B9 A g 427 WAAT ARA £ fE
gtA falqers a4 ar 41 ard £ feai
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Wt witfadie ag : fedr ailEe
qr4q & A9 § T FrI39 Y wAT 22
fam
rhait the House cannat ahdicate its power;

the House must it on  judgment;
tlie House is supreme.

MR. SPEAKER - Please st down.

Wt wew fagrd sl : IEE
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13 hrs.

SHRI SAMAR GUHA { Contai ) :
T have written to you, You will remem-
ber that on Friday we had to forego the
tight and privilege of discussing non-
official business. This matter continued
Upta 6-30, regarding the Privilege Motion
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sgainst Home Minister as also laying of the
report.. (An hon. Member: Reports),
yes, reports of the CBI on the Table of
the House, This is an important point,
8ir, The Whole House was seized of the
matter. Naturally, the first item after
Questicn Hour should have been this
item, on which the Hovse was seized of
the matter already. We have given notice,
Today is Monday; if something is re-
mainirg, it will be taken up on Tuesday.
On that basis we have given clear infcrma-
tion. But today what we find is that the
same thing 1s not given ay the second item
after Question Hour. The second item
should have been the issue of privilege
that was discussed by the House upto
6-30 P. M. on tha day. Are youJgoing to
pull upthe Minister of Parliamentary
Affairs why it cannot be included, T want
w know.

AN HON. MEMBER : Minister of
Parhamentary  Affairs i not concerned.

ot wew fagrd ot - ooy
wgreg, & gt qar for fgw g ?
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SHRI INDRAJIT GUPTA : How long
are we go tu on like this ?
(Interruptions)
MR. SPEAKER : All of vou may kindly
sit down.

The other day, that letter came to me.
1 ellowed it to be circulated also and
I think you have got it.

AN HON. MEMBER : It is m the pro-
ceedings. .. .

SHRI INDRAJIT GUPTA : It was read
out here.

SHRI C. M. STEPHEN Tt is in the
Bulletin also.

MR.SPEAKER:Yes Aud then T addres-
sed the Ministerin the evening. Isaid, you
mentioned some relevant report, on what
points you need my clarification. And he
semt it. My Secretary told me that at
about 10 o'clock this came. This was
received at midnight at my reswdence.

SHRI SHYAMNANDAN MISIIRA :
On Saturday ?

MR. SPEAKER : Friday night.

SHRI SAMAR GUHA :Allthe reports ?

MR, SPEAKER Why are youimpatient ?

1 must of course inform you of it, I
left at sbout 5 A.M. for Chandigarh on
Saturday.

I could not go through it. But it was
known as Part I, When I saw that I
thought perhaps the Minister did not get
my letter which I addressed to him on
Friday evening.

Meanwhile, I got the information from my

Private Secretary that his Secretary had
informed that the Minister was out of

Delhi and he 1 expected to be here on
Mondey. When I enquired about the other
part of the report. I was told he will
give it v me on Monday, that is, part II
and whatever it is. He brought it to
me at t0° 30 A.M. with some documents
along with some forwarding note also. I
have not «cen that as yet, Even the first
one i a very long one.

ot wy foord : 58 BT DITT FA
¥ & 9o #1 93¢ &€, #ilE o w7
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MR. SPEAKER I need not get vour
help on such a dehcate matter.

ot wy fomd : vt wdr A fear
37 |
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MR. SPEAEER * 8o far as its laving on
the Table 1 concerned, he asks the Speake:
as to whether this will prevudice the jud:
cial proceedings or not, ask me as to whih
part of the proceedings 1t will prejudice
and then he will form a opinion. I really
wonder iv 1t the joh of the Speaker w
furm sn opinwon. T do not think it 1 m)
function to decide as to which part »f the
report will prejudice the court and which
not. Courts are there. TPutring the
Speaker 1n such a delicate situation that
hie may express some judicial apinion un

SHRI SHHYAMNANDAN MISITRA:
Reputation of the House and the Members
ot the House is more delicate.

MR. SPEAKER: I have no objection &
they want to lay on the Table, The
are welcome to do it. ‘To sk me to de
cide whether it will prejudice the proceed-
ings and which will not prejudice the
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proceedmngs, T am not in & position 1o say
sanythung I do not want to come In the
picrure, If they are wiling, they are
welcome to do so but do not get my opinion
on it I have made 1t very clear Now,
let us hesr the Law Mumister

SHRIH. N MUKHERJEE (Calcutta-
North-East) * Sir, you have ransed the fun-
dementsl question & to what exact Jy you
swhould do with the document sent to you
In the 17th century m England Spuaker
Lenthall made a memorable statement
which everybudy cherishes namely that
Speaker has neither eyes to see MoY €ars
to hear except what 1s gaven 1€ um by the
House You can only study the iepori
if the House 13 taken into confidence You
have to go through the documents with
the assistance, I submut, of whatever Co-
mmittee you mav choose  But the tact
of the matter 15 that unless some subtel-
ranean processes are 1n operation these
documents in the possession of the Speaker
have to be studied by the Speaker, which
i can do «nlv thiough the eyes of the
Mouse 1 submut therefore, Sir  sinee
the document has come 10 to your posse-
«sion that tor solmng the delicate and daffi-
cult question vou have to take the House
mto confidence.
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ot wy ford : Aa-gfew 4T HE
qr3T AR TA AFAT § 1 (W)

SHRI SHYAMNANDAN MISHRA
Sir, the privilege motion 14 not subject
to the rule of sub-pudice

MR SPEAKER* My observations have
nothing to do with the matter under dis-

cussion wd also whether w 1s sub-juds ¢
nr not

SHRI SHYAMNANDAN MISHRA
Your pronouncement must  bhe clea
and decisine  With regard to the pnivilege
motien, the highest court 15 the House
And theie 1% no guestion ot rule ot sub-
pudice  We have got our own rules

MR SPEAKER Atter hearing I shall
express my views

SHRI SAMAR GUHA Su, Irnseon
2 point vf ofder T want to draw the attent-
won of the Houst (Inrerruprions)

MR SPFAKER
spoken

SHRI SAMAR GUHA  Whether 1t
1 suh-pudice or not you willkindly remember-
the whole House should remember—the
the whole licence scandal wssue came up
before the house and it was discussed
The whole Hoiuse was sewzed of 1t, the
Home Minisicr also made astatement about
1t and reported that during the inter-session
the Government went to the cow;t when the
whole matter was seized by the House and
when this was the porpertv ot the Ho use
How can this become tub-judice now the
the matter was taken to the court How can
they take 1t to the court before 1t could be
discussed in the House - And how can you
call 1t sub yudice ?

Perhaps you could have thought over it
whether 1t was sub-pudice or not. But , it
was a matter before the House and 1t was
Jdiscussed by the House not once but
twice

MR SPEAKER Mav I now request
you to please sit down ?

You have already
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SHRI SAMAR GUHA: How cun you
come to the conclusion ? The matteris taken
to the court and make it sub-judice only to
prevent the House from discussing it.

SHRI JYOTIRMOY BOSU. Sir, I
have written to you on saturday giving
you the facts about the C.B.I. report which

‘comes up before the House. In support of

my contention, what I have written now is
this which I want to make clear.

In May’s Parliamentary Practice, it
is clearly stated that the issue of mis-cond-
uctof Members or the Officer ofeither House
as such and corrupting any executive
Officer or Member would be a breach ot
privilege. It would be a btreach of
privilege for a Member to enter into an
agreement with another person for a sum
of rupees to defend him. .. ...

MR. SPEAKER: Mr. Bosu, you have
already spoken on it. Why doyou speak

second time?

SHRI. JYOTIRMOY BOSU: Sir, Mr
Deputy-Speaker had stated on the 31st
August 1974, . vvun.

MR. SPEAKER: Mr Bosu, you have
already spoken on it several times.

SHRI JYOTIRMOY BOSU: No, Sir.
The Law Minister also has made a state-
ment., The Deputy-Speakersaid :

‘“We are concerned with certain
Members of Parliament having exercised
or alleged to have exercised certain
things and done certain things as Members
of Parliament and that is the whole
question. When Members of Parliament
in the discharge of their duties as mem-
bers of Parliament are involved, whether
weshould abdicate our authority and hand
over everything to some machinery out-
side the House. This is the question
which, I feel, involves this Parliament
and this is a matter which ought to
be considered very deeply..........and
I would consider that this has to be
looked into in that light”.
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What did you say on 28th August, 1974
on page 129I9?

MR. SPEAKER:
thz House.

SHRI JYOTIRMOY BOSU: In your
wisdom. ..., .....

MR. SPEAKER: Everybody knows it
and you need not read it.

SHRI JYOTIRMOY BOSE: Yousaid:

It is already before

“If some people go to the extent of .‘

gettingeven forged or fictitious signatures,
we have to'go into the matter thoroughly.”

Sir, an assurance was given by the Home
Minister and the Law Minister. .....

MR. SPEAKER: Yoy will kindly sit
down. I am not allowing you. Please
sit  down.

it sz fagidt awdE o goay
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SHRI PILOO MODY: One minute.

SHRI C. M. STEPHEN: You have
called the Law Minister. Heshould speak.
Nobtodv should ask for one minute now.

MR. SPEAKER: May I request Shri
Mody to

SHRI C. M. STEPHEN: Unless the
Law Minister yields nobody can speak.

wait.

MR. SPEAKER: May 1 request Shri
Mody to wait for some time ? Let the Law
Minister speak.

SHRI PILLOO MODI: Then it would be
redundant, because he is going to give the
Government’s point of view in this matter.
Ifheis going to give his own point of view,
it is even worse. Is he speaking as Law

Minister ?
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MR.SPEAKER: FYourour tive of you
had spoken. T had fixed for the Law
Minister tospeak after that. Shri Mody
can avail of some other time.

SHRI PILOO MODY: Will you allow
wme to speak after him ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H. R,
GOKHALE): You have called me to
reply to the breach of privilege motion. . .
.. (Interruptions).

SHRI SHYAMNANDAN MISHRA:
He says he wants to reply to some of the
points ? He is here in the dock as an
offender..........

SHRI H. R. GOKHALE: Nobody is
in the dock.

SHRI SHYAMNANDAN MISHRA:
....Let him know.

SHRI H.R. GOKHALE: I am entitled
to deal with thegprivilege motion against
me. He has not heard me completely.
Each before I had said two or three worcs,
he gets up.

You have called on me to deal with the
breach of privilege motion moved against
me—That was what I was goingtos ay—
by the hon. member, Shri Madhu Limaye.
I want to confine myself to that breach of
privilege motion against me.

I recollect that in the last session I spoke
on this matter four times, on the 3rd, 4th,
sth and gth. In the motion of privilege
whichhasbeenmovedby the hon. member,
he has quoted some remarks made by me on
the gth. They are no doubt remarks, but
what I am going to say is— I am not
disowning those remarks— that these are
remarks made by me which the hon.
member has quoted with reference to the
debate, the last day of it; on the gth septem.-
ber. Mypointis that no particular remark
can te considered in isolation when one
subject  matter was discussed as a
whole and I had spoken on this matter more
thap once. I have spoken more than once
and made i clear that if the matter
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disclosed thatsome crimes had been commit-
ted and the cffencers are identified, the
cnly course open to the Government, the
legitimate course open to the Government,
is to book them in the ccurt of law, I have
said this not once but more than once.

Now reterence was made by one hon.
member to myspeech on the sth September.
But unfortunately, he pieferred to omit a
very pertinent remark to which T am refer-
ring, and read some other remark torn out
of its contact . on the sth September I
said this:

“Ineed hardly assure this House that
the Governmentis as much concerned with
the dignity and respect of the members
of this house ard of the Parliament as
a whcele, as indeed all the memters of
this House are, including the hon.
members of the Opposition. That is why
the (Gcvernment set in motion much
ezrlier the inquiry by the CBI, and a
preliminary verification report hzs been
received. As I had occasion to mention
in this case on the basis of that report”’—

Now this important—

““it appeared that some offence seemed
to have been committed and that the
offences had been registered as offences and
a proper investigation intc the criminal
offences is in prcgress”.

“As a result of the investigation, if
there is enough material to estatlish that
these offences have been committed and
it is possible to identify the offenders
also, I have no doubt that no efforts will
be spared to see that the offenders are
brought to book in a court of law.”

This is what I said o the sth September.
But this was not the first time or t}e last
rime that Isaid. (Interruption) Just a minute.
On the 3rd September,on the very first day
on which Tintervened also, T had made this
position very clear, in my brief intervention
on that day. This is what I said:
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“Sir, we are of opinion or submit it
for tbe consideration of this House, that
in a matter where prima facie criminal
offences are involved, that requires in-
vestigation and proper action and, if
necessary, prosecution in a courtof law.”

Therefore, I did not mince words insayirg
that if offences are disclosed to have been
committed and it appears on the in-
vestigation that certain offenceas are
committed and the offenders are also
possible tc be identified, the proper thing
todoistohaul them before the courtoflaw.
These remarks werc isolated from the other
statement which I made ard which alone
was read by the hon. Member while dealing
with this matter. [ have said that the House
will be taken into confidence on the results
of the investigation. Now, that has been
done, I submit, because the hon. Home
Minister had the first opportunity—
(Interruption).

SHRI SHYAMNANDAN MISHRA:
Dishonesty. (Inzerruptions) it is dishonesty.
it is grossly dishonest.

SHRI H. R. GOKHALE: They are
saying ‘offenders,” ‘‘prosecutors” and
they have become judges in their own cause.
It is not for them to decide. Itis for you,
ultimatley , to consider, after hearing all of
us, as to what is the carrect position. It is

3 <

no use using words like “offenders”,“guilty”
and so on. Nobody has heen found guilty.

There is an allegation of a breach of
privilege , and itis thenormal ruleofnatural
justice that everyone concerned should have
an opportunity to explain. And thatis what
I am doing, and giving any judgment of
this kind, that this is dishonest or that
is dishonest is absolutely not proper.
(Interruptions).

MR. SPEAKER: What are you doing ?
Please do not interrupt him.

SHRI H. R. GOKHALE: When it is
inconvenient for them, they use superlative
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words like dishonest and all that. There-
fore, my submission, first of all, is that
there was no assurance given in my speech
cn any of the four days that the CBI report
would be placed—(Interruption)—

Youneed notread out. I know everything.
Now [ am on my legs and I am not yielding.

MR. SPEAKER: He is not yielding.
Do not interrupt him.

SHRI H. R. GOKHALE":.I did not inter-
ruptthe hon. Members even once when they
were speaking. I am entitled to a hearing.
Itis my right as a Member to explain to you
and to the House as to why no question of
breach of privilege arises so far as the
motion of Shri Madhu Limaye is
concerned. (Interruption).

In that context, I said thatonly a part of
the speech, torn out of its context, was
mentioned. And if allthespeeches together,
WereAgone into—cverytimer it was a brief
intervention Idid not make any long speech
at any time and every time a brief interven-
tion was made—it will be found that I
emphasised that if crimes are seen to have
committed, found to have been committed,
and if the ofienders are identified, the
Government is of the opinion that the
proper form is the court of law. I said
that the Government will take the House
into confidence, which meant that the results
of the investigations will be intimated to the
House wihch, I submit, has heen done.

SOME HON. MEMBERS:
(Interruptions).

No, no.

SHRI SAMAR GUHA: Sir, a point of
order.

SHRI VASANT SATHE: Sir, are you
allowing him to raise a point of order,
when the hon. Minister is speaking and is
not yielding ?

SHRI H. R. GOKHALE: I have not
yielded.

$
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SHRI SAMAR GUHA: Sir, my point
of order is this. He said just now that the
results of the CBI investigations will be
intimated to the House. I want to know
whether it is a fact. The CBI report has
not been placed on the Tableof the house.

MR. SPEAKER: It is not a point of
order.

SHRI H. R. GOKHALE: Certain
passages were quoted. There was picking
and choosing of certian passages. That
is what T said, and that is what the hon.
Member who has moved this motion has
done in his notice to you, whereas the
relevant portion to which I have referred
hasnot been referred to at all. We
have been saying all along that the
proper course where the investigation of a
matter dealing with criminal offence is
concerned will be before the court of lawe
That is the position which T have made clear
repeatedly in the House in the course of
my speeches in the last session. I should
submit that you cannot look at this sentence
or that sentence and say: you have given
an assurance. Thavegivennosuch’assurance
that the CBI report would be placed on the
Table of the House. I may also submit
that the CBI report is part of the investi-
gation process and such reports are never
placed before the House. .. . (Interruption).

MR. SPEAKER: I cannot call all of
you together.
it Ay fod : 7Y 3ART TEAT FY
Zze T3¢ fFaT | warT 37 =T I
agg X qafaw 98 faawr gay S
qIT @1  IAY FNE 9T FE L ) AL
¥ ST, @7 3 OIS 3T ATAZY, 4T
ENIT, 37 a9 ¥ ITHT F1S qravg A1 ¢ |
§ 1Y Y 3% AT Tafas wgar g )

SHRI C. M.STEPHEN : How is it a point
of order?

MR. SPEAKER: He has not yet put it,
2647 L.S.—10
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SHRI VASANT SATHE: What is it?
Under rule 376 a Member who raises a
point of order must first say under which
rule it comes ? What is rule 376 ? A Member
must formulate his point of order subject to
conditions referred to in sub-rules 1 and 2.
Sub-rule 1 says that a point of order shall
relate to the interpretation or enforcement
of these rules or such articles of the Consti-
tution as regulate the business of the House
and shall raise a question which is within
the cognisance of the Speaker. The second
sub-rule says that a point of order may be
raised in relation to the business before the
House at the mnment, provided that the Spea-
ker many permit a Member to raise a point
of order during the interval between the
termination of oneitem and the commence-

ment of the next item.

MR. SPEAKER: He has not started yet.

SHRI VASANT SATHE: Subject to
the conditions referred to in sub rule 1 and
2 a Member may formulate a point of
order and the Speaker shall decide whether
it is point of order and if so give his deci-
sion theron. While raising a point of order
will you allow a Member to read 3 or 4
pages and allow him one hour or half an
hour to speak and then formulate his
point of order ? Is that the understanding of
formulating a point of order ? He must first
say which rule or which article of the Cons-
titution is violated. Otherwise you cannot
allow point of order to be raised. Because you
relax the rule and you allow this plethora of
points of order to be raised, this thing happens.

There is a flood gate which is opened. That
is why they make nonsense of the whole
point of order.

sit wyg famd @ & Fa9 @ 93
qgaT T & AT T T I FT
gem FEAT | MET qIET ¥ 5-9~74
FT FATFZT ? FYS FHAZFGE—— faarer
FT A5 ®12 fovar m@r ) AT *1 famg
T | RIE H AT FA7 FA 8 FwT

& | ST 37 FFrAT |
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[Shri Madhu Limaye]
“The CBI has been instructed to
expedite the inquiry and to complete
it as early as possible. I also want to
mention this. I do not want to say that
the Government alone will look at the
results of the CBI inquiry.”

Kindly note the words ‘““Government alone
will look at the results of the CBI enquiry”.

“I want to assure the House that when
the results of the CBI investigations
are Known, the Government will take the
House into confidence and, at that stage,
it will be proper for Parliament, for
the House, to consider as to what appro-
priate steps are to be taken for protecting
the rights of the hon. Member.”

The second passage is =
“The Government have said that
they are having an inquiry by the CBI
and that the matter could be consider-
. ed after the preliminary facts have been
gathered, after the investigation is
over.”.

draer 48 9 qrdtg #1 g 1 A3
3T F I A J , Y TG €3l
a fmar

““Please refer to my remarks. I have said
at that time that we shall take the house
into confidence after the investigation
report was  available. After the
results of the investigations are available,
we shall take the House into confidence.
The whole matter is open to the House to
consider at that stage.”

& Fad @ @t IAF F2AT TTLAT
g——HTe 2 AT AT AG & | AT IgiA
gieer ¥ g3q # favarg § faaw ?
gW T 11 Q@ &Y g fFwam 12
i@ a Fifefas T AT g ST &7
ST ATAT | AfHA ArStanE fBT «r
qal faem—ag w19 ¥ sraawa & ang
@t Hrodromrgo &Y fATE FT ATHAT

b
i
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qAT ITAT M 1@ A gFe g
I g A fasarg § g fomr o

3T T AT [T ATIW FHega
fegareat 2, foa & a1t ¥ €7 ger
T | T 3@ gH R SiE W | T gH
femre 71 a8 &, @1 Fad & fF ag mrse
% FIAeFee g | 50 997 & afzq &
TE T W@ §, AfwT 57 & feaursar
fRfmT & fag 39 &1 sizr S

SHRI C.M. STEPHEN: What is the
point of order?

SHRI MADHU LIMAYE: That he is
disorderly.

SHRI H.K.L. BHAGAT: Once the Law
Minister made a statement Shri Madhu
Limaye has raised a point of order and
referred to all those matter again and started
accusing the Law Minister. It is very amazing.
What the Law Minister has stated clearly
shows that he has never said that he will
choose this particular course of action.
The Law Minister only said that the results
of the investigation will be placed before
the House and this House can go into that
question. The result of the investigation has
been placed before the House.. .(Interrup~
tions) I want to make a further submission.
As a matter of fact, in legal terminology
in terms of section 173 of the Criminal Pro-
cedure Code even the report of the CBI
has already been placed on the Table of the
House, because the names of the accused,
the gist of the charges and the summary
of the evidence have been placed before the
House. What else are they asking for
when the CBI report has already been placed
on the Table of the House ? (Interruptions)
Probably, they do not know the meaning
of the word “report”. I would respectfully
submit this House is bound by the laws
passed by this House. In accordance with
the provisions of the Code of Criminal Proce-
dure, who is entitled to see the first infor-
mation report and the statements of the
witnesses ? it is only the accused. In fact,
section 162 completely bars any other use

1’?
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whenitsays that st shall be used only
for a particular purpose, namely, for
contradicting the witness when he comes
m the withness box. What are our friends
here asking us? They are suggenst-
ing that we must throw the Evidence Act
and the Criminal Procedure Code 1 the
wastepaper basket, This 15 & document
which cannot be used for any purpose
other than for the prosecution of the case
because then it will hamper the invesu-
gation and 1t will go agmnst the mccused;
it will be against the fundamental princi

ples  of ciimunal  Juosprudence
(Interruptions) The Law Mmss;er has given

the correct legal posiion and the Govern-
ment have acted according 1o the law
In the name of Report, they are asking
for somethung which nobody, under the
law, can give them. Even an investgating
officer cannot be compelled by court to
refresh s memory from  any
eatries regarding any of his nvestigation
notes.

So, what I am submtting 15 hat 1t 15 not
a powt of order. He was only trying to
confuse the hon. Mimster which he conld
not do.

MR. SPEAKER : Shn Vajpayee.

st wow fagrdt sy : wene
wrew, fafy woft wgmm & ¥ o
T T T 7 famwr fF @)oo
o NI Famx ..

SHRIN. K. P. SALVE (Berul) Are we
having a debate on this ? Are we not bound
by the Rules of Procedure under the Chapter
“Privifege” 7 (Internptions) I am rasing
® basic fyue ., ...

MR. SPEAKER : He 18 also on a paint
of order,

SHRIN. K. P. SALVE Under what
Rule are we having it ?
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st wew fagrdt araddt : vl g
¥ A 9T R g | Y 98 e W
HTET 47 P qg WA 43 72 G

TR wRR AW IEA qE
Hﬁ%ﬂr%lm?’ﬁiﬁ'ﬂ?‘ﬂ@?!

ot T R W T frdw
? & o oF maear, o% el ¥
HAATT FAT TR |

LB R
qIIZ WG FTE7 97 E §

SHRI N K P. SALVE : I am sceking
your guidance on procedure

AW WA ¢ T W@ ET A
9T A8 aredA AT 2 ) w9 wTe oA
TR W fqar &7 | af qrw wee
1 7 ditero )

You are a practiing lawyer. If you don t
speak before the court, do not even utter a
woud, and the court savs, “No, you are
not relevant” wathout lstening to you,

what would you say? He hesjust risen
on a pomt of order,

oft wew fagrdt arodnlt ;& fefiy
mm%wmaﬂmgﬁ
a‘qfwﬁvrf‘ﬂmn%amwa;a‘w}g
1 TG, o a frola sfaowm @ s,
fom & 37 97 Redeifiesre & seew
FTATOT @A ¥ ) 3w owr frg
WY & FO {1 AT Wr gy fafy
W F v R e ¥ ey
AU T T Y S
e for § 7 www oy ) Afew &
wm-ﬁfmmm‘ntrftﬁmgﬁ
9 fgm7 M | 97 & aEw 7 wwg
2z, ..,

SHRI C. M. STEPHEN : On 2 point
of order, Sir.

MR. SPBAKBR:I..umeﬁmdupme
of the first point of order. T will allow you
Tater,
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oY wew figrd aroda : A wrdy
§ & fafty st & moo =y g e
t 1w B ot drEr w ¥
Y T8 svEd & afgr . &
JET FTAT AIEATE |

“siy gzar fagrd srddy : seww
RErRY, R @ Ffag w1z G4 v
B wrer o wrew frar }, 9w ¥ A A
¥ g 327 &) v & FF wa o g7 Mg
o &Y | TACAT ATX ATAT (AT
WIMAT 9T TEA FT ], 9% 74T 39 09
w yarforg F2ar & e fag w7
WEHTT &Y, IF B do @o wro WY
3 N 1§85 TG T T AR 2
grERrRer Fg A4 2, A Fadw qty
a7 vy afww fafly A4t el w28
Efrogaddt dm 2\ & @ g fe
ag frr & farrrs 3 ) Y g7 WigT o
37§ arfeer & fr 78 ? qwdy fasae
#1 far &7 7 agourfe wrve zrfaq
w1 wf, 7z fer ¥ faniw arfas #r

'I_Et?n
€ qT Hft 79 ey & 30 :

“$UIRT MADHU LIMAYE: Let
Mr. GOKHALE reply.”

wa WA A1g7 $7 y417 gAg

“SHRI H.R. GOKHALE: I have
already stated carlier that the persons have
not been identified. They have to be
identified during investigation which
has started after the registration of the
case.”

@ ¥ a1z qg WA gar A A
ag s =urar, § 337+ 7E

qz af wgRa 7 AT A §9
%z @ 37 & o fafa vt wgw
X ¥7 qg7 # 3 O B N §S wYT
9w ¥ weafadw & 1 g S g

amd § fr dro fo wrds wiw Ty @
araan fac arferardz & qrad s avar
t o) W qifariz afam amd @
FRE W1 wrHAT WA AT AT § )
afe fafy 58 & w7 @ ¥ fuars
&1 % 7 397 frar 1 Rl ool w7

qg 91 :

“It is our view that these matters can
be looked into oily by a court of law.

the proper agency, the statutory agency,
that can investgate into the martter is
the court.”

w3 & ¥ 73 337 Fear Aeag war
fe nz w77 92 & 5 worr o &
T AT F ATAY AT AT ¥ SEA
qz W w71 fr fac 737 a1 a2 3w
FT arar & 1 & ¥ w7 fr fafy oy
T F377 & 5 7Y, wvaar v sar
A fafy g9 F azad w0 froam,
o owam A 2 fafa 94 w3 A
™ AR A AN

“Please refer to my remarks. [ have said
at that time that we shall take the House
mto confidence after the investigation
report was avalable After the results
of investigation are available, we shall
take the House into confilence the whole
mitter 15 opa to the 11wuse o consider
at that time.”

g9 &% fro & ¥ =arw 9o w1 A A
# J vy (B0 AT I R 7T A8Q
¥ fafraw fug w1 fadg v &
fm \ T WRFTT X HETAq F an
¥ qzy fafy dfr & qg ot 7 W
fafy sy & vz & 6 wara § 71 |
arze &t fafa w4 o8 svAAT &
viaT & Nf § A wav qEHL
¥ fafg oft M wg Wy A AW
aewre e o weamg ¥ WE F af
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11 ardd & §29 %7 dF 22 |
T 11 ardve &y 527 F 40 447 7qrq ?
FAT T G3A KT AIZAAT & GroT q37 § 7
gAY ofr fafg 24, S° |agta w1 w007
A5 3@ E FHY TwT A0 wa fafg
afr F37  fm &7 3 arda &1 TF
Aqrq fzar, 5 & oF wiwwr fagr A
9 ® aF HITO7 fgar | AAT 9 HT WAQ
qraty At 41 | 347 fafa 947 g%
IF f&T qAW qAT WG FL ! T
fazza & f& a2 & wrmar ST @ 39
3T H ATHS &1 ATT 4 ST A3 AT
HAT | AT qF A ararArs Fy feq
7gt faady fafa @ &5 #g avq
fr g7 ®t e faar st wr g 7
HAT gH ATRS Ft AG ISTA Al AZ
Troeit Fr AT W Al W oAdy
YT | WAT A ATHAT 37 I3 ar
| &t =g FY stiw & afenst F oy
gH warq a8 & | fafa w4 v @
IECIREECE U KU B T A G
dr g #r sta wr fTNE g, 757 Qv
3 faaarfusre geqas & G 2
T 0 99 F =71q 7Y {905 HTAT 31

The Minister of Works and Hou-

sing and Parliamentary Affairs
(Shri K. Raghu Ramiah) : Before you
proceed further, Sir, I would like to
point out that we have got one more
Minister who has to be heard.

SHRI] SHYAMNANDAN MISHRA :
On a point of order.

SHRI C. M. STEPHEN : I rise
on a point of order. My point is
very simple. Now what is going
on in this House, as I understand, is
a647 LS—1r1
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the question whether thenotice given about
privilege must be adjudged by you as ad-
missible or not. On that you have heard
the persons who had given notice and also
the persons on the other side. The point
that I am raisingis this. The reply has been
given. It is an clementary ruie that nobody
has got the right to speak on a subject~
matter more than once. He has explained
the position; the reply has been given:
Now there cannot be another speech again
and then a reply to that, another speech and
then a reply to that and so on. This is an
extraordinary procedure. Under what rule
is it permissible ? My submission is that
they had their full say and the reply also
has been given. Now the ruling must come
froin you. Nobody has got the right to make
a speech again and ask for a reply. No
more speeches should be permitted. If
you permit them, then speeches must be
permitted from all sides. My submission
is that this is not permissible. (Interrup-
tions). They speak for half an hour and
when I pcint out something in a few
minutes, why do they get excited ? This
I cannot understand. Rule 222 is an ex-
traordinary procedure. The person who
gives notice may address you either in
your Chamber or in the House, and if
thatr comes, the perscn incriminated
against, must have a right of reply.
It is a well understood conven-
tion and practice that the incriminated
pérson must be given the right of reply.
Are we to say that the other person will
not have the right cfreply ? So, therefore,
my submission is, this is not what has been
contemplated; it is not to be permitted.
T'hat is my submission.

So far as the substantial part of this
matter is concerned, it is said some assur-
ance is given, it has been contraverted and
so on. It is a well accepted concept and I
am reading this out to you from Kaul
and Shakdher ¢

‘Non-implementation of an assurance
given by a Minister on the the floor
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Shri C. M. Strephen )
of the House i# neither a breach of
privilege nor a contempt of the House
for the process of implementation of
a policy matter is conditional on a
number of factors'contributing'to such

wlwu'

‘The only thing they base their argument on
is that the sssurance was not carried out
and the circumstances under which that
sssurance was not carried out has been
spelt out from this side. In the matter
of Government assurarces, you have got
the Government Assurances Committee,
It can go before that Cemmittee. And the
rule is, even after going through the
Government  Assurance Committee, it
is never discussed in this }ouse. That
is the convention. The explantion is given
how it has not been possible to conform to
those things. That is what happens. My
simple point of oider is this, whether a
Member has gotrighttospeak more than
once on that point. It is a well-established
conventionand a provision under the rules
that on amotion nobedy has right of floor
more than once. That being so,’at the stage
at which the motion is not even moved,
nobody can have right of speech more
than once. For Privilcge proceedings it
is well established convention that if the
Spesker chooses to  hear the complainant
he may be heard in the open House and
that the incriminated person must be given
the right of reply. After that the complai-
nant cannot have another right of reply,
because, in that case theincriminated person
must get a further right «f reply and this
will go on ad infenitum. This is the point
I am raising. The incriminated person
alone has got the right of reply. This is my
submission,

SHRI SHYAMNANDAN MISHRA :
My point of orderis this. You have to
address yourself to three questions....,

SHRI C M. STEPHEN : I am
challenging his right for another 10 or
15 minutes ; please give me a ruling, either
you allow that or not.

MR. SPEAKER : Let me listen to
him, How can I shut him out when he
88ys, point of order ?

SHRI C. M. STEPHEN : May I sk
you : Is it another point of order
or is it his own opinion on the
point cof order I , have raised ?
If it is another point of order, I submit,
your ruling on my point of order must
naturally precede before another point of
order is heard by you . I have raised the
point of order. Plecase give reply to that
point of order raiscd by me.

MR. SPEAKER : Mr Stephen, let me
hear him,

SHRI VASANT SATHE : I donot
mind your Jistening to bundreds
of points of order; that is within
rules. The rule says : No debate
shall be allowed on & point of order;
the Spenker may, if he thinks fit, hear
Members, before giving his decision, You
are very 1ight, Sir. All that you sl ould do
is when one point of order is raised and
you wsent to listen towthers before giving
decision ycu do it but after that decide
that point of order. Give a rulipg once
that point of order 15 disposed of. Let
another point of order be raised but before
you decide that you do not allow the
Member to say Iriseon a point of orders
Yau cannot decide all together.

MR. SPEAKER : Ihave just noted the
points of order of Mr. Stephen, Mr
Bhagat and others.

SHRI K. RAGHU RAMAIAH : There
is one more Minister who has been
waiting for thelast three days according 10
the directicn. Why don't you hear him and
finish with it.

SHRI PILOO MODY : Mr. Speaker
we have been waiting for ten days 1o get
*he report. All that you have to do is to put
the report on the Table. Till the report
is placed on the Teble you are beund t
get not one, nmot one hundred but
hundred thousand points of order.
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SHRI SHYAMNANDAN MISHRA :
The Point for you to decide is whether
the results of the investigation as
promised earlier have been placed
before  the House. The poini for
you to decide is W the maticr
is still open for consideration by the House
as the hon. Law Minister said to the House
earlier heissaying he has fulfilled his com-
mitment or assurances. Therefore it is for
you to decide whether the matter is still
open for consideration by the House

or not. And then what my hon. friend Mr .

Stephen, submitted to you,was since it
is an assurance the assurance could be
taken care of by the Committee of Assu-
rances. This is indeed a strange plea
becausc here is an assurance in ralaticn to
a matter which is continuing and in re-
lation to a privilege issue that is still under
consideration. This has to be considered
by the House as a whole. That will not be
considered by any Committee of Assu-
rances.

Finally, the hon. Law Minister, I hope,
also said that prosecution would be launched
after the investigation is completed. Had
we ever suggested at any point of time that
prosecution should not be launched but
prosecution at what point of time. For
how many times should I reiterate, prosecu-
ticn after the results of the investigation are
presented to the House and that does not
conflict with any desire to laurch the pro-
secution in the court. May I again repeat if
the investigation is completed at 2 O’ Clock
would the matter be taken to the court
at 2- 30 O’ clock. This point has never been
replied to so that the prosecution had to be
launched. We are in favour of the prose-
cution being launched but in terms of
the assurances first the results of the inves-
tigation would have to be presented to the
House and then the prosecution should
have been launched in the court.
There is no conflict between the two and
it is a pure prevarication on the part of Law
Minister and he Fas not fulfilled it.

SHRI JYOTiRMOY IBOSU : Sir, I
would be as brief as possible,
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MR SPEAKER : You asked for halfa
minute I have given you one minute.

SHRI JYOTIRMOY BOSU : Sir, Mr.
Gokhale, as an eminent lawyer, knows what
to say or what not to say. We are not as
faithful as he is. Mr. Madhu Limaye quoted
his different speecheson sth and oth
September, 1974 and also on an earlier
date. But, on 3rd September, 1974, Mr.
Gokhale had said:

“Perhaps, that stage may come
later on after the investigation
is completed and then this House
can decide about this. I know the
anxiety of the hcn. Members.”

He said not less than three times that
the Report of tte C. B. I. will be made
available to this House before the court of
law takes any -ctinn1 o w, I have got a
copy of the charge-sheet. The cherge-
sheetis dated 9 th November, 1974. They did
not come forward with the chaige-sheet
before the House on the r1th the first
working day of the House. Instead, they
chose to go to the court and in due course,
made it sub- judice more or less placing a
restriction on the House to go !into
the matter. Isavthatnotonlyhe has treated
this House with utmost Jcontempt—I re-
gret tc say it but he has also taken it to the
court making the whole issue as sub-judice.

MR SPi{" KER: Now, we acdjourn and
we shall take it up temorrow.

SHRI SHY”MNANDAN MISHRA :
No, Sir. This matter has to be decided.

MR. SPEAKER: Ihave allowed the cther
Ministers to speak. I'cannot take a decision.
Temorrow the other Ministers who are
still waiting will get their chance. I shall
give them chance tomorrow.

So, we adjourn now and re-assemble
after lunch at Fifteen of the Clock.

14.57 hrs.

The Lok Sabha adjourned for Lunch till
fifteen of the Clock.
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The Lok Sabha reassembled after Lunch at
Fifteen of the Clock,

[MR. DEPUTY-SPEAKER in the Chair]
PAPERS LAID ON THE JTABLE |

NOTIFICATIONS UNDER DELHI DEVELOP-
MENT AcCT, GUJARAT OWNERSHIP FLATS
ACT AND STATEMENTS

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
TAH): On behalf of Shri Mohan Dharia,
I lay on the Table:

(1) A copy of the Dzlhi Dzvclopment
Authority (Procedure to Stop Develop-
ment) Rules, 1974 (Hindl and Baglish
versions) published in Notification No.
G.S.R. 2736 in Gazette of India dated
the 19th October. 1974, under section 8
of the Delhi Development Act, 1957.
[Placed in Library. See No. LT—8545/
741

(2) (i) A copy of the Gujarar Ownership
Flats Rules. 1974, puhlished in Notification
No. GH/J/52/74/FOB/r073/A-1 in Gujarat
Government Gazette dated the 23rd Sep-
tember, 1974, under sub-secticn (3) of
section 44 of the Gujarat Ownership Flats
Act, 1973 read with clause (¢¥uil of the
Proclamation dated the o9th TFchruary,
1974 issued by the President in relation o
the State of Gujaat.

(ii) A statement (Hindi and English
versions) cxplaining reasons for not laying
the Hindi version of the above Nutification.
[Placed in Library. See No. LT—8546/
741

(3) A statement® (Hindi version) ex-
plaining rcasons for not laying the Hindi
versions of Gujarat Government Notifica-
tions Nos. GH/J/47/74/SCB-1073/A-1 dated
the 31st August, 1974, GII/J/48/74/SCB-
1073/A-1 dated the 318t August, 1974, and
GH/J/s1/74/SCBNo73/A-1 dated the 26th
September, 1974. [Placed in Library, See
No. LT—8547/74].
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ANNUALVREPORT AND AUDITED “ACCOUNTS
OF AGRICULTURAL REFINANCE CORPORATION
FOR 1974, NOTIFICATIONS UNDER Cus-
TOMS ACT AND ADDITIONAL EMOLU-

_ MENTs (CoMPULSORY DEPOSIT) ACT

THE MINISTER OFSTATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE): I lay
on the Table—

(1) A copy of the Annual Report (Hindi
and English versions) of the Agricultural
Refinance Corporation, Bombay for the
ycar ended the 30th June, 1974 along with
the Audited Accounts, under sub-section
(2) of section 32 of the Agricultural Re-~
finance Corporation Act, 1963. [Placed in
Library. See No. LT—8539/74].

(2) A copy of Notification No, G.S.R.
660(B) (Hindi and English vcrsions) pub-
lished in Gazette of India dated the 18th
November. 1974, under section 159 of
the Customs Act, 1962, together with an
cxplanatory memorandum. [Placed in Lib-
rary. See No. LT—8540/74].

(3) A copy cach of the following Noti-
fications (Hindi and Euglish versions)
under scction 5 of the Additional Emo-
luments (Crmput-ory Deposit) Act, 1974 :—

(i) The Addnwnal Emoluments Corm-
pulsory D -pusit (Government Em-
plovers) Scheme, 1974, published in
Noufication No, G.8.R. 4s8(E) in
Gazette of India dated the 8th
November, 1974.

(i) The Additional Emoluments Com-
pulsory Depoasit (Tocal Authorities
Employees) Scheme, 1974, published
in Ntification No. G.S.R. 459(I")
in Gazette of India deted the 8th
November, 1974,

(iii) The Additionas! Bmoluments Crm-
pulsory Dsposit (Bmployees othe

*English version glready laidon ;:-l 1-1974.
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than employees of Government and
Local Authorities) Scheme, 1974,
published in Notification No. G.S.R.
460(E) in Gazette of India dated the
8th November, 1974.

[Placed in Library. See No. LT—8s541/
74].

AuUDIT REPORT AND CERTIFIED ACCOUNTS OF
ANIMAL WELFARE BOARD, MADRAS FOR
1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRIPRABHUDAS PA-
TEL): On behalf of Annasaheb P. Shinde,
1 lay on the Table a copy of the Certified
Accounts (Hindi and English versions)
of the Animal Welfaic Board, Madras for
the year 1972-73 and the Audit Report
thereon, under sub-rule (4) of Rule 24
of the Animal Welfare Board (Adminis-
tration) Rules, 1962. [Placed in Library.
See No. LT—8548/74].

BomMBAY PROHIBITION (MANUFACTURE OF
SPIRIT)(GUJARAT) (AMENDMENT) RULES,
1974 AND STATEMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM): T beg to lay on the
Table—

(1) A copy of the Bombay Prohibition
(Manufacture of Spirit) (Gujarat) (Amend-
ment) Rules, 1974, published in Notifica-
tion No. GH/SH/822/BPA-1073-6080-P
in Gujarat Government Gazette dated the
27th June, 1974, under sub-section (4) of
section 143 of the Bombay Prohibition Act,
1949, read with clause (c) (iii) of the Pro-
clamation dated the g9th February, 1974
issued by the President in relation to the
State of Gujarat.

(2) A statement (Hindi and English ver-
sions) explaining reasons for not laying
the Hindi version of the above Notification.
[Placed in Library. See No. LT—8549/
741
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NOTIFICATIONS UNDER ESSENTIAL COMMO-
DITIES ACT AND ANNUAL REPORTS OF
HARYANA AGRO-INDUSTRIES CORPORA-
TION LTD. AND U.P. STATE AGRO-
INDUSTRIAL CORPORATION LTD. ALONG
WITH AUDITED ACCOUNTS.

SHRT PRABHUDAS PATEL: I heg to
lay on the Table—

(1) A copy each cf the following Noti-
fications (Hindi arnd English versions)
under sub-section (6) of section 3 of the
Essential Commodities Act, 1955:—

(#) S.0. 579(E) published in Gazette of

India dated the 3oth September,
1974 making ccrtain- amendment to

the Delhi, Meerut and Bulandshahar
Milk and Milk Products (Export
Chntrol) Order, 1974, published in
Notification No. S.0. 457(E) dated
the 27th July, 1674.

(i) G.S.R. 443(E) published in Gazette
of India dated the 1st November,
1974.

(¢11) The Fertiliser (Movement Control)
(Fourth Amendment) Order, 1974,
published in Notification No. G.S.R.
457(E) in Gazette of India dated. the
8th Novemler, 1974.

[Placed in Library. See No.—LT 8550/
741

(2) A copy cach of the following Re-
ports (Hindi and English versions) under
sub-section (1) of section 619A of the Com-
panies Act, 1956:—

() Annual Report of the Haryana Agro-
Industrics Corporation Limited, Chan-
digarh for the year ended the 3oth
June, 1973 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thercon.

(#7) Annual Report of the U.P. State
Agro-Industrial Corporation ’Limited,
Lucknow, for the year 1972~73 along
with the Audited Accounts and the
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comments of the Comptroller and
Auditor General thereon.

[Placed in Library, See No. LT—8551/
741

ANNUAL REPORT & AUDITED ACCOUNTS OF
Export InspecTION COUNCIL AND AGEN-
CIBS, CERTIFIRD ACCOUNTS AND AUDIT
RePoRT OF TEXTILES COMMITTEE FOR
1972-73 AND NOTIFICATIONS UNDER
ExporT (QuaLITY CONTROL AND
INSPECTION ACLT.

THE DEPUTY MINISTER IN TIHE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): I
beg to lay on the Tuhle—

(1) A copy cach of (i) the Annual Report
and (ii) the Aulited Accounts (Hindi and
English versions) of the Export Inspection
Chuncil and Ag-ncies for the yrar 1972-73,
under sub-rule (3) of Rule 16 of the Expor-
(Qality Control and [Inspection) Rules
1964. [Placed in Library. See N»., LT—
8542(74].

(2) A copy of the C:rufied Accounts
(Hindi and Bnglish versions) of the Textiles
Committee for the year 1972-73 and the
Audit Report thereon, under sub-section
(4) of section 13 of the Texules Crmmittee
Act,1963. [Placed in Library. See No, LT—
8542/74).

(3) A copy each of the fullowing Noti-
fications (Hindi and Enghish versions) under
sub-section (3) of section 17 of the Expurt
(Quality Control and Inspection) Act,
1963:—

() The Export of D nncstic Refrigera-
tors (Quality Control and Inspection)
Rules, 1974, published in Notification
No. 8.0. 2351 in Gazette of India

| dated the 14th September, 1974.
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() The Exportof Water Crolers (Quality
Control and Inspection) Rules, 1974,
published in Notification No. 8.0.
2353 in Gazette of India dated the
14th September, 1974.

(i) The Export of Room Air-conditioners
(Quality Control and Inspection)
Rules, 1974, published in Notification
Nu. 8.0. 2355 in Gazette of India
dated the 14th September, 1974.

(iv) The Export of Rubh:r Hoses (Ins-
pection) Amendment Rules, 1974
published in Notification No. 8.0,
2427 in Gazetre of India dated the
215t September, 1974.

(v) The BExport of Chrme Pigments
(Quality Control and Inspection)
Rules, 1974, published in Notification
No. 8.0. 2429 in Gazette of India
dated the 215t September, 1974.

(vi) The Exprt of Air Compressors
(Quality Chntrol and Inspection)
Rules, 197.4, published in Notification
No. $.0. 2502 in Gazette of India
dated the 28th September, 1974.

(vif) The Export of Sulphuric Acid (Ins-
pection) Amendment Rules, 1974, pub-
lished in Notification No. 8.0, 2802
in Gazette of India dated the 26th
Octlober, 1974.

(viii) The Export of Vacuum Flasks (Ins-
pection) Amendment Rules, 1974
published in Notification No. 8.0.
2803 in Gazette of India dated the
26th October, 1974.

(ix) The Export of Inorganic Pigmuents
(Inspectiun) Amegdment Rules, 1971
published in Notification No. S.0:
2804 in Guzette of In‘iadated the
26th October, 1974
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(%) The Bxport of Safety Glass (Inspec-
tion) Amendment Rules, 1974, pub
lished in Notification No. S.0. 2805
in Gazette of India dated the 26th
October, 1974,

(xf) The Export of Laundry Soap (Ins-
pection) Amendment Rules, 1974,
published in Notification Nv. S.0
2806 in Gazette of India dated the
26th October, 1974,

(xi) The Export of Organic Chemicals
(Inspection) Amendment Rules, 1974,
published in Notification No. $.0.
2807 in Gazette of India dated the
26th October, 1974.

[Placed in Library. Sez No. LT—8543/
74]

(4) A copy of the Coffec {Second Amend-
ment) Rules, 1974 (Hindi and English
versions) published in Notificution No.
(i.5.R. 455(E) in Gazette of India dated
the 7th November, 1974, under sub-section
(3) of section 48 of the Collee Act, 1942.
|Placed m Library. See No. LT—8544/
71)-

MESSAGE FROM RAJYA SABHA
15'06 hrs.

SECRETARY GENERAL : Sir, I have
to teport the following message received
trom the Secretary General of Rajya Sabha:—

“In accordance with the provisions of
rule 111 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
1 am directed to encluse a copy of the
Fast Punjab Urban Rent Restriction Act
(Extension to Chandigach) Bill, 1974,
“‘hichhnbecnpnlsqlby:heRajyaSlbha
at its‘sittl.ng held on the 18th November,
1973."

Comm. on 262
Absence of
Members Re-

port

EAST PUNJAB URBAN RENT RES-
TRICTION ACT (EXTENSION TO
CIIANDIGARH) BILL

As PASSED BY RAJYA SABHA

SECRETARY-GENERAL: Sir, 1 lay
on the Table of the House the East Punjab
Urban Rent Restriction Act (Extension ro
Chandigarh) Bill, 1974, as passed by Rajya
Sabha.

1507 hra.

COMMITTEE ON ABSENCE OF MEM-~
BERS FROM SITTINGS OF THE
HOUSE

SEVENTEENTH RrpoRT

SHRI CHANDRIKA PRASAD (Bal-
lia): I beg to present the Seventeenth
Report of the Committee on Abscnce of
Members from the Sittings of the House.

SHRI S. M. BANERJEE(Kanpur) : Sir,
I raise a point of order. The point of order
is whether the Committec has sanctioned
leave to Shri Tul Mohan Ram; whether
he is suspended or not, we do not know.
1 want to have a reply from the Govern-
ment. (Interruptions) It is a delicate
question.

st gew s ¢ (A7) ¢
AT T AETAX KT F T 7 F |

ot shw Tare fag (5477) ¥R

T ATHA IFT . § N 4759 A3 w4t

MR. DEPUTY-SPEAKER: I do not

know. He might have attended the House,

I do not know. You might not have seen

him. He might have signed the register.
(Imterruptions) Order, please,

Now,we pruceed to the statement by
Minister. Shri Raghunatha Reddy will make
the statement in place of Shri Balgovind
Verma.
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55°08 hra,

STATEMENT RE. COMPENSATION
FOR LAY-OFFS DUE TO POWER
SHORTAGE IN U.P.

THE MINISTER OF LABOUR (SHRI
RAGIHIUNATHA REDDY): Sir, With
your permission, I beg 10 make the following
statement:

On November, 12, 1974, Shri 5. M.
Banerjee had drawn attentiun to the pro-
blem of lay offs in Uttar Pradesh due to
the power shortage. The Hon'ble Speaker
observed that he would ask the Union
Labour Mmister o nmuke a statement on
the subject. In accordance with this direc~
tive, I make the following statement:

According to the nformation made
availaole by the Goverament of Uttar
Pralesh which is the appropriate Govern-
mant in this case under the Industrial
Disputes Act, the State Government had
to impose power cut on accuunt Of the
difficult position in the matter of power
sapply 1n the State. A number of dustrial
units had to resort to lay off. The number
of workers laid off in Urtar Pradesh for
dufferent periods during January to August
31, 1974, was reported to be 94,787. While
information about the number of workers
laid off during September and October,
1974 for the Staic as a whole is not yet
available with the State Guvernment, the
number of workers laid off for different
periods during September and October,
1974 in Kanpur, was intfimated by the State
Governmeat 15 11,134 and 11,599 res-
pectively. Of this, textile industry in Kanpur
alone accounts for approximately 9,700
workers lad off. According to the State
Industrial Relations Machinery the workers
in one of the textile mills in Kanpur
(Athertonwest textile mills) which employs
aboat 3,800 workers, have gone on strike
from November 16, 1974, over among
others, the issue of lay off compensation,
following a decision of the authorities
of the mill, taken by them, after the re-
ported directive frum the Employers’

offs in UP. (St.)

Associgtion of Northern India, to pay lay
off compensation strictly in terms of Sec-
tion 6-K(1) & (2) of the U.P, Industrisl
Disputes Act which, inter a¥a, provides
thet lay off compensation after the expiry
of the first 45 days would be paysble if the
lay off comprises continuous periods of
one week or more oeyond the first 45 days.
The State Industrial Relations Machinery
are looking into the matter. We aré informed.
that the State Labour Minister has also
convened g triparti ¢ meeting on November,
25, 1y74, to discuss the question of lay
off compensation in such situstions and
related matters with the representatives of
the workers and those of the industry,
mainly the teatile industry, in Kanpur.

So far as measures designed to improve
the power availability are concerned, the
kind attention of the Hon'ble Members is
drawn to the statement made by the
Minster of Enregy in the Parbament on
November 12, 1974, in connection with a
Calling Attention Nutice in the Lok Sabha
on that date. The Mnistry of Labour are
not in a position to add anything more to
what the Minister of Energy has already
steted.

SHRI S. M. BANERJEE (Kanpur): Sir.
1 am thanlful to the hon. Minister to
having made this statement. But the fact
is that the Employers’ Association of
Nurthern India at Kanpur in Uttar Pradesh
hos really taken a decision that they will
not pay compensation for the period for
which the workers are laid off as a result
of power shortage. The hon. Minister has
stated in the statement that about 3,800
workers belonging to a particular mill have
gone on strike, My fear is this. I am not
trying to pressurise the Minister, either
in the State or in the Centre. The situation
is such that the workers are being driven
to face starvation. Even 5o per cent had
been denied to them. If this is not gving
w0 be restored, there will be a generd!
strike of textile and other workers. [unge!
knows no law, The employess’ assocutic?
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Aid this deliberately, knowing well that this
s not the fanlt of the textile workers in
Kanpur or in U.P. Because of the Govern-
ment’s failure to restore power during the
last 37 years, because of the anti-labour
palicy, they are now facing starvation,
The hon. Minister here should take up
this matter with the State Chief Minister
and force the employers association to
pay lay off compensation. The Prime
Minister day in and day out says: produce
or perish. The workers are producing and
they are perishing. This is & man-made
power shartage for which the Government
is responsible. To avoid industrial unrest
they should take up this matter. T know
the Chief Minister does care for labour and
1 hope he will take up the matter and sce
thar the workers are paid compensation.

SHRI DINEN BHATTACHARYYA
(Serampore): May I make 2 submussion,
arising out of the statement 2.... (Iner-
ruptions)

MR. DEPUTY SPEAKER: Not on
this, We have to do everything according
to the rules given by you to me. There
should be other occasions and other ways
of diseussing this,

15.54 Shrs.

RE. BUSINE SS OF THE HOUSE

SHRI P.G. MAVALANKAR. (Ahmedabad)
I rise on a point of order. According to
the List of Business last Friday, the Minis-
*r of Parliamentary Affairs was to6  come
to this House wrth his usual weekly
statement of Government business for the
next week, that is beginning from today.
01 the basis of thet item in the List of
Business on Friday many of us had written
lo the Spesker in advance that we wanted
fo raise certgin issues which were agitat-
ing the public mind 4n various parts of the
Country, Unfortunately that item mnever
came ap. Later on we leamnt through the
“Bulletin® that Government business for
this ook beglaning from today was com-
mundested to the Lok Ssbhs Secretarint
ind way printed in7the bulietin, Are Ewe

264718 =12
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to take notice of that bulletin without
the business being formally announced
by the Minister and approved by the
House ?

sitay o (Tre7)

A war g & aft wmm g
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Tfer e & @ wan g Frawi
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SHRI P.G. MAVALANKAR: I am
not raising here the various points which
I wanted to raise. T am rabsing a funda-
mental issue that the Munister of Parlia-
mentary Affairs has taken recomse to the
“Bulletin” for announcing the Govern.
ment business,

PROF. MADHU DANDAVATE
(Rayapur): In connection with the point
that has been raised by my hon. friend,
Shri Mavalankar, I wish to bring to your
notice that only because we were assured
that that stelement will be made in the
House that we did not give any notice
under rule 377. Now that particular state.
ment has not come, as it was communi~
cated to the House through the bulletin,
becsuse of the wrong procedure followed
by office, those of us who had not given
notice under rule 377 lose our right to
raise important issues. Therefore, all
those members of the Howse who were
permitted that day to raise lssues after the
statement is mede by the hon. Minister,
all of those members must be permitted

. todey to make statements here. Sir, very

often you are very flexible and you want
the Parliament 10 bstome the barometer
ofthemmy.SD,b not mﬁw the
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mercury to rise and kindly allow ws t@
make our brief submissions, even though
we have not given notice under  rule 377.

SHRI S.M. BANERJEE (Ksnpur):
I also wanted to raise certain issues, Since
the Minister did not mske any announce-
ment and it was published in the bulletin,
T could not make my submission. I may
b: p:rmittel to do so now.

it gew wx wEEw ({AT) ¢
¥ dfen fmr gw 1 ¥ %
g H g & 1 o fregi @®
Tq qoIrg § owal % S @y
37 & MY 3w @ W SImT g0
g e s A I g o W
RAAT AT &1 gH owrg A
Hfaq arfy ga% frgg ¥ gv wm-
Fra grfew #T 8% )

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K.RAGHU
RAMAIAH): On PFriday 1 was quite
prepared to read the statement. But, as
you are aware, the circamstances did not
allow me to do that. In fact, that stage
was not reached at all . There have been

many cases where a Minister is unable to
make & statement .

SHRI MADHU LIMAYE: Why?

SHRI K. RAGHU RAMAIAH
You know why.

oty fomd : o WY A WX
aFx §

SHRI K. RAGHU RAMIAH: On
Frilay the business went on to such an
extent that my item was never resched.
There have been many cases where the
Minister who was unable to snnounce the
business in the House had announced it
throagh the bulletin. Therefore, there fa
nothing objectionsble in this. As regards

NOVEMBER 2§, 1874
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rule 377, it is very unfortunste that the
hon, Members did not get a chance, Next
Fridey they can do so.

SHRI S.M. BANERJER: Sis, our
submissions should also be embodied in
the bulletin.

MR. DEPUTY-SPEAKER: These
are very difficult times, as everybady
knows. May I give a friendly advice to
everybody, especiallyto my good friend,
the Minister of Parliamentary Affairs,
that we should confine ourselves only to
our own scope? It is guite all right for
him to have referred tothe business for
this weck, which shoald have been present-
ed to the House last Friday.

But why go into the sphere of 377jwhich
is the sphere for the Speaker to decide.
Mow, it is true that last Friday was a very
unusual day; on all account it was the
most unusual day....

PROF. MADHU DANDAVATE: It
was a good Friday.

MR. DEPUTY-SPEAKER:  Despitc
our best efforts, we never reached this
item. Therefore, the best thing would be

oft oy foerd : g 7 ot 3w
sara 48 fear

MR. DEPUTY-SPEAKER: As fur
as T can see from the Rules....

AN HON. MEMBER: You slway
quote the rules.

MR. DEPUTY-SPEAKER: Natu-
rally, These rules are giventome by you-

As far as T can ses from the Rules, ther
uuom:uummnmmﬂ
for the Minister to present the Busincss
for the next week. It is just & convention
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The convention is to give the Members
an advadce notice of what they should
expect the next week, The only Rule that
I sce here is with regard to the arrange-
Jment of Business which the Speaker has
to do in consultation with the Leader of
the House which in this case, means the
Minister of Parliamentary Affairs, But
we have followed this convention. There-
fore, the next best thing he did was to
inform the Members through a Bulletin
which has been done.

Now, we have a lot of Business, I see
the logic that if we could not do it on
Friday, why should we not have dome it
today? But there is no such item now.
Let us proceed with the Business today
and leave it for tomorrow. Since this
muatter has been raised, [ think, the Minis-
ter will take note of it,

SHRI P. G. MAVALANKAR: The
Minister just now talked about some labour
poblems.  Last Friday, I wanted to raise
an important issuc, ...

MR. DEPUTY-SPEAKER: You can

du it tomorrow.

SHRI S.M. BANERJEE: Now that
the Basiness for the week has been pub-
Inhed in the Bulletin—I do not chellenge
V12 right of the Minister; he has done it—
but what about my right of makirg certain
suggestions on some subjects ?

MR. DEPUTY-SPEAKER: That is
what 1 was saying. You can do it tomor-
1ow,

SIRI”™ S.M. BANERJELE: But to-
murow sgain at 12 (*clock, the Tul-
mohm Ram matter willl come up.

MR. DEPUTY-SPEAKER: Since
“he matter has been raised and I have also
nule certain obscrvations, I fecl that the
Yembers should not be deprived of their
1K1t of making certain suggestions on
‘arious subjects, It hes been there always.
4 may be advisable that the Business may
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be brought tomorrow. Let them have
their say tomorrow.

SHRI K. RAGHU RAMAIAH: I
have to state what the Business will be
for this weck.

MR. DEPUTY-SPEAKER: Yes, So
that the Members may get an opportu-
nity of making their submissions.

SARDAR SWARAN SINGH SOKHI
(JAMSHEDPUR): Tomorrow agein we
have to give notices or the notices given
on Friday, the 220d November, 1974
would do?

PROF. MADHU DANDAVATE: Let

it be made clear that all the notices which

were given on Friday last will be taken  up
in the same order.

SHRI P.G. MAVALANKAR: Let
us be clear. Does your ruling mean that
we have to give fresh uolices agan to-
morrow or what we gave on Friday last
will stand in the same order ?

MR. DEPUTY-SPEAKER:  Since
this is a postponed item, all the notices
given in connection with that will be
treated as notices given on that,

AN HON. MEMBER: And net
notices will be admitted,

MR. DEPUTY-SPEAKER: No, no.

ELECTION TO COMMITTEE
Rusuik BoARD

THE DEPUTY MINISTER INTHE
MINISTRY OF COMMERCE (SHIRI
VISLIWANATH PRAIAP SINGID: T
beg to move the fullowing:

“That i pursuancs of sub-section (3ne)
ol Section 4 ol the Rubber Act,
1947, the memburs ol tus House do
proceed to elect, in such manner as
The speaker may direct, t0 mem-
bers from among themselves w0
serve @8 members of the Rubbe.
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mission Bill
[Shm Vishwanath Pratap Singh]
Board, subject td the other provi-
sions of the said Act.”

MR. DEPUTY-SPEAKER: The
question is:

“"I'hat in] pursuance of sub-section
(3)(e) of Section 4 of the Rubber
Act, 1947, the members of this
Huuse do proceed to elect, In such
manner as the Speaker may direct,
two members from among them-
selves ty serve members Of the
Rubb2r Board, subject to the other
provisions of the sad Act.”

The motion was adopled.

15.25 hrs

BANKING SERVICE COMMISSION
BILL*

THE MINISTER OF [FINANCE
(SHRI C. SUBRAMANIAM): Sir, I
teg to move for leave to mntroduce a Bill
to provide fur the estabhishment of a Cym-
mussicn for the selection ol personnel
for appointment to services and posts 1n
ertain banking institutions and tor matters
connected therewith or incidental thereto,

MR. DEPUTY-SPEAKER: Shn
Madhu Limaye,

ot wq faqd (ater) - STToTg
wgieT, qa fas T ad wgN ¢
ag fadas ¥7 faq =rar a2 fF gra-
Sifeza, ToAe T g faderma @
& fagr= o At & agwq g, afew 9q
9T ¥ JavdT §1 Avcfesw qAT W
¥, &1 99 F F17 7 797 Brar s
&% W IPRT F S6TA A TR 08
faa ¢ dwr &1

SHRI C. SUBRAMANIAM: win
this arise at the stage of introduction ?
He can raise it later.

ot aw formg : & @@ § wFT |
w4 #4Y v wradfew, o Wit
gagre  fovees oy § oY g W
Arat e Yaeda 71 fAwwy o O
37 & @, Ty a oy e oo @
&% or% afar ¥ qW g A ZAT R 1
¥ g 1 L0 A g | F s ey
ATEA 9 |
“Chairman and Manasging Director,
Shri V. D. Thakkar, should
be removed trom the Bank
ol  Baroda for breach of rules vl
business and breach of propricty
and fur corrupt p.sctce involved in
the sunctioning of the advances/
limits to the companies in the state-
ment and also lor concealirg tht
tauiliies  granted to the companits
from the Board of Directors until

a reference to the Board was forcud
upon him,"

7z Aga  Afmw T g
fafrga Al crafewr & sEEET
e w1 STaiae g fomd af wiT o
% wu g7 feay o, 7w IR Ay Ae-
FO A ) g@ awg & Furfees & A
Fifoa g 1 & 37 awndre & ag w0
Afem & s g o wdr wgea v
RATT T4 AET qATH foR FATH AN
wafos sradeec AT Yucke Wity I
g & At ¥ oY 2 wedfar @,
¥ mTa dn & wolf fe el |

“Published in Gazette of Indis Exiraordinary Part 1I, Section 2, deted 254474
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& fuer & grar eI ag @@ wE
ar Wt & fs drar opziie 25 TR @
ufa® g1 | 7% 97 §F gfrml div dw
Hiwaeq & e § @ ot 7 gt
¢ 1 &% 1% gfear § 20 wde 71 Oh-
Hz & 1 Y avg A% nre Ivh H mitdz
@ g & 1 g/ Ave 7 wg Gadas v @
t 1 %8 fuafy 7 @7 o @iview @
RAT T 1

§ w1 wgy § qrda v fr ag
w1 ®1 afafafudr & are 7 o &9
a1 ZAT BT w1 gree femeaw g,
oA fag wedt ot o & fraafrda
mraY ok ag o | fade A g, Wi
afx ag war7 war , 58 fAo &

BIT & T AT WIR

SIRI G. SUBRAMANIAM: As far
as selection of Chairmen for the various
Banks is concerned, the  appuintment 1
made by the Government on the recom-
mendation  of the Reserve Bank. The
Reserve  Bapk takes into consideration
the various gualifications requred to man
this pust and on that basis they make

ther recommendations and the  Guvern-
ment makes the appointments. There-

lore, there is no necessity for having a
Service  Commussion for that purpose,
This is a special post and, therefore, a
specal proceduse will apply to that.

Asfar s the Bank of Brrodais concerned,
! have also received many representations.
L um looking into them, Immediately I
may no* be able to give the answers, But

! have roceived those representations and
[ 'um looking into them.

W owy fwld @ e
T ATt ¥ udiden w1 Wy g 7
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Smuggling

Activities
Bill
SIIRI C. SUBRAMANIAM: AU that
1 shall leok into.

MR. DEPUTY-SPEAKER : The
question is:

‘““That leave be granted to introduce a
Bill to provide for the establishment
of a Commussion fur the selection of
personnel fur appointment to services
and puosts  in cortain | banking
institutions and for matters connected
there’ with or incidental thereto,”

The monon was adopred

*SHRI C. SUBRAMANIAM: 1 intro-
duce the Bill,

15 32 hrs.
CONSERVATION OF FOREIGN
EXCHANGE AND PREVENTION OF
SMUGULING ACTIVITIES BILL

MR. DEPUTY-SPEAKER: The next
tem 1s Item 12A, which prumises to be a
hot porato. But before I call the Minister
w beg for legve to introduce the Bill I
would like to menuon that Shri Madhu
Lam-ye has given notice that he would
oppose this Bill and Mr, Janeshwar Mishra
albo. But Mr. Maudbu Limaye has done
something  which to me  appears to be,
not out of order, Lur rather nut so appro-
priate at this stage because he has given
certain names and he wants Lo make cer-
twn  alleganons against them which is
under the tules but not at the stage of
introduction.

SHRI JYOTIRMOY BASU : (De-

mand Harbur) He may do on agy
occasion . ..

MR. DFPUTY-SPEAKER: This is
introducrivn  stage, However, he has sent
notices of this 1o the Minister for Parlia-
mentary Affairs and I am told, copy of
his letter is sent sl to the Minister con-
cerned, Perhaps it is difficult to be o0
strict with Membe.s, you know, that is
the bes( way how to ask for trouble | Well,
you can ask fm  leave now,

'Intzoﬁuced_wuh the recommenda tion of the Pmsit;.;nt.
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TIIE MINISTER OF FINANCE
SHRI G. SUBRAMANIAM): Sir,
Ibeg to move for leave to introduce a Bill
to provide fir preventive detention in
certain cases for the purposes of conser-
vation and avgmentation of foreign ex
change and provention of smuggling
activities and for matters connected there-
with,

MR, DEPUTY -SPEAKER: Motion &
moved

“That leave be granted to introduce
Bill to provide for preventive deten-
tion in certain cases frz the purposes
of conservation and augumentation
of foreign exchange and preven-
tion of smuggling activities and for
matters connected  therewith.”

Now, Mr. Madhu Limaye.

st Ag fowd (wiw) ST
qEEq, I EA § AT A L T |
3q 7 ¥ oy wrRdl AT E AWH
HIHA AT | TR AT WTAT A &
g frdam mq @ 1 T @ A,
wRgAE, dATHEW @ WO g g |
dme@r F R qaga g F oA
fadas worewdw  feafd,  quaEr
®1 daergdr @0 ¥ fazdy wrwAq &7
gFe oA gw Fag W am @
IH $7 TG WA WX fee 3w & aga
aifede o fedas  amar 7g &
FHIEE FT T ARE § | GIA AATEE
wadazfeart T frgnfam $aga
1 safaana st &1 witefa 19(Q),
(#), (@) & faa & & aga ourgy
g gar § 9 W a@en frar

ing Activities Bill

afer Yo aa ¥ 9 gy afaer
g &Y ar afge, weafer w1 wfawre,
T S AY aeafe Ay F A # 9y
AT EMI, AF
et & A A &), g #y Nfaw) F aw
A, I A AT ¥ e} @ F M
7@ 2 | IR F RO JrurT AT A1 HLAT
wrfge a1 | 3w & faq wre ddarfae
T o G F ar § 99 H o
a1y 3am | &4t fw srfaoere g7 # wfsr
#AY aree, gAATRE qrae § | 39 w1
HIT AT AGT WX IT &1 JAT T q=
F7a & 1 afeT g T 2 FY AT
7R Wi I 41 qge Wt &R 47 A
a7 a1 e 2 7 gafag smgamE
g gafaq smar 2 f& g9 & gt mfz-
7 19(a), (), (AY) fan & woo,
wifz &7 wAaAT § W F F97 ATHAY
far @t @1 & W17 37 A awyl| A
w1 FTH 39 & 71T ALTE WA | AN
7 #Y awfa & dfag, & 917 47
GG

iwﬁmaqi&{#ﬁ:gs‘riaud
SAgIe T § | Ha? wa § AW T
are | F feefm &1 @neE g |
77 54 T & A g Al
g, faawqo wfwwre, feellomd MR
fir Forr ot 1 w§ g ag W WP
¢ fir forer ®1 71 w1g @ oWy | T AT
ag & F wa owyy § afe w40
® W S R o @ AT T
#mr(wmr&iw&“‘““ﬁ
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sreaTRa oY frar & F & qe srdan
e, AT dET oW & wrA A gz
wEsmiyandfe fer v dq@
gaas &, gafae % gre Afew foon
g Neigh N fHH s
I E F W o A0 g AT
Tz wgt v fw wrr e i R &
w7 e fom & art & Afewn &7 17 719
1070 #t faar, s@ & vz oiftows
faet witvg & s &% Afew fam,
fey oY AT 7 oW #Y A DA,
YT wTEw w1 A grar, wafwg &%
AT FAR §T ag M9 Afew far o
Afen ¥ &7 e A § a1 F 7
g1 05§ off fremm FRAm —
This gentleman is guilly of perjury.
F maq3 g uR $fwr adh ow § I o
amAfF s awft dare
+fY & HY TETT AL T@AT | AR AT
AR & a1z 7 N ziwde fem man g

g oft Tgew ARn—
This gentleman was a noturious smuggler-
But several Ministers of the Central Go-
vernment and State Governments as also
Chief Ministers of States hobnobbed with
him. Because of his influzence he got him-
w:1f nominated on the Telephone Advisory
Committee, Bombay under the Ministry
of Communications and the Bosrd of
Tilm Censors under the Ministry of In-
formation and Broadcasting.

e & ft gfowrd ardw —
brothersin-law of notorious smuggler
Bankhia was given a Congress ticket
ofthe Goa Assembly and the  Prime
Minister herself campaigned for him. He
has not yet been arrested.

ond Prev, of 298
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A § ot B owrf andm

9w WY L (I 1

* Heis a relativeof Bankhia and purchoser
0f 15,000 shares in the Maruti Ltd., enjoys
special protection from Sanjay Gandhi
and the Prime Minicter,

At feestfudom aw 8 | o7 fam oo
¥ wmT @A A 2 3 H 3w
AT 1 AY frzearx forar % a9f arie
1 fear sz gardi w7t Feay | g s
a7 37 & wré A 7 far ) A & 0
iz w7 @ o fx qwre A feel-
WAl 9TaR RY 0% @ ag A &
f wra for ¥ owear ad o=
TiET R o A1 o and ) owdd,
& 92 WA |

A A AT Wi § 1 3w et
T e & 1966 YTy ey
FAT AT, Fi i AR o g w
& TG H T F 2 5 DT AT
(vrwr)

SHRI HKL. BHAGAT (Rast
Delhi) :*‘Backwas” is not a parliamentary
word to be used.

ot wy fored : wer 97 A aw
o % & g wgaT § |

a feeifades & ard ¥ qw af-
il e & o) g & @ gniz
Fur g fr Al m wm A A W
T ¥ WY e o R R A
¥ 9% Qe 7t fir o ot oo ¥ A R
wrE
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oft wieae fas (Trigranz) oz
ot #fedn wre geda AR e
¥ ATH O TRANE HT ZL ATH § A
R ar v § M Haw
wwi & fr g Sew ¥wfedy dw A
g wew e Anhd e A1
£ 1 oY 3q famr ¥ ewfer ax qw
waTy & qva oY A 2 s g e
Y A4 & syey 991 Y, fqa daey &
fomr 7 waly & wer ot fr & swmwg
oy w€m, & A oA ¥ aw ol
g fe ¥, grae A gl Ao d
i o e A e Y R B g
aATF 3T 7199 WA Y ot wgr & fawar
fear ary $9 ot Frdvr off qor o

1T ¥ &Y N7 A qwzar § AN f
|7 qTAT § 1 AT v gt ol weA
W A AT F fFA T vitwa ¥ Ay
TR AT WY, MR T A AT RE AR
g avw IR v F fan Y far g0
FHmMTF MG I TG R E N
agx mgret abdft & o o wt 49w
fear smar @, 34 Avg ¥ wRT qRET
W IR 7T AF e A ¥
rmFa g ad ¥ A R R
AAT—ET T Wg TA F—AY X
Tt ATET ¥ TAT Ao Fo WIF
T ATH A AAT—AT R 9 AR A
wrm & T A e qew ¥ agm ag
ara wfY v, A & g Aaw | A A
& ange oY oy weft—ow ¥ A1 a2y
LA
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T A et & ard i sl o fara
o ¥ awf & ofte dar wew Wy
foerdr off & wrdy oAk F—2 sy
w§ frr & o o} f—waw gt AR
T W FTAAT F—wrefr—3w
qavix Efew et e gl st
e § for & ook Afed &1 o
avETT gt At ¥ §B ewe §1 ima
& & ot 52 ¥ farns srdard e

wdft A =F ¥ fag—m
GATAIR AT § 1wy ot w7 o faw
1 77 w7 2§ @ AW Iwfiw T}
fr & o oAt & At & o o YR |

SHRI JYOTIRMOY BOSU (Dia-
mond  Harbowr ): Sir, we have made
certain  statements with regard to th
Presidential Order.

Now, you will rcalise, Sir, that on TFriday
at eight "0’ clock, we got a telephone call
from the Minister of Patliamentary Aftan’
that we should have a mceting in thun
Cabinet Ronm in the Parhament Flouse 10
discuss things related to smugghng ard
MISA.

Now, Sir, just imagine that we sat ull
about 6 ‘0’ clock and they did not have
the time. What happened immediwtcly
afterwards that necessitated a meeting
at 9 P.M. in the evening on Frnday—thc
week end ? T would Iike ta be correcter!
if I am wrong—I am told—Mr. Vayala
Ravi should not get agitated—in Kerala
House where the Home Minista ol
Kerala—of course has gnt cvery 1ight
to come to Delhi and confer—I am sony,

the top leadership of the Government of i
Kerdla and a Cabinet Minister from thn

[side, had sat snd discussed thing ot
hours, Naturally, the subject-master 0
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discussion is as tc how to make secure the
present Government in Kerala and to
ensure that till the next election. They
could do that in half an hour’s time. This
was discussed and I do not want to say
anything more on it but I shall do that
again when the time comes.

Now, by putting Article 14 in cold-
storage—if I am not right, let them cor-
rect me—they have created an inequali-
tyV....

MR. DEPUTY-SPEAKER: That is
about the Presidential Order and not
about this Bill.

SHRI JYOTIRMOY BOSU: The
two can go together. What is it that is
depriving the democratic people of their
rights to agitate and to oppose the ruling
party? This is what I am saying.

Now, Art. 2I makes a man liable to be
shot. ...

MR. DEPUTY-SPEAKER: Mr. Bosu,
are you talking about the Bill?

SHRI JYOTIRMOY BOSU: I am
telling you that this is pinching us since
1971 till the time when MISA came. I
am sorry you would not really appreciate
as to how much we have been penalised
by the MISA. Every occasion that come
before us we shall make use of it.

Sir, my question is this. What has the *
done from 1971 till June.

Government
1974—my questionis to Shri Subramaniam.

16,825 persons were detained without-

trial.

MR. DEPUTY-SPEAKER: Mr. Bosu
come to this particular Bill.

SHRI JYOTIRMOQY BOSU: Ioppose
this.

MR. DEPUTY-SPEAKER: Then let
him answer that.

SHRI JYOTIRMOY BOSU: Out of
this number 72% came from West Bengal
who are politically opposed to it.

2647 LS—12,
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MR. DEPUTY-SPEAKER: You are
discussing the entire subject relating to
this. That is not at this stage. This is only
introduction.

SHRI JYOTIRMOY BOSU: I am
saying I oppose it....

MR. DEPUTY-SPEAKER: That is
enough.

SHRI JYOTIRMOY BOSU:
Because it hits at the very root of funda-
mental rights. You know cases have come
before the High Courts and, if I am right,
it has already been struck down.

SHRI C. SUBRAMANIAM: I would
seek your guidance. In my view, subject
to your ruling, these are all matters which
do not arise at this stage of introduction
of the Bill.

MR. DEPUTY-SPEAKER:
said as much.

I had

SHRI C. SUBRAMANIAM: There-
fore, with your permission, I would deal
with these things when the Billcomes up
for consideration.

MR. DEPUTY-SPEAKER: It is up
to you.

SHRI C. SUBRAMANIAM: I would
deal with these at that stage.

MR. DEPUTY-SPEAKER: The

question is:

““That leave be granted to introduce a
Bill to provide for preventive deten-
tion in certain cases for the purposes
of conservation and augmentation
of foreign exchange and prevention
of smuggling activities and for
matiers connected therewith.”?

The motion was adopted

SHRI C. SUBRAMANIAM: I intro-

duce the Bill.
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17.47 hrs. ;
STATBMENT RE MAINTENANCE
OF INTERNAL SECURITY (AMEND-
MENT) ORDINANCE, 1974

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): Ilay
on the Teble an Explanatory Statement
(Hindi and English versions) giving reasons
for immediate legislation by the Mainte-
nance of Internsl Security (Amendment)
Ordinance, 1974, as required under rule
71(1) of the Rules of Procedure and Con-
duct of Business in Lok Sabha.

—

MATTER UNDER RULE 277

FaLL IN JUTE PRICES AND FAILURE OF
Jure CORPORATION TO COME TO RESCUF
OF CULTIVATORS

SHRI JYOTIRMOY BOSU (D
mond IHarbour): The Jute growers
in West Bengal, Assam, Omssa and Bihar
are being completely ruuned by keeping
raw jute prices at much below the econo-
mic level or cost of procuction. The Gov-
ernment of India's Jute Corporation are
helping the jute milliowners and big jute
traders, and = result, the rural economy
in this region, particularly that of the jute
peasantry is being completely ruined. On
the one hand, there is the phenomenon of
sbnormally high prices for food and other
items of dmly use, and on the other hand,
iute producers” products are being sold
at below the cost of production,

In Clalcutta some days sgo even the
‘West Bengal Ministers openly condemney
the Commerce Minister’s present policy
and revealed that this was being done in
order to further the interest of the jute
miflowners and jute tycoons. The Gov-
emnment must see that the jute growers
get at least Rs. 250 per quintal mnd the
Jute Corporstion must make suficient
purchases so that jute is sold by the growey®
at seller’s market,

Only lest year the growers had an
extremely hard time as their crop fetchied
only Rs. 40—42 per maund. ‘This yesr if
they got even Rs. 80 or Ry. 85, no harm
will be done to the industry which hes a
very wide margin of profit due o overseas
orders at very high prices in hessisn
sacking. .

The jute growers in West Bengal are
facing an artificial demand squeeze mani-
pulated by the jute millowners and jute
tycoons in collabotstion with the Centra)
Government and the Commerce Mindstry
and the Jute Corporation, which is aimed
at forcing a steep fallin the prices of raw
jute. Raw jute prices have fallen in some
districts abnormally causing serious distress
to the jute growers. Now the West Bengal
co-operative juteorgamsation have bought
worth a crore of rupees and that is rotting
in the godowns, but the Jute Corpopation
have not come forward to purchase it.

I had earlier requested that the Crm-
merce Minister must give a reply becatise
1t concerns lakhs and lakhs of jute growwng
pessantry 1n the eastern region of the
country. You know the jute growing
peasantry have been fleeced for the last
30 many decades and theyare in amiserable
conditicn. Bvery year they have to gives
pound of flesh because they produce
jute. If this thing continues, I would only
warn the Government of India that jute
fields will beconverted into food fields
and jute mills will go out of existence. I
they do not come forward with giving
economic and profitable prices to the jute
peasantry and providing food in sufficient
quantity through a national food budget—
because by sale of jute, we earn a lot of
foreign exchange—if they do not come to
the rescue cf the jute growers, areas under
jute will be discouraged mnd jute mills wll
be facing a crisis.

I would request you to make the neces-
sary observation and direct Government
to come forwerd with « statement 10-
morrow,
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SHRI KRISHNA CHANDRA HAL-
DAR (Ausgram)': Sir, I was trying for
the last seven days to raise this matter
of jute price in the House,
Thad tabled a Calling Attention Notice and
also sent a notice under rule 377. I am
hsppy that Shrl Jyotirmoy Bosu has been
allewed to raise it. But, after the Minis-
ter's statem:nt, we must be permitted to
put questions and a discussion must be
allowed in the House.

MR. DEPUTY-SPEAKEBER: We now
take up..

SHRI JYOTIRMOY BOSU: S8ir, I
thought that you would make some observa-
tions that the Minister should make a state-
ment ....

MR, DEPUTY-SPEAKBR: It has
goneonrecord. Itwould bein the interest
of the Minister to come forward with a
statement.

SHRI JYOTIRMOY BOSU: Mr.
Raghuramaish, have you heard the Deputy-
Speaker?  H: has said that the Minister
should make a statement.

MR. DEPUTY-SPEAKER : No;no. I
did not say that. I said that it is in the
interest of the Minister himself t0 come
forward and ma%= a statem:nt. T meant
the concerned Minister,

We now proceed to the Statutory Reso-
lution and the Bill regarding the Sick
Textile undertakings (Nationalisation)
Ordinance.

15°51 hes.
STATUTORY RESOLUTION RE.
DISAPPROVAL OF SICK TBXTILE
UNDERTAKINGS (NATIONALISA-
TION) ORDINANCE

AND
SICK TEXTILE UNDERTARINGS
NATIONALISATION) BILL

(Nationalisasion) Bill

MR. DEPUT Y-SPEAKER : Thenex
item in the agenda is the stattory resolu-
tion regarding the Sick Textile Under-
tekings (Nationalisation) Ordinance; and
the Sick Textile Undertakings (Nationali-
sation) Bill follows that item. The two
will be taken together. The time allotted
is six hours.

SHRI S. M. BANERJBE (Kanpur) :
Sir, just one minute, There are many
provisions regarding this Bill and some are
very controversial. We are told that in
certain matters of safeguarding the interests
of the textile workers, such as the social
benefits in respect of pension, gramity
and provident fund, some important steps
are being taken. We metthe hon, Minister
Mr. Maurya—1 am thankful that he is
bringing some amendments—and we also
met Mr. Pai. Certain things were agreed
to. And now Ilearn that the law officers
are objecting to provident fund. Because
this is not going to the Select Committee,
I submit to you and through you to the
hon. Minister, ...

MR. DBPUTY-SFEAKER : Are you
spesking on the Bill ?

SHRI S. M. BANERJEE: ....because
the ordinence will have to be converted
into a Bill, that if the hon, Minister can
call a meeting of the Opposition Members
tomorrow-—my amendments will come
tomorrow—we could have a formal or
informal discussion so that some decision
can be tsken and the workers may be
helped.
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MR. DEPUTY-SPBAKER : Resolu-
tion moved :

«This House disapproves of the Sick
Textile undestakings (Naticnaliss-
tin) Ordinance, 1974 (Ordinamce



No. 12 of 1974) promulgated by the
President on the 215t September,

1974

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P. MAU-
RYA) : The Sick Textile Undertakings
(Nationalisation) Bill was introduced in
the Lok Sabha on the 2nd September,
1974. The hon. member, Shri Limaye
raised an objection thatin principle he is
against the Ordinance.

T would like 1o reply to this first and then
come Lo other relevant points he raised.

16.30hys. (SHRI VASANT SATHE
in the Chair)

Before proceeding further, I would men-
tion in the very beginning that barring the
bitterness which the hon. member has
got for the Nehru family and its members—
Tam not goingto involve myseli in replying
that bitterness hecause whatever bitter-
ness he has shown, that is his persunal
feelir g—regarding rest of the things he
has given very sound proposals which will
help not only the workers and the industry
tug also the entire nation. Some of the
points he made are already being sgreed
upon and I would like to mention them
during the course of my observations.

Regarding the Ordinance, hon. members
are aware that the load of government
business awaitirg disposal was heavy.
The House was considering the Finance
Bill introduced in connection with the
supplementary budget. The Bill had to
be passed so that the relevant provisions
could be brought into effect. The import
licence case which was not earlier on the
agenda became an explosive issue and took
up a good deal of time. The Constitution
(Thirty Sixth Amendment) Bill relating
10 Sikkim was also brought up for consi-
deration. Under these circumstances,
the Business Advisory Committee of the
House could not allot any time for discus-
slon of the Sick Testile Undertekings
(Mationatisation) Bill before the House was
prorogiued on p September, 1974
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As inevitably there was to be a gap of
about three moths between the introduc-
tion of the Bill in the last session and its
consideration in the present one for ressons
discussed below, it was  considered
necessary to promulgate the Sick Textile
Undertakings (Nationalisation) Ordinance
on 21 Sept. 1974 Firstly, there were 6 tex-
tile undertakings the management of which
coulg not be taken over by Government
on account of stay orders passed by courts.
The possibility of transfer of assets by the
owners of these undertakings could not
beruled out, Itwasnecessary totakeover
the possession of these mills to ohviate such
a possibility, Secondly, the owners of
these sick undertakings knowing the provi-
sions of the Bill could enter into contracts
which would be detrimental to rthe interest
of the undertakings. Tbirdly, since the
linbilities pertaining to the takeover of the
management were not being assumed by the
Central Government but were to be paid
out of the amounts provided under the
First Schedule on the basis of claims to be
filed before the Commissioner of Payments,
certain creditors had begun to pressuries
the managements to discharge these liabi-
lities before the sctual pationalisation of the
undertakings. In these circumstances, in
case the managements succumbed to such
pressures, considerable losses could have
been caused o the undertakings and the
intention of laying down the order of priori-
ties under the Second Schedule for dis-
charge of cleims would have been defeated.

At this stage, 1 may also be permitted to
mention that in similar circumstarces in
the past also it had become neccssary for
Government to issue Ordinances after
introduction of the relevant Bills which
could not be enacted into law in time.

I am sure hon. members would appreciate
the weighty considerations which impelled
Government to promulgate the Sick Textile
Undertakings (Nationalisation) Ordinwrce,
1974 on 21 September, 1974 when the
relevant Bill could not be taken up for
consideration in the last session of Parlie-

ment. The Sick Textile Undertaking
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(Nstionalisation) Bill 1974 now sceks to
replace the Ordinance which hes been
promulgated.

I would sppreciate  the fecling of Shri
Madhu Limaye who hed high apprecia-
tion for the step,the Government took
of nationslisation, He has said some-
things which are already being followed
by Government. He said during his
speech that 25-30 per cent of the prices
should be pulled down. This is already
the policy of the National Textile Cor-
poration and it will be implemented in
due course.

He has also given valuable suggestions
about other things, but he himself has
suggested in his speech that the textile
industry is controlled by two Ministeries,
and the hon. Member took objection to it.
One part of it is controlled by the Ministry
of Commerce and Foreign Trade and the
other part is managed by the Minisrty
of Industry. I would like to mention that
most of the portion contained in his
speech are concerned with the Commerce
Ministry, So, I would not like to take the
time of the hon. House in replying to those
questions because they are mainly concern-
ed with the Commerce Ministry.

Before I move for comsideration, I
would like to draw the attention of the hon.
Members to certain salient festures of
this Bill. Under clauses 3, 4 and §, the
right, title and interest of the owners stand
transferred to and vest in the Central Go-
vernment free of all encumbrances. We
sre moving amendments to sub-clsuse
(1) of clause 4 and clause § of the Bill
to make it clear that besides the sssets
scquired, certain lisbilities, viz.. loans
advanced by the Central Government or
State Governments or by the National
Textile Corporation/State Taxtile Corpora.
tions, and wages, salaries and other dves
of employees relsting to the post-take over
of mansgement period shall be the lisbi-
tides of the Central * Governmen: and the
sald lisbilities will be discharged for and

(Nationgllsarion) na?“

on behalf of the Cemtral Government by
the National Textile Corporation, The
provisions in Chapter 1II refer to payment
of amount to the owners of the sick réatile
undertakings for the transfer to and vesting
in the Central Government of the right,
title and interest of the owner in relation
10 the sick textile undertsking.

Chapter IV refers to the management of
the sick textile undertakings through the
National Textile Corporstion which is
empowered to exercise powers in this be-
half. It may be stated that clsuse 6
empowers the National Textile Corpora-
tion to set up subsidiary corporations.
Chapter V contains provisions relating to
employees of the undertakings. Clause
14 clarifics that all employees of the vnder-
takings shall become employees of the
National Textile Corporation on snd
from the appointed day and continue to
draw the same emoluments and have simi-
lar rights as they were enjoying previously.
Chapter VI deals with the appointent of
Commissioners of Payment and the pro-
cedure for making payments. Under clause
18, the Central Government has to pay
to the Commussioners within 30 days from
the specified date the amount indicated in
the First Schedule. Under clause 20,
every person having a claim against the
owner of a sick textile undertaking has to
prefer the claim before the Commissioner.
The priorities of the claim have been Indi-
cated in clause 21, which is to be read with
the Second Schedule,

In this Bill, a clear distiction has been
made between lisbilitles of the undertak-
ings for the post-take over if managemem
period and those pertsining to the pre-
take over of mansgement period, It was
considered necessary has priority should
be sccorded to labilities incurred during
the period. ‘The management of the under-
takings remained with the Central Go-
vernment since the Goverament had. with
the loans and other credins obisined
made investments or modenisstion and
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rehsbilitation of the mills, It was nece-
ssary to énsure thst the creditors placed
In Cstegory I of the Second Shedule who
had helped the Government during this
period to undertake such rehabilitation
and modernisation of mills should have
their lisbilides fully protected. There-
fore, it has been provided under clause 27
that where any liability arising out of any
item specified in Categmy I of the Second
Schedule is not discharged fully by the
Commissioner out of the amount, the
Centrsl Government shall sssume 1he lisbil-
ity to the extent it remains undischarged.

In the case of liabilities pertaning 10
the pre-take over of management period,
these huve been placed under Categories
IH, IV and V of the Second Schedule.
The creditors concerned will have to file
cliims before the Commissioners of
Payment for settlement of these liabilities
out of the amount paid to the owners under
the First Schedule. Under Clsuse 24,
the procedure for payments to claimants
and under Clause 25 to the owners,of the
balance left over after meeting the liabi
lities 83 specified in the Second Schedule
has been laid down.

Chapter VII deals with miscellaneous
provisions. It is pertinent to state that the
interest of employees of the mills have always
been kept in view by ihe Government.
For the post take over of management period,
all employees’ dues are being fully protected
and they are not required to file any claims
for satisfaction of these dues before the
Commissioners of Payment.

Inretndwd\em-ﬁheomof mang-
gement period also, the employees’ dues
have been given a priority only next to the
secured creditors. It may also be clarified
that in respect of employees whose services
are transferred to the N'TC or its subsidia-
ries after nationalisstion, the entire period
of their service will be taken into  account
for determingtion of amount of gratuity
and perision paysble to them.

The future mansgement pattern of these
textife undertaldngs has been worked out
keeply g in view the requirement of ¢ fiicient

(Nationalisasion) Bilk

and co-ordinated management on @ uni-
form pattern throughout the country.

One point was raised by an hon. Member.
The State Governments have been given
the option to participate in the equity
to the extent of 499). The management
willbe looked after by the National Textile
Corporation. - Under the National Tex-
tile Corporation there will be 9 subsidiary
corporations, Inthese subsidiary corpora-
tions the States will have the right to pur-
chase shares up to 49%. 51% will be the
share of the Centre.

SHRI RAJA KULKARNI (Bombay-
North East) : What will be the right
of State in the mansgement,

SHRI B. P. MAURYA : I ehould like
to go into details when we take up clause
by clause consideration. This has been
done in order to avoid heterogenous orga-
nisations and to have one uniform pattern
s0 that the workers could get their dues and
the consumers also could get cloth at a
fair price. Keeping these factors in mind
this decision has been taken so that there
can be one uniform pattern of mansgement.
No doubt that will be helped by the 9
subsidiary corporations. The States will
be given their shares so  that the will not
lose interest. When the Chairman-cum-
Mansging Directors are appointed they
will definitely be appointed in consulta-
tion with the States Governments. When
we come to clause by clause discussion
we can discuss the detail. At this stage my
submussion to the hon. Member is that
the idea is to organise this industry in such
a way that we produce the maximum and
we produce such articles which are used for
domestic consumption. When we pro-
duce articles which are 1o be used for
foreign market, in that case also a uniform
system will definitely help.

It is worth mentioning that during the
period the sick textile mills have been
managed by the Government, they have
shown good working results in terms
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wiping out past accumulated losses. As
per provisional figures availsble the 96
mills under the management of the Govern-
ment have generated a net profit of Rs. 9
crores during April-August, 1974. Na-
tional Textile Corporation has also under-
taken & comprehensive programme of mo-
dernisstion and rehabilitation of these sick
textile mills.

Bsfore I conclude I want to refer to the
point raised by Shri Madhu Limaye, the
price policy has been their main slogan in
their political working. We agree that
there should be a price policy whereby the
NTC could provide grod quality cloth to
the consumer at the lowest possible price,
and it will be the endeavour of the NTC
to lower down the prices by 25t 30%.
He referred to priority being given to the
wages of the workers and we shall discuss
that 1n details when we come to the clauses.

With these words I beg to move :

“That the Bill to provide for the acqusi-
tion and transfer of the right, title
and interest of the owners in respect
of the sick textile undertakings speci-
fied in the First Schedule with =&
view to re-organising and rchabilitat-
ing such sick textile underaking. so
a3 to subserve the interests of the
general public by the augmentation
of the production and distribution,
at fair prices, of differcnt wvarieties
of cloth and yarn, and for matters
connected therewith or incidental
thereto, be taken into consideration.”

MR. CHAIRMAN : Motion moved :

““That the Bill to provide for the acquisi-
tion and transfer of the right, title
and interest of the owners in respect
of the sick textile undertakings speci-
fied in the First Schedule witha view
to re-organising and rchabilitating
such sick textile undertakings so as to
subserve the intereits of the general
public by the augmentation of the
producticn and distribution, at fair

(Nationalisadon) Bill
prices, of different varities of cloth
and yarn, and for matters connected
therewith or incideatal thereto, be
taken into consideration.”

SHRI DINEN BHATTACHARYYA
(Serampore): Mr., Chairman, this Bill
has been brought forward to nstionalise
the sick textile mills, I want to point
out that merely by taking over or nationa-
lising the sick textile mills, the problem
of the textile industry or the problem of
supply of cloth in sdequate quantities to
the people at reasonable prices will not be
solved.

The textile industry, ss we all know, is
one of the largest industries in our country-
How is it that 103 mills, which account
for 20 to 25 per cent of the total mills,
have become sick so that they have to be
taken over by the National Textile Cor-
poration ? When the enqury Wwas con-
ducted by the Government under the
Industries (Development and Regula-
tion) Act, how many of these mills were
found to be sick because of corruption and
mismanagement by the owners and in
how many cases action was taken against
the management for corruption and mis-
handling of the money of the sharcholders
or depriving the work ers and employces of
thesr dues by way of wages, providen!
fund contribution etc. As far as my know-
ledge goes, not even in one case has any
action been taken against any single mill-
owner of these sickmalls. This Nationalisa-
tion Bill is nothing but a rescue operation
of the owners for their nefarious activities
of defalcating funds. They will be resur-
rected by the Government, by first taking
over and then by nationalisation. TheY
are going to get about Rs. 40 crores as
compensation as per the Bill. Even
after take-over more than Rs, 67 cmre:
were given as loans by the Governmen
and other financial institutions.

How are they going to take back those
amounts 7] I do not find anything in the Bill
that any such measure is going to be teken
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As regards the basis of compensation,
I have seen how it is amusing to note that
even Rs. 1000 will be given as a token
compensation but, just now, the hon.
Minister, while replying to Shri Madh,,
Limaye, said that post-take-over dues will
be paid to the workers, if there are any,
My question is ; What will you do about
pre-take-over dues ? You have said that
you will pay gratuity to workers in full’
What about the provident fund money ?
What about their earned wages ? What
about their leave wages ? Have you ever
teken care Lo go through the matter as to
what are the dues of the workers for the
pre-take-over period ? 1 know, in many
cases, the workers who worked, who spent
their whole life there, are not getting their
pruvident fund money even after two or
three years of the taking over of the mill
by the Government.

What is the provision here ? You have
given priority to the secured loans which
means bank loans. You have given no
priority to the dues of the workers. That
should be the first charge. Whatever
amount may be available, the dues of the
workers should be the first charge. You
have not said 1n pert B of the Second
Schedule that the dues of the workers will
be the first charge. You have put it in
the fourth category, wages, salaries and
other dues to an employee, then, revenue
taxes, etc. etc. In the third category, you
have put “‘secured loans' which mea s
liquid money that was taken from some
fingncial institutions by rhe management.

Why not you put the dues of the workerg
in the first category ? That should be the
first charge.

There sre s0 many cases, hundreds of
workers, where the workers did not get
their earned wages; they did not get their
leave wuges and other dues. You sa¥
that you have taken care of the cause of
workers, I say, you are giving hosx and
bluff,

Thén, youhave mentioned abont moder-
nisstion and rationalisation. What does
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modernisation and rationalisation mean
You will spend lakhs of rupees on import-
ing machinery from outside. What for
I know, in many cases, ordinarily 3 or 4
looms are run by one worker. In the
name of modernisation, the machines would
be imported so that even to the extent of
2510 27 looms would be run by one single
worker. So, by modernisation and rationa-
lisation, you would reduce the complement
of workers in a particular factory or mill.
I have given an amcndment that in no
case, in the name of modernisation, in the
name of rationalisation, in the name of
making improvement in the factory, you
will take any step so that any worker may

ose his job. Some years back when this

question of rationalisation came in Bombay,
the textile workers foughr against it. You
can see what wes the number of workers 15
years back. You go through rhe s atistics
and you will find that it has come 1o half.
So,inthe name of modernisation and ratio-
nalisation, if you dispense with the service
of a large number of workers, what is the
good of it 2

Then, you say that You are takingit over
to supply to the consumers, cloth at a fair
price. What is the fair price, I do no
know. Mr. Madhu Limaye has spoken
enough and given certain figures. I do
not want to go into the details. Itis also
a hollow slogan like “*Garibi Hatao.”

8o far as the functioning of the National
Textile Corporation is concerned, we know
hOow much corrupuon is prevalent ther
Two years back one Mr. Tripathi who was
the Chairman had to resign because of
nepotism and corruption. What is the
guarantee that the National Textile Cor-
poration will function properly and there
wilt be no corruption and that the mones
that will be spent for these mills will be
properly utilised for maintenance, ete. ?

Coming to the cest, I may say that no
provision has been made here to see that
a certain percentage of production is done
or sllocated only far production of stan-
dard cloth which can be sold at fair price to
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the poor econsumers, Uptill now in these
mills that heve been taken over by the
Government—in some cases by the State
Goveraments and in many cases by the
Central Government—in how many cases
did you produce the cloth which you sold
at fair price ? I know. I have personal
experience. I have gone to some mills and
seen it., Only in a very few cases, just
for a show to the public, they open retail
shops wherefrom people are supposed to
get the cloth at fair price. But how man
persons get it ? It is only a show. Sc
my point is that the production should be
regulated in such a way that the maximum
is produced for the ordinary consumers at
fair price. The rich people can manage
themselves from the smugglers and other
sources. But the ordinary people, the piof
people the poor peasants, cannot get it. So,
a guarantteed production of standard cloths
to be sold at a fair price, must be made by
the Government.......ccivovunvnns.

SHRI §. R. DAMANI (Sholapur) : Do
you want smuggling to be allowed ?
you say that the rich people may get from
the smugglers.

SHRI DINEN BHATTACHARYYA :
Smuggling will continue and you will get
your fine cloth from them. Only you have
to take the trouble of going to Bombay or
Gujarat—the ses-coast-and you wall get it.

Enough has been said how the consump-
tion figure has come down from 1§ to 16
metres three or four years back to 11 1o 12
metres per head now at the present mo-
ment. There has been abnormal incresse
in the cost of the cloth., The idea which
you have given is very good—to arrange for
the production in such a way that you may
sell the clothes at fair prices and so on, But
what is required is, you have got to imple-
ment it. That is the main thing. A gua-
rantee has to be made here in this regard
that acertain percentage of clothes should
be given ta the ordinary people, to the poor
people, to the common people at a resson-
ably low price. That is our demand, Sir

nderiakings 818
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Then I would respectfully u&mﬂ this:

Do not allow the big sherks, the big indus-
trialists and the big monopolists to exploit
our scarce foreign exchange resources.
That is my main point. They do all
theso things for importing machiney and
chemicals and other things. They wuse
these scarce foreign exchange for the pur-
pose of getting machinery from abrosd,
getting chemicals from abroad and not gven
50 per cent of the foreign exchange spent
are being earned. That is to say, we arc
losing this foreign exchange which is very
scarce. We have got to stop all these
things. This 18 my submission,

You have taken over cerlain spinning
mills They should produce yarn for the
handloom sector, for the handloom weavers.
Another point I want to mention 1s that the
textile owners are now saying that they
will bring down the prices and so on, Bur
is also worth noting that the Guvernment
self increased the prices to 30 or 35 per
cent, but now the mill owners are announ-
cing to reduce the price of cloth from 10°,
to 40",. Thisisa joke, or anything else ?
Nobody has any rehiance on your big promuse
that you will arrange distribution of the
cloth at fair price and so on. So my point
is this, You have to bring a check on
these exorbitant profits that these textile
magnates are reaping. You have to sec
that the textile industry as a whole is taken
over and nationalised, Otherwise this
problem will not be solved. The problem
will be there and will be accentuated. At
their very sweet will they will bring ¢loth
to the market and prices will be controlled
by them and as Mr. Madhu Limaye has
said, they will dictate the terms for th®
price of cotton and they will dictate the
terms what will be the price of finished
goods in the textile mills,

So, you have to take such steps and such

measires a3 are very necessary to see tha'

these textile monopolists do not get furthe'
Chance to exploit our people.
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Before concluding I  agan want to
repeat about corruption in the National
Textlle Corporation. There was corrup-
tion in these mills and these mills were
sick. Now, you are handing over or giving
the charge of these milis to the National
Textile Corporation whuch 13 full of
corruption. No report has yet been
placed a8 to the functiomng of this Cor-
poration. Only from some
sources we have learnt therec 18 a serous
type of corruption and the Government
must try to put an end to this corruption.
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w7 73 § ar a7 37 % A1 wegram &
FfFr g vrgT & AT AT WOT
&1 F=gdr AT g4y 1 FsqE T w7 AAOT
o fRrA@t g & 1 weTd gv A

adr Ay oarfr ¥ grATT A A amefr
e A ax & s 5 wegw freme
Aty 72 99 vE7 Fp7 wifas @
war fRvmr) 3w faw & and qAgr A
' X R A A RIS ¥ Arg Arefafadr

oY ot mva A awrard &) gEQ AT
& 5 arg & ot Y wrqA A @ § 97
A & wATC A woge ded F
fory 1w &7 W & Afr xr qwar ) A
wrefores ware wifas e #Y o aaT TG
& T AT ARG E § A7 WY W
af v qwar, fr wry gw wifrde w8
¥r Tow forareg | ag wrdy R



821

e aferrcdir woe it T
worrdt W & fr o wfow aan a3
o aff & @ § 39 € ag e WG
ot wag w3 ardy faederdr o7 w17
WT TIHA FI(A WY ATY ] §, T AEIC
wr i

LEECCR R Eed CRE ad &7 407
vqs (A& § Foagix wra WY 20 iy
Fomar NIz gz M wFr g a8 1A
fam arfasi 3 oar agr wo§ & wiw @
ag 2% gz w1 fa wray aw o S e
qdY wgew ¥ gg wgr on 5 2w O
qErAAT ¥R 1 3T E XA AGTHLAN |
Afex ag A guraw forr wr g g 99
¥q AT AR S0 7 T w1949
qiafedy & off Rwyd & van o A o
R A frafifs ww
ZATTT %qT #91 3 ? Fwrq w1 AAwYy
ar wvg § fe wifadz s w0 o @
% $T97 ® 9T 91T qF T w9 0
AT A araiw af A e s wfaTe e
47 g1 AY 35 % 397 faa wiferw o fommi
@ fadm  qrwr wlx e S N g A
50 g3firt fear ? 15 AT A% 80O
yfqorx farar s 20 & #9492 75
sfame 20 @ & 1O AFOG wg A
¥z qedz 37 fadar | 19528 wifde
% 39z mrq fear Wi 1971 7 2034
F ne wrldy ven Aifedz gz & fas
% fgd & g wagdi # A o
%rfgg o 1 oz wiv gaa € A7 AT
ag wierk A of 1 W9 & IN <@ AN
g fsdr B s are T

™ & a1z 7 F Frdga o s
qxaT §, 78 7} oy ary §, oF fuw &,
38 fawt w1 Arfrs 93 fir #Y W
| Tt & g WY, T v
g 1940 ¥ g amry fr oy
firr & W v war 1 F Whe woeTX
Faw wmer g, @ e ¥ o g,
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(Nationalisation) Bill

far4 way ¥ fverar g, v st § frmar
g O ag v F g darv Y A
ardr ¥ ¥ TR & wdvr ¥ aF
fazdfrr  afafe aarf 1 37 @ fewrfor
¥ oqae 1950 § g faw ¥ 1200
Tag{i &t = vE e & wf fr
szt &1 ™ feam ¥ sPmw
1 MM 8 gwrv ®IQ A A q94
#t oft g v 12 A 96 TEIT
w17 g5 I F Az oY g wAA
71 g 3w 5 ag fam fsxr
78y 1957 ¥ w4 ¥ 777 379 A wvyv
ITAF 51" 78 TATT ®IT Afa€z B
& 79 § a4 ¥ A7 AR 1 AT €30
§ on gAY e At B R Tw
Zr3q % frdew femr 5 5 & g g9
gt arfem | fawr s AT wodT g @Y
Fradr | AVFT 1958 ® UF Had
FATE giaT 40T AT Wk €7 | 7
EAEIEECE SRisich tdiCE &k ]
arg Wt AvETe 7 §3 A fear 7 e
1959 ¥ o WY $7E) TATE forar & wgey
qifearirz & weae ST aTEE 6 1 39
Y 5 74 g ) fFT 1960 ¥ uF Wi
frar w842t aar€ 30t s & fag, feeody
§% 7Y §AT1 1970 ¥ WY FHE) FATE
®T AF 16 AT 55 FTHIC 992 ®o
#aw grfazz % ¥ 94 far gy
1971 ¥ 918 1972 ¥ 5 s 5@ &
I qWT 53 A4 ¥ wiws awmw?
T AYEAT 1950 & = @7 § e EF
e fear 1972 % 1 &Y g9 & wwgli wv
T AR ? T Wy A F 7oA A
wiwsr ¥ i A1 & 5 e mifas A
o fe o frre v aree SR @ A
a1 ag Wt w2 f wra g foer dfag,
qogT WA ¥ farg are ) Afe wda-
Hz Ta 3% ¥ g Fave 7t ot ? famg
1972 ¥ wy g8 1 2% v fmy 59 awg

33 W 42 EATC 296 ¥ WL
* el v & awTr ¥ o7 W ar
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[ o < farg wré )
v e e oy § gt e
forg gy arer wd § WA free v 9w
& qrer 3 o § sy wed § fr o oy
wrfew wifidz wo war Ty w77 @7 ¢,
g o & g e wrg + oy A wo R
2w g frar 39 & arg oY v g
2 ? qF Al faw &) fwq O 1906
¥ 3w few W &% W feay 9q O
8 WA 16 THT 910 FTq IF T7 IHTAT
X1 (swwwer) HR drer sarEr
zrew rfwg ) wodlt grEf o E @ F
wTe qear g | ®rf 3 ara A wrAdg
TN AN QA QI AL
WREagmamg et asgrag ag
1€ Wiz qTAA1a qaew w7 e o @
g

wq 3% e fwar At 8 AW 16
gare & Mfirkz s A w@ww awmT 41 ?
WS 1966 § X7 firer #t waT v & Hfrw
1973 & fgara & qwrAr § 37 WA
39 gAY 912 ¥I¢ Wifa¥s HT & I 7
& 9T 15 91 36 AT 400 ETT § U
arf % 8 1 53 Mg Y | o Ew AT
feraamigr 11w Al 53
e ot srfgdz wrateso (o grdo ¥
W oy o€ & a&TaT A F firAwT a7
8! T 83 " 1y A vava T Fraa
7 war 37 Farfarkaau & g g
war frera ot fear smg &Y arat weay
ft wre ifad Wi IAET QurAsT A
£} O TAIC TIT TT ATET TPV §
fe 3a & wag AT & o0, T
¥ 0 61 q gorrT =qg( & ot Fear ot forar
fNa #2600 WAL &7 FA E, w@F
Qe oF T o aage & fge ¥ ot
STEAT-FCPIT €8 Fwar wrfyq )

agr g% e ® vt ¥ o) wwaTar
g g —X% Tw ik ant ¥ gy g ¥

Undeortakings 324
(Nationagligation) Bl

e are wr d fp et A ol Wy ga W
Rdn wive v §r it 4 vy off gl
[ & o g7 oy & o anda fwgr o1
& i w A §-syre avgds faw e o
1966 & 39 Nq ¥ 77 8, 40,070%0
wifad= wox $T 9 5, 07, 978 €T
£o 7o wrlo w1 awrar ar ) Fraw &
e o Feeft e o wpa o oy
gfriay wide oo dfroew ¥ &
3o wrdY & frrg o Frmra® wrafirere
21z faer & qorgdr WY wefigar gy
& oy 1 Brfe g wAgT WY IR A WAy
ohy & & 0% Tar o 2 Oae, 8 bow
97 ¥ WAF! AT €7 GATT B ISTAT
famr sforr g8 vavsr oY oy Ay ey 3
& wv aeeTe ®) Fg9 w74 A #wrf faen
AR AT AR ke W Ay
IN THA ® 75 77 qaA § Afew roare
7 ot 7w NE Frdardy W € 7 faan
& waArr o e & 1S fel ¥ ooy
I8 T WARTA A FAT FAT A0
" afs 2z d5r a8 wxAr 2 A 39 fav
wfr 1 6 T T qom Y Awdy ¥
AT FAATIE AT A O X e mvfey
1 w397 ¥ qTFT A 9T, 7 1906
# IW 60ATE 18 S §TAT AHAT A
1967 # a7 ™7 31 ot g1 E, 1969
7 somrear af, 1970 ¥ 81 W A
mf 1972 % 80 WTA 87 FAIT 250
aye g wE 1 3z A fad wifadez v
# ww @), fo avo wre ¥ Iw W
AT 31,55,292 €I ¥HTAT 41
€0 T&o wro w1 wyaT ey APA X AT
< o vk ot oy Faw gy, wa fr
I & R T AY WA WTET WrAT @
o AT FTE gk v i AT 99
TT & WY A WL LW} FHW A (A |
§ & 3a N wr  wgar—fty wrdl
H g wok e & arpe frwar 1877
wyr ey A R G ReaT )
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wamfy @Y, o6 wwg @ ow
wfiw afcare & §, W< ag sy it ol
gt fif wiay & e weara oy —a R
Qur o Y TqT ¥ 7 wra wrarvard
wareo ¥ § gl aww wwge W
" W& i ¥9X 97 Q@ g
oY qg Ay o TATT AT A ) QF
frer Y aes 83 WA 26 FWCC 312
o qrfvds qwTar §, Afew 9w W
. qarad 1 gwr war fadm

¥ wa ¥ goAt wrgar § —maded
1 ¥ AA97 § 7 qrear g A A
1972 % wwgQ ¥ 1,03,20,553 947
wwrar a1, ¥fem 37 &Y govawr fatm-
sergEar, faau d 1, 12,52,000
&7aT At Wiy &7 faedre A7 §, A1 ATy
wILTY A A A @A AGT F T~
fee wwgT ¥ fam war 7347 1 & wradia
waY ot ¥ frdew o e e gw
o< fer & fawre w3 9 w17 & ed-
T § 3T A AFAAT qogd & AgAN
e fad g wedt &, wor worgdl ay Arerar
W, IT R F A7 A Y FE 7E W IA
® A fadey | g ST ot 7 37
& wa ¥ 3 N WA gy wew &
ANETFAT AT, N A X IQ IR
et §?

Auadty wf it ot et &
fovg e o wvger g-1972-73
w1 9§ drerew felt & forg R W
w war §, 5 wme Svmore faet &
ehvgre # Qar ad A mar 1943 Wk
1948 ¥ ¥TT 1972-73 w7 & aror 4w
arw & faa ¥ dmerew foed & 7o
vy it W & wefw el &

¥ g™ wyy wrarey g feay
&1 ¥ sy WY ag oy wve fewetr g
§ P Fwer womwr e vl ot 2w S gt
W, T8 0 iy gt ¥ g fe

(Nationalisation) Bill
ARTHT T FIIAEAT A F w4H 9w
7 werr ¥ fag dare § i ol
HIAT RAT $2 F qgaw fzary

=ity afeT wia fdt R
e 7

oft vy W : AT arw o aw

warafa siwa : wrq o 9 o
T% & 22 N0 faF AT §00C WX
® avey four g @Y 7 fre ge qe
feem T .. ..

ot vy wil: o fraz Wk
% fafag

mrafa afa 8% 20 fave g
#1 fan g—-wiq ww AT wA §
w1q & feaarfaa #1 aaw § foar 1

@t uafgrwd @3 oF faae
Lus O

¥ QF a1 /1K yoar wrgar g-faat
®Y 519 N v a7 Agd § o Fowr
ferra @ 3@ &) T T § wgmarame
Hfaee forer ) fura & Saw 1325 wew
3 I W 2 AT 35 @ 68 FATL
qwrawr @ W &, aa e glvear gangde
faer 91 fore & 6325 T g, w1
TR ARt ¥ &) waheg § arvar
wgm g fe fasdwogm faew &
mifas) &t N e e A W R E,
30 % fgara fa%AwA aq7 ¢, I
shersry?

SHRIMATI ROZA DESHPFANDE
(Bommay CenTrar): In the fimt
instance I want to welcome this bill.
Goernment have taken quire sometime
to arrive at this conclusion that they
should nationalise these mills, They
did not start with' the idex of helping
labour. They started with the idea of
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[Smt. Roza Deshpande]
ing the mill on lease and helping
mill owners who were losing. This
very theory has brought about certain
great failures in this Bill. For instance
a mill in Bombay, Sakseria Mill, was
taken on lease for one year because the
mill owners w . Then the
Government mscde profits in just one

year and they returned it to the mill owners.

Again he made losses and again the
Government took 1t up on lease and later
on handed over to the mill owner. Then
that mill was closed for many years. The
General Secretary of the A.ILT.U.C.
Shri1 Dange had to climb the gates of that
mill and told the Government that it
was high time they rook it over and na-
tionalised 11. That is why I say they started
with the idea of helping the mill owners
and not helping the workers.

MR. CHAIRMAN You can
continue tomorrow.

17.30 hra.

HALF-AN-HOUR  DISCUSSION

C,B.1. INQI IRY INTO LAND DEAL SCANDAL
OF CUTTACK STATIIN OF A.LR.

MR. CHAIRMAN : We will now
take up half-an-hour discussion. Be-
fore we take 1t up I should like to point
out to the House that at least I would wish
10 go by the ruler and I hope you would
cooperate.

Rule (55) says :

¢“There shall be no formal motion
before the House nor voting. The
member who has given  notice
may make a short statement and
the Minister concerned shall reply
shortly. Any member who has
previously intimated to the Speaker
may be permitted to ask & question
for the purpose of further eluci-
dating any matter of fact.

(HAH Dis.)

Now, if we have to finish this in half
an hour, I would need your cooperation;
to be strictly within the rules, to make
a short statement I will give you five
minutes,

SHRI SURENDRA MOHANTY
(KENDRAPARA) : Five minutes
would not do.

MR. CHAIRMAN : I would not go
beyond- half-an hour.

SHRI SURENDRA MOHANTY :
I am grateful to you for your guidance
But I can show you umpteen instances

MR. CHAIRMAN : I am not con-
cerned with those umpteen instances.
I will go by the rules.

SHRI SURENDRA MOHANTY :
How much time will I get ?

MR. CHAIRMAN : You will get ten
minutes.

SHRI SURENDRA MOHANTY :
I would like to preface my observations
by the remarks that 1 have no intention to
politicalise the issue, or scandalise any
individua , institution or goveinment,
as far as this particular matter is concern-
ed. My only intention is to put this
All-India Radio land deal in Cuttack
in its legal perspective and to urge upon
the hon. Minister to hay the copy of the
CBI Report on the land deal on the Tab-
le of the House so that we all know the
facts. What I am interested with,
and I am sure what the House is interested
with, is to know the facts. 1 have no
intention, I repeat, either to scandalise
anybody or to politicalise the issue,

The genesis of the matter is like this.
It will be recalled that in the year 1969
the Government of Indis had acquired
sbout two scres of land in Cuttack for
the purpose of constructing steff guarters
for the All Indis Radie employees a
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acost of about Rs, ¢ lakhs, 1know the
hon. Minister can immediately retort
that the land was acquired by the Govern-
ment of Orifsa. While conceding that
fact that the land was acquired in 1969
by the Government of Orissa, I would
point out that the responsibility also
devolves on the Central Government in
the matter of acquisition and requisition-
ing of property. Under entry 43 of the
Concurrent 1ist of the Seventh Schedule
of the Constitution, the Government of
India owes concurrent responsibility
in the matter of acquisition and requisi-
tioning property for a public purpose.
80, the hon. Minister cannot get away
with the srgument that the land was
acquired by the Government of Orissa.
It is true the land was acquired by
the Government of Orissa, but the
Government of India had the primary
responmbility, not only under the Con-
stitution but also by the very compulsion
of the fact that it was being purchased for
2 public purpose, and the public purpose
was nothing other than the purpose of
the Government of India.

I do not wish v minimise the role of
the Government of Orissa. But, at the
same time. I would like to emphasize
that the Government of Orissa wa.
merely an agent ot the Government of
India in this deal and the Government
of Orissa had no other responsibility
than acquiring the land on behalf of the
Government of India and paying the
money which the Government of India
was sgreed to pay. The overall res-
ponsibility rested with the Ministry of
Information and Broadcasting of the
Government of India,

I now invite the attention of the hon.
Minister to entry 42 of the Concurrent
List of the Seventh Schedule which says
“acquisition snd requisitioning of pro-
perty,” Since it is in the Concurrent
List, the over-riding responsibility is
onthe Govemment of Indis, and that

Cuttack (HAH Dis.)

is the gr avamen of my charge against the
Minister. It was the bounden duty of
the Government of India, of the Ministry
of Information and Broadcasting, 1o
satisfy themselves as 10 the narure of
the tenancy of the land and the valuation
that they were going to pay for it.

After the land was acquired, it was
found out that the land was a khasmahal
land, that the land belonged to the govern-
ment, and that the particular person,
the lease-holder, .was holding the land
on lease and the lease was going to termi-
nate in 8 year's time.

My second question to the hon, Minis-
ter will be, not to his political self but
to his conscience : Does it behove the
Ministry to pay & sum of Rs. 4 lakhs 1o a
person for a piece of property whose
lease was going to expire in a year's time
when that land was being acquired for
% public purpose ?

T'would lske to give you instances, The
adjacent land to this plot of land which
has been acquired by the Government
of India belonged to one Mr. Ahmed.
That land was resumed as disting-
Uished from acquired. It was resumed
by the Government because it was being
resumed for a public purpose. namely,
the extension of the Sailabala Mohalla
College which is a Government College
and no compensation whatsoever was
paid for this land except Rs. 38.000 for
the super-structures standing on the
land.

As we are debating this issue, in Bhu-
bhaneshwar, the Government of Orissa,
the very same Government of Orissa.
is resuming sbout an acre of land in the
heart of Bhubhaneshwar town without
paying any compensation for the exten-
sion of the police station. So, my ques-
tion is, under Notification under Section
4 of the Land Acquisition Act, why the
Ministry of Information and Brosd-
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[Stri Surendra H?Imurj

8ir, you are a lawyer of eminence.
You must be knowing that under the
land acquisition proceedings, under Sec-
tions 5 and 6, the awards are given. At
M

for reasons best known to them, paid
Rs, 4 lakhs for a Government land which
they could have done without.

Against this background, [ have a few
questions to ask and I will conclude. The
Government of India being the purchaser
had the ultimate responsibility to satiely
themselves as to the nature of the tenancy
of the land. 1 want to know whether
they have done so or not and, if they
have not done so, what are the reasons
thereof.

My seccnd question is, whether n
was brought to the notice of the Govern-
ment of Indis that the land in question
was khamiahal land, that 1t Was a lease-

hold land and that the lease was going
to expire in a short time and, 1f so, why
the Ministry of Information and Broad-
casting did not urge upon the Govern-
ment of Orissa to resume the land instead
of acquiring it by paying compensation
to the lesse holder. I want to know
whether the land had been shown as a
khasmahal land, as 8 lease-hodd property.
"In case the State Government had shown
the land 0 be  khasmahal land, why did
not the Government of Indis insist
that no coOmpensation was payable ?

I bope, the hon.  Minister will not
take ghelter behind the fact that the Orissa
Governownt did it. ¥ do not hold any
hrief for the Orissa Government , , .

(HAH Dis.)

THE MINISTER OF INFORMA-
TIONAND BROADCASTING (SHRI
LK GUJRAL): Dot for the present
Government,

SHRI SURENDRA MOHANTY :
Now that you have’ provoked me, I will
come to that, According to Mr. Gujral,
when his illustrious predecessor was in
the Muistry of Information and Broad-
casting who comes from thetownof Cut-
tack and with ears and eyes opem, it
was only in 1972 that the compensation
was paid.

The hon. Minister, at p. 219 of the
debate relating to the Demands of the
Ministry of Information and Broad-
casting in &n indecent haste gotup to say
that. Shrimati Nandin: Satpathy had
nothing to do directly or indirectly
in the matter. I concede the point,
I stand by the Government, that she
was not directly concerned. But she
had alot to do indirectly in the matter, ., .

MR. CHAIRMAN : Let us not get

nto allegations.

SHRI SURENDRA MOHANTY :
Why are you impatient, Sic ?

MR, CHAIRMAN : You canpot
re-start your speech after you have asked
your questions.

SHRI SURENDRA MOHANTY :
T am concluding. Shrimati MNandin
Satpathy, who was the Minister of In-
formation and Brosdcasting in the year
1972, was indirectly reaponsible in mak-
ing this illegal payment coming m she
does from Curtack and knowing full
well the nature of the tensncy the person
who was the owner of the lund and the
relation,

MR, CHAIRMAN : ThisIs not
a question ; this iz an allegation,

SHRI SURENDRA MOHANTY
Is that going to be expuoged 7
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MR. CHAIRMAN : No ; I am not
expunging it. But it isnot a question.

SHRI SURENDRA] MOHANTY :
I request tha' all these guestions must
be replied to by the hon. Minister in
their entirety and the C.B.L report
must be laid on the Table of the House.

SHRI SHYAM SUNDER MOHA-
PATRA (Balasore) Although
Mr. Surendra Motanty started  like
g saint 8t the end heput his legsonthe
mud.

The entire idea of acquisition was
mooted in 1969 when the Opposition
was in power in Orissa ; when the com-
pensation was paid and when the deal
was over at that time Mr. Mohanty’s
Utkal C)ingress was in power.

As far as the legal point which Mr,
Mohanty has raised is concerned I want
to submit thst the decision of the Patna
High Court was :

«Jt was entirely in the cption of the
lessee to coptinue in possession
and it was not within the power of
the Government 1o terminate the
lease ar their will if the lessee ex-
ercised tus option and wanted
renewal of the lease the only
restriction being thet the rent wes
lisble to enhancement ar eich
renewal, ... "

SHRI SURENDRA MOHANTY :
Which year ? He is misleading the
House,

SHRI SHYAM SUNDER MOHA-
PATRA) : These has not been asingle
case which he can cite where the lease
hes been terminated.  Wherever it

was ssked it was aiways extended by the
Government.

As fer as valustion is concerned his
insjnumion is that corruption Was in-
volved. The valustion was Rs. 2 lakhs
per mcre. Lez me cite sn instance, I
come from & remote place like Borealss

Cuttack (HAH Dis.)

where adecimal of land costs Rs. 2,000
which means Rs.2lekhs per acre. Then
what to spzak of a city like Cuttack and
that too when the land is situated in the
midst of a busy centre. Naturally it
will be & lirtle more. And it is known
under what circumstances it was acquired.
I am not holding brief for any one. 1
want to say that the land is situsted in
the most cential place and is very well
suited for staffl quarters. There are
precedents, to show that as far back as
1957, the land was acquired at Rs,
7000 for 44 decimals which comes
10 Rs. 1,75,000 per acre. And here
this was concluded in 1972. With the
pascage of time the cost should have
gone up. Paying Rs. 2 lakhs for one
acre, [ do not think, is an exorbitant
price. He has said that the lease period
was gung to be over. May be, within
& year or two, il Was going to be over.
Bur.@ I have submitted, there has not
been a single instance where it has not
been extended. The man who has the
lease has the powr to fransfer, as I have
quoted from the High Court reporr,
he hss the power to sell. Ultimately,
however, it is the decision of the Govern-
ment.

No political] motive should be
attmbuted behind such : th.ng and this
should be done in & clear way, with open
heart in the matter of purchase of valu-
sble land situated in such a busy city
like Cuttack. It comes wathin the
jurisdicion of the State Government.
The State Guvernment of Orissa has
been fullysatisfied about this acquisition.
Even the Law Department (Government
of Orissa) is of the opinion that the ran-
saction is foolproof.

My final question is this. Will the
hon, Minister see that unnecessarily
there is no victimisation of any particular
person in this case ? Will be personally
make himself fully assuged that the
Government was satisfied before tran-
sacting this business ?
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SHRI S, M. BANERJEE ( Kanpur):
I ¢ gratulate the Minister for acquiring
a laad here for ¢mstruction of Quarters
for the A. L R. Staff. 1 wish that he
wil a2quire laad in other places also.

My questions a&re :

(s) Whather the site Was selectedly
the Government of India in March
or April, 1969 ?

(a) Wasther aNtification was issucd
by the Orissa Government on 4th
Jaauary, 1971 (when  Congress
Goviramsnt was not there, but the
Gyvernment was  headed by Shn

R. N. Singh Deo) ?

and (3) Whether the compsnsstion  Of
th: laid was paid to the owner
of th laad on 30th March, 1972..

SHRI SURENDRA MOHANTY :
Who was the Information Ministes tin?

SHRI S. M. BANERJEE : March
1972, When there was Swatantra- Utkal
Government in the State, headed by that
renowned leader, Shri Bihwanath Das ?
As far as my information Eoes the In-
formation Minister Was not Shrimati
Nandini Satpathy, [ think Prime
Minister was the Information  Minister
then. Mrs. Naadim Satpathy was
simply aisisting herin other matters.
Iwould like to get  clearcur replies
to these question® so tharthe  confusion
created by my hon. friend Mr. Mohaaty
may be removed.

o geAwA wew (FIm) 22
At afr iy ag sk drale
farx & ara a7 ar 922 o 7T 97 ¥
gg afY ¢ Fr ag qx Toerd sqar R 7

gw wd & qre Wi o wefta @l
o TN FETCAT I AT A w
gl ? & araar g g e ag Pem o
a¢ @t f ?

(HAH Dis)

FIAT ORI W W sqwr ) ot oft
§ 1921 g 3% aiw Frafr aredrodY, wrko
¥ groe werk of Y, afy g, A
fedtd war =27 ¥ v o2 2@y wraAy ?

7 NIaF ¥ feeft owre o ot
TR GAT & I TEF Y W€ oY qeHTT
@@, faa et 3 drgr ey § g
fear ¥, 34% Faars v srdarft ek
g g T’

SARDAR SWARAN SINGH SOKHI
(Jamshedpur) : I have got 2 few ques-
tions to ask the Minister :

1. Whether 1t is a fact that this  Jand 1n
question belonged to Government and it
was Khasmuhal land and when the lease was
gring to expire at that point of time the
Government of India purchased the land ?

2. The CBI enquiry report should be
praduzel nxe to hal oae the Jaxs wuch
have been concluded in its eaquiry.

3. If ther was no scandal in land desl
then why the CBI came into the picture,
when the All India Radio had scquired the
land for the construction of residential
houses for AIR staff under the act prevaul-
ingin Ornissa ?

4. Whether any irregularity was com-
mitted by any of the senior officers of
Government of Iodia in acquiring this
land at therate of Rs, 4 lakhs and whether
any money hss been mivappeopristied 7

5. There appears to be some malafide
intention of the concerned officers, con-
cealing the facts from the hon'ble Members
of Parliament.

6.1 would Further like to know from
the hon'ble Minister has he brought the
CBI report todsy in this Augost House
and read it out to clasify s position.
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7. The CBI report must be placed on
the Table of the House, which has been
concluded as answered by the Minister to
Question No. 1286 who had taken over
three files from the All India Radio Station,
Cuttack pertaining to the matter. What
has b2en found out from these papers and
files scized by the CBI ? It s very im-
portant to know it.

Since we have passed the Constitution
Amendment Bill, I think, Government
could acquire any land for public purposes
by paying any amount as compensation.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI I. K.
GUJRAL) : Sir, my hon. friend, Shri
Mobohanty, is a very asje lawyer. 1 have no
such claims. Therefore, I will not be
able to speak in terms of the legalisti lan-
guage but I will ralk in terms of the Par-
liamentary language.

The issue 1s very simple and unneces-
sarily an effort has been mude to comp-
licaiteit. There is a piece of land 1n Cuttack
which the All India Radio wanted to
acquire. So, a» 15 the normal procedure
with us we got in touch with the Orissa
Government, We asked them 1f the could
acquire that particular piece of land. They
said ‘yes’, it can be acquired.

In the mzanwhile the Additional District
Magistrate, Cuttack forwarded 1w th:
Regional Enginest's office a repmit daed
1-7-1970 from the Tehsildar ?Sadar),
Cuttack to the effect thar the land in ques-
tion belonged to Shri P, K. Samal and that
it was s private land. The Tehsildar had
also intimated to the ADM that the valua-
tion of the land was ar the rate of Rs. 8,000
per guntha in Cantonment area, that is,
Rs. 2 lakh per acre. This communication
was forwsrded to us. Once we had decided
to have the land naturally we asked the
State Govarnment, 83 we always do, to
procesd with the acquisition of land. Go-
vernment of India does not have the ma-

Cuttack (HAH Dis.)
chinery available to it in various States for
acquisition of land. Therefore, it is
normal for the office to ask the State Go-
vernment to undertake the acquisition.
Then all the procedure is followed, Notices
are given; objections are invited and land
acquisition officer proceeds to evaluate the
and on certain basis and then the Govern-
ment of India is informed of its decision
and the money is paid.

That 1s what exactly has happened.
Notices were given. Shri P. K. Samal
raised some objections. There was then a
procedure. The land value was deter-
mined at Rs. 5 lakhs and odd which was
deposited  with Orissa Governeats’s
Treasury. The Orissa Government, in
turn, paid Rs, 4,18,000 to Shri P. K. Samal.
This was, in a nutshell, what has happea-
ed.

*h

SHRI SURENDRA MOHANTY
Why then was the C.B.I. inquiry to such
an innocent affair ?

SHRI I. K. GUJRAL : You will see
from what 1 have said just now that this
land, particularly, belonged to an indivi-
dual, Mr. P. K. Samal who happened to
be a Joint Secrerary of the Guvernment of
India. Then we were told that since the
land is belonging to an individual, the
Land Acquisstion Offi ser had to satisfy him-
self with regard to the vtle etc. It was for
him to satisfy himself abour the title and
the statems=nt »: whatever was provided o
him by Shri Samal. He was satisfied
with this and he valued thatat Rs. s
lskhs and odd which amount was already
paid into the Treasury of the Government
of Orissa. Therefore so far es Government
of India was concerned, we had no
dealings whatsoever directly with the
owner or the socalled owner of the lan
It was the Land Acquisinon Officer who
came into play for acquiring it. After
that hal been done, there was some
complaint agsinst Shri P. K. Samal' That
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‘was in soms other context. And the C.B.1.

started looking into his affairs, One of the

complaints received by the C.B.I., I am

told, was that he had made a wrong de-

claration to the Land Acquisition Officer
Therefore, it was looked into and while

looking into the statement, 1t was held that

the land belonging to Mr, Samal was held

by him on lease basis and the lease was

about to expire. Therefore, in all faur-

ness, the land value should have been much

less than the value paid. I think it should

not have bezn beyond about Rs, 30,000 or

40,000. Even this valuation should have

been on the basis of the unexpired period
of the lease. So, the conclusion arrived at
on the basis of this enquiry was that in
this case there was a collusion. Taking
advantage of 11, they felt that Mr. O.P,

Jena, the Land Acquisition Officer was the
main person in this who had colluded in
this case and tried to give a pecuniary
advantage to Mr. Samal. Therefore, we
have now recommended to Orissa Go-
vernment on the basis of the C.B.1.’s find-
ings—it is for the Orissa Government
to take appropriate action—to take ap-
propriate action under the Anti-Corrup-

tion—Prevention of Corruption Act—

and also see to 1t that those who hai colluded
are brought to book, This, 10 2 nutshell,

is the history.

T was hoping that my friend, Mr.
Mohanty will come here and compliment
us that we have been so vigilant that even
when it came to our notice, even after
payment, that somebody has tried to
cheat in the matter, we have come to the
conclusion that these Officers need to be
proceeded aganst and against whom action
hes now been imuated and Orissa Go-
vernment has been asked for permussion
to take action.

MR. CHAIRHAN : Although you must

have been ignorant, now that you know
this, T aim sure, you will be happy.

(HAH Dis.)

SHRI SURENDRA MOHANTY : 1
give my Ffull-throated compliment to
Shri Guiral.

SHRI L. K. GUJRAL : I am thankful
for this compliment which I shall humbly
accept.

The main point is this that we are tsking
action and nobody has been allowed to get
out of this net, I would also suggest that
let us not politicalise this issue on this
matre:r and politic does not exist,

Neither in the Centre nor in the State
has anybody tried to shield culprits
and those who try to derive pecunisry
advantage.

18 hrs.
st gov W T wawa: wfAw

IO 9 F1 BIFATC

st wfo ®, naww :  FE
AT T Fi o GITHET | 1A HT
BT 4T AT AWAT WA

Before I reply to the questions rased by
my hon. fuiend, I might say one thing,
that although varibus parties were in
power in the State ol Orissa when the
acqusition proce:dings Were going on,
1 would not hke to politicalise 1it. I would
not say that so and so was responstble for
it because it is too petty for a Government
to be interested in. Lower officers try
to be smart and indulge in corrupt prac-
tices against which we are moving. But
why should we always try to see politics
where politics does not exist ? I stand
by every word of what I said eaclier in
the 1972 debate, which my hon. friend
has quoted, that my colleague and pre-
decessor in office, Shrimati Nandin
Satpathy had neither directly nor indirect])
any thing to do with this, I stand by even’
word of what [ have seid.
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My friend Shri Sokhey asked some ques-
tions which I hope I have covered. He
asked whether any officers of the Govern-
ment of India were involved in this. I
have replied to it. Then he asked about
the CBI Report. We have debated enough
about it in another context. It is never
lsid on the Table. I do not intend to
depart from that practice.

MGIPND-2647 LE~=Monio N/s.—2-1-75~978

Cuttack (HAH Dis.)

MR.CHAIRMAN : We do not want the
C.B.L to be a Committee of this Parlis-
ment.

1802 hra.

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, November,
26, 1974/Agrahayana 5, 1896 (Saka)





